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LOK SABHA DEBATES

LOK SABHA

Thursday April, 29, 1982/Vaisakha 9,
1904 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR, SrEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

British Economic Aid to India and
Agreement on Qutstaning Issues

*920. SHRI P. M. SAYEED:
SHRI B. V. DESATI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the UK, Gavernment
has decided to restore substantial cuts
in the economic aid to India which had
dwindled by nearly 50 per cent from
the peak level of £ 140 million two
years ago,;

(b) if so. whether after the Prime
Minister’s visit {0 thag country many
outstanding issues between the two
countries have beepn solved:

(¢} on how many issues agreement
has been reached;

(d) whether Indian stand on many
issues hag been cleared after Prime
Minister’s visit; gnd

(e) to what extent the misunderstad-
ing between the two countries has
been cleared?

' THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) to (c). British assistance
to India was among the issues discus-
sed during PM’s visit to London. As
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a result of PM’s visit, the UK Govern-
ment have agreed to raise their cur-
rent level of assistance. Apart {rom
this, bilateral issues gs well as matters
reiating to international affairs were
discussed. It is a matter of satisfac-
tion that on the question of funding
IDA UK agreed to contribute its full
share to IDA-VI, and to cooperate with
India in persuading other donors to do
likewise.

(d) and (e), India’s viewpoint on
various issues was put across to the
British gide. There was agreement on
some issueg and differing perceptions
om others. Ther, are, however, no
significant misunderstandings hetween
the two governments. ’

SHRI P, M. SAYEED: Mr, Speaker,
Sir, in reply to parts (d) and (e) of
my auestion, the hon. Minister has
stated India’s viewpoint. I want to
have a clarification regarding this.

He said:

“India’s viewpoint on variocus
issues wag put acress to the British
side., There was agreement on
some jssues and diflering perceptions
on others. There are, however, no
significant misunderstandings bet-
ween the two governments.”

I can understand in significant mis-

understandings, but I do not under-
stand ‘significant misunderstandings’

1 would like to have some clarification
from the hon. Minister regarding this.

It gives an impression that there is
some misunderstanding that still per-

sists,

MR. SPEAKER: Don't get caught in
the jugglery of words.

SHR] P. V. NARASIMHA RAO: We
have always tried to understand each
other more and more clearly as we go
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along and as we continue the
talks. Even so, at no wint
of time can it be said that we have
understood each other 100 per cent
perfectly well, So, what I said was
that there are no significant points on
which there is gny dicffiulty in under-
standing each other or any inadequacy
of understanding. But there cannot be
a guarantee that two countries or two
Government, understand each other
hundered per cent. That is why I said
significant.

SHRI P, M, SAYEED: Ag per press
reports, in recent vears British aid o
India had (ffectively come down from
had 140 million to £ 40 to 50 million.
But after P.M’s visit Britain had ag-
reed to take a second look at India’s
case. Will the hon, Minister enlighten
the House whether the Governmnt of
U.K. has already initiated action to
help India in this direction?

SHRI P. V. NARASIMHA RAO: It
is too early to say anything finally.
There has been consent on the part of
the UK. Government to have a second
look and increase the assistance. In
regard to IDA 1 have already stated
the position. These are the relevant
factors.

SHRI P. M. SAYEED: Regarding
trade blance India ussed to be in....

MR. SPEAKER: No third question
pleace.

SHRI P. M. SAYEED:; It was only a
clarification, not a supplementary ques-
tion that 1 put,

MR. SPEAKER: You gare trying fo
outflank me.

SHRI P. M. SAYEED: I will be the
last person to do that. Regarding
Trade balance Indig used to be in a
favourable position till about three to
four years. But some of Britain's
recent decisions had put barriers in
export of India’s handlooms presuma-
biy on account of the fear of Indian
handloom disrupting the Brilish {ex-
tile Industry. Hag this misapprehen-
sion been cleared?
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Britain had written off loang due
from 17 countrieg but it had merely
readjusted India’s payments under
what is known as retrospective trade
arrangements which was not particul-
arly helpful to India. Had it been
taken up during Prime Minister's
visit?

SHR]I P. V. NARASIMHA RAO: The
handlooms and handicrafts questioa
was raised. There wag a discussion
and our point of view was conveyed to
the Britsh Government. On the other
thing I do not have the detals, I am
not quite clear what the hon'ble Mem-
ber wants, Pleass let me know that.
I will find out and let{ you know.

SHRI B. V. DESAIL: The developed
countries think of India as more or
less 3 developed one. Therefore, ins-
tead of allowing us to go in for soft
loan window they want ug to go to
the open market in the world £r our-
needs, The IDA contribution cut
can be seen in that direction. There-
fore, our Prime Minister's visit and
the success in the restoration of the
contribution to IDA by the UK. is a
significant  achievernent. Not only
they have agreed to restore the cut but
they have agreed to co-opcrate with
India in persuading other countries
also. I understand, in this connection
West Germany has restered IDA cuts
and with all the European open market
countries pui together they can exert
some influence on the USA which is
double edged not only from the econo-
mic point of view byt also from the
political point of view. they are using
IDA opening, May I know from the
hon,  Minister whether India, U.K.
West Germany and other countries put
together can exert some influence on
the USA and get the cut restored so
far ag IDA is concerned?

SHRI P. V. NARASIMHA RAOQO: This
has been agreed to ag I have already
stated, Noyw furthey developments, I
am afraid, would be available from

the Finance Minister and not from
me,
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SHRI CHINTAMANI PANIGRAHI:
Reports apppeared in the press that
the discussions took place in regard to
the second steel plant in Orissa and
also the super thermal plant at Thal-
cher for which loang were sought from
the British side. It also appeared that
the talks were successful. I would
like tp know from the hon. Minister
at what stage is the progress?

SHR1 P, V. NARASIMHA RAQO: The
British had made a tentative offer
which is extremely attractive in fin-
ancial terms, for a one thousand mega
watlt super-thermal power station. It
is anticipated that the discussion bet-
ween the two countries will eommence
shortly. I really do not know whether
they have actually commmenced, but as
of the time immediately after the visit,
this has been the position.

SHRI CHINTAMANI PANIGRAHI:
What about the second steel plant in
Orissa?

SHRI P. V. NARASIMHA RAO: I
will let you know. I do not have all
these details.

SHRI K. MALILLANNA: Sir, our
Prime Minister recently visited
London to attend the Festival of Indix.
In that connection, I want to know
from the hon. Minister whether the
British Prime Minister and the Indian
Prime Minister had met each other
and discussed the problems of India
and Britain and whether the Fesfival
of India that is the cuitural heritage
of India, had any impact on our
straineq relationship?

SHRI P. V., NARASIMHA RAQ: The
impact of the Festival of [ndia 's
bound tg; be profound. There is no
doubt about that. The Festival is still
going on,

Ags regards the other guestion about
discussions, the discussionsg were on a
wide range of subjects poth interna-
tional and bilateral,
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Situation in States affecting running
of trains

*921. SHRIMATI MOHSINA KID-
WA]I. Will the Minister of RAILWAYS
be pleased to state:

{(a) whether it is a fact that law and
order situation in certain States is ad-
versely affecting the working of lhe
Railways while the trainsg pass through
their territories: and

(b) if 30, whether some gteps are
being taken to ensure the efficient run-
ning of trains through these Statles.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). A statement
iz laid on the Table of the Sabha.

Statement

(a) Law and order situation obtain-
ing in the area zround affects the
working of the Railways.

(b) Maintenance of law and order
being the Constitutional responsibility
of the State Guvernments, the GRP is
activised if and when situation de-
mands, and is given assistance by tha
State Armed Police and the District
Police. Recently the strength of the
GRP in the affected States have also
been increased. Railways on their part
mainiain close co-ordination with - the
State Government authorities at jll
levels and assist the State agencies
responsible for maintenance of law
and order even by providing them
RPF manpower for the escorting of
traing ete.
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Ten Indians Detained in Pak Jail

*+923. PROF. MADHU DANDA-

VATE:
SHRI D, M, PUTTE GOWDA:

Will the Minister of EFEXTERNAL
AFFAIRS bhe pleased to state:

(a) whether Government's atiention
has been drawn to a news-item cap-
tioned “10 Indians toriured in Pak
Jail” appearing in Indian Express
dated 5 April 1982:

(b) what action Government have
laken to safeguard the lives of those
who are in Pakistan Jails;

(¢y whether it ig also g fact that
those Indiang have lost their eve sight;
and

(d) if so, other action contemplated
by Government in the malter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMBA
RAO): (a) Yes Sir.

-—

(b) to (d). Ags soon as the matter
<ame 1{g our notice, our Embassy in
Islamabad was instrucied to take it
up with the Government of Pakistan.
Our Embassy immediately took up
the matter with the Pakistan Fereign
Office 3nd protested against the re-
‘ported harsh conditions of detention
and urged immediate arrangements for
their repatriation to India

Pakistan Foreign Office have said
that the matter has been referred ‘o
the concerned authorities. Pakistan
‘Government's reply is still awaited’

PROF. MADHU DANDAVATE: If
vou go through it carefuily, you will
find that it is a very vagye answer.
If any question is asked, the type
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of answer mostly given js ‘Needfu]
is done/Enquiry is being made/}e-
cessary answer will be given at ap-
oropriate time.”

1 woulg like to know Irom the
Hon. Minister—is it not a fact that
10 Indians who went to Pakiztan to
visit their relatives were  arrested
and detained for & years, without
any trial? Not only that. As a
result of that, is it not g fact that
6 detenus lost thejr eve-sight and
consequently many of them lost their
menial Halance?

I would like to know from the
Hon_, Minister is it not a fact that
when they found that Indian autho-
rities are not able to assjst them and
help them at all even after remain-
ing in jail for 8 years, they made an
application to the authorittes con-
cerned in Pakistan through Ainnesty
Internatjonal, and sought justice. In
this conection, what is the responsc
of the Government of Indja®

SHRI P. V. NARASIMHA RAO:
The answer naturally {ollows the
pattern of the question. The ques-
tion pertzined to a particular news-
paper report The informatlion is8
available with me, But 1 could
not, in the first instance, put all the
information in the answer since that
is not warranted: the answer only
follows the question. Now, since
the hon, Member has asked for in-
formation, I am jn 2 position in con-
firm that the unfortunate sltuation
js that these ten Indjran  nationals
who are reported to be detained as
prisoners in the Sukkur prison for
the last eight years were niiially
detained for a prison-term of three
months for entering Pakistan with-
out valid travel documents; subkse-
quently, their detention has been
exliended once every two months,
antd w=ight years have 1thus elupsed.
The prisoners have complajned that
they are not getting proper food and
medical attention., Six of them are
reported to have lost their montal
balance as a consequence of harsh
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conditions of detention, Some of
them have lost their eye-sight as
well, The prisoners have alsp com-
plajned that they are not allowed to
communicate with their relatives in
India, These matters came to our
notice, and as s0on ag they came to
our notice—I can give you the date
also on which they came to our no-
tice—our  Embassy sent an aide
memoire to the Pakistan Ioreign
Office, on the 17th March, within a
few days of their getting this jnfor-
mation. The Pakistani authorities
have said that they will give us the
answer, theyv will get the informa-
tion, but the information has not
come, the answer has not r~ome.

There are certain other aspecls of
thig mater which 1 would like to
place before the House, We have
been taking up the mater with the
Pakjstani authorjties in regard tu the
arrangement for consular access to
prisoners on both sides, We have
been telling them that this consular
access facility should be given on
both sides on a reciprocal basis.
They had not responded to this for
a long time, but at last, very recent-
Iy, they have responded ang agreed
to consular access bejng made avail-
able on both sides on a reciprocal
basis. Now we are working out
the details, and there is a pessibility
of some agreement on consular ac-
cess wijth the result that may be in
future, we can expect better treat-
ment to prisoners, But so far as
thjs case is concerned, it is a case
which is very glaring in its very un-
pleasant aspects, I cannot say
anything more than that.

PROF. MADHU DANDAVATE:
One part of my question has not
been replied to. 1Is it a fact thai,
because they could not get any help
and assistance from the Indian autho-
ritjes, they had to go to the Amnesty
International?

SHR] P. V. NARASIMHA RAO:
1t is not bzcause of the fact that we
did not do anything. They engaged
2 lawyer and fhat lawyer wanled to
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go to the Amnesty International,
and the rest of it followed. But so
far as we are concerned, the moment
we came to know about, we swung
into action.

PROF. MADHU DANDAVATE:
In the last part of the answer, the
hon. Minister has statad;

“Pakistan Foreijgn Office have
said that the matter hag been re-
ferred to the concerned  authori-
ties,”

After eight years, the mattey has
been referred to the concerned au-
thorities.

“Pakistan Government’s reply is
still awaited.” I would like to
know from the hon. Minister whe-~
ther they have tried to find out
from the Pakistan authoritiec, as to
how is it that, even for eight years
after the detention of the ten Indjars,
the matter was not at all looked in-
to by the Pakistani authorijties.
Secondly, I would also like to know
this from the hon. Minister: since
our authoritiesg have already con~-
tacted the Foreign Offce, have they
insisted that. since eight years have
elanseq since their detention, they
must give ug a clear-cut, time-hound
answer as 10 before when they will
be able to release all the prisoners
and repatriate them to India?

And if they have wriften, what is the
response and reply that they have
from the Pakistani authorities?

SHRI P. V. NARASIMHA RAO:
The hon. Member will appreciate that
we can go only to the Foreign (Office.
That is where we go for all our needs,
protests, representations and talks
and there is mo other authority to
which we can go. So we went to
the Pakistan Foreign Office vn the
17th March. When no reply was
forthcoming, again on the 25th April
our CDA  reminded the Pakistan
Foreign Secretary about these detenus
and the Secretary instiructed “‘he con-
cerned Division in the Pakistan



15 Oral Answers

Foreign Office to urgently examine
the case.
come, This is the position.

PROF. MADHU DANDAVATE:
Have they indicated by what time
they will be ablg to let us know
what action they have taken?

SHRI P. V. NARASIMHA RAO:
We do not indicate this. How can
we indicate that before such and such
date you will have to give gn ans-
wer?. . (Interruptions)

PROF. MADHU DANDAVATE:
Have they indicated?...

SHRI P. V. NARASIMHA RAOQ:
We impressed upon them...

PROF. MADHU DANDAVATE:
Very often we indicate that we
should be able to consider the matter
within a certain amount of time...

SHRI F. V. NARASIMHA RAO:
No, no. Please don't generalise; Jet us
stick to the question. On this mat-
ter we have given them a protest.
We have given them z demand that
the matter should be immediately
looked into and that these detenues
should he repartriated to India. All
these things have heen done and still
there is no answer, We are expect-
ing an answer but the position is that
after what has been done to these
people and what has happened to
these people, this has become a  se-
rious matter.

SHRI INDRAJIT GUPTA: 8 years
have passed!

Actually, a number of people from
Punjab whose relatives are missing-
I want to know whether they are
these very people concegrned or not,
We, do not xnow but some people are
making inquiries. I have written
to the hon. Minister about one such
rase also. Is he in a position to give
us the names of these 10 persons?

Have they been able to identity
them?
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Secondly, the first representation
‘was made by our Government only
in March—I think he said March. Mav
I know how this matter first came to
the notice of the Government only in
March? Is it only when the Press
reports appeared that they came to
know of it? Or is there any other
source of information or there is no
sgurce of information?

SHRI F. V. NARASIMHA RAO:
This has come to us through our
Consul-General in Karachi ... (Inter-
ruptions) Yes, for the first time, 1c
whom it came g few days earlier
through a person belonging to an
arganisation in Karachi, That i
how it came.

SHRI INDRAJIT GUPTA: Do you
know their names? Can you give
their names?

SHRI P. V. NARASIMHA RAO:
I can give you their names, but they
are just now not available with me,

PROF. MADHU DANDAVATE:
The yare available in the Indian Ex-
press of 4th April....

SHRI P. V. NARASIMHA RAO:

May be. They are available wifw
me also...
PROF. MADHU DANDAVATE:

I will give them if you want.

SHRI P. V. NARASIMHA RAO:
Al right, you can give it to him.

PROF. MADHU DANDAVATE:
I seek permission to lay it on the
table of Mr, Indrajit Gupta.

MR. SPEAKER: What
lent act of service!

a benevo-

SHRI INDRAJIT GUPTA: This is
not a joking matter. People are
worried and anxiouys.

SHRI BHERAVADAN K. GA-
DHAVI: About & vear back I had also
written a leter to the hon. Woreign
Minister inquiring whether one man
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who crossed into Pakistan, was de-
tained there. It happens, Sir, be-
cause sometimes persons inadvertent-
ly stray into Pakistan side or lose
their way in the Rann of Kutch and
other places and when they go to
Pakistan side they are imprisoned
and nothing is heard about them. I
would like to know from the hon.
Minister whether the Government of
India has got any assessment about
how many Indians may be there in
Pakistan jails, That is No.l. Se-
condly, I want fo know whether this
fact is known and whether in the
meeting between the Foreign Minis-
ters of India and Pakistan this sub-
ject was taken up for discussion and
solution.

SHRI P. V. NARASIMHA RAO:
This number is bound to fluctuate
from day to day because in most
cases people po without proper docu-
menis, they are apprehended there
and prosecuted. Now we cannot, in
the wvery nature of things, keep ac-
count of how many have gone with-
out iravel documents. That is why
it keeps ¢n changing. Sometimes it
is said to he 300 and sometimes jt is
said {o be 400. It goes on changing.
So it is not possible for me to give
a definite figure as on any date or
as a8 general figure, As a rough
figure, as I said, it is 300.
But, T cannot really vouch for the
accuracy of that figure in the ecir-
cumstances which I have just stated.
We had been taking up these mat-
ters, particularly, about the missing
Defence personnel about  which
several questions have been ans-
werad in this House and we have
taken up this matter; whenever we
met the Pakistani side, wa  have
raised this matter. As is well
known, thesa matters are under dis-
cussion, Ag I said now that the
Consular accesg has been agreed to
things are likely to improve.

SHRI M. RAM GOPAL REDDYV:
‘Mr. Speaker, Sir, many persons have
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come from there to India and they
are staying in India. We are not

taking such strong action, I want
to ask whether the Minister has
found out from Pakistan Govern-

ment under what law or under
what rule of their own country, our
peopla have been kept in thejr
country for eight years or so. Is
there any  martial law or any law
under which they are kept there L
want to know this.

SHRI P, V. NARASIMHA RAO=>
It js obvious that this ig a case . of
excessive excess, if I may put it
that way:; we have lodged a protest.
Nothjng has come back to us. If
there iz & reply received, then we
will know about it.

C.G.HS. Facilities in Varlous Cities.

*924, SHRI R. P. YADAV: Will
the Minjster of HEALTH AND FA-.
MILY WELFARE be pleased to
state:

(a) the criteria for having Central
Government Health Service facjli-
ties in different cities; and

(b) reasons for not providing
CGHS facilities in cjties which ful-
fil all conditions but have not been
given this facilities so far?

THE DEPUTY MINISTER IN THX
MINISTRY OF HEALTH AND FA-
MILY WELFARE {KUMARI KU-
MUDBEN M. JOSHI): (a) and
(b). Presently Central Government
Health Scheme has been extended 1o
15 citjes. Wherever it was intro-
duced for the first time, a minimum
of three dispensaries each catering
to at least 2000 to 2500 beneficiary
families residing within a radiug of
three kilometers, has been consider-
ed necessary for economjc viability,

The present policy is to econsoli-
date scheme in the cities where it is
already in operation,

gW @3 B Fgd g (o WEdIE 93]
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‘the criterja for having Cenlrel
‘Government Health Searvice faci-
lities in defferent cities?
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‘reasons for nol providing
CGHS facilitjes in cities which
fulfil all conditions but have not
been given this facility so far’’

FW OIE W JE § S OH gl 99 &1
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‘Presently Central Government
Health Scheme has been extended
to 15 citjes. Wherever it was in-
troduced for the first time, a mini-
mum of three dispensaries each
catering to at least 2000 to 2500

beneficiary farmilieg residing
within a radiug of three xiilome-
ters, has been considered neces-

sary for economic viability’,

‘The present policy is to conso-
Jidate scheme in the cities where it
is already jn operation.’

@9 a2 78} JAw g AT 6 TD TG
=B E | gW =1 § P& fog s
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FTa g ! A g TBH FWX IIT a4
H g e @8] |

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): Parhaps,
thereon. Member has not been ahle
to understand the answer itself, We
have given the criteria.

SHRI R. P. YADAV: The Minister
is not in a position to understand
my question, If thjs jg the ans-
wer, {hen, I have nothing to say,
“Wh= tho1ld he say that I am nof in
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a 2osition to understand the reply.
Let him reply and then I shall ask
my suppiementary. -

SHRI B, SHANKARANAND: We
have given the main answer to nis
question, If he wants to pul a
supplemeniary gquestion lef him put
it,

SHRI R. P. YADAV: My question
has not been replied. I have asked
for certain criteria fixeg by the Go-
virnment, Let him give the crite-
ria. What is this? I have askedd
for the criteria. Wha: zre they?

SHRI B. SHANKARANAND: Sir,
if the hon. Member has read the
report of the Estimates Cominiitee
submitted to this House, on 12th
March, 1982-see page 7 under the
beading ‘Criteria for =setting up dis-
pensaries, we have given that in the
table.

SHRI R. P. YADAV: He has to
pive the answer here, it iz there
in the book, What is this.

SHRI B, SHANKARANAND: As
per the existing creteria, a lispen-
sary can be o2ened under the scheme
for a minimum of 2,000 beneficary
familie; residing within a  distance
of about 3 k.m. {from the proposed
dispensary premises. In the cities,
where the CGHS is not in aperation,
a minimum of 3 dispensaries are ne-
cessary to make it economically
viable.

This is the criterion. Is it not the
criterion?

SHRI R, P. YADAV: I know the
criteria. There should phe z cerlain
numbher of Cenfral Government em-
ployees an the basis of which CGHS
Tispensaries are opened, Now, the
kon. Minister is reading cut this oarli-
cular criterion. This is not an ans-
wer to. my question. (Interruptions)

KUMARI KUMUDBEN M. JOSHI.
\f he wants to know the criteria, he
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can a5k the same
iary.

in his supplemen-

(Interruptions)

MR, SPEAKER' It is a very simple
thing. Here it is stated that a mini-
mum of three dispensaries each cater-
ing to at least 2000 to 2500 beneficia 'y
frmilies residing within the radius nf
three kilometers has been considered
necessary for economic viability. Yon
can question that criterion, if you
want.

{Interruptions)

DR. SUBRAMANIAM SWAMY:
What did the Estimates Commiltee
suy? Did it agree to this? (Interrup-
110n8)

MR. SPEAKER;:
viven in the answer,

This is what is

SHRI R. P. YADAV: If that is the
criterion., how many C.G H.S. dispen-
suries are there in the country?

SHRI B. SHANKARANAND: There
™May he many more cilies which comp-
lv with these criteria. But crileria
2lone will not enable the Government
1 sey up dispensaries, There are
clher requiremeni for setting up the
dispensaries. ( Interruptions).

DR. SUBRAMANIAM SWAMY:
Are lhere sufficient number of pati-
wits?

MR. SPEAKER: That is what he
says. This is for minimum number of
2000 tg 2500 Ceniral Government em-
ployees. .

SHRI B. SHANKARANAND: To ful
Nl ™e criteria is one thing and to set
up 5 dispensary is another thing be-
c o w.se te set up a dismensary is ncot
only en the basie of ecotiomic viabili y
hut alss the financial consiraints- ot
the - ~ernment is to be considered.
¥f I can point out to the hon. Memb2-s
of lhis Hnuse. we  wanted to evtend
tuis i ity to  all  the employees
where the criterion is fulfilled in oiher
cities  But may 1 bring to the notice

of the Yon'ble House that at the time
5\
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of the ‘ormulation or the Sixth Five
Year ¢ an, it was envisaged that tne
CGHSs would be exlended 1o new
cthes wrich had a concentration of «t
leas: 7300 Central Gcevernment empld-
yees, ual least 3 dispensaries could be
orene! «nd arrengemeni ipade for
sunply ol medicines So, wherever
7500 Central Government employeus
are theree we wanted (o extend this
facility. (Interruptions) There dis-
pensatins could be opened and ar-
rangermzn' for supply and medicines,
eic.. (uuil be made. Buf the plan al-
location for the CGHS was reduced
from Tis. 2621 lakhs firstly to Rs, 1500
lakhs and then to Rs. 1200 lakhs, as a
resuit tho projects and t{argels for
CGHS had t¢ be pruned. It was
therefore decided that the limited
financial allocation made available
for the CGHS should be utilised for
the consolidation of the scheme in the
cities where the scheme is glready
oreraling. That is the reason why
we have not been pble to extend this
facility to olher cities. It js not only
tulfilling of criteria but we must also

have the financial allocation for the
Eame,

*i TN SO AT FT T e,
™ gT g = TRER BT & TEIE
W w3 St ol Tw oy ®T e 0
Fe =r=ttvm =7 2° ) &, 3w g
FFFT JAT | ® TEN T 9T qHE

mg—'f""fagrra'ﬁ'rr'*'rﬁ
mmwﬁﬁmm—fwwﬁi
Al g o 9@ X 9 91 Uy oy dﬁ
?HT.E’E‘?GTTE‘E‘HTT@'?

SHRI B. SHANKARANAND: The
hon. Member is now coming to the
real questign. He wants {0 knw
whether we could extend this facility
to other cities where the criteria are
fulfilled, particularly in Bihar, But
I have already said that in Patna we
liave disnensaries.

I {hink, Patna is in Bibhar .... (In-
tarruptions).
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DR. SUBRAMANIAM SWAMY: But
is Bihar in India? We want to know

that first ...... (Interruptions).
SHRI B. SHANKARANAND: The

hon, Member has asked for informa-

tion about Bihar, and I mentioned

Patna, because the dispensaries are
there.

ASIAD, 1982 Project

»9235. SHRI RAJANATH SONKAR
SHASTRI: Will the Minister of EDU-
CATION be pleased to state:

(a) whether the total expenditure
on construction of various projects for
Asiad, B2 has exceeded Rs. 840 crores,

(b) if so, break up of expenditure
under different heads; and

(c) whether the progress rale of
Construction of various projects is as
per schedule and Asiad 82 will start
n time?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
cverall estimate of expenditure by
Government on construction of various
Asiad projects, as approved by it,
stands at Rs. 36.83 crores,

{b) Does not arise.

(c) The progress of construction of
various Asiad projects is satisfactory
and these will he completed well in
time for Asiad, 82,

Asiad, 82 will start on time.

St T WAHT WS : aremer
e, S P I a?rrm?'rr o,
ETE‘(ﬁ)mrmq-aﬁ-f*WE,

aoe wgad o fagt @t g
TE A EE |

ot TEAy wiAE et b
fﬂmﬁwﬁmﬁ@f/ﬁﬁwﬁ

**Expunged as ordered by the Chair.
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et T
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WRT =T AT J€0 anhd & ¢ &
FRETT G g AT AT TaT
WY AT WAmT wreRt o YR o
M TR G TATE | TWHRAT H |
MR. SPEAKER: Whatever is unparlia-
mentary shatl be deleted.

siqal  Ter & gal, @
U AT A T IGE qg & (&
&, T8 W16 g I

DR. SUBRAMANIAM SWAMY: Sir,
Shrimati Sheila Kaul should get a promo-
110n.

MR. SPEAKER: You recommendation
will be carried.
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Global Negotiations on  North-South
Dialogue

926. SHRI B. V. DESAIL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether developing countries
approved a formulation on the modali-
ties for launching global negotiations
on North-South issues;

(b) if so, whether this approval of
modalities by developing countries
would resolve the 19 months old dead-
lock on the question between the deve-
loped and developing countries;

(¢) if so, whether 5 conference on
global negotiations has been called on
3 May, 1982; and

(d) if so, what ig India’s contribu-
tion in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARAIMHA
RAO): (a) Yes, Sir.

(b) and (c). According t{o our
understanding, the draft presented by
the Group of 77 takes into account
the concerns and interests of all sides.
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This dralt is being studied by the -teve-
loped countrieg and discussions to fina-
lise the resolution will be taken there-
after. Though the G-77 draft includes
a reference to the convening of the
United Nations Conference for Global
Negotiations on International Econo-
mic Co-operation for Development
from May 3, 1982 it is unlikely that
negotiations for this will be completed
by thai date,

(d) Indiy played a major role in the
discussions within the G-77 on the
issue of the formulation of 2 common
position and was a member of the
Drafting Group which prepared the
G-T7 texl,

SHR1 B. V. DESAI. very recently,
Sir........

MR. SPEAKER: The
Hour s now gver,

Question

WRITTEN ANSWERS TO QUESTIONS
Marshalling-Yard Work

922. SHRI ATA], BIHARI VAJ-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether marshalling-yard work
gets reduced and transportation qui-
ckened if wagons in a Division or sec-
tion are allotted not zecording to date
of indent, put according to destination
or via of destinalion;

(b) if so, when the wagon allotment
system for hooking of genera]l goods
will be so rationalised. and

(¢} how much reduclion in turn-
round of wagons in requirement of
quantity of wagong and in marshalling
work load will thus pe obtained and
the amount of resulting savings?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): (a) to (¢).
Wagons are allotted for loading of
traffic according to seniority of indents
ie oldest date gf registration in each
class of traffic, and the provisions of
the Preferential Traffic Schedule laid
down in exercise of the powers con-
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ferred by section 27-A of the Indian
Railways Act 189p (IX of 1890). Pre-
ference ig given in loading of traffic
in full train loads. meant either for
a single destination or nearby destina-
lions in same direction. Such trains
do not stop at the marshalling yards
en routé ang reach their destination
miich earlier due {0 elimination of
halts and resultant detentions at
varioug yards en route.

The system of loading and move-
ment of traffic in ful] train loads to a
single destination or to destinations
in the same direction has been empha-
sized recenfly and this has reduce the
work in marshalling yards and quicke-
negq the turn-round of wagens. No fur-
ther change in the wagon allotment
system is necessary, Streamlining of
movement in train loads has already
resulted in reduction in turn-round of
wagons from 16.66 days in June, 1930
to 12.32 days in February, 1082

Since all general goods cannot be
moved ip ful] train loads and some fra-
ffic was moving in train loads earlier
also, the exact impact of the present
policy on reduction in marshalling
work and saving in number of wagons
required etc., cannot pe quantified in
exact monetary terms

India's Support for Falkland ('risis

*927. SHRI GHUFRAN AZAML
SHRI S. M. KRISHNA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate;

(a) whether British Government
have sought India's support for Bri-
tain's stand on the crisis created by
Argentina‘s armed seizure of Falkland
islands; and

(b) reaction of the Governmant

thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): {a) Yes, Sir.

(b) The reaction of the Government

of India wag expresseg in the state~
ment issued on 3 April, 1982 which is

reproduced below:
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“We are distressed to learn that Ar-
gentina-UK relations have deteriorat-
‘ed to the point where diplomatic rela-
ticns between the two countries have
had to be severed as a result of some
military oprationg undertaken py the
Argentinian armed forces in the Mal-

vinas (Falkland islands). We are
aware that Argentina and the UK
have a dispute on the sovereignty
over theseg islands ang that

thig matter has  been raised
in the UN. India had  consis-
‘tently expressed the hope, and this
wag also reflected in the New Delhi
Declaration of February 1981 of the
Non-Aligned Foreign Ministers, that
negotiations hetween Argenting and
the United Kindom be speeded up.

While noting with regret that the
Government of Argenting have used
force to reselve what is essentially a
political problem, India would appeal
to all parties concerned {o desist from
the use or threat of use force gnd to
return {g the process of negotiations so
that 5 peaceful resolution of this pro-
blem would be still worked out.”

Names of Schools Established Under
JNU Act, 1966

*928. SHRI C. CHINNASWAMY:
SHRI A. NEELALOHITHA-
DASAN NADAR:

Will the Minister of EDUCATION
be pleased to lay a statemeny showing:

{(a} the names of the schools which
were {0 he established wunder the
Jawaharlal Nehru University Act,
1966:

(b) the expenditure involved in estb-
lishing each of these schools: and

APRIL 29, 1982

Writtenn Answers 32

(¢) the maintenance expenditure of
these schools (year-wise)?

THE MINISTER OF STATE IN THE
EDUCATION AND CULTURE AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). The
Jawaharlal Nehru University Act 1866
does not specify the schools to be
established by the University. How-
ever, Statute 18 of the Statutes of ihe
University provides that the Universi-
ty shall have such schools of studies
as may be specified in the Ordinances.
There are at present the following 7
schools specified in the Ordinances:—

(i) The School of Social Sciences:

(ii) The Schoo) of
Studies;

{iii} The School of Life Sciences;
(iv) The School ot Languages;

(v} The School of Computer and
Systems Sciences:

International

(vi} The School of Environmental
Sciences;

(vii) The School of Creative Arts.

Of these, all except the School of
Creative Arts have since been establi-
shed.

All academic programmes of the
University are organised by these
Schools. As the Universily itself is
organised into these Schools and seve-
ral common facilities of the University
are shared by all the schools, it is not
possible to spetify the establishment
expenditure of each of the School sepa-
rately. The current lIevel of main-
tenance expendilure of these School is
ag follows :—

Maintenance Expenditure on the academic Programmes of the Schools

(Rs. 1n I,akhs)
Name of School Actual Revised —Budgct
Expenditure  Estimaites Estimates

1980-81 1981-82 1982-83
(i} School of Social Sciences . 30.61 34.99 38.47
(i) School of International Studies 21.27 23.01 24.98
(iii) School of Languages 24..1 25.7% 27.81
(iv) School of Life Sciences 12,4 13.95 15,29
(v} School of Environmental S'cncnca! 10.38 11.38 12.28

(vi}) School of Computer and System Sciences

5.25 5:73 6.96




33 Written Answers

Books Proscribed after Independence

*929. SHRI A. K. ROY: Will the
Minister of EDUCATION be pleased to
state:

(a) whether his attention has heen
drawn to the news ilem published in
the Northern India patrika, dated 17th
February, 1982 published from Allaha-
had/Lucknow under the caption *Will
the books remain proscribed”;

{(b) delails of the anti-British book
prescribed in the pre-independence
days but preserveq in the National
Archives of India as on 1lst January,
1989 with language wise break-up in
details;

(c¢) whether there is any ban still
existing on looking into these publica-
tiong and publish any part of them in
Free India; and

{d) if so, reason thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir.

(b} A stalemeny is placed on the
table of the Sabha,

(¢) ang (d)Y Technically speaking,
the various prescription orders issued
by the erstwhile Provincial Govern-
ments prior to Independence are still
in forece, but in actual practice, no
one has been prosecuted for defying
these orders. It is for the respeclive
State Governments to received these
proscription orders.

Statement

Language Wise Breqk up of Prescrib-

eq Books as quvailable in the National

Archives of India, New Delki on l1st
January, 1982

1. Assamese 15
2. Bengalj 50
3. Burmese 2
4. English 185
5. Gujarati 85

717 LS—=2.
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6. Hindi 512
7. Kannada 10
8. Malyalam 13
9. Marathi 124
10. Oriya 5
11. Persian 3
12. Punjabi 81
13. Sindhi 27
14. Tamil 104
15. Telugu 39
16. Urdu 318

Tolal 1,573

Member Electrical/Electronics in Rail-
way Board

*xy30. SHRI DOONGAR SINGH: will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that consi-
dering that the tempo of electrification
is rapidly increasing in the Railways
and by the end of Sixth Plan more
than 2200 route kilometres electrifica-
tion shall be completed, and Adminis-
trative Reforms Commission recom-
mended that an Electrical/Electronics
Member should alsg be appointed in
the Railway Board;

(b) if so, when such a member will
be added to the Railway Board; and

(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI) (a) {o (¢)»: 'The
Administrative Reformg Commission
did not make any specific recommend-
ation about creation of the post of
Member (Electrical and Electronics).
A mention was, however. made in the
covering paragraph of the recommen-
dation for enlarging the size of the
Railway Board to six excluding the
Chairman and Member-Finance, This
recommendation was not accepted in
the interest of economy and efficient
working. The organisational struclure
of the management at various levels
including the apex body of the Rail-
way Board is now being examined by
the Railway Reform Committee ap-
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pointed in implementation of the an-
nouncement made by the Minister for
Raiiways on 19-2-1981 while introduc-
ing the Railway Budget in the Lok
Satha. The report of this high-
powered expert Committee is awaited.

Discouraging Bottle Feeding of Babies

- *931. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:

Will the Minister of SOCIAL WHIL.-
FARE be pleased to state:

(a) whether Government have taken
steps to discourage the practice of
hottle feeding of babieg ang encourage
the use of breast feeding in India;

{v) if so, whether Government pro-
pose to ban advertisement extolling
use of paby-food; and

(¢) whether Government would also
let the public know through All 'ndia
Radio the harm caused by bottle feed-
ing of babies?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGONY): (a) to (¢
In February 1980 the Government of
India had constituteq a Working Group
on production and Marketing of iniant
Foods to formulate a code 0of conduct
for production and marketing of baby
foods. The Working Group gsubmitted
its report in April 1981,

The Working Group has recommend-
ed a ban on advertisement of breast-
feeding substitutes. The Report of the
Working Group has been sent to State
Governmentg and selected organisa-
tions and experts for their comments,

The media units of the Ministry of
Information and Broadcasting, as a
part of their normal activities to edu-
cate and motivate public, are giving
necessary publicity support to child
care and health education themes.
These units have been asked by the
Ministry of Information and Broad-
casting to activate the publicity sup-
port in view of the recommendations

APRIL 29, 1982

Written Answers 36

made by the Working Group on Infant
and Baby Foods.

Prolonged breast-feeding is also en-
couraged as part of health and nutri-
tion education in Government pro-
grammes.

Wagon availability for Kerala Tile
Industry

»g32. SHRI V. S. VIJAYARAGHA-
VAN:

SHRI SKARIAH THOMAS:

Will the Minister of RAILWAYS he
pleased to state:

(a) whether it is 5 fact that tile
industry in Kerala is facing a crisis
due to non-availability of wagons;

(b) the number 0f wagons asked for
by them and the number supplied
during this year; and

(c) the steps taken to supply ade-
quate number of wagons to enable the
industry to tide gver the crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFAR SHARIF): (a) No. &ir.

(b) During the year 1981-82, a total
of 422 wagons were demanded ant
loaded by the tile industry in Keralu
and on 30-3-82, there were no demands
pending,

(¢) The Railwayg have made satis-
factory arrangementg for clearance of
this traffic whicp is evident from the
fact that there is no backlog of
demand.

atr PrAt geuTy ®F TR
® fog  agame
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Introduction of New Type of Wagomn

934. SHRI M. RAMGOPAL RED-
DY:

SHRI P. M, SAYEED:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Indian Railwaysg propose to introduce
a new modern typ# of wagon which
would greatly incr®ase their freight-
carrying capacity; and

(b) if so what are the specia] fea-
tures of this wagon over the existing
ones?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes, Sir.

(b) The special features of these new
bogie open wagons ‘BOXN’ over the
exist.ing BOX wagons are given be-
low:—

Commercial features
-
1. Shorter length which will enable

trains of longer length to be
run:

b

Lo

. Higher body height and width;

3. Three doors on
unloading;

each gide for

4. Increased carrying
about 2 tonnes;

capacity of

5. Increased gross load and pay-
load of traing of 4500 tonnes
and 3235 tonnes gs against
present loads of 3500 tonnes
and 2420 tonneg respectively.

Technical features

1. Cast steel pogieg in lieu of fab-
ricated bogies;

9. Cartridge taper roller bearings
in place of cylindrical roller
bearings;

3. Air brakeg
brakes;

instead of vacuum
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4. Enhanced capacity Centre Buffer
coupler in place of ordinary
Centre Buffer couplers,

Box Wagons

#935. SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a large scale
demand for box wagons in our count-
ry,

(b) if so, the total number of box

wagons supplied to the Railways dur-
ing the years 1980-81 and 1931-82,

(¢) whether these box wagons are
being manufactured in our country;

and

(d)» whether there is any proposal for
import of the box wagons?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFAR SHARIEF): (a) Yes, Sir.

(b) Total number of BOX wagons
manufactured in the country during
1980-81 and 1981-82 comes to 8657.5
and 12,665 numbers respectively in
termg of four-wheelers,

(¢) Yes, Sir.
(d) No, Sir.
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Probe Into NCERT Affairs
«36. SHRI KUSUMA KRISHNA
MURTHY:

SHR1 RAJESH
SINGH;

Will the Minister of EDUCATION
be pleased to state:

(a) have the Government taken any
action on the need of a long due probe
in N.C.E.R.T. aflairg as revealed in 2
P.A.C. repart; and

(b) if so, nave any of the present
authorilies who are possibly involved
in the .irregularities been made mem-
bers of any committee set up for the
purpose? .

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): ()
and (b). In pursuance of
the recommendationg made by
the Public Accounts Committee in
their 48th Report (Seventh Lok Sa-
bha) Government have set up a Task
Force mainly to suggest an optimal
organisations structure for the Coun-
cil, This ig not a probe into the af-
fairs of NCERT. That is, therefor no
question of any member of the Com-
mittee being an interested party. )

The composilion and the terms of
reference of the Task Force are detail-
ed in the statement gttached.

KUMAR

Statement

Composition and terms of reference of the Task Forcs set up to consider restructuring of NCERT

Composition

1. Dr. (Smt) Madhuri R. Shah, Chairman, University Grants Commission,

2. Dr. V.G. Kulkarni, Project Director, Tata Institute of Fundamental

Chairman

Member

Research, Homi Bhabha Centre for Science Education, Bombay,

3. Prof. Satya Bhushan, Vice-Chancellor, Jammu University, Jammu Tavi,

4. Shri P. K. Umashankar, Education Commissioner, Govt. of Kerala,

Trivandrum.

Dr. Shib K. Mitra, Director, NCERT.

6. ShriJ. A. Kalyanakrishnan, Financial Adviser, Ministry of Education

and Culture.

7- Joint Secretary (Schools), Ministry of Education and Culture, (Depart-

ment of Education).

Member

Member

Member
Member

Member-
Secretary
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Terms of Reference:

(i) A critical assessment of the
role performed by NCERT in
terms of the long and short
term objectives laid down for
it in it Memorandum of Asso-
ciation,

(ii) To review the recommenda-
tions made by earlier com-
mittees, notably the ones
named by the Publiec Ac
counts Committee, with a view
to determine their relevance
and significance for the Coun-
cil’s future development.

(ii1) To suggest an optimal organi-
sational structure for the
Council with a view !0 ena-
bling it to meet the emerging
challanges of further educa-
tional development in school
education, particularly from
the point ¢of view of improv-
ing ils efficiency and yroduc-
tivity.

(iv) In the light of the above to
suggest the overall manage-
ment and decision 1naking
structureg; and processeg for
the Council.

Forged Railway Tickets Detected at
Basti Station, N.L. Railway

*037. SHRI R. L. P. VERMA: will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is g fact that a few
forged Railway tickets were detected
at Railwry Booking Office in Basti
Station of Nortp Eastern Railway:

(b) if so, what action has been taken
in this case;

(c) particulars of persons involved;
and

(b} measureg taken to safeguard the
Railway staff who detected that case?

THE DEPUTY MINISTER IN THE
" MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) Yes Sir,
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(b) Government  Railway Police,
Basti, have registered a case under
Section 419/420 IPC. The case is
under investigation.

(c) Investigations are still in pro-
gress. However, involvement of one
Booking Clerk of Basti station has so
far come to light.

(d) The suspect employee has hec~n
placed under suspension and District
authorities have been requested by
Railway administration to provide
necessary protection to concerned

Railway staff.

Gujarat Stations Closed for Goods
Traffic

*938. SHRI R. P. GAEKWAD:

SHRI MOTIBHAI R. CHAU-
DHARY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Western Railway has closed a large
number of stationg in Gujarat tp goods
traffic thereby causing inconvenience
and hardship for movement of raw
materials and finished goods;

(b) whether it is also 5 fact that
these restrictions had adversely affect-
ed the functioning of trade and indust-
ry in these centres: and

(e) the steps proposed to be taken
by Government to review and restore
normalcy?

THE DEPUTY MINISTER IN THE

-MINISTRY OF RAILWAYS AND

DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR] MALLIKARJUN):
(a) fo (e¢), Certain stations in Guja-
rat State where goods traffic was less
than one wagon (outward and inward..
combined) per day were notified cloced
for goodg traffic by the Wesfern Rail-
way with effect from 10-4-1982. How-
ever, subsequently on revision of the
policy, the closure of these stations
has nheen held in abeyance pending 3
review.
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(37) S ST AT § fres THE DEPARTMENT (OF PARLIA-
Y AFFAIRS (SHR] MAILLI-
i 3 fo T FETHT S S KARJUN): (a) and (b). On Delhi-
FI F T 9% afATFAHT & [OET Panipat-Ambala gection, double track
T qaTEET T SUARAT & IR 9% from Delhi to Panipaf already exists.
} Doubling, in phases, on the Panlpat-
fa=m< fFaT SR ) Ambala section is in progress., An --
outlay of Rs. 2.20 crores for doubling
Doubling of Delhi-Ambala Cantt. Line of Panipat-Bhaini Khurd and Shahbad *
Markanda-Ambala Cantonment Section
#340., PROF. NARAIN ZHAND and Rs. 31.00 lakhs for doubling of
PARASHAR: Will the Minisfer of Bhaini Khurd-Shabad Markanda Sec-
RAILWAYS be pleased to state: tion has peen proposed for 1982-83.
(a) the total amount allotted for thc No target date could be fixed for these -
doubling of Delhi-Ambalay Cantt. sect- works-in-progress, on account of the
jon of Northern Railway during the Paucity of funds.

current year’s plan ang the likely date

Publishi j -
by which the work would be com- blishing of Cheap Edition of Com

Plete Works of Bahindrapath Tagore
A

pleted; and in Bengalj \
(b) whether the work would he ex- .
pedited on 4 priority basis in view of ‘,141' SHRI_ _SATYAGOPAL' _MISRA:
he importance of {his route for stute- Will the Minister of EDUCATION bee
gic reasons? pleased to state:
(a) whether there is any proposal
THE DEPUTY MINISTER In THE under the consideration of the GQovern-

MINISTRY OF RAILWAYS AND IN ment of Indiz to, publish cheap edition
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of complete works of Rabindranath

Tagore in Bengali;
(b) if so, the details thereof; and

(c) if not, the reasong therefox?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND_  SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

{b) Question does not arise.

{¢) Severa] Agencies i. e. Visva Bha-
rati University, Government of West
Bengal, Sahitya Akademi have jlready
published either complete works or
selected writings of Tagare.
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Medical Men in Service Joining Insti-
tution Abroad

10119. SHRI N. DENNIS: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a number of Medical
men in service of the Central Govern-
ment have joined medical institutions

abroad during the last three calender
years:
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(b) if s0, the details thereof: and

(¢) the steps taken to check this
exodus to foreign countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
1LY WELEFARE (KUMARI KUMUD
BEN M. JOSHI): (a) In so far «s offi-
.cers in the Central Health Service
cadre gre concerned, ne officer has
been zllowed to join medical institu-
tions abroad during the last three
years.

(b) Does not arise,

(c) In general, the following steps
‘have been taken to discourage the mig-
ration of medical man-power to foreign
countiries:—

(i) restrictions have been placed
on medical graduates going
abroad for higher education
and training;

{iii) advance increments are
granted to specially qualified
candidates on the recommen-
dations of the State and Cent-

ral Public Service Commis-
sions;

(iii} improvement in the service
conditions of doctors, parti-
cularly those serving in the
rural areas have been hrought

about by the State and U.T.
Governments;

(iv) A scheme has been a launch
to secure the community ori-
entation of medical education,
with emphasis on the preven-
tive, promotive, curative and
rehabilitative aspects  of
health care services, to attract
a large number of doctoyg for
service in the rural areas;

(v) arrangements have been made
for holding of the prestigious
membership examination by
the National Board of Exami-
nations, which correspond to
eminent foreign qualifications:

(v1) the Government have set up a
Medical Education Review
Committee which is, inter-alia
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required to evolve realistic
projections of medical man-
power raquirements during
the Sixth Five Year Plan and
beyond taking into cosidera-
tion various relevant factors.

Separate Roster for Direct Recruit-
ment in Government Medical Store
Depot, Madras

10120. SHR] K. B. S. MANI: Wwill
the pinister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) ig it a fact that {he separate
Rosters are not maintained at Got-
ernment Medical Store Depot, Madras
for direct recruitment fo the posts
having different scale of pay status
and educational qualifications; and

(b) if so, what remedia] measures
have been taken io rectify the situa-
tion in order to give proper represen-
tation to scheduled castes and sche-
duled tibes as per Government of India
orders?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-

1LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes.
(b) Medical Store Depot, Madras

has been asked to maintain separate
Rosters in pecordance with the Ins-
tructions issued by Government of
India from time tp time.

News Item ‘Mismanagement of Hospi-
tal Assailed’

10121, SHR] K. LAKKAPPA.
SHRI D. M. PUTTE GOWDA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

{a) whether Government are aware
that due to mismanagement of hnspi-
talg g large number of doctors are
seeking jobg abroad;

(b) whether his attention has peen
drawn to the press news-item appear-
ing in the Times of India datedq 10
February, 1982 captioned ‘Mismanage-
ment of Hosoitals Assailed: and
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(c) the steps taken by Government
to set right the hospital management
by safeguarding the interest of India
Doctors seeking employment abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMIL
LY WELFARE (KUMARI KUMUD
BEN M. JOSHID): (a) No. There has
not been any mismanagement of llos-
pitals and large scale exodus of doc-
tors seeking jobs abroad, There
might be a few guch cases. But in
most of these cases, the reasons have
been better remuneration and higher
education etc.

(b) Yes.

(c) Does not arise.

Accident-proof Threghers

16122, DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) whether it is 53 fact that accident-
proo® thresher design and safety
deviceg have been evolved but not
yet used py the manufacturerg or
formers;

{b) whether it is a fact that recentlv
a suggestion has been made to the
Govermment of India recommending
Central and State Legislation to pre-
vent manufacture gnd uyse of unsafe
thresher;

(c¢) whether the Director-General of
Health has asked the Stateg to record

all thresher accidents on prescribed
farms;

(d) if so, how many thresher
accidents have been reported during
1988 and 198], State-wise; and
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(e) the progress made and the safe-
ty measureg envisaged in 1982-83?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) The safety cevi-
ceg for different types of threshers have
been evolved and Indian Standards
Institution has. formulated relevant
standards to ensure manufacture of
accident-proof threshers. Information
on standard designs of safety devices
has been furnished to the thresher
manufacturers.

(b) Yes, Sir.

(c) Yes, Sir. A circular was issued
in 1977 by Director (CBHI) to Stafe
AM.Os. to record the tresher ccidents
reported in the Hospitals on prescril:ed
form,

(d) Statement enclosed in State-
ment.

(e) In order to ensure the manuiac-
ture of accident-proof threshers with
approved designs of safety devices as
prescribed by the Indian Standards
Institution, the Government have igsu-
ed an order in October, 1981 under
Section 3 of the Essential Commodi-
ties Act 1955 banning manufacture,
storage and sale of power threshers
which do not conform to the standards
Necessary guidelines to the State Gov=-
ernmentg for efficient implementation
of this order have been issued. The
Central Government are also consi-
dering regulation. manufacture, sa'e
and yse of power thresherg with in-
built safety devices through a rompre-
hensive Central Legislation. The ac~
tion in this regard has been initiated
and it is hoped that the proposed
Central Legislation would be finalised
during 1982-83.

Statement
Thresher accidents reported during threshing season 1980 and 1981 from the States

.

SIL Name of State/U.T. Thresher Accidents
No. Reported
1980 1981
1 2 3 4
1. Andhra Pradesh . . . . Nil Nil
2, Assam . Nil Nd

- ———— et . e it
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1 2 3 4
- 3. Bihar Nii Nil
4. Gujarat Nil Nil
5. Himachal Pradesh Nil Nil
6. Haryana 193 186
7. Jammu & Kashmir Nil Nil
8. Kerala Nil Nil
9. Karnataka Nilt Nil
10. Maharashtra Nil Nil
11. Manipur Nil Nil
12. Madhya Pradesh 1 Nil
13. Meghalaya Nil Nil
14. Nagaland . Nil Nil
15. Orissa Nil Nil
16. Punjab 295 454
17. Rajasthan Nil 5
18.  Sikkim Nil Nil
19.  Tamil Nadu Nil - Nil
20. Tripura Nil Nil
* 21. Uttar Pradesh Nil Particulars
not
availahle,
22. West Bengal . . . Nil Nil
Union Terrilories
1. Andaman & Nicobar . Nil Nil
2. Dadra & Nagar Haveli Nil Nil
3. Delhi Nil 6
4. Goa Nil 1
5. Lakshadweep Nil Nil
6. Mizoram . . . Nil Nif
Arunachal Pradesh . Nil Nil
8. Pondicherry Nil Nil
9. Chuandigarh . Nil Nil
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Proposal for Building Hospital and
Research Centre at Yogashram,
Ashoka Road, New Delhi

10123, SHR VIJAYA KUMAR
YADAV: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to siate:

(a) whether it jg a fact that Director
of the Vishwayatan Yogashram,
Ashoka Road, New Delhi has a propo-
sal to build a hospital and research
centre in the same compound; and

(b) it so, the details of the propo-
sals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b) There
i8 no proposal to build hospital and
research centre jn the compound of
Vishwayatan Yogashram, Ashoka
Road New Delhi. However, it is pro-
posed tg build a Hospital with facilities
of research and training under the
proposed National Institute of Yoga
adjacent to Vishwayatan Yogashram.
Details of the construction have not
yet been finalised.

Promotion of Class | Officer of Gov-
ernmeni Medical Store Depot, Madras

10124, SHRI THAZHAI M. KARUN-
ANITHI: Will] the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Class 1 Officers belong-
ing to Government Medical Store De-
pols have been given gdhoc promotions
as D.A.D.G. (Junior, as well as Senior
Scale) on long term basis by relaxing
the requirements of the Recruitment
Rules, with regard to educational qua-
Lifications as well as qualifying service
in the Jower grades during the last 10
years;

(b) whether SC/ST officers have
also peen extended the same relaxa-
tion; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] XUMUD
BEN. M. JOSHI): (a) Yes;
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some of the officers belonging to Gov--

ernment Medical Store Depots have
heen given aq hoc promotions in the
post as DADG (MS) in Junior or Se¢-
nior Scales, against available vacan-
cieg in relaxation of length of service
as laid down in Recruitment Rules-
pending filling up of the post on regu-
lar basis. Relaxation of educational.
qualification was not involved as in
terms of Recruitment Rules Education-
al qualification does not apply to pro- -
motees,

(b) and (c). There. peing no SC/
ST officer in the zone on consideration
from the feeder grade, the question of
extending the similar relaxation to any
SC/ST officer did no arise.

Officers in Railway Board after
Superannuation

10125. SHRI R. 1. BHATIA: Wil
the Minister of RAILWAYS be pleased
to state;

(a) the number of officers in the
Railway Board who have been continu-
ing in service after superannuation
and the reasong therefor;

(b) whether it is a fact that despite
the number of Railway accidents, the
Member Transportation ig continuing
even though he has superannuated;
and

(¢) if so, whether Government pro-
pose {0 review their cases on the basis
of the performance of theiy Depart-
mentg and reconsider their futher con-
tinuation in service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) As at
present two officers in Railway Board
are conlinuing in servicee after their
attaining the age of superannuation, in
administrative interest.

(b) The responsibility for sccidents
on Railways cannot be attributed to
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one Department or to one individual
including the  Chairman, Rail-
way Board, who is also in-
charge of the functional portfolio of
Member Traffic and co-ordinates all
activities of railway working. How-
ever, several measures have been taken
to contain the number of railway acci-
dents.

(e¢) Does noi arise in view of reply
to part (b) above.

Memo regarding Indian System of
Medicine

10126, SHRI KRISHAN KUMAR
GOYAL: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased
to siate:

(a) whether any memorandum was
submitted to Minister of Health by s
Member of Parliament and published
in the weekly Osaka of March 1982
regarding Indian System of Medicine;

(b) if so, the salient features of the
demands made and action taken by the
Government;

(c) if no action has been taken, rea-
sons therefor; and

(d) time by which the enquiry into
the whole matter will be completed and
appropriate action taken to remedy the
gituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes,

(t) The memorandum has raised
various points alleging the improper
functioning of the Central Council for
Research in Ayurveda & Siddha, Cen-
tral Council {for Research in Unani
Medicine and the Central Counecil -of
Indian Medicine, New Delhi.

(¢) ang (d), The varioug points
made in the memorandum have been
examined for appropriate sction.
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Reconstitution of Social Welfare
Advisory Board

10127, SHRI AJIT KUMAR
SAHA:

SHRI SATYASADHUAN
CHAKRABORTY:

Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether Government hav2 re-
ceived any letter dated 24 December,
1981 from the Government of West
Bengal regarding the reconstjtution
of the Social Welfare Advisory
Board; and

(b) if so, steps taken by the Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) In accordance with the Arti-
cles of Association of the Central
Social Welfare Board the constitu-
tjon/reconstitution of the State
Boards is done by their respective
State Government in  consultation

with the Chajrman of the Central
Social Welfare Board, 50 per cent
of the Members of the State Board
are nominated by the res-
peclive State Government and
the other 50 per cent

by the Central Social Welfare Board.
The Chairman js selected on a mu-
tually agreed basis. Accordingly,
the Central Social Welfare Board has
approved the proposal of the State
Government for appointment of the
Chairman and also sent a list of
their nominees to the State Gov-
ernment on 13 April, 1982 reques!-
ing them to include thejr nominces
of their choice and issue the notifi-
catjon.

British aid for Integrated Health Care
Project

10128. SHRI ARJUN SETHI: Will
the Minister of HEALTH AND TFA-

—
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MILY WELFARE be
state:

pleased to

(3) whether jt {s g fact that Gov-
ernment have asked for further
British aid for integrated health
care projects in the country;

(b) if so, what are the
thereof;

details

(¢) whether it is g fact that the
area development programme is fully
implemented in the districts of Orissa;
and

(d) if so, what are the details there-
of.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARL
KUMUD BEN M. JOSHI): (a) No.

(h) Question does not arise.

(¢) The project s at present under
implementation in 5 selected districts
of Orjssa.

(d) The Government have evolved
a scheme for strengihening Health
and Family Welfare Services in 3
selected districts of Orissa, viz.,
Cuttack. Ganjam, Phulbani. Puri
and Kalahandi; with partjal assistance
from U.K. at a tota] project cost of
Rs. 29.54 crores approximately, The
Project is designed to increase and
strengthen in about five years, facili-
ties and manpower for deliverv of
Health and Family Welfare Scrvices,
in an integrated manner to reach a
level that, over a longer period will
ultimately be reached in the entire
country. The Project includes In-
formatjon, Education and Communica-
tion activities, Mass Media activities,
Managementi Training for staff
Monitoring and Evaluatjon and in-
novative activities.

List of norminee for Chairman Cent-
ral Social Welfare Board

10129. SHRI R. P. DAS: Will the
Minjster of SOCIAL WELFARE be
pleased to state:
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(a) whether it is a fact that the

"West Bengal Government sent a list
. of nominee vide their letter dated 26

August, 1980 to the Chajrman, Central
Social Welfare Board for the Social
Welfare Advisory Board;

(b) if so, the saljent features of
the list;

(c) whether the
approved the list;

Central Board

(d) if so, when and if not, reasons
for that;

(e) whether West Benga] Govern-
ment was informed accordingly; and

(f) if so, when and if not, the
reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELIFARE
(SHRI P, K. THUNGON): (a) Yes,
Sir,

(b) The list included the names of
38 Members, 19 as State Governmcnt
nomjnees and 19 as the Central So-
cial Welfare Board nominees.

(¢) to (f). It was observed that
the ©previous Board had only 25
Members. In view of this the list of
38 Members proposed by the State
Government was very large and as
such the State Government was re-
quested by the Central Social Wel-
fare Board jn October, 1980 to reduce
the number and also to forwarq the
biodata of the Members but this has
not been done so far. However, in
their communijcation dated 16 March,
1982 the State Government had agre-
ed to have 30 Members on the State
Board in addition to the Chairman.
Accordingly, the Central Board has
forwarded a list of thejr nominees
and galso conveyed their approval for
the appointment of the Chairman.
The State Government has also been
requested by the Central Board on
18-4-1982 to jnclude their |5 Mem-
bers of their choice in the list and
issue the notification.
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Working of Directorate of Preventions
of Food Adulteration, Delhi

10130. SHRI MANMOHAN TUDU:

SHRIMATI MOHSINA
KIDWATI:

Will the Minister of HEALTH AND
FAMILY WELFARE bpe pleased to
state:

(a) whether steps have beea taken
by the Delhi Administration to stream-
line the working of Directur of
Food Adulteralion;

(b) wheher it is a fact ihat more
Food Directors have been appointed
in Delhij;

(c) if so, whether field works are
cc_anducted through them; and

(d) the detajlg about the anli-food
adulteration drive started by Delhi
Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M, JOSHI: (a) and (d). (1)
The number of Loca] (Health) Autho-
ritieg have been increased to super-
vise the work of Foog Inspectors
while ljfting the samples;

(i) In the absence of facilities for
the analysis of food sampnles in Delhj,
the Public Analyst of Ilaryana
{(Chandigarh), U.P, (Lucknow) and
Rajasthan (Jaipur) have been declared
as Public Analyst for the Union Terri-
tory of Delh;.

(ili) The performance of each Food
Inspector js periodically reviewed
both qualitatively and quantitativel]y
and appropriate guidance is provided
to the Food Inspectors.

(iv) Area-wise lists of markets
have becn prepared., Inspection pro-
grammes are so planned as to cover
all types of markets and types of
food articles. The number of samples
lifted hag been increased. The names
of the shops or the markets are in-
dicated only when the inspection
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party is about to start for the rajd
or inspection,

(v) All complaints of food adultera-
tion -are registered and wherever
necessary, the complainants are in-
vited to enable Delhi Adminjstration
to collect confidentially further delails
for planning inspections/raids.

(v1) Steps have been taken to
ensure that prosecutions are launched
without delay,

(viil) The Department participated
in the exhibitions organised by the
associations jnterested in eradicating
the social evil of adulteration.

(b) and (c). No. There is anly one
Director, Prevention of Food Adul-
teration.

Number of Officers sent abroad for
, Deputation Training

BHEEKHABHATIL:
EDUCATION

10131. SHRI
Will the Minister of
be pleased to state:

(a) the total number of officers
sent for deputation/training abroad
from the Ministry of Education and
Social Welfare and also from varicus
departments under this Ministry
from 1st January, 1977 onwards;

(b how many of them were sent
under Cultural Exchange Progrannme
during the period, year-wise;

(¢) the total number of officers
belonging to SC/ST sent for such
deputation, year-wijse;

(d) if adequate number of SC and
ST were not sent on such deputation
abroad, what measures the Ministry
of Education had taken to make wup
their representation; and

(e) how many proposals are under
consideration in the Minjstry/Depart-
ment in respect of SC and ST officers

during the current year and the
reasons for non-clearance of the
same?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
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AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(8) to (e). The information is being
collected from wvarious sources and
will be lajd gn the Table of the
Sabha.

Amount of Stipend to Nursing
Students

10132. SHRI PIUS TIRKEY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a} the amount being given as
stipend to Nursing students, 3tate-
wise;

(b) when this amount was fived;

(¢) whether Government propose
to jncrease the stipend in the Jlight
of high cost of living;

(d) whether Government  have
received any memorandum from the
Nursing students, if so, the details
thereof; and

(&) the amount being spenl per
year for giving stipeng to such
students?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) to (e)j. The
information is being collected and
will be laid on the Table of the
House.

Shooting of The Burning Train’

10133. SHRI HIRALAL R. PAR-
MER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) who had given the permission
for the shooting of the picture “The
Burning Train” and on what terms
and conditjons;

(b) what ig the total value (rep-
lacement value) af the #rajn Coaches
that were burnt during the shooting
of the picture;
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(¢) what are the specific reasons
for not recovering the entire money
for the cost of the burnt coaches
from the Producer;

(d) why the same amount has not
been completely recovered so far and
who are the officers rd&ponsible for
thig loss to the Railways; and

(e) what abtiOn has been sugges-
ted by the Financial Commissioner
of Railway: for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) As in all such.
cases, ang after careful examination
in the various Djrectorates concern-
ed, the Minjstry of Railways convey-
ed their “No Objection” to ihe pro-
posal of shooting of the film “The
Burning Train” on fulfilling the fol-
lowing terms and conditions:—

1.000/-
station

(i) Licence fee of Rs.
per shooting day per
should be paid;

(i1) Additional charges for ex-
tra arrangements, if any, be paid
to the concerned Raijlways;

(iii) Strict observance of normal
safety and securjty regulation in
force on the Railways; and

(iv) shooting should not cause
any inconwvenience to the rajlway
users,

(b) and (¢). Since the damages
were repairable in Railway  Work-
shops, and the producers had made
an ad-hoc lump sum deposit/ gua-
rantee of Rs. 2.5 lakhs, it was not’
consjdered necessary 1o  recover
charges for replacement of the Coa-
ches, The expenditure incurred on
repairs to the damaged coaches
worked out to Rs. 1.95 lakhs.

(d) the arbijrator after consider-
ing the Railways’ claims for damages
etc. gave an award for Rs, 1,08,520/-
fn favour of the Railways and the
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amount has been fully
from the Producers,

recovered

{e) Does not arise.

Sending Back Indian Cricketer from
Dubai

10134. SHRI G. NARSIMHA RED-
DY: Will e Minister of TWXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Shri
Dilip Vengsarkar. India’s best
cricketer was sent back from Dubai

recently and his visy was cancelled
for six months; and

(b) if so, the facis of the case
and Government's reaction ihereto?

THE MINISTER OF EXTERYNAL
AFFAIRS (SHRI P. V. NARAERIM-
HA RAO): (a) Yes, Sir. Shri Diljp
Vengsarkar an Indian Test Cricketer
was denied entry and sent back from
Dubai  airport on the morning of
March, 31, 1982.

(b) Shri Dilip Vengsarkar, along
with a number of other Indian cric-
keters reached Dubai on March 31,
1982 to participate jn the India-
Pakistan International Match orga-
nised by the Cricketers’ Benevolent
Fund Services (CBFS). Shri Dilip Ven-
gsarkar’'s profession on the passport
was given as ‘Student’, Technjcal-
ly students are not allowed entry in
the UAE on ‘Transit' visas uhn-
less they are wvisiting relatives, but
in this case the rule was being
waived and that requijreg certain
lengthy procedure. Shri Vengsar-
kar's impatience with the drocedural
delay seems to have led {c the
local immigration authorities® re-
fusal to waive the rules and allow
him entry. Efforty by the organi-
sers of CBFS 1o intercede with the
mmmigration authorities on behalf of
Shri Vengsarkar did not succzed and
Shri Vengsarkar returned to Bambay
by an Air Indja flight,

The Indian Consulate General in
Dubai had not been informed in ad-
vance about the arrival of the erjcket
team from India.
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Soft Coke supply to Orissa State

10135. SHRI CHINTAMANI JENA:
Will the Minjster of RAILWAYS De
pleased to state:

(a) what is the monthly ceiling
limit fixed for Orissa State, jnclud-
ing rakes and piecemeal wagons, for
supply of soft coke for the Stale;

(b) whether it ijs a fact that the
average monthly allotment of wa-
gons to the State comes to 57 wa-
gons only; if so, the reasons thereof;

(c) is it a fact that due to short
supply of wagons there is an acute
scarcity of soft coke in the State;

(d) if so, whether the Govern-
ment of Orissa is repeatedly request-
ing the Director, Movement (Rail-
ways) for regular supply of wagons;
and

(e) if so, the action taken by his
Minjstry and the time from which
regular supply of wagons &s peT
ceiling limit will be ensured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The monthly ceil-
ing limit for soft coke for Orissa
State is 3 rakes plus 100 wagons in
piecemeal,

(b) The average allotmen: was
58 wagons per month durinz 1981
and it has been 73 wagons per
month during the [st quarier of
1982,

(¢) to (e). Against the overall
demand of about 150 soft coke rakes
per month the effective offar made
by Coal India Limited is about 40 to
45 rakes per month and actually
about 30 to 35 rakes are getting
loaded, leaving a big gap between
demand and supply. Hence, .nore
soft coke for all States, including
Orissa can be loaded only when
more soft coke becomeg available.
However, efforts are being made to
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improve loading of wagons in con-
sultation with Department of Coal
with a view to step up supplies of
soft coke to all States jnciuding
Orissa.

Shipping And Marine Employees Fede-
ration

10136. SHRI SAMAR MUKHER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Central Govern-
ment Shipping and Marine Employ-
ees Federation applied for the re-
cognition of their federation in
October, 1930;

(b) if so, action taken thereon:

(c) whether the said federation
has some grievances; ang
(d) the details thereof and how

the Government propose ip mijtigate
them?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

{h) At present there are no for-
mal ruleg regulating the grani of
recognition to service associations of
Central Government employees
since the Central Civil Services (Re-
cognitjon of Service Assorigtions)
Rules, 1959 have become inoderative
with Rule 4-B of the CCS5 (Con-
duct) Rules, 1955, dealing w:th the
Recognition Ruleg; having  becn

struck down by the Suprems=
Court,
(¢) Yes, Sir.

(d) These relatz to general issues
as well as service condjtions. For
this purpose, the constitulion of
two Regjona] Councils viz, Bombay
Regional Council and Calcutta Re-
gional Council of the Supordinata
offices under.the JCM Scheme have
been approved. Besides, the Minis-
try of Shipping and Transport has
also set up Departmental
under the JCM Scheme, Representa-
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Seamen’s
associations

tives of Shipping and
Employment officers’
have been anpointed as  members.
The staff representatives can bring
their grievances before Regional or
Department Councils.

New Appointments Made in Railways

10137 SHRI BASUDEB ACHA-
RYA: Will the Minister of RAIL-
WAYS be pleasgg to state:

(a) how many new appointments
were made in the Railway Depart-

ments during the last four years,
category-wise;
{(b) detajls of prospects of new

job opportunitie; in the departments
during the Sixth Plan category-wise;

(c) total number of appointments
made in the years 1981 and 1982
category-wise; and

(d) total number of temporary
employees in the departments cate-
gory-wise.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRL
MALLIKARJUN): (a) to (d). The
informatjon is being collected and
will be placed on the table o¢ the
Sabha,

Expansion of existing Strength of
Opthalmic Specialist

10138, SHRI K. MALLANNA: Will
the Minister of HEALTH AND FADMI-
LY WELFARE be pleased to state:

(a) whether Government prcpose
to expand the country’s existing
strenglh of Opthalmic specialists and
technicians in order to deal more effec-
tively with problem of cataract; and

(b) if so, the details of steps taken
by Central Government in -this r&-
gard?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH = AND
FAMILY
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WELFARE (KUMARI XUMED BEN
M. JOSHI): (a) and (b): To meet Lhe
requiremnnt of medical and paizniedi-
cal man-power in the field of opthal-
mology for the National Programme
Control of blindness, the Seventh joint
Conference of the Central Council of
Health and Family Welfare had re-
solved that the number of Post Gradu-
ate students in the Medical Colleges in
the specialilty of opthalmology should
be increased and alsc that the Medi-
cal Council of India be persuaded lo
prescribe opthalmology as a subject for
independent assessment for the final
year of MBBS course. The State Gov-
ernments and Medical Council of Iudia
have been requested to take aclion
accordingly.

For training of opthalmic  Aussis-
tants in the large number required,
18 Training schools have been set-up
during 1981-82 and further 19 training
schools are proposed to be established
in 198283, taking the capacity for
training of Opthalmic Assistants to
1000 per annum.

Stoppage of Train Nos. 5/6 and 41/
42 at Gudiyattam Station

10139. SHRI E. BALANANDAN:
the Minister of RAILWAYS he pleas-
ed to state:

(a) whether Government are con-
sidering to provide stoppage for train
Nos. 5 and 6 and 41 and 42 at Gudiyat-
tam Station.,

{b) if so, details thereof;

(c) whether Government have re-
ceived any representation in this re-
gard; and

{d) if so,
ment ihereto?

reaction of the Govern-

THE DEPUTY MINISTER JN 'THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.
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{(b) Does not arise,

(¢) Yes,

(@) In order to speed up 5/6 Niigirl
Express and 41/42 Madras-Cochin Ex-
press stoppages of these trains at Gu-
diyattam and some  cther slations
were withdrawn  Irom 1-4-81, It is
therefore not desirable to restore this
stoppage. However, comoen:atory
Service viz. 307/308 Express was in-
troduced bhetween Arakkonam 1nad
Jolarpettai to the previous timings of
41/42 Express, -

Irregularity in Arrival of Traips at
Puri

10140. SHRI HARIHAR
Will the Minister of
pleased tp state:

SOREN;
RAILWAYS be

(a) whether Government are aware
of the irmegularity in the arrival of
trains at Puri on S.E. Railway;

(b) if so, the reasons thereof; and

(c) the steps proposed f{o he taken
by Government to maintain regularity
in the arival of trains at Puri?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT QF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (ay Yes.

(b) Late running is mainly due to
slarm chain pulling, accidents, public
agitations, loco  lousses and curringe
and wadom defecis ete,

(¢) A close watch is beinz kept on
the running of trains and remedial
steps taken wherever feasible,

Proiect on Breediﬁg Musk Deer at
Awmalgamated Unit, Ranikhet

10141. SHR1 CHATURBHUJ: Will
the Minisler of HEALTH AND FAMI-
LY WELFARE be pleased to state

(a) is it a fact that there is a pro-

ject on breeding of musk deer at
Amalgamated Unit, Ranikhet;



73 Written Answers

(b) how many deers have been kept
in the stock farm so far;

(c) how many of them died;

(d) how much monev has haen spent
for this project to date; anl

(e} the yield so far?

THE DEPUTY MINISTER N THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes.

(b) Nine (3 males and ¢ females).

{c) Two (female).

(dy About Rs. 3.15 lakhs which in-
cludes salaries of common staff em-

ployed for other schemes also

(e} It is not the aim of the scheme
in operation to extraet musk on com-
mercial scale in the traditional man-
ner but 1o conduct experiments (o
evolve z better and harmless method
of extracting the musk withaut killing
the animals. Before this experiment
is started ihe following 5 aspects will

have to be evolved:

(i) Fool-proof methoed of collee-

tion of animals.

(ii) Adaptation of
stockade away from ‘heir nor-

mal Habital of
iudes; and

animals in

(iii) Breeding of musk deer in

captivity.

Studies on these three aspects have
been completed. - It takes a long tima,

normally 2 to 4 years, for the unimals

VAISAKHA 9, 1904 (SAKA)
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to ;c‘c—limatise themselves in lower al-
titude and in human company as also
for the animals to mature and aevelop
the musk pod. The musk is produced
by the male animals only and the
experiment on safe methods of extrac-
tion would be started as soon as mini-
becomes

mum number of animals

available for scientific trial

Primary Health Centres in Statfes

10142. SHRI MOHANLAL ~ATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of Primary Healilh

Centres functioning n India, State-
wise:

{b) whether there is
to open new Primary Health Cenires

any proposal

in the country during the year 1982-
83;

(¢) if so, their number State-wise,
and

(@) the number and location of
Centres {o be opened in Gujarat State
during 1982-83?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI) (a) to (d): The num-
ber of Primary Health Cevtres func-
tioning in India and  expected to be
opened during the year 1982-83, State
wise, is given in the Statement enclos-
ed. The opening of Primary Health
Cnetres is a State Plan Scheme. The
location of these Centres is decided by
the respective State Governmenis for
which they do not need either the

concurrenca of the

approval or the

Government of Indla,
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Statement
No. of Primary Health Gentres
Name of the State/U.T. -—— e . r—-
Functioning Functioning Expecled
as on as on to be
1-4-1981 1-4-1032 opened
during
1982-8g
1. Andhra Pradesh . . . . . . 420 421 1
2. Assam . . 146 146 2
3. Bihar 587 627 60
4. Gujarat 251 256 10
5. Harvana 89 849 2
6. Iimachal Pradesh . . . . . . 77 77
7. Jammu & Kashmir A6 a6 6
8. Karnataka . . . . . . . 300 08
9. Kerala 165 1709 7
10 Madhve Pradesh . . . . . . 475 180 10
11.  Nlaharashtra . . . ; . 41 154 23
12. Manipur 20 K3 3
13. Meghalava 23 24 2
14. Nzgaland . 17 17 1
15. Orissa . . . . . . . 914 g1y 4
16. Punjab . . . . . . . 120 190
17. Rajasthan 292 24 6
13, Sikkim . . . . . . . 15 15 2
1. Tami! Nadu . . . . . . 383 409 20
20. Tripura . . 28 28 2
21. Uttar Pradesh . . . . . . 0ty 040 33
22. West Bengal . . . . . . . 947 157 12
23. A &N Islands . . . . . . 3 8
24. Arunachal Pradesh . . . . . . 45 45
a5. Chandihgarh 1 1
26. D &N Haveli 2 2 I
2%. Delhi . . . . . . . 8 8
28. Goaz, Damar & Diu . . . . . 15 15
243. l.akshadweep 7 7
20, Mizoram 14 15 2
3t Pondicherry 12 13 1
5568 5739 2ng

Note « —*Figures provisional.
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" Telephone at Railway Stations on
Andul-Sainthia Section

SARADISH ROY:
RAILWAYS be

10143, SHRI
Will the Minister of
pleased 1o state:

(a) whether il is a {fact that uumber
of Teleghones al different Railway
Stations, Railway Goods  Offices on
Andul-Sainthia  Section  of Eastern
Railways remain disconnerled for
monihs togelher due to non-payment
of lelephone dues;

(b) if so, what are the stationg and
for how long these telephone remain

disconnecied,

{¢) gn how many occasions such
disconnections of telephoneg have
taken place during the last five years
in each station, separately;

(d) whelher authorilies have ascer-
lained the lapes of persons rzsgunslble
for such non-payment of due jnd steps
if any. laken againsit them; 2nd

(¢) arrangements, if any, made to
regularise the lelephone system?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THF DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

{b) (i) Dubrajour Station.—14-12-79
1o 22-8-8i.

(i1) Suri Station—15-6-80 to
21-8-80 and 10-9-81 to
25-3-82,

(iii) Suri Goods Shed—15-6-80
to 21-8-80 and 10-9-81 fo

25-382.
/
(¢) (i) Dubrajpur—1 occasion,
(ii) Suri Station—2 occasions.

(iii} Suri Goods Shed—2 occa-

sions.

{dy No railway staff is hel: respon-
sible as the telephones were discon-
nected despite arrangement of poy-
ment cf the dueg by cheques, in time
by the Railways.
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(e) The telephones were recon-
nected through special request made
to the P & .71 authorities,

Confirmation Rules of Sahijya
Academy

10144. SHRIMATI GEETA MUK-
HERJEE: Will the Minister of EDU-
CATION be pleased to state:

T

(a) what are the rules teing follow-
ed by the Sahitya  Academy jor the
confirmation of its staff:

{b) whether there had keen tome
supersessions during the confirmations;
and

{c) if so, deluils thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIni, WEL-
FARE (SHRIMATI SHELIA
KAUL): (a) The  Sahitya Akademi
follows Akademi (Services) Byzs-Laws,

(b) and (¢) Two employees were not
appoinied 1o permanent posts as the
Akudmei did not find their work/~on-
duct satisfaclory, One of {he emplo-
vees has since resigned and if no
longer workine to the Akademi.

Development of Paradip Port as
Fishing Harbour

10145. DR. KRUPA SINDHU BHOI.
Will the Minister of SHIPPING AND
TRANSPORT be pleased (o state:

(a) whether a Task Force under the
Port Development Adviser has recom-
mended for the development of praa-
dip Porl as a fishing harbour;

-l 7

(b) what are the constraints in im-
plementling the recommerndavion at
present; and

(c) the time by which action is like-
ly to be taken in the matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No Task Force was
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set up in connection with the develop-
ment of Fishing Harbour at Paradip
Port. However, at a meeting between
representatives of the  Ministry of
Agriculture, Paradip Port and Minis-
try of Shipping and Transport 2 sites
for locating the harbour were identi-
fied for further study.

(b) Investigations have to be carri-
ed out and detailed Project Report
has to pe prepared in the first instance
after finalising one of the sites,

(¢) The detailed programme has not
vet heen worked out as the required
data is being gathered.

Rash Driving by D.T.C. Drivers

10146. SHRI RAJNATH SONKAR
SHASTRI ¥ Will the Minister of SHI1P-
PING AND TRANSPORT be pleased
to state:

(a) whether Government's attention
have been drawn to the news ilem
‘Rally against rash driving by DTC
Drivers’ appearing in the Times of
India* of 7 April, 1982 highlighting a
chain of fatal accidents in Mongolpuri
protest against rash gnd negligent dri-
ving by D.T.C. bus drivers and de-
manding of the Chairman and other
senior officers of the drivers being
more careful etc.;

(b) if so, reaction of the Govern-

ment thereto; and

{c) action taken to bring dowa the
road accidents which are mounting

steadily and book the erring and ofi-
ending drijvers?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SARI): (a) Yes, Sir.

{by and (c) - Instructions have heen
issued to DTC to take adequate mea~
sures for ensuring road safety, A cen-
tralised Accldent Cell has since heen
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specially set up in DTC, one of the
major functions of which is fo avalyse
the causes of the accidents, so that
necessary preventive measures are
taken in order to reduce the incidence
of accidents. The maximum speed of
every bus has been governed by cali-
brating the fuel system of bhus. A
system of refersher course nI driver
is also in operation. The inspectorate
staff has been strengthened (o monitor
operations by DTC bus crew. Action
is taken against the erring steff, when-
ever violations such as gver-speeding
of buses, non parking of buses at pro-

per bus stops, beating traffic signals
ele.,, are noticed.
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Traffic Intensity survey on Zonal from
Rau Tula Ram  Marg outer Ring
Road, New Delhi

10148, SHRI F, H. MOHSIN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 3238 on 10 December, 1981 regard-
ing providing speed breakers on the
zonal road Rau Tula Ram Marg to
outer Ring Road and state:

(a) whether the Delhi Adminisira-
tion had conducted the promised tra-
flic intensity survey on the zunal road
in question;

(b) if so, the outcome thereof;
(c) if not, reasons therefor;

(d) when this is
carried out;

proposed to be

{e)} what steps have
raise the level of this road between
house 2/23 to 2723 Shantiniketan,
where water accunulates during the
rainy seasoms;

been {aken to

() whether necessary instructions
were issue to Delhi Adminisiration to
take this factor intg consideration
when the metalling of this internal
road is taken up next; and

(g) it not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI SITARAM KES-
SARI): (a) to (d) According to P.W.D.
Delhi Admn,. the traffic intensity sur-
vey is in progress and itz outcome
will be known only after the comp-
letion of the survey.

(e) to (g) According to P.W.D., Delhi
Admn., the portion of the road bet-
ween House Nos. 2/23/ o 2/25 Shanti-
ketan does not require any raising of
the road level. Minor  depressions
formed in front of House No. 2/24 at
the time of laying telephone cables has
since been attended to by them.

VAISAKHA 9, 1304 (S4KA4)
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Upgrading Pay Scales of University
and College Librarians

10149. SHRI SUBHASH CHANDRA
BOSE ALLURI- Will the Minister of
EDUCATION be pleased to state:

(a) whether the Government of
Indiag have agreed in principle to up-
grade the pay scale of University and
College Librarians to bring them at
par with University/Colleges teachers,
if so, details thereof;

(b) whether any assurance was
given by the Minister 1o implement the
pay scale of University/College tea-
chers for University/College ILibrar--
ians, if so what is the latest position
in this regard;

(¢) whether for teachers in the
Universities, there used to be a four-
tier system i.e., (1) Professor (2) Resa-
der (3) Lecturer and (4) Assistant
Lecturer/Instructor, before the IV Plan
University Grants Commission pay-
scales and this system was made a
three tier ont as (1) Professor (2)
Reader and (3) Lecture; and

(d) if so, why the same pattern has
not been accepted for University Li--
brarians by marging the post of Tech-
nical Assistants/Professional  Assis--
tants/Sr. Library Assistants to that of
Assistant Librarians as done in the
case of {eachers?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
and (b): Yes, Sir. The Government
have agreed in principle to up-grade
the pay scales of University and Col-
lege Librariang with effect from 1 4-80.
Accordingly the Librarian  Deputy
Librarian and Assistant Librarian
in University Libraries are proposed
to be canctioried the same-scales of
pay ag are applicable Professors, Rea-
ders and Lecturers, respectively from
that date. The upgraded scale for
college librarians is that of Lecturers,
This decision is to be implemented in
consultation with the State Govern-
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ments. These consultations are in
progress.

{c): No, Sir. The Stafling paltern in
the Universities visualised in the
second and third Plan revisions of
-salary scales consisted of Prcfessor,
Reader and Lecturer oniy. However,
in some Universities, there were leach-
ing postg lower than that of Lecturer
they were sanctioned an appropriate
revised gcale.

{d): Does not arise.

Infected Sugarcane Juice

10150. DR. A. U, AZMI: Will the
Minister of IEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government'’s attenlion
has been drawn to the Monday Diary
“Drink Juice” appearing in the Indian
Express dated 12 April, 1982 highlight-
ing the unhygienic conditions lik2
smell of fermenting of bagasse’ poor
guality of the juice and remnants of
dirt found in juice, ete.: and

(b) steps Government propose to
‘lake to ensure that unadulterated
sugarcane juice ig supplied to the peo-
ple?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN, M. JOSHI): (a) Yes.

(b) The manufacture and sale of
sugar cane juice, fruit juice and shar-
bats (not covered under Fruit Productg
Order) js regulated by the Pevention of
Food Adulteration Rules. Under the
said rules, it is obligatory for the
licence to maintain proper hygienic
conditions. The State Governments
have been reminded to ensure prover
enforcement of hygienic standards.

‘M. Ch. Seats in Cardiac Surgery in
AIIMS,

10[51. SI,'I’RI RAM VILAS PASWAN:
"Will the Minister of HEALTH AND
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FAMILY WELFARE be pleased to
state: '

(a) whether the number ol patients
altending the Cardiac Surgery O.P.D.
in the ANl India Institute of Medical
Cciences, New Delhi is on the increase,

{(b) whether the number of seats for
M. Ch. in Cardiac Surgery decreased
from three to one for July 1982 session;
and

(c) if szo, the reason thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M, JOSHI): (a) Yes.

(b) No.

{c) Does not arise.

Teaching Vocational Subjects in
Technical Schoolg

10152, SHRI ZA}NUL BASHER: Wil
{he Minister of EDUCATION Le pleas-
ed to state:

(a) whether the Directorate of Tech-
nical Education Deihi is running .
Boys Technical Senior Se ondary
School at Kashmiri Gate, Delki;

(h) whether Vocational subjects like
Electronics, Air Conditioning and Re-
frigeration, etec. are heing taught in
11th and 12th Classes:

(ey if sp. whether the students of
these vocational gubjects gre given anv
preference for admission to Delhi

. Polytechnics: gnd

(d) if not, the reasons therec{?

THE DEPUTY MINISTER IN THE
MINISTRIE'S OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The studenis who pass 12th class
from senior secondary technical schools
are given a weightage of 15 per cent
in their marks for admission tn the
relevait  courses in  Polytechnics 23
compared {o 10 per cent for students
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passing 12th class of the general 10 4 2
} pattern of education,

For the part-time Diploma classes in
Electrical gnd Mechanical Engg., fifteen
seats for each discipline are exclusively
provided for the students passing out
of the Senior Secondary Technical
Schaols.

(d) Does not arise.

House Building Advance to the Em-
ployees of Rashtriya Sanskrit Sans-
than

10153, SHRI R. N. RAKESH: Will
ihe Alinister of EDUCATION be pleay-
ed tp state reasons for not extending
llouse building advance facililies to
the employees of Rastriya Sanskril
Sansthan when the same are available
lo the employees of similar organisa-
tiong such as N.C.E.R.T, gnd National
Book Trust of India?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CUI TURE AND SOCIAL WELFARE
{£HR] P, K. THUNGON): The ques-
tion of extending House building
advance facililies tg the employees of
the Rashtriya Sanskrit Sansthan is
being examined within the provisions

of the hye-laws and rules of the Sans-
ihan.

g & owatss: aen wiTses
qiwAT

10154 . =} st awre wger:
TR @ix ol wEw s oo
TAA =51 F1 FCH P

() 71 Sty wEaR 7 2 FweEy,
1977 =7 =10 &1 w30 ‘ereEiiEe
TR FEEAT TS s atEiar AIm

T & AR T R wHaifew aw-
5% goet ST AN weE @ Pviw
T g

(®) =21 @ty Tea 1 fewwax
1981 # T 57T 9% O AT agA
W B Pag v @l ve g

() et Pagre v 9 Pty aw
FAFFT T &L 4 FawmT, 1080

VAISAKHA 9, 1904 (S4KA)

Written Answers 86

€ T9 W &7 9 &1 TgAr g
SeTe TeATGe ey mmeal fodl
@l 574 -Ta®E T folga9s =T,

(w) =1 sg7r @ #AEg AEED &Y
fagre favw o1 & 117 AT T
Ty WA, Ty Al ST wmrer O
fear 24 =X

() sfe g, @ fmER 7= &
7,500 STAYE TN TS =10T F-
FAF] =T I S @zd =71H &}
FTHQCes BT WWERR LA BT
e T€E @ & (o A T T
TTEeTgl &1 9T @1 g !

W|IRY &.T iU FEN BREL 6
Iq A=Y FATA ¥R E4. |, Wi
() 9g= == 7@l w7 TEeR R
e & FEEYY JWEdA mlw & IR
TW W EWRT TEE Iw<l I &1 1

T8

(= s g

() 1979-80 #, % I3 &LV
T, 57T ST §LEM @ ars siET-
HTET 7 @O & TeTg S sTAr
JIsET  FUT BF Al GQEdl H A
TRy Tiwer e=1 fegr mar o7 & TR8
G7EIT ¥ §R a= &< tem w1 1 faER
=T FE%d T/ 87 T UgAl [Feeny,
1980 ¥ SR 3war Peem 391 ==
&7 feeT |

(=) &

(¥) @™y TEE ZisT &7 qIE
FJMESA 33 F-The T STaea  Zey TRI-
TIEIE 5 399 ST ® AN HIE F
fer P57 ¢ fos =@ @ Foo =% 7
FTE g | =F, TR AT T g
Teae BT Pr=er S w\Teer TIEE i3
vug 7 forg cwfrs &= & (99
g3 TEW 50/- O & Awe T fFEmn
ST § | ¥ §g, TgW Niaad fed
TT 7,500 ¥ S WHl &1 L19-
TR &7 87 539 €1 g1 IT|T |




87 Written Answers

Problemg of Disabled Persons

10155. SHRI DAULATSINHJI JADE-
JA: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether any survey has been
conducted to find out the basic pro-
blems of disabled persong in the coun-
try,

(b) if so, what are the findings and
what measures are being taken by the
Government to solve their problems.
and

(c) what progress has so far been
made to solve the problems of disabled
persons?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAI, WELFARE
(SHR1 P. K. THUNGON): (a) and (b).
From the house listing cperationsg re-
lating to the 1981 Census, the number
of totally blind, totally crippled and
totally dumb have heen provisionally
estimated ag follows:—

Totally Totally Totally
Blind Crippled Dumb
478657 363600 276691

AN

2. In the National Sample Survey of
28th Round (October 1973—June 1974)
data on physical and mental disabilities
was collected and the number of dis-
abled s revealed from the Survey per
one lakh persong is given below:

All India Estimates

RURAL URBAN
Malc Fe- Total Malc Female
male Total

. —

1051 723 8go 838 597 725

3. The National Sample Survey Or-
ganisation hag conducted a nation wide
sample survey on disabled persons in
its 26th Round (July 1981—December
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1981)., The results of the survey are€
likely to be available by the middle »f
1983. This survey is expected to throw
light on the nature and magnitude of
the problems of disabled persons
state-wise at an All India level

(¢). Progress made in respect of
some of the major programmes during
1981-82 is indicated g follows:—

{i) Under the Scheme of Scholar-
thips for the Blind the deal
nnd orthopaeodically hands.
capped, a sum of Rs. 75.i2
lakhs hag been released which
is likely to cover ahbout 10,0006
Scholars gll over India.

2. A revised scheme of Integraled
Education came into force on 1-4-1981.
Under the revised scheme, the entire
cosl of the scheme is met by the Ceni-
ral Government, This scheme is at
present being implemented by 14 State
Governments 1 Union Territory and 1
autonomous body through 688 centres
covering 3798 peneficiaries.

3. A new scheme giving assistance
for purchase of Aids and Appliances
1o the Disabled Persons wag launched
in March 1981. Under this scheme,
till date 45 organisations have been
recognised as centres for giving aids
and appliances {o needy handicapped
persons. A gum of Rs. 76.11 lakhs was
given gs grantg under the Scheme
during 1981-82.

4. The number of vecational rehabi-
lifation Centres wag raised to 12 during
1981. During the period from 1-1-1981
to, 30-10-1981, the Vocational Rehabili-
tation Centres have been gble to secure
employment for 3231 persons. During
1981, 11 Rual Rehabilitation Centres
attached tg five Vocational Rehabilita-
tion Centres have also been ganction-
ed.

5. 21 Special Employment Exchanges
are functioning in the country for
placement of handicapped persons in
various jobhs. Out of these, 3 have
been set up during 1981-82. Since
inceplion upfo 31st September, 1981
these Employment Exchanges placed
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25437 disabled persons in employment.

6. During 1981, a scheme of giving
Public Telephone Booths to handicap-
ped individuals to promote employ-
ment was launched. Till 31st Decem-
ber, 1981, 978 Public Telephone Booihs
have beep alloted to handicapped peo-
ple as against g target of 887 for 1981-

82.

7. 3 per cent vacancies are reseved
in Group C and D in Government and
comparable posts in public secior
undertakings for physically handicap-
ped persons. During January-Sepiem-
ber 1881, 984 persons were given em:-
ployment in Central Ministries and
Undertakings.

16 State Governments have given
2—4 per cent reservation in Group C

and D vacancies {or physically hand.-
caped persons,
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O.T. Allowance in Madras Division

10157. SHRI 1nl. ARUNACHAILAIML
Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Mainle-
nance staff in § & T department
under CSI/E’/MS on Madras Division
and staff under CE/Construction work-
ing at jolarpet on lladras Division on
Southern Railway have been paid
overtime arrears as per RLT {rom
1974;

(b) if so, what are the reascns for
not paying such overtime arrears to
ELR staft under DSTE/W/YBGN,
DSTE/RM,/MS who are also eligible
for the same arrears; and

(c) whether Government would tzke
immediate action to  pay the arrears
toc ELR under DSTE/W/TBM, DSIE/
KAl without further delay as they are
also eligible for such payment of arre-
ars of Overtime?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) {(a2) Yes.

(b) and (c). The matter is under
review and overtime payments, if any
due in thse cases will be arranged
early.
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Inspection of Medical Colleges and
attached Hospitals

10158. SHRI HARINATHA MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be vleased 10
state:

(a) the number of Medical Colleges
an@ attached Hospitals, State-wise, in
ithe country;

(b) whether necessary, reguirements
for a Medical College and Hospitals
are prescribed and made sure of be-
fore recognition is granted, if so, what
is the recognising authorily and at
what intervals, inspction is conducted
at the instance pf the recognising
authority:

{c)y what is the latest inspeclion re-
port for each Medical College and Hos-
pital in the State of Bihar, particular-
ly with regard to the existing difficien-
ries at the time of respective ingpec-
tions; and

(d) have adequate remedial mea-
sures been taken for removing these
difficulties. if not. the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD

APRIL 29, 1982
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BEN M. JOSHI): (a) A list indicating
the number of medical colleges with
attached teaching hospitals, State-
wise, in the country is aliached,

(b) The Medical Council of India
has prescribed standard requirements
for the establishment of a medical col-
lege. The council ensures, through in-
speclions, visitations, that the colleges
adhere to the minimum standards pres-
cribed by it. The inspections for re-
cognition are carried out, {from time
to time, till the first baich of students
appear in the final MBBS examination
and_ thereafter, periodical inspections
are carried out every 5 years.

{c) Deficiencies identified in the
latest inspection report of the Council
in regard to each of the nine medical
Colleges in the State have been inti-
mated by the Council tp the concerned
institutions.

(d) The deficiences noted by the
Inspectors of the Council are brought
to the notice of the State Govrnments,
Universities and the medical colleges
concerned. It is for the State Govern-
ments/Universities and the concerned
colleges to remove them. If any in-
situlion falls to remove the deficien-
cies founded out the council would re-
commend the withdrawal of recogni-
tion of the defaulting institutions,

Statement

The Stote-wise number of Medical Colleges with atlached teaching Hospitals

S'l. State Number of Medical
No. College Hospitals
recognised by the
Medical Gouncil
of India
1 2 3

—_———— -

1 Andhra Pradesh
2 Assam .

3 Bihar

4 Gujarat
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1 2 3
5 Haryana ~ 1
6 Himcchal Pradosh . 1
7 Jermmu & Kashmir 2
8 Kaornateks 9
9 Kerala . 4
10 Madhva Pradcsh 0
11 Maharashirg 13
12 Orissa 3
13 Punjeb . 5
14 Rajasthan 5
15 Tamil Nadu 9
16 Uttar Pradesh 9
17  West Bengal 7
18 Declhi 4
19 Pondichierry 1
go Goa I
a1  Manipur 1
e

Policy of SCI Regrading keeping
Items in Stock

10159. SHRI NIREN GHOSH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased tn state:

(a) whether it is the policy of Ship-
ping Corporation of India to keep
maximum number of items in stock;

(b) whether the store jtems have
been gradually reduced;

(¢) whether the number of items in
stock have come down from 1100 to
300; and

(d) if so, reasons therefor?

THE MINISTER OF SHIPFING
AND TRASPORT (SHRI VEEREN-

DRA PATIL): (a) and (b). No, SCI
maintains ship‘; stores godowns in
Boumbay and Calcutta. Only essen-
tial items which are noi really
available al  short notice  and
which are  frequen'l,  required by
ships, are stocked by the SCI.
Minimum  guantities~  usually re-
presenting about 2 months consump-
tion are stocked. These items are re-
viewed in the context of their ready
availability, frequency  of usage and
essentiality and based on such review
quantilies tg be held in stock are de-
termined,

(¢) and (d). Number of items stock-
ed by the SCI in Bombay on 31-3-81
as 218 as against 233 as on 31-3-1974.
Corresponding number in Calcutia on
31-3-81 was 294 as against 303 on
31-3-1979.
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Joint Programme undertaken hetween
India and Iran in Steel, Zinc and
Copper

10161. SHRI LAKSHMAN MAL-
LICK: Will the Minister of EXTER-
NAL AFFAIRS be pleased to sfate:

{a) whether some joint program-
mes are proposed 1o be undertaken
belween India and Iran in Steel, Legad,
Zinc and Copper industries;

(b) whether some joint training
programmes of the experts in the
above field is alsp proposed; and

(e) it so, the details aof the program-
me of Government jn this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO)}: (a) An Economic and Commer-
cial delegation led py  Secretary,
Economic Relations, Ministry of Ex-
ternal Aflairs visited Tehran from
12th March to 18 March, 1982 and held
exploratory discussiong or the possi-
bilties of collabratian over a wide
range. However, no jeini projects in
the field of lead, zinc and copper
were discussed or proposed,

(b) No. Sir.

{c} Does not arise.

I AT qlem & Pgmay

10162. SN ¥ QOET CATC: T
ﬁvﬂﬁwﬁwaﬂ:"‘rfﬁ.
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Foreign Exchange released to Taj
Pilgrims

10163. SHRI MOOL CHAND DAGA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total amount of foreign ex-
change released, year-wise, during the
years 1978, 1979, 1980 and 1981 to the
Haj pilgrims going from India;

(k) the total amount spent by Gov-
ernment in maintaining the staff and
other services to such pilgrims out of
India and the foreign exchange re-
leased on this account; and

(¢) the total number of persons who
have gone out of India on Haj during
the aforesaid four years respectively?

717 LS—4

VAISAKHA 9,

1904 (SAKA) Written Answers 08
THE MINISTER OF EXTERNAL
AFFAIRS (P. V. NARSIMHA RAO):
(a) Foreign Exchange released to the
Haj pilgrims during the years 1978,
1979, 1980 and 1981 are as follows:

Years Amouni (In Rs)
1976 . . . . 10,05,76,818
1979 . . . . 11,02,1%,757
1980 . . . . 12, 84,02, 004
1g81 . . . . 15 ,00,45,389

(by The information is being collect-
ed and will be laid on the table of the
House,

(¢) The total number of persens who
have gone out of India on Haj during
the las{ four years are as follows:

Year | Number
of pursuns
g7 L . . . 17,485
1979 . ’ . . . . 20,073
1980 . . . . . 18,106
19h1 . . . . . 20,944

Production of JTodized Salt

10164. SHRI DIGVIJAY SINH: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a} whether in Calcutia area iodized
salt could be produced by all manu-

facturers;

(by the reasons why permission o
produce iodized salts was. restricted
only to the Hinduslan Salts in the
Kiarghoda Gujarat area; and

(¢} whether representations have
been made in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN M. JOSHID: (a) No.

(b) and (c¢). The National Goitre
Control Programme is a purely Cen-
tral scheme and the entire expendi-
ture on the salt iodizalion is met by
the Government of India. The proruc-
tion and distribution of jodised salt 1s
done through the Public Sector Under-
takings under the overall supervision
of Salt Commissioner, Government of
India, Jaipur, However, representa-
tions received from the Privute Seclor
are under consideration of the Gov-
ernment.

Railway Board Secretariat Service
Rules, 1969

10165. SHRIMAT] KISHORI SINBA:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether 1he Pailway Board
Secretariat Service Rules, 1969 have
been framed on the basis of the Cen-
tral Secretariat Service Rules, 1962:

(by whether the proviso tn Rule 14
(2) of the Railway Board Secreiariat
Service Rules, 1968 is an addition to
the corresponding Rule of the Ceniral
Secretariat Service Rules, 1962 frr
which the approval of Union Public
Service Commission was taken:; and

fcy it so. the background for incor-
porating the said proviso 1o Rule I4
(2) in the Railway Buard Secretfariat
Service Rules, 19697

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Yes.

(¢) The proviso in question was
inserted with the object of assiging
appropriate seniority in the relevant
grade to such of the persons as were
to be recruited as probationers to any

APRIL. 29, 1982
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grade of the Railway Board Secrelariat
Service against substantive wvacan-
cies occurring prior to the “appointed
day" i.e. the daie on which the Rail-
way Board Secrelariat Service Rules,
1969 came into force, irrespective of
the date of their appointment {o ihe
particular grade,

Loss to Indians hy Closing of Exchange
House in Qatar

10166, SHRI GHUFRAN AZAM:
Will the Minister of EXTERNAL
AFFAIRS bhe pleased {o siate:

(a) whether Government have
seen the press reports appearing Iin
‘Indian Express’ daled § April, 1982
caplioned '‘Many Indians lose savings
as firm folds up’;

(b} whether many Indians have lost
their savings due o the closure of a
leading exchange house in Qalar;

(¢) if so, the estimated currency of
Indians sealed by the Qatar Govern-
ment; and

(d) aclion {aken or propused to be
taken by ihe Indian Governmeni 1o
make out the sealed currency of the
Indians?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) Yes, Sir.

(by Yes, Sir.

{c) No currency of Indians has heen
sealed by the Government of Qatar.
The International Finance and Ex-
change Corporalion defaulting on its
liability has gone under receivership.

(d) The Embassy of India in Qalar
is making efforts to ascertain the loss
incurred by Indian nationals and is
exploring possibilities of recovery of
their losses as also of the Indian banks
that were allowlng overdraft facilities
to IFECO.
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Passengers Travelling Without Ticket
on Raipur-Waltair Line

18167, SHRI RASA BEHARI
BEHERA. Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether it js a fact that most
of the traing on Raipur-Waltair rail-
way line are rumming with low in-
come,

tby whether jt is a fact that
though trains are running over-
crowded vet in combarison, income
is very low due 1o ticketless passen-
gers; and

(c) if so, remedial steps taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) - fay Trajn-wise
statistics of income are not  main-
tained.

(b) and (c¢). Adeguate arrange-
menls ceXist for checking the tickets
of all persons entering the platforms
and for collecting tickets from 1the
persons alighting from the {rains.
The xquads; of Travelling Ticket Exa-
miners move and check ‘the tickels
of Lhe passengers in the trains on
programmed basis, The incidence
of ticketless travel iz dependent o
fsome cxlent on the Jaw and ~vdar
situation.

Eradication of Leprosy

10168. SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the doubts expressed
by Dr. U, Ko, Ko, Regjonal Director
for South-East Asia of the World
Health Organjsation in  eradicating
leprosy in the next two decade: as
declared by the Government have
been brought to the notice of Gov-
ernment; ang
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(b) if so, the reaction of the Go-
vernment thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI EKUMUD:
BEN. M. JOSHI): {a} Yes_
Dr, U, Ko Ko, has clarified that
in response to a question whether
lesrosy also could be coradicated im
a manner simjlar to smailpax. He-
had told the presg that one camnot
compare lepsiory with smallpox and
that eradication of leprosy, at {he
present level of scientific develop—
ment, would be extremely diffcult.
if not impossible, Apart from me-—
dical  technology socig-econamic:
development as a whole has to be
taken into account, He had alse
quoted examples how even without
technological intervention, leprosy
disappeared in the wuke of geaeral
socio-economic development.

{b) The Working Group appmnted
by the Government to devise the-
strategy of cradication of leprosy ot
a4 1ime bound basis has submuitted
its Report 1p the Government. The
Governmen! will consider the mal-
ter in the light of their recommen-
dations,

Attack on Officer of Satyavati Col'eze

10169. SHR] PIUS TIRKEY. Wil2
lthe Mijnister of EDUCATION bes
pleased 1o state:

(a) whether the attention of Go-
vernment have g£one 1o ithe news im
‘3latesman’ dated 3rd March 1982
“Alleged attack on official of Satya—
vatlj College”’:

(b) if so, what are the full facis:

(c) whether some enquiry have
so far been made in this regard and¥
1the result; obtaineg from ihat, andl

(d) what action has beern takers

in this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
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AND CULTURE AND SsOCIAL
WELFARE (SHRIMATI SHEILA
KAUL): (a) Yes, Sir,

{b) The Principal of the Satya-
wati College was re-employed, after
superannuation, with the approval
of the Vice-Chancellor for a period
©of threa years from 1-11-1981. The
Governing Body of the College, at
its meeting in February, 1982, did
not confirm its earlier decision to
re-em>loy the retired Prinecipal and

2cided to make g fresh appoint-
ment, Pending such an appoint-
ment, the Governing Body asked the
Vice-Principal to officiate as the
Principal. The Delhi University
informed the College that ag the
retired Principal was re-employed
with its approval, he continued to
be the Principal recognised by the
Unjversity, The Governing Body
did not accept this position. Thiz
situation, in which two  persons
claimed to be the Principal of the
College, led to certain jncidents of
alleged manhandling in the College.

{c) and (d). Nuo, Sir, The mat-
ter is at present sub judice. The
Delhi Hijgh Court has appointed an
Adminijstrator for the College pend-
ing disposal of two writ Petitions,
and has directed the Univer:ily not
to take any actjon till the matter js
decided by the Court,

Collision between Ahmedabad-Kalol-

Vijpur Passenger and State Transport

Bus near Ahmedabad on 29 March,
1982

10170, SHRI SUBHASH YADAY:
Will the Minister of RAILWAYS be
pleased to state:

(a) estimated loss of life and pro-
perty in the accident of Ahmedabad-
Kalol-Vijpur passenger train with
State Transport bus near Ahmeda-
bad on 29 March, 1982;

{b) the cause of the accident;

{(c) whether any inquiry  has
since been conducted; and

APRIL 29, 1982
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(d} if so, the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AI'FAIRS (SHRI
MALLIKARJUN): (a) In thjs acci-
dent 8 bus passengers were Kkilled.
There was no Gamage to railway
property.

(b) to (d). This accident has bren
enquired ioto by a Committee of
Railway Officers,. Accarding to
finding of the Inquiry Committee the
accident was due to the bus driver
not observing due precaution while
negotiating the level crossing. He
thus violated the provision of Motor
Vehicle Rules. He has been arrest-
ed by the police,

Minimum Qualifications for the posis
of Professiona] Assistang and Assistant
Librarian

10171, SHRI SATYA SADHAN
CHAKRABORTY: Will the Minister
of EDUCATION be pleased to
state;

(a) whether the minimum quali-
fications for the posts of professional
Assistant and that of the Assistant
Librarian are (he same;

(b) whether the pay and allow-
ances of the two differ;
(¢} whether the Professional

Assistants are demanding pay equal
to that of the Assistanl Librarians:

{(d) if so, the recaction of the Gov-
ernment to such demand; and

(e) the steps taken by the Gov-
ernment on the representations of
the Delhi Univeisity: Professional As-
sistance Associalion on this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND S0OCIAL
WELFARE (SHRIMATI SHEILA
KAUL)Y: (a) No, Sir.

(b} Yes, Sir,
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(¢) to (e). The Delhi Unjversity
Professional Assistants  Assocciatjon

has re»resented that the posis of
Professional Assistants and eguiva-
lent positiong in Colleges and Uni-
versjty Librarjes should be upgrad-
ed so as to be on par with that of
Assistant Librarians and placed in
the scale of Pay of Rs, 700—1600,

There is no proposal under Gov-
ernments consideration to upgrade
the Scale of pay of supporting staff
includjng the Professional Assjstants
in the University and College
Libraries.

Payment of Dues and Unpaid Ex-
Gratia Monetary Assistance to Sea-
men and their Dependentis

10172. SHRI MOHAMMED
ISMAIL; Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether he had received any
representation dated 30 November,
1981 from Forward Seamen's Union
of India regarding payment tcwards
dues and unpaid “ex-gratia monetary
assistance” to over 41 retired sea-
men, widows and dependentg of sca-
men and the like matters;

(b) if so, the steps taken by him
on the sajd representation; and

(c) action taken against the erring
shipowners for default in  paying
dues of seamen?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). VYes,
Sir. The Government received a
letter from Shri M. K. Pandhe,
Secrctary, Centre of Indian Trade
Unions, New Delhj forwarding a
complajnt from the Forward Sea-
men's Union of India (FSUI), Cal-
cutta, about harassment and discri-
mination meted out to the retired
seamen and widows of seamen by

Seafarers Welfare Fund Society
(SWFS), Bombay, Out of 4] cases
listed, 17 appljcationg have already

been decided and the payment of

VAISAKHA 9, 1904 (S4KA)

Written Answers 1060

ex-gratia amount ordered; two were
found in-eligible, as they belonged
to Home Trade Sector, and 22 cases
were not traceable, for want of
details. Particulars of these 2Z
cases were called for from the
FSUI_ Calcutta. Their reply has mot
been received.

(¢c) Monthly ex-gratja monetary
assistance scheme iz o>erated by
Seafarers Welfare Fund Society
from interest income on its corpus
and not out of contributions reveiv-
ed from shipowners, As such ques-
tion of any action against erring
shipowners for default does not
arise.
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Production of Children's Books

10174. SHRIMATI JAYANTI PAT-
WNAIK: Will the Mijnister of EDU-
CATION be pleased to state:

{a) whether Government have
allowed subsidy to encourage publi-
shers to produce children books;

(b} whether guidelines have bren
given to the publishers for the pro-
duction of books for the different
age groups of children;

(c) 1if so, what are the difforent

warjeties of books to be produced:
and

(d) the details about the prog-
ramme of the Government on the
production of children books?

THE DEPUTY MINISTER 1IN
THE MINISTRIES OF EDUCATION
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AND CULTURE AND SOCIAL
WELFARE (SHRI P. K. THUN-

GON): (a) No, Sir,
(b) and {(c) Do not airse,

(d) The National Book Trust, an
autonomous organisation under this
Ministry is bringing out colourful
children's books for various age
groups at moderate prices in g se-
rieg called Nehru Bal Pustakalaya,
the objective of which is to provide
supplementary reading material for
Indiap  children, The Nationa]
Council of Educational Researc! and
Training, another autonomous orga-
nisation under the Minjstry iy majin-
ly concerned with the preparation of
schoe] textbooks. However tp develop

children's interest in reading. the Coun-

cil produces illustrated picture hooks
and a series of supplementary rea-
ders for different age groups and
also organises an annual competi-
tion of children's book in different
Indian languages with a view to
promoting children's literature The
Publications Division of the Ministry
of Information and Broadceasting
have also included childrens books
in their publication programmao,

Permission of STA for Display of
Advertisement on DTC Buses

10175, SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

{(a) whether the DTC has beoen
displaying advertisement on its
buses;

(tb) il so, whether prior permis-
sion under the rules was taken from
the State Transport Authority; and

(c) if sp, what zre {he conditions
of the permission®

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHR1 SITA-
RAM KISARI): (a) Yes, Sir.
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(b) and (c) Under Delhi  Motor
Vehicles Rules, no advertising de-
vice, figures or wrjting shall be ex-
hibited on any public service vehi-
cle save ags may be permitted by
the State Transport Authority by
several or specific orders, DTC
has already approached State Trans-
port Authority, Delhi and the matter
is under latter’s consideratjon.

Number of Passpo:ts Issued

10176. SHR] MOHD. ASRAF AH-
MAD: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) ke number of International
Indian passports issued to Indian
Natjonals from djfferent regional
offices dring the year 1979—82 (year-
wise, statc-wise and region-wise),

VAISAKHA 9. 1904 (SAKA)
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(b) the number of applications
submitted for issue of passport; dur-
ing the above period (year-wise,
state-w’'se and regjon-wise) and the
number of applications pending;

(c) the number of applications re-
jected for issue of passports (year-
wise region-wise and state-wise)
during the aforesajd period; and

{d) the number of applications
pending on 3] March, 1982 (year-
wise, region-wise and state-wise)?

THE MINISTER O™ EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAOQ): (a) to (d) The requisite
information jg given as in the atta-
ched statements (Statements 1 to
Iy,
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Statement III

Number of passport applications rejected by varions Passport Offtces during 1979, 1989, 1981 and the
period from Fannary 1982 le March, 198a.

S.No.  Location of Passport Office

Number of applications rejected during

—— i —— — —

1 Ahmedabad

| =]

Bangalore

4y Bhopal .

4 Bhubaneswar
Bombay,

6 Calcutta

7 Chandigarh

8 Cochin .

9 Declhi

10 Gauhali.

11 Hyderahad

12 Jaipur

13 Jullundur

14 Kozhikode

15 Luckonow

16 Madras

17 Patna

18 Srinagar . . .

ToTAL

1979 1980 198: Jan. to
March,
/ 1982
I
2
10
1 2
3
o9 ot
3 2
2
1
I
1
1 1
2
43 58 5 7

— e — -

Accidents due to Overloading of Rail-
way Wagons

10177, SHRI VILAS MUTEMVAR:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether it it a fact that a
large number of accidents have ta-
ken place due to the overloading of
rajlway wagons;

(b) it so, the details of the acci-
dents tota! damage to railway pro-
perty, compensation paid to parties

- ——

whose goods were damaged in the
accidents, commercial losg due to
iraffic blockade and blockade of the
rake involved in the accident {or
last three years; accident-wise;

(¢) the comments of the Commis-

sioner of Railways of Safety on
each of the arcidents:
(d) what action bag been taken

by the senior officers of the Beoard,
including the Chairman to the re-
currence of such accidents; and
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(e) number of the accidents dur-
ing the last three years, which occur-
red due to the same cause more than
once?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). No.
Durijng the last three years, vi:.
1979-80 1o 198!-B2, nine derailments
were atiributed to ovoarloading nf
wagons,

Tne c¢ost of damage to rajlway
property involved in these ar-cidents
has been estimated at Rs, 438 lakhs
approximately,

Scparate statislics regarding  com-
pensation claims paid for goods
damaged in accidents and commer-
cial loss due to traffic blockade are
not maintained

{c) None of lhese accidenls; was
required 10 be enquired by the Com-
missioner of Railway Safety accord-
ing to the extant rules,

(d) With 5 view to discouraging
overloading of waegons, insiructions
have been jssued to the Raillways
that if th> overload is more than one
tonne beyond the permissible carry-
ing cajacily of a wagon, the entire
overload should be charged at the
‘Smalls’ rate. which is much higher
than the normal wagon-load rate.

() Most of the accidentg fall in
the broaq categorjes of failure of
railway stafl, failure of persons
other than railway staff, failure of
equipment, sabotage etc. This has
been a common feature over the
years,

Operational Efficiency of Railways

10178. SHRI GHUL.AM MOHD.
KHAN: Will the Minister of RAIL-

WAYS be pleased 1o state:

(2} whether the Railways propose
to toke measures 1o imprave the ope-
ralional efficiency and achieve higher
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Written Answers 118

utilisation of the assets and play a
greater role in the productivity year,
1982; and

(b) if so, the broad
thereof?

features

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (&) Railwavs
are taking measures to improve the
operational efficiency and achiewve
higher utjlisation of the assest. To
ensure that the Railways play an
adequate and significant role in the
Productjvity Ywear, 1982, in additior}
to the regular infrastructure meet-
ings monitoring of important ope-
rational indices at varioug |evels is
also being done.

{b) The broad features of the re-
cent steps taken to achjeve the
above objective are:

(it Segregation of the roller
bearing stock from the stock with
conventional bearings:

(ii) running of end to end
trains thereby skipping deten-
tions at yards enroute,

(ii1) Running traing with maxi-
mum permissible loag on each
section,

(iv) Vigorously taking up the
issue of opening stock yards for
various commodities so that bulk
traffic is carried by rail over long
leads to nodal pointg from where
ratail distributjon can be made.

(v) Designing locomotiveg of
higher horse power is also being
considered.

(vi) Since the task before the
railways is very challenging and
the traffic offering even in core
goctors would be more than what
the Railways can carry with the
present  inputs, the Planning
Commission has been  approached
to allocate more funds to the
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Railways in their Mid-term Review.

(vii) Due to acute shortage of
coaches, additional introduction of
passenger irains is limited but o
permit quicker transport on long
distances, loads of existing fast
trains have been increased and
some are being run with more tha?
one locomotive.

Casual Labourers in Railways

10179. SHRI K. KUNHAMBU:
Will the Minister of RAILWAYS he

pleased to state:

(a) the total number of casual

labourers in the Railways;
(h) the percentage of regularisa-
tion during 1981-82;

(c) the average time taken to re-
gularise the casual workers,;

(d) whether there are any frm

guidelines in this regord;

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THZ
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN}: (a) and (b). In-
tformation is being collected and wi’l
be laid on the Table of the Sabha.

(c) Casual Labourers are regula-
rised subject to availability of vacan-
cies as such no time limit can be pres-
cribed for this purpose.

(@) and (e). No outsider ig gene-
rally appointed {o Class IV posts and
all class IV posts are fillked only
from amongst screened/empaneiled
casual labour/substitutes. Excep-
tion is however, made for appoint-
ment of outsiders on compassionate
grounds or of sportsmen or where
under specific orders such as filling
up«class IV wvarancies in workshess
is permitted, Screening for empa-
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nelment i done according to senio-
rity, seniority being determined o
the basis of total length of service.

Status of non-SC ladies who marry
SC

10180, SHR] DAYA RAM SHAK-
YA4A: Will the Minister of RAILWAYS
be pleased to state:

(a) whether il is a fact that Minis-
try of Railways issued inslructions
in July, 1871 that if a non-scheduled
caste lady marries a scheduleg caste
person, she cap claim the status of
scheduled caste;

(b) if s0, how many working
ladies of non-scheduled caste claimed
the status of scheduled caste wn
Northern Railway;

(c¢) whether it is a fact that such
claims were considered by the
Ministry of Railways and the lady
employees were admitted as member
of scheduled caste:

(d) whether it is a fact that so
admitted scheduled cuaste ladies are
now being denied the benefits as ad-
missible under orders of July 1971;
and

(e) if so, what remedial measures
are to be taken by the Ministry
of Rajlways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

{(b) Two.

(¢) and (d). Yes,

(e) The concession ha: been with-
drawn as per instructiong issued by
the Ministry of Home Afairs. So,
the question of taking remedial mea-
sures by the Ministry of Railways
does not arise.
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Restoration of 353 UP Delhi-Amritsar
Passenger Train

10181. SHRI MADHAVRAO
SCINDIA; Wil the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that 353
Up Delhi-Amritsar passenger was
cancellerd due to shortage of coal;

(b) if so, whether Govern\ment
haye received any representation
from Commuters beciween Narelg and
Sonepat requesting for restoralion of

this service, since in thz absence
thereof they have to wait till 3.20
P.M. to get the next train:

(c) if so, Government's reacticn

thercto;

(d) whether as an a.ternative thes
have also suggested a short sloppage
of train No 147 pUP at Narela Sta-
tion for the convenience of such
commuters; and

(e) if so, Government's decision
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
M.AL_EIKARJUN): (a) Yes,

(b) to (e). The representation
demanding restoration of this train
was received but the train could not
be restored due to persistent inade-
gquacy of coal and limifed line capa-
city. Suggestijon for stoppage of
train No. 47 UP (wrongly mention-
ed as 147 Flving Mail) at Narela was
examined but has not been found
feasible due to operational reasons
like declaration of the train as a
consequence ol additional halfs
which, In turn tells upon the capa-
city in the section which has to
move heavy traffic for fertilisers and
thermal plant in addition to heavy
passenger traffic,
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Appointment of Doctors for Rural
Areas

10182, SHRI K. PRADHANTI:
SHRI A. C, DAS:

Will the Minister of HEALTH
AND FAMILY WELFARZE be pleased
to state:

(a) whether his Ministry has sent
specific suggestions to various State
Governments 1o give apointment to
more doctors in the rura) areas;

(b) if so the name of the States
which have taken steps for giving
priority in appointment of doctors in
the rural areas; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUD BEN M. JOSHI): (a) to (c).
The nzed for filling up all vacancies
of doctors in rural areas has been
brought to the attention of States
Irom time to time. However, no
specific suggestions, in this regard,
have been issued to Sfales, as all
the doctors are State Government
employees, governed by the service
conditions of the respective States.
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Opening of Kendriya Vidyalaya in Leh

10184. SHRI P, NAMGYAL : Will
the Minister of EDUCATION be plea-
sed to refer to replies giver to Un-
starred Question No. 4177 on 17th
December. 14981 regatrding opening of
Kendriya Vidvalaya in Leh and state:

(a) whether the clarification sought
from the J. & K. Slate Government re-
garding opening of Kendrivsa Vidya-
laya in l.eh has been received:

(h) if s0, whether the Schuol will
start functioning from the academic
yvear 1982-83. and

(c) if the reply le in the negative,
whether a representative of the Kend-
riva Sangathan will be depuled to
Jammu and Ladakh to persue the case
for on the spot decision and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAI, WELFARE
(SHRI P. K. THUNGON): (2) No, Sir.

(a): No, Sir.
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{b) and (c}. The matler can be con-
cidered further only aller the neces-
sary clarifications are received from
the State Governuoni.

Anuthorised Camps for eye Ailments

10185. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of
HEALTH AND FAAILY WELFARE
be pleased o state:

fa) whether 1t is a tuct that o farge
number of camps ave organised by
certain organisati e, societies and
1idividuals in varivas parts of the
couniry lor treatment of ¢ve aillments;

{(h) whether they nave to take per-
mission of the Government fov prgani-
sing such camps;

() if not, the reasons why such eye
camps are not supervised by Govern-
ment doctors to ansure thuat efficient
and qualifed Aocins  aftend to
patients in sanitay conditions to save
a large number of necple who gel
treatment 1n these =ve camps and go
blind; and

td) whelher the Government pro-
pose Lo make jl compulsory {,r the
institutions or indiviiuals  organising
such eye camps or othér camps for
treatment of certain ailments to ob-
tain prior permission of the authori-
ties and also to issue certain zuidelines
to be followed by such {ree treatment
camps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN . JOSHI): (a) Yes.

(by There is no law reaquiring such
institutions to obtain prior permission
for holding such camps.

{(¢) and (d). The Government have
already  issued guidelines for organis-
ing rve cymas by Valeat.ry and Social
Organisations/Instil 1’0 s xnd Hos-
pitals ete. These provide inter-alla
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for permission of C.M.0./Dy. C.M.O./
District Opthalmic Surgeon being ob-
tained by the organisers.

Cash TImprest

10186. SHRI HARIKESH BAHA-
DUR: Will the Minister of RAILWAYS
be pleased to slate:

(a) What is a Cash Imprest, and
who are the Officers entilled to it;

(b) What itemg can be purchased by
Cash Imprest;

{c) Whether there is any system of
malntaining Tool and Pilants Register
for the Purchases made through Cash
the Cash Imprest.

{d) Whether Newspaper and P and
T Telephone Billg are also paid for
from the Cash Impres:;

{e) Whether the Newspapers pur-
chased from the Cash Imprest are for
the official use or for the use of the
Officers; and

(fy Whelher there js ary machinery
io check it?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Cash Imprest is a
standing  advance of a fixed sum  of
money placed at the disposal of an
individual to meet cerlain tvpes of
petty  expendilure, local purchase of
Storcs and other emergent charges
which cannot be forescen.

The Imprest is sanctioned {0 the
Officers. keeping in view the nalure of
their duties and responsibilities.

(b} Petty articles of offiice use, cost
of raw materials for diet of indcor
Balients of hospita's, Jocal purchase of
stock and non-stock items of Stores
upio the limit specified Ly the Board,

(e} Yes.
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(d) P and T Telephone bills are nor-
mally not paid from imprest. How-
ever, in exceptional cases such as to
avoid disconnection for non-payment,
P&T telephone bills may be paid from
imprest; newspapers bills can be paid
from imprest.

(e) The newspapers gre  purchase

for officials use.

{f) Yes.

Representation from Unions of All
LLT. Employees

10187. SHRI SUDHIR KUMAR
GIRI: Will the Minister of EDUCA-
TION be pleased to state:

{a) whether the Government have
received any representalion from the
Co—ordinate Committze, All IIT Em-
ployees Union/Associations dated 16
November, 1981 regarding new pro-
maotion policy for the non-academis
staff of 1ITs;

(b) it so, the salient points raised
in the said represeatiation; and

(c) the steps taken by Government
on said representaticn?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir.

(b} and (c). The  represeniation al-
leged that the dralt scheme for pei-
sonal promotion that is being drawn
up by the Council of IITs is unfair

. and lhere are cerfain anomalies. Tak-

ing into account the genuine grievan-

» ces, the draft scheme is being modifi-

ed.

.Stagnation among Doctors in Central.
Government Hospitals

10188. SHRI H, N. NANJE GOW-
DA: Will the Minisier of HEALTH

AND FAMILY WELFARE be plcased
to state:

(a) whether it is a fact that during
the last one year ;; 2ond number of
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surgeons/doctors  resigned from jobs
in Central Governmient  Hospitals in
Delhi because they were stagnating
for long and there was not avenue for
promotion for them and if so, their
number;

(b) the senior posts that are lying
vacant or fell vacant in the three Gov-
ernment hospitals in Delhi and also
those not filled for long;

(¢} whelher the Ministry is making
only ad hoc appointment of junior ig-
noring the rightful claims of the
senior most in the list by sending the
senior most to out postings or ighor-
Ing them altogether; and

(d) in how many cascs the senior-
most were given promction till March,
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1989 and where they were ignored; and
steps taken to create betler gvenues of
promotion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI KUMUD
BEN M. JOSHI): (a) No.

(b) A statement is enclosed.

(¢) No The ad-hoc appointment are
made according to the prescribed pro-
ceaure and keeping in view Lhe seni-
ority and merit of {ha officers,

{d) In all cases only the senior roust
eligible and suitable officers have been
promoted .

Statement

S.No.  Category of pmits

1 Senior Physician

2  Consultant in Surgery

3 Moedical Superintendent . . .
4 Consullant in Surgery

5 &r. Eye Sprcialist . . .
6 Sr. Surgeon .

7 Professer of Microbinlogy . .

8 Professer of Biochemisiry . .

9 Professer of Forensic Medicine .
10 Professer of Ortho. Surgry . .

11 Trofesser of Otorhinilaryngology

12 Professer of Ophthalmology

— N e —

Name of the Hospital, Date fromn
which lying
vacant.

Dr R. ML L. Hospatal 2-3-1982
(adhoc vaca-
ncy).

1, I-f)-l(’ﬂ'g

Saldarjang Hespital 1-3-tgf2

Da. 1-4-19B8e
Do. 1-10-1981
De. 10-9-1981
LHMC, New Delhi 5-1n-1nRY
. 1%, April, 1972
{sincc .rea-
tion).
D, Oct. 10978
' Do. .
. Do. .
Do, .

* Posts newly created in November, 1681 but ¢ncadred in the GHS in February, 19de oaly.
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Re-employment of Retired Govern-
ment Official in LIT.

10180. SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
EDUCATION be pleased {o stale:

{(a) is il a fact that 3 retired Gev-
ernmenl officer has been given re-em-
ployment in IIT and the same person
hag been allowed to continue as
Chairman of the Delhi Pub:ic Library
both being autenomous bodies urnder
the Government of India: and

(b) what is the criteria followed by
Government in making appociniment
to top position In Government under-
taking?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT] SHEILA KAUL}):
(a) Yes, Sir.

(b} The appoiniment of the concern-
ed officer ta the pust of Librarian,
IIT, was made in accordance with the
Statutes framed under the IIT Act,
1961, As regards his continuance as
Chairman of the Delhi Public Library
he was nominated to that office w.e.f.
27-4-1079 for a lerm of three yenrs.
As this is an honorary assignment and
selection was not on the basis of the
post held by the officer at the time of
nomination, it was not necessary 1o
terminale the nominatisn on the offi-
cer’s retirement from Government
seryvice,
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Appointment of Ad hoc Claims Com-

missioners
10191, SHRI RAM PRASAD
AHIHWAR:
SHRI1 ATAL BIHARI

VAJPAYEE:

Will the Minister of RAILWAYS he
pleased to state:

{(a) Whether under Section 82(B‘ of
Indian Raillways Act. the Central Gov-
ernment has to  nolify the zppoint-
ment of Ad hoc Claims Coimmissioners
in case of major train accidents;

(b) whether under Rule 3 part II of
Railway Accidants  (Compensation)
Rules, 1950, only District Magistrates/
Judges or persons qualifled as such
are eligible for zppointment as ad hoc
Claims Commissionars to determine
claim applications in case of major
train accidenis;

(c) if so, the (dates when major irain
accidents accurred during the years
1980 1981 and 1982 and dates when
ad hoc Claims Commissioners were
appointed for each of them and the
accidents for which compensation has
not been paid to the victims yet; and

(d) State Governments that have
not acted gll these {hree ycars on the
directive(s) by Railway Accident Com-
mittee issued on 11lth Fehruary, 1864
and who ensures its compliance and
who is responsible for non-payment of
compensation till date in respeet of
the above mentioned accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MAL-
LIKARJUN)Y: (a) Yes,
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(b) and (c) A statement is gt!ached.

(d) The recommendations made by
Railway Accident Com:uiiiee had been
communicated by the Railway Minis-
try on 11-2-1964 to the State Govern-
ments for impressing upon the zd hoc
Claims Commissioners the necessity
of deciding the claim cases within the
period of six months.

Statement

{(d} A person shall not be qualified
for appeiniment as 3 Claims Com-
missioner unless he:

(a) is, has heen or is qualified f{ur
appointment as a Judge of High Court;

or

(b) is or has exercised the powers
of a District Magisirate;

ur

(c) is or has exercised the powers
of a District Magistrate;

ul

(d) is or has cxercised the powers
of the Chief Judicial Magistrate,

Erplunation: For this purpose ihe
expression ‘District Judge' includes
a Joint Judge, an  additional Dis-
trict Judge, Chief Judicial Magis-
trate, Addl. Chief Judicial Magistrate
and in the State of Bombay a
Civil Judge (Senior Divislon) and the
expression “District Magistrate” in-
cludes a Deputy Commiisgioner, &
Chief Presidency Magistrate, au Addi-
tional District Magisirate and in the
State of Assam Polltical Officer in
that State,
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(c)
: Year  SLNo. Particulars of Accident and date thereof Appointment notified on
ro8o 1 D-railment of 156 UP Villupiram-Katpadi Pass-  3-7-8o.
cager between Tundar. i and Velannnd=l Sta- — Assumed  charge on 15-3-80 and
tions a1 I 9=4-71980, on 5, R=ilway. relinquished charge on 14-5-81.
2 CGollision between 6 UP Pubjab Mail & 747 DN 6-2-81.
Goods train near Itarsi on Ceniral Railway on
20-Io0-80.
;
3 (hllision between 163 UP Sangam Express 2i-1-80  *
and 452 DN Goods train brtween Ambivapur -— Assumed  charge on g1-1-Br_
& Jhiyink Stns. o N Rly. on 30-10-80.
4 Gollision  between 6 UP Swrashtra Mail & de- 12-1-82

railed wogons of DN 1 BTD Goods train bet- — Assumed  charge on 1o-2-82-.
ween Mryazam & Itola Statiuns on W. Rail-
way 00 27-10-80,

1y&1 5 Collision between 6g DN Madvas Erode Exp. & 20-4-81
derailed coaches of 20 UP Tovendrum-Madras -— Assumed  charge on  15-3-8#
Mailoa 8. Railwav o 11-2-81. for six months extended [uptes
31-5-82.

6 Aecident aavalving 2 IN AT Mail & 32 DN 3-11-8)
Pasenger b tween Dhurannneda & Chainwa - - Relinquished Charge of ollice-
Seations on NE Railway on 15-2-p1. of Addl. Distit. & Sossions
Judgr, Siwan for taking over
as Claims Clommissioner. o

1-3-82 (AN}

Collision between CM 15 DN & B. 99 UP Local 10-7-81

trains near R0li Juaction oa Geatral Ratlway -~ Assumed  clurge on 24-9-81

o 22+4-81. but relingquished  the same on
1-3-82 due to disagreement on
terms  of his apptt.-anothei
claims commissioner appotn-
ted wvide Notification dated
16-4-82.

~1

& Aecident to 416 DN Poscager feain on Bagh-  Appointment is under consider-
mti River 01 NE Railwav on 6-6-81. ation of the Governmeni.

q9 Gollisivn  between 33 DN Fast Passenger and 3=11-1h
1 KCR Goods trains n=ar Bilaspar on SE Rail- -—Asumed Charge on 3-3-82
way on Fé-2-81I. for six months.

10 Dorailment of 1 UP Dolhi Mail on Western Rail-  12-1-1082.
way on 18-7-81. Assumed Charge on  1o-2-82
for six months.

i1 Accident to 121 Midras-New D:lhi TN Express  3u-11-81.
at Ralap:t Station on SC Railway on 37-8-81.  —Assumed charge on 11-12-8¥
] for six wmonths,

982 12 GCollision between 21 DN Dakshin Express 1-4-82
and Twrsi UP Snicial Goads train at Agra
Cantt. on Gentral Railway on 27-1-1982.
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Compensation has not been paid
in -the case oy Badlaghat accidepni ap-
pearing at S. No. 8 as the appointment
of ad hoc Claims Commissioner has
not been finalised. Claims for com-
pensation in the case of cther acci-
dents are in the process of Leing de-
termined by the respective ed hoee
Claims Commissioners.

AERATE AT gAtr Petec qyuta
S, AR A fag o A
g.ft.gw.gq. feit &7
wroar T Pamm W

10192. st wargy w9 @Al -
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AT T FIT HA
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gt feger o 7 Ty sra'irmu—ar'“-'
mﬁ?afmrwq?am- T
Fﬂ?‘!rgrwz"r,qaam‘q'a'q’l‘w et
o Ff.or.eH. 31 S o,

(®) =1 wedam Pifssr &9
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g™ u.dr.og.om. f=@t w7
TGl 959 ®1 g, FHX
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Pateen ofwe sfyfwaw, 1970 ¥
Peft & seTa *3d & OF g1 a7 I
i | FOi9T ¥ FgAT FT  WRGW
Fgtg Pafacar oo sfyPaaw, 1970
™ |

F T FHAL 7 ThHST FH &
T 9T gIHL TAom &7 @1

Duty Times of Speciaist in Central
Government Hospitals in Delhi

10193. SHR1 SAJJAN KUMAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what are the duty timings of
the Specialists 1n Ceatral Government
Hospitals in Delhi,

(b) whether all the Spacialists are
alss pul on evening and night duties,
turu by turn; and

{¢) if not, the reasonss thereof?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (2) The duty tim-
ings of ithe Specialists ar= from 0 a.m,
to 4 pm. on all week days except
Salurday and frem 9 a. m_ o 1 pm.
on Saturdays.

{b) and (¢) in Dr. Ram Manohar
Lohia Hospital, Specialists Grade II
work on shift duty by rotation.

In Saidarjung  Hospital Specialisis
of Accidents and 'Emergency services
area viz. Orthopaedies, Surgery and
Medicines are on shift duly from
8 p. m. to 8 am. on alternative days
from Monday to  Salurday. Besides
this. the Specialists take evening and
night round of their warrds, Further
the Specialists of each respective unit
are available on call duty for attend-
ing emergency.
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In Smti. Sucheta Kriplani Hospital
iwo  Specialists in Obst. and Gynae,
work in Casuality Unit on rotation,
while in Kalawati Saran Hospital two
Specialists of Paediatrics are present
in the Casuality Deptt. by rotation.
The other Specialists are on call duty.

YERI-AFIL |
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(2) o% IvE IR
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Ad Hoc Posts in A.LLM.S

10195, SHRI
KASHAM: Wil the Minisler of
HEALTH AND FAMILY WELFARE
be plceased to stute:

{a) how many ad hoc posts carrying
monthly salary  up to Rs. 2300 are
1here at present in the Al India In-
=titute of Medical Sciences, New Delhi;

{b) how long these posts have been
in existence; and

(¢) for what purpose the posts were

created and who are the present in-
wumbents?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KTTMARI KUMUD
BEN M. JOSHI): 1) It has heen re-
parted by the All  India Institute of
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Medical Sciences
such ad hoc posts.

that there are no

{b) and (c¢). Do not arise.

Delay in Widening and Doubllng of
Pankha Road

10196. SHRI BHIKU RADM JAIN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale:

(a) whether it is a fact {hat the
work of widening and doubling of the
although the lenglh of the road is not
more than 6 kms,

{b) whether it is also a fact that the
work has not been compleled go far
althodgh the length of the road is not
more than 6 kms.

(c) the resuliant loss to the Govern-

ment as a result of escalalion of cost;
and

(d) the action taken or proposed to
be taken against ihe officers respon-
sible for the delay?

THE MINISTER OfF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SARI): (ay and (b). Yes, Sir Affer
completing about 73 per cent of the
work of widening of Pankha Road. the
contractor {o whom the work was
allotted, made poor prograss. There-
afler, his conlract was terminaled. The
work has been  reallcited to another
coniractor and is now in progress

(e) and (d). Does not arise. as the
work is being carried out at the risk
and cost of the contractor who had
failed to complete the work,

Shipping Arrangements for Haj PlI-
grimg from Bombay

10197. SHRI ASHFAD HUSAIN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale:

(a) details of the Shipping arrange-
ments for the Haj Pilgrims from
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Bombay to Jeddah and back for the
last five years by the Mcghul Lines
Ltd.;

(b) details of the fare charged from
the Haj Pilgrims during these years,

(¢) arrangement proposed by Gov-
ernment for Haj Pilgrims this year
keeplng in view the Saudi Govern-
ment’s restriction for allowing Haj
Pilgrims to land hefore Ramzan; and

— -
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(d) whether Government proposed
to arrange fwo  mora ships for |t-l.3fis
season?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Details of the Ship-
ping Arrangements {or the Haj Fil-
grims from  Bombay to Jeddah and
back for the last flve years are given
as under:—

P ———— g - - e ——

1977 Haj
1978 H+

1979 Hoj

1080 Haj
1981 Hx

e —w—p o -

Number of Sailings

TOTAL

PRE RAMZAN POST
RAM-
7N«
2 8 11
2 nvla 6 9
mid Ramz
2 »l 6 )
mid R~mr.in
) G 8
9 6 8

(b)Y Details of the fares charged
from the Haj Pilgrims during these
yeals are given as under:

First Closs Bunk

Class

(In Rx (In Rs)
fayz . . . a8l 1700/
1978 . . . 4n50{- 1900/
79 . . . 4050/ 2100f-
e . . 42n0/- 2100{-
g8 . . . 4200/ 21anf-

(c) Keeping in view Soudi Govern-
ment's restriction, there will be no
pre-Ramzan Haj Rallings this year.
However, the Mogul Line Limited
proposes to have six post Ramzan sail-

ings for 1982 Haj
(d) No, Sir

Canteen Employees

10198, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pliased
to state:

(a) Whether (Government hzve
taken any decision about the allot-
ment of pay scales and other service
conditions about the cantzen Emplo-
yees, covered by the Supreme Court
Judgement;

(b) If so. the details thereof; and

{(c) If not, the specific reasons for
the delay in allotment of Pay Scales
and conditions of  service for such
canteen employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
T7E DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (¢). Pursuant to
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Supreme Court Judgement dated
22-10-30 it hag been decided to treat
the employees of all statutory canleens
.and 11 non-statutory canteens in
Delhi-New Delhi area covered by the
sald judgement, as Railway Servants
we.f. 22-10-80. Orders have been
issued in September 1981 regarding
exlension of the f{facility of passes,
P.T.Os, Leave, Medical and Staff
Quarters etc., to these employees, The
rationalisation of Aesignations and al-
lotment of revised pay scales to these
employees have also been flnalised as
in the annexure and detailed instruc-
tions in this regard were issued on
11-3-82.

Statement

— - ——

SNo. Standard Desigaation  Poy Scealee
1 Sr. Manager 425 — 040
2 Manager Gr. T 330 — 5600
3  Manager, Gr. I 330 =450
4 Manager, Gr. II1 260-— 430
5 Asstt. Manager, Gr. | 26¢- - 400 -
6 Asstt. Manager, Gr. II . 225-1308

Accountant . 260-—430

8 Clerk . 260-—~ 400

9 Jv. Clerk 225 —308

10 Store Keeper, Gr. 1 260-— 430
11 Store Keeper, Gr. I1 223308
12 Cook,Gr. I . 260 - 400
13 Cook, Gr. II. 225-— 308
14  Asstt. Cook, Gr. T . 210-—270
15 Asstt. Gook, Gr. IT 210~ —124n
16 Asstt. Gook, Gr. III 196-—232
17 Healwai, Gr. I 260— 430
18 Halwai, Gr. IT 260--- 430
19 Asstt. Halwai, Gr. I 225 —1968

——
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e — . ————— . ————

S.No. Standard Designation Pay Sc-les

— o —

20 Asstt. Halwal, Gr. II 20C— 240
21 Bearer, Gr. [ 216-— 2970
22 Bearer, Gr. Il 200-+ 240
23  Bearer, Gr. IIT 196-— 232
24 Vendors, Gr. I 21— 27¢
25 Vendors, Gr. IT . .06 240
26  Vendors, Gr. TIT . 196 232
27  Kitchen Asstt. Gr. T 200--- 240
28  Kitchen Asstt. Gr, II 196— 232
29 Safiiwala 196- 232
30 Salesmen, Gr. I 26ic-- 400
31 Salesmen, Gr. I 225— 38
32 Cashier 260 — 400
33  Cleaner/Wash boy 196—232

U.G.C. Assistance to Keralz
University

10199, PROF. P.J, KURIEN: Will the
Minister of EDUCATION be pleased
to state;

(a) whether Government are uware
of the fact that U.G.C. assistance con-
templated for the Sixth Plan for Ke-
rala University and the affiliated col-
leges is quite neglible when compar-
ed to the requirements and the allo-
cations for the other states;

(b) total amount of proposed assis-
tance {o each University;

(c) the reason for giving low allo-
cation to Kerala University;

(d) whether Kerala Universit»- have
requested for reconsidering the jissue
and enhancement of the assistance;
and

(e) if so, Government's re:zclion
thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHR1
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MATI SHEILA KAUL): (a) and
(b). A statement showing the tenta-
tive allocation made by the Univer-
sity Grants Commission for the ge-
neral development programmes of
various Univesities is attached, Xe-
rala University is among those which
have been allocatedq the maximum
outlay of Rs. 100.00 lakhs. This al-
location does not include assistance
to Coileges which will be provided

VAISAKHA 9, 1904 (SAKA)
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separately according to the guidelines
for assistance to Colleges.

(c) Does not arise,

(d) The University has sought an
additional allocation of Rs. 50.00 lakhs.

(e) The Commission has informed
the University that the present re-
source position does not alow an en-
hancement of the alocaton already
made.

Statement q

Tendative aliocation made by the U.G.C. for the Instilutional Development Progranmes of various Unizersities

in the Stxth Plan.

1. State Universities

— e B ey dmma— 2 A e e e s e e e e m A e B e e m— — s A B e b B B —

Rs. 75 lakhs (cach) Rs. 50 Likhs (rach)

Dibrugarh

Bihar K.S. Darbhanga
Bhagalpur
Magadh;

Sardar Patel

Saurashtra
South Gujarat

Jammu, Kashmir

Sl Name of tlir State  Rs. One Crore
No. {cach)
1 2 3
1 Andhra Andhra
Osmania
Sri Venkateswara
2 Assam . Gaulati
3 Bibar . . . Patna
Ranchi
4 Gujarat . . Baroda
Gujarat
5 Haryana Kurukshetra
6 Himachal Pradesh . Himachal Pradesh
7 Jammu & Kashmir
8 Karnataka . . Bangualore
Mysore
Karpatak
9 Kcrala . . Kerala

10 Madhya Pradesh . Saugar

s1 Maharashtra . Bombay
Poona
Marathwada
12 Orissa . . . Utkal

13 Punjabj. . . %LI::: :Ei
a

Calicut
Cochin

Jabalpur Indore
Vikram Jiwaji
Bliopal Ravi-Shankar
Indra Kala-Sangeet
A.P. Singh Rewa

SNDT Women's
Shivaji Nagpur

Berhampur
Sambalpur

Guru Nanak
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- ———— Yy e E — — — — —

14 Rajasthan Rajasthaa
Jodhpur

15  Tamil Nadu . Madras
Madurai

Annamal ‘i

Allahabacdk
I.ncknow
Gorakhpur
Meerut

16 Uttar Prardesh

Calcutta
Jadavpur
North Bengal

17 Woest Beneal

Provision for Uniiver-
silies to - ome onler
120 A}

1. Central T nipescitis-

(v  Nowth Eastern Hill Univorsity . .
{ii'  Hvderabad . . . .
fiii) Aligarh )
(iv) Banaras

(v) Delhiand b
(vi) J.N.U, J

(vit) Visra-Bharati

1
|

4 5
Udaipur
Roorkee AT,
Kashi Vidyapith,
Samp rnanand
Sanskrit, Kwvipar
Kalva:u

Burdwau

Mithila; Ro'uak;
Garhwal, Kurmaon;
Kaukatiyzs:; Naga: -

junz (8)

Rs. 200 lakhs
Rs znn lakhs
Rs. 130 lakhs and

Rs. 100 lakhs

Overbridges at Bhubaneswar

10200. SHRT CHINTAMANI PANI-
GRAHI: will the Minister of RAIL-
WAYS be pleased {o state:

(a) whether i view of the growing
traffic in Bhubaneswar, the capital
city of Orissa, two more overbridges
i3 proposed to be constructed over
the two lewvel erossing in the city;

and
(b) whether the State Government
hag alse reauested for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN}Y: (a) and (b)), A
proposal for construction of two rood
over-bridges in replacement of exis-
ting Level Crossing near Kodanpali

and Punana at Bhubaneswar has
been received from the Gov-
ernment of Orissa, but their
acceptance of sharing of the
cost of the proposed road over-bridges
and other terms and conditions ig still
awaited. Railways will consider those
proposals for inclusion in Works Pro-
gramme zfter State Government's ac-
ceptance to their share of cost elc, is
received depending upon availability
of funds.

Difficulties due to changes in sailing
Schedules of Ships of S.C.L

10201. SHRI JAGDISH TYTLER:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the difficulties faced by shippers
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due to changes in sailing schedule of
the Shipping Corporation of India's
sailing vessels resuiting in loss of
trade and shipping integrity; and

(b) if so, what action Government
propose to {ake in this regard?

THFE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Yes, Sir.
Some difficullies have come to ihe
notice of the Ministry of COMMERCE
and this Ministry. Sailing schedules
of SCI vessels are declared well in
advance but sometimes these get dis-
rupted due to port congestion, labour
problems and unanticipated repairs to
vessels. This problem has been dis-
cussed a number of times with th_e
SCI management and every effort 18
being made io maintain ithe schedule
of sailings,

Whkite Collar Pirates

10202. DR. SUBRAMANIAM SWA-
MY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Governmeni are aware
of the report of Commercial Interpol
{International Maritime Bureau) a
London based International Agency,
that “White-collar pirates” are very
aclive in [ndia,

(b) if so. the details thereof;

(¢) what ig the estimated fraud
detected in India; and

{d) what steps are being taken to
combat (hese aclivities?

THE MINISTER OF SHIPPING AND
"'TRNSPORT  (SHR] VEERENDRA
PATIL). (a) The Government are no®
aware of any reporl of Commercial
Interpoj that “Whbite—collar pirates”
are yery aclive in India. However,
it is presumed that the Hon’ble
Member is making a reference to an
article entifled “Fortunes change in
Indiap ports as rivals/manceuvre for
slots"” which appeared in September,
1881 issue of Seatrade published from
U.K. In ihis article, a reference was
made to the report of International
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Maritime Bureau, about thefts and
pilferages at Bombay Port.

(b) The report alleges that there are
organised gangs at Bombay Port who
pilfer uncleared znd unclaimed cargo
either in the transit{ sheds or lying
out in the open with the connivance of
Port officials, Police officials and the
importers themselves. The report
also refers to certain frauds relating to
removal of marks and numbers from
consignmentg with the effect that the
cargo ig auctioned off by the Bombay
Port Trust as unclaimed. Often the
purchasers are none other than the
intended receivers or their zgents who
have claimed the insurance on the lost
cargo and received new import licen-
ces,

{¢) The details of thefts and pilfer-
ages at Bombay Port during 1981-82
are given helow-

Ap:il
1961 to
March
1982

(+} No.  of offences ngainst pro-

perty registere . . 183
(21 No. of cases detected . . 153
(3) Nu. of parsons arrested . 264

(4} Value of cargostolen . Rs, 163-73 lakhs
(5) Value of cargo recovered Re, 141057 lakhs

(65 Percentage of recoverics . 86-46

(d) Bombay Port Trust has taken a
number of steps like improved lighting
arrangements in the docks, joint pat-
rolling by the Bombay Port Trust ge-
curity staff and the State Police, sys-
tem of surprise inspectiong by the Offi-
cers, formation of Crime Intelligence
Cell, procurement of 4 more jeeps and
rescruitment of 103 additional Watch-
men. 121 posts of Watchmen have
also been created for cargo gperations
in the extended greas and for container
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operations. Recruitment against these
posts is in progress. It has also been
decided to induet C.IS.F. into the
Port,
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Blood Test for Early Detection of
Lymphomg (Cancer)

10205. SHRI TARIQ ANWAR: Wili
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that the
Cancer Institute, Madras has evolved
a simple blood test for early detection
of “Lymphoma” a type of cancer more
prevalent among children; and

(b) if so, whether it is accepled at
the national and international level?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHID): (a) and (b). Yes
The Lymphoma test, developed by
Cancer Institute, Madras is yet at an
experimental stage. It is being furthey
tested refined,

Accident on Metro Railway Calcwtta
on 13-12-1981

10206. SHRI NARAYAN CHOQUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that a serious
accident took place on the Metro Rail
way, Calcuttz on 13 December, 1981;

(b) if so, what were the reasons for
the accident.

(¢) how many persons were killed
due to it;

(d) whether any compensation has
been paid to them;

(e) whether dislocation ook place
due to thig accident: and

(f) if so, what amou.t of money has
been lost due to it?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) Yes,

{b) The accident was due {0 falling
of two deck girders on the existing
750 mm dia filtered water main of
Calcutia Corporaiion zt the Junction
of Chowringhee Road and Elgin Road.

{¢) One Workman was killed.

{d) Ex-Gratia payment of rupees one
thousand has been made py {he Gene-
ral Manager, Metro Railway to the
widow of the deceased workman,

(e) Yes. Fillered water supply to
certain areas of North and South Cal-
cutta remained suspended due to the
accident,
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(fy Amount of money lost due to the
accident works out tc rupees Sixty
thousands approximately.

Adult{ Education

10207. PROF, RUPCHAND PAL:
Will the Minister of EDUCATION be
pleased to state how much money was
spent by Government of India during
the last two years for Adult Education
{State-wise)?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): A state-
ment giving State-wise amount sanc-
tioned by the Government of India for
Adul{ Education during the last two
years, 1980-81 and 1981-82—is attached.

Statement

State-wise amount sanclioned by thr Gorernment of India for Adult Education during the years 1980-81 and 1981-82

{Amount in lakhs of Rs.)

S':Ill‘;l."r

-——— e = e e - —e s =

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat . . . .
5. Haryaya

6. Hiniachal Pradesh

7 jamn':u & Kashmiv .

8. Kamataka .

9. Kerala . . -
10. Madhya Pradesh . .
1. Maharashtra
12, Manipur
13. Meghalaya.

e r e e e memw e s e S m——

Amount

1680-81 1981-82

2 3
499-71 7921
1934 3636
42-42 33 3¢
04-03 8o0-35
3305 44-0o8
100 5°49
5-0n0 22-68
31°07 5679
8-44 19° 19
23-12 77°73%
51471 g8 18

+93 1194
1581 1714
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X 2 3
14. Nagaland . 9-93 to- o8
15. Orissa 22" 49 50- bg
16. Punjab 0-19
17. Rajasthan 3751 6i-20
18, Sikkim 4791 g 87
1g. TamiiNadu 64 -88 Grz- 30
20. Tripura 1346 14 04
21, Uttar Pradesh 49°63 130°35
22. West Bengal 77-15% 3790
23. A & N [slands 108 1" 1%
24. Arunachal Pradesh 325 150
25. Chandigarh 055 u:Bs
26. Dadra & Nagar Haveli
27, Dclly 9 50 10-93
28. Goa, Daman & Diu 039 0 40
29. Lakshadweep 065 o B3
30. Mizoram . 1 415
41, Pondicherry 522 2 98
ToTaL: 73210 2 59
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Free Education to Children of Agri-
cultural Labour

10209, SHRI AMAR ROYPRA-
DHAN: Will the Minisier of EDUCA-
TION be pleased {o state:

(a) whether Government have for~
mulated any plan to Impart free edura-
tion to the children of agricultural
labour;
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(b) if so, the details {hereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT] SHEILA KAUL): (a) to
{¢). The Constitutional Directve
relates to the provision of {ree educa-
tion for all childrep at the elementary
stage Accordingly. education is free
in all States and Union Territories for
all chiidren, including children of ag-
ricultural labour, in classes I—VIII
except in one State, Uttar Pradesh
where boys' education at the middle
stage (classes VI—VII]) is yet to be
made free.

Besides, education is also provided
free yp to class X py 18 States/Union
Territories and up to class XII by 11 of
them.

Purchases made py Government Medi-
cal Store Depot, Madras

10210, SHRI THAZHAI M. KARU-
NANITHI: Wil the Minister of
HEALTH AND FAMILY WELFARE
be pleased (o state:

(a) what are the items (drugs, medi-
cines, tabletg etc.) purchased )ocally
and centrally by Government Medical
Store Depot, Madrag during the last
five years and its value which had
short lives/lost lives and replaced by
the suppliers;

(b) under what circumstances, these
drugs have beer; purchased though it
had got short lile:

(¢) whichp are the firms that have
replaced the ghove items gnd the value
of such items;

(d) for what items the advance pay-
ment have been made to the firms and
the value of payment:

(e) the reasons for making advance
payment. and
(f) whether Government have at anv

time examined this case and if so, the
detailg therefor?

717 LS—6
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI~
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Drugs Tablets,
injuctions and other drugs valued at
Rs. 3,83,34,247.47 were cenfrally pur-
chased and valued at Rs. 87,18,523.7%
were purchased locally some of which
had short life. No life expired items
were purchased during the last five
years,

{(b) Purchases are effected through
DGS&D on the basig of advance plan-
ning for consumption within a certain
period from the date of receipt. No
item is purchased which has self life
of less than one year. Items which
have self life less than 3 years are
meant to be issued immediately to the
indentors. Such of the items which
have life of one year are generally
items for which there is no stock mar-
gin with the Medical Store Depot.
Similarly local purchases of such items
are effected only for meeting emer-
gent requirements against firm de-
mands,

(c) A statement showing the names
of the Firms who have replaced and/or
re-imbursed the cost of life expired
drugs as well as those with short re-
maining life is enclosed indicating the
items and its values.

(d) Advance payments were made
during the last five years for buying
the following items:

Items Value of pay-
mer.t
R».)
1. Dextrose 32,808-60
2. Medicinal Opium . 1,54.049- 30
3- Piperazine Citrate 23,310-39
4. Starch . 5,921-80
5. Sulphadimidine 18,741-29
6. Chlorroquine Phosphate 20,825-00
7. Sodium Citrate 8,100-00
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(e) In all the gbove seven cases, the sary to keep the Factory of Medical

advance payment had to be agreed to Store Depot running.

as the suppliers refused to abide by () Government had accorded sanc-

tion for such advance payments where-
our normal system of payment and ever it was necessary for them to do

these essential purchases were neces- so,

Statement

Replacements/reimbursement of the cost received for the life expired drugsas wellas those having
short remaining life, made by the firms with value is as under-:—

(Value Rs. )
1. M/s. Sandoz India Limited, Bombay. . . . . 17,160.02

2. Injection Dehurodergotamine, Injection Calcium Sandoz  (Credit Note received)
with Vitamin ‘C’ and Caps Sandoz Cycline.

3. M/s. Tablets Limited Madras. Injection Molar Sodium Lac-  75.048 38
tate, injection Anecurine HCI. (Credit Note rrceived)

4- M/s. Rallies India Ltd. Calcutta. Injection Liver Extract  73,587.50
Crude: Injection Liver Fxtract with B 12; Injection Calcium Rrphrrmrm with another item
Pantothenate) receivedd and  iwued out) .

5. M/s. Gwarth Pharmaceuticals, Baroda. . . . . 13046 Bo )
(Credit  Note received)

Tablet Methyl Dopa, Tablet Chlorpromazine HCI

6. M/s. International Chamical Corporation , Amritsar. . 5152.42
(Replacement  received)

Hydrocortisone Acetate; OP & G ointment.

7. Mjs. Cunamid India IL.td., Bombay Tetracycline (E&R) 6215 o8

Solution. - (Replacement  reerived)

8. M/s. National Pharmaceuticals Bomhay. Injection oestradail 630. 70
(Replacement recrived)

9. Mjs Jagon and Paul, Faridabad. Tablet Dexamethasone.. 3380 30
(Rrplacrmrm received)

10.  Mjs Merchsharp and Dome, Bombay., Injn:uon Cyanciobal nbb oo
amine 1000 MCG. iCredit  Note received).

11, Ms. Microlabs Madras. Tablet Pyritionol Hydrochloride. 12,668 .00
(Replacrmecat receiverd)

12. Mys. Allenburseys (Glaxo) Bombay. lnj('CﬂOl'l Kaplilin & 1908 52
Diosun Expectorent. . . . {Replacement received)

13.  M/s. Pure Pharma Indore; Tablet Aminophvllin, . - 252.12
{(Dvrmand Draft received)

14. M/s. Kerala State Drugs and Pharmaceutical Kerala. . 41,109.26
-_— (Replacement received)

Tablet Viamin *B* Complex.

15. M/s. Boots India l.td. Bombay, Tablet Euramide Com- 92.770.05
pound. . . . (Replacement receive dwith ’
different items and issued

-’ out).

16. M/s. May and Baker India Ltd., Bombay Injcctlon Gar- 27,61‘ -
dinal Sodium. . . . . cement received).
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17. M/ Boehringer Knoll Bombay.

18.  M/s. Sarabhai Chnmt:ah Baroda. I\cuacomb Skin oint-

mmt.

19. M/ Phzer B(.lmb:l) Ncba.su]fpo vder Nesacortinskin oint-

ment.

20. My, Rouseli Buinbay !)Uframycm Skin ("rcam. Proctosdyl

aintment. ,

2r. M. E. Merck, Bombay.
Naurobion.

s
22. Mys. Drug Research lah. | & K. Relladona Dry Txtract.

23. M'. Gland Ciaaicals Lid., Ii)d rahnl
Injrction Has~Dparin Sodium.

Arrears of Voucher with Government
Medical Store Depot

10211. SHRI K. B, S. MANI: Wil
the. Minister of HEALTH AND FAMI-
LY WELFARE be pleased o state:

(a) whether Government Medical
Store Depot, Madras priced vouchers
after having supplied this stores to the
indenterg gre still not despatched duly
priced to the Indenters and if so, rea-
son for the same,;

{b) the number of Indents/vouchers
pending; and

(¢) the remedial action taken/pro-
posed to be taken to wipe off the
arrears accumulated?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI}: t(a) Yes. There is
a time lag between the dates on which
items gre takep off the pin carde and
the actual date of despatch on account
of non-availabiiity of wagons, etc.
Transportation charges become avail-
able only after the sfores have heen
despatched: In respect of items, Stock
of which has been transfefred from
other Depots price data jg not readily
avajlable some times. Hence {he

delay.

(b) Total number of 1571 issue vou-
chers pre pending for the period Sep-
tember 1931 to March. 1932,
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6.006. oo
(Replacement received).

641 .00
(Replacement raceived).

10.891.63
{Replacement raceived).

7594 60 _
{Replacement received).

29.662 40
{Replacement received).

36,500 00
(Demand Drafi received against
dispasal by tender),

15,18 2. 00
(Replacement received).

(c) Instuctions have been issued ;2
Medical Stores Depot, Madras tp clear
the arrears by deputy additional staff,
if necessary. Progress s watched
through monthly repori.

Promotion of AR Os. and R.Os. in
CCRAS

1g212. SHRy KRISHNA KUMAR
GOYAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is g fact thai seventy
ARO’'s and RO's were promoted in
1979 to the posts of R.O. and SR.O.
and  Assistant Director in the
CCRAS without DP.C. and proper
Selection Committee:

{b) whether there was any urgency
for making appointments; and

(c) whether {hey have been regula-
rised sa far: if nol, reasong thercfor
and by what time they would be regu-
larised and what procedure will be
adopted therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) and (b) The
Central Council for Research in Ayur-
veda and Siddha which is an autono-
mous organisation under the Ministry
of Health and Family Welfare, came

into being in 1979 as a successor Council
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to the erstwhile Central c_o.uncxl for
Research in Indian Medzcme and
Homoeopathy. With a view to persue
the on-ging and new research schfem-
es during the initial stage of devex_op-
ment of the Council, the Govgmmz
Body had approved the Qromotlofx of
19 Research Officers to Assistant Direc-
tors and 29 Assistant Research Ofﬁce.rs
to Research Officers on ad hoc basis.

(c) Out of 48 Officers appo'mted-on
ad-hoc basis 19 have been regularised
on the basis of recOmmendation's.of
compelent podies. Steps are being
taken by the Council to fill up the re-
maininé vacancis against which the
ad-hoc appoinlees are presently w..vr..)rk-
ing, in accordance with the provisions
of rcruitmnt rules.

Tripura Government Official’s visit to
Istael

10213. SHR] PIUS TIRKEY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) Is it true that an officer of the
Tripura Government made a secret
visit to Israel;

(b) it so, how did he manage to
make such a trip;

(¢) is it in the knowledge of the Gov-
ernment that blue print of 1980's genn.
cide and arson were prepared in
Israel; and

{(d) what steps are being taken to
avoid such illegal visits in future?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) It is not true that
any officer of Tripura Government
made ; secret visit to ysrael. An offi-
cers of the Government had however
applied directly to participate in an
international course gn fish  culture
development in Israel in 1980 This
application wag rejected by the Central
Government and he was immediately
recalled from the course as he had in
the meanwhil. taken leave and pro-
ceeded to participate in the course in
his personal capacity.

(c¢) and (d) Do not airse.
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Jobs to the Dependents those Killed
in Railway Accidents

10214. SHRI SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any jop was provided
to the dependentg of those killed in
railway accidents during 1981 and
1982;

(b) if so, details thereof; and

(c) if not, the rseasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAILLI-
KARJUN): (a) to (¢). DReDendents
of Railway emplovees killed in rail-
way accidents are given appoiniments
on compassionate grounds, There is
no provision for otTering appoint-
ment to dependents of victime of train
compensation to .egal heirs is given
accordingly to the provision in the
Indian Railway Act. Details of ap-
pointment given to dependents of
railway employees killed in accident
during 1981 and 1982 are being col-
lected and will be laid on the Table
¢of the Sabha.

Fuel Economy Campaign

10215, SHRI S. M. KRISHNA: Wwill
the Minister of SHIPPING AND
TRANPOR be pleased to gtate:

(a) whether a Bangalore based fuel
injection manufacturing company has
launched 3 fuel economy campaign and
has successfully proved that 15 per
cent fuel can be gaved on State Trans-
port buses glone;

(b) if so, whether there are propo-
sals ty iniroduce thjs campaign In all
the States by uging this device: and

(¢) What will be the total saved by
the State Transport Corporations all

over the country in a year at the above
rate of saving?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI SITARAM KES-
ARI): (a) The Government have seen
the news item to this effect.

(b) and (c). The campaign which
is said to bave peen launched by Motor
Industries Co, (MICQ), refers to iden-
tification of the causes for high fuel
consumption in the vehicles as also
examination of maintenance factors
and taking of corrective action. it
does not refer {o any device being fit-
ted to the vehicles for achieving sav-
ings in fuel consumption, On the
basig of information available, the
Company intends to carry-out cam-
paign in various States. The Com-
pany’s experimentation campaign
pertained to a few vehicles in selec-
ted depots in a few  States. The
corrective gction also related to only
those vehjcles. The rate of savings
have showed wide variation. In view
of the limited scala of experimentation
as alsp variations in the results, it
would be {oo early to assess any jm-
pact of ¢his campaign claimed by

MICO.

SC/ST Among Unani Hakim in
CCRUM

10216, SHRI KRISHNA KUMAR
GOYAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleases
to state:

(3) total number of Unani Hakims in
Central Council for Research in Un-
ani and Medicine;

{b) number of scheduled castes and
scheduled tribes among them;

(¢) whether scheduled castes and
scheduled tribes quota is regularly fil-
led up; if not, the reasons therefor:
and

(d) by what time full quota for
scheduled castes gnd scheduled tribes
Hakimgs will e fillled up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) 96 Unani
Hakims were working for the Central
Counvl for Research in Unani Medi-
cine g5 on 14-1982.
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(b) One.

(¢) and (d). It has been reported
by the Council that jt has not beed
possible to fill up the posts of Unani
Hakims reserved for Scheluded Castes/
Scheduled Tribes for want of applica-
tiong from candidates pelong to these
communities. As per instructions issued
by the Ministry of Home Affairs from
time to. time, tha Council has taken all
requisite steps to find suitable Sche-
duled Castes/Scheduled Tribes candi-
dates for these posts. However des-
pite zll efforts not 3 siengle applica-
tion from any candidate belonging %o
these categories has been received so
far, for any post in the Council, except
from the one already appointed. The
posts will be filled yp as soon as candi-
dates from these categories become
available.

Unani Practitioners

10217, SHRI KRISHNA KUMAR
GOYAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) total number of Unanj Practi-
tioners registered with each State
board; and

(b) number of Unani experts nomi-
natd py the Government of Scientifie
Advisory Commitiee of Central Council
for Research in Unani and Medicine,
Pharmacopeg Committee C.G.H.S. Dis-
pansaries, Health Ministry and all
other Government hodies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) A statement
showing the total number of Unani
practitioners registered with each State
Board as gvailable in the Central Coun-
cil of Indian Medicine as on 1-1-81 may
kindly be seen at Statement—‘A’.

(b) 12 Unani experts have been
nominated py the Central Government
to the Central Council of yndian pedi-
cine 7 to the Unani Pharmacopoein
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Committee, snd 4 Unani experts have
been nominated by the Health Min.s-

ter in hig capacity ag President of the
Governing Body of the Central Coun-
cil for Research in Unani Medicine on
the Scientific Advisory Committee of
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the Counc:l besides the Director who
is ex-officio Member Secretary to the
Commitiee. The Governmenl have ap-

pointed the Deputy Advisor (Unani),
ex-officio, as Specalist Physician for
CGHS beneficiaries.

Statement

Number of registered paractitionsrs of Unani msdicine as on 1-1-8B1 on tha baris of informaiion acaileble in

the CCIM.
SL Name of the Board Institu- Not Inv Total
No. tionally  1itutiuna
qualified  lly quali-
fied
1 Board of Ay. & Unani System of Medicine, Delhi. . . . B84 648 1532
2 The Karnataka Avurvedic & Unani Practitionery Board,
Bangalore. . . . . . . . 92 3s8 450
3 Avurvedic & Unani Board, Harvana, Panchkula, . - 102 1468 1570
4 Indian Svstem of Medicine, Lucknow . . 1464 4653 9i17
5 Board of Integraied Medicine, Madras. , . . 53 . 53
6 Central Board of Indian Medicine, Bhuvneshwar . . 124 H28 957
7 Orissa State Council of Av. Medicine, Bhuvneshwar. .
8 Pachim Banga Ay. Parishad, Calcutta. . . .
9 Andhra Board for Ay. & Homocopathy, Hydcrabad. . 46 55 to2
10 Board of Ayurvedic & Unani system of \[rdjcmr H.P.
Boundary Building Simnla. . . - 15 413 8
11 Gujarat Board of Ayurvedic and Unani System of Medicine,
Ahemdabad. . - . . 35 442 477
12 Board of Indian Medicine, Rajasthan. . 710 .o 710
13 Maharashtra Board of . \y and Unani Systcm of \h‘d.u:mc.
Bombay. . . 417 .. 417
14 Madhya Pradesh Av., Unani & Prakritic Chikitsa Board,
MLP. Bhopal. . . . . . . 44 70 114

6991 Bys56 15047

Introduction of 104243 System of
Education in the State of Orissa

10218. SHR] CHINTAMANI JENA:
Will the Minister of EDUCATION bhe
pleased to state:

(2) whether the Stale of Orissa s

having  11+242 system of Education
in the State:;

(b) if g0, whether they are going to
introduce 104243  system from the
coming academic year:

(¢) whether the roll strength in42 io
B.A, stage thig State is Jess than the
minimum roll strength of 150 in B.A.
stage as fixed by the UG.C.:

(d) if so, whether the colleges of
backward districts of Orissa having
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less than 150 students in B.A. stage

do not get U.G.C, grants;

(e) if so, the action taken by the
Central Government to relax this rule
for backward disiricts;

() whethe it is a fact that many
colleges in Backward districts o!
Orissa do not get U.G.C. grants for
having less than 35 per cent of Sche-
duled Caste Scheduled Tribe students
in those colleges: and

(g) if so, whther the Central Govern-
men{ relax such rule of the U .G.C.?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAMATI SHEILLA KAUL): (a).
According to information available,
the Government of Orissa had switch-
ed over thg 1042 System of School
education. The degree courses, how-
ever continue to e of two years'
duration,

(b) No such decision has so far
been communicated by the Govern-
ment of Orissa,

{¢) According 1o information re-
ceived by the University Grants
Commission from 84 College; in
Orissa, 7! had an enorlment of 150
cr more in degrce courseg in 1980-81.

(d) znd (e}, Colleges with an en-
Tolmeny of lesg than 150 students in
degree (Classes are not eligible for
assistance from the University Grants
Commission in the Sixth Plan. How-
ever, this requirements is relaxed in
the case of Colleges which have 3
minimum of 100 studenis of whom 35
belong o Scheduled Castes/Scheduled
Tribes,

(). No, Sir.
,(_z). Doeg not arise,

Criteria for Identifving the District
as Bacaward district

10219, SHRI CHINTAMANI JENA:
Will the Mlnister of EDUCATION te

pleased to state:
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(a) whether it is a fact that the cri-
teria for identifying the backwardness
of the district is fixed on basis of its
industrial backwardness;

L |

(b) if so, the reasons of fixing such
criteria and not fixing it on thg basis
of educational backwardness;

(c) whether the Union Government
is consdering to fix up such criteria
basing on the backwardness of a re-
venue district as per the figure of the
1981 census,

(d) if so, the approximate time to
be taken for such decision;

(e) whetber the UGC will render
financial assistance to the eligible affi-
liated colleges and universities as per
the new crileria according to the edu-
cational backwardness op the revenue
district; and

(f) if so, tlhe date by which the
U.G.C. will give financial assistance as
per the new criteria?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
to (d}. While the criteria for
identification of industrially and eco-
nomically backward areas are mostly
economic indices, the Planning Com-
mission has, at the iastance aof the
Univerisity Grants Commission, com-
piled a list of districts which have
literacy rates below the naticnal gver-
age according to the 1981 Census, gnd
where the enorlment is below the na-
tional average at the 1978 level

(e} and ({), The development pro-
grammes of Coileges from the districts
in the list so compiled will be consi-
dered by the Umivarsily Grants Com.
mission in the light ¢f the Sixth Plan
guidelines provided ihe Collezes con-
cerned fulfil the conditions of cligihi~
litv prescribed therein,
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Express fare charged from passengers
of Cuttack-Raipur sleeper coach

10220. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether previous arrangements
for haulting Cuttack-Raipur sleeper
coach by the Link Express at Viziana-
gram have been disccentinued and is
being attached from there to Waltair-
Raipur passenger train;:

(b) whether it is a fact thal in spite
of the coach being hauled by a pas-
senger train, express fare is being
charged from the passengers: and

(¢) if s0, how the Government pro-
pose to refund the excess fare to the
passengers and the approximate time
by which the refund will be given?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS

(SHRI MALLIKARJUN}:

(a) Yes.

(b) No. Combined ordinary-cum-Ex-
press fares are charged from Passen-
gers desiring to travel from Cuttack
to Raipur by this particular coach.

(c) Refunds in cases of incorrect
charging are granted on merits, as
and when applied for,

Express Train Between Howrah and
Rourkels

10221, SHRT CHINTAMANTI JENA
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
mern¢ to {ntroduce p superfast Express
train between Howrah and Rourkela;
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(b) if so, when such proposed super-
fast Express train is going to be intiro~
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) No.

(b) Does not arise.

Permanency and Quasi-Permanancy
for Groups C and D in CGHS Depart-
ment

10222. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it {s a fact that perma-
nency and quasi-permaneacy orders
have not been issued to group ‘C and
‘D’ eligible employees at CGHS De-
partment, Madras; if so, the reasons

thereof;

(b) when these orders will be jssued
{o the eligible employees; and

(c¢) number of eligible
for permanency and quasi-permanen-
cy at CGHS Department, Madras?

employees

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE KUMARI KUMUD BEN

M. JOSH] (a) to (c). 53
and 82 emplovees of group
oy and ‘D’ respectively have

been declared permanent, In addition.
12 and 3 employees of group ‘C  and
‘D' respectively have been declared
quasi-permanent under the CGHS.
Madras. At present there is no
other group ‘C" and ‘D' cmplovee who
is eligible for being declared
permanent or permanent.

quasi-
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Recognition to Minor Ports Survey

Organisation Employees and Workers
Association

10223, SHRI SAMAR MUKHERJEE:
SHRI NIREN GHOSH:

Will  the Minister of
AND TRANSPORT
state:

SHIPPING
be pleased to

(a) whether the A inor Poris Survey
Organisation Employvers and Workers
Association, Bomba: applied for ac-
cording recognition to them on 19th
May, 1481; and

{b) ir so, aclion taken on the said
application?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The Minor Ports
Survey Organisation E'mployees
and Workers Association sent a letler
dated 19th May, 1981 to
the Ainor Ports Survey Orga-
nisalion. Bombay, for grant of recogni-
tion to it.

(by Necessary action on {he ahove
request will be taken after receipt of
recommendation frcm lthe Minor Ports
Survey Organisation, Bombay through
the Chiey Engineer & Administrator,
Andaman  Lakshadwesp Harbour
Works, New Dethi.

Wagoans for loading Dolomite Lumps

10224. SHRI AMAR MUKHERJEE:
Will the Minister of RATILWAYS Le
pleased to state:

(a) whether Government have re-
ceived representations from the Direc-
tor. Ramani Mohan Industries Private
Limited. Calcutta regarding the allot-
ment of empty wagons at Birmilrapur,
South Eastern Railway and Madan
Mahal and Bheraghat, Central Railway
for loading dolomite lumps;

(b) if so, the details thereof;

(¢ steps taken Ly the Government
thereon; and
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(d) if no steps have been taken, the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR~
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
representation has been
Ramani Mohan

Yes, a
received from M/s,
Industries Pvt. Lid, Calcutta request-
of wagons at Bir-
Mahal and Bhera-
ghat stations for movement of dolom-

ing for allotment
mitrapur, Madan,

ite lumpsg to Codpur.

(¢} The supply of wagons is made
in accordance with the seniority and
priority of indents. The dolomite tra-
ffic when sponsored py State Govern-
ments and consignee being a Govern-
ment Official in his Official capacity is
entitled to priority ‘C’. The movement
of dolomite on account private parties
is arranged under oriority ‘E’. During
the period January 1o April, 82 (upto
20-4-82), a total of 1 wagon
Bheraghat and 10 wagons from Madan
Mahal stations were loaded for M/s.
Ramani Mohan Industries Pvt, Lid.,
Calcutta, As on 20-4-32, demands for
oldest
date of registration as 17-2-82 remain-

from.

3 wagons at Bheraghat with

ed pending. As regards Bimitrapur,

4 wagons were loaded during the pe-
riod January to April, 82 (upto 10-4-82)
on account M/s. Ramani Mohan In-
dustries Pvt. Ltd., Calcutta. The de-

mands for 8§ wagons with oldest
date ol registration azs 7-1-82 remasained
pending. These demands will

be cleared in turn, The Railways are
making every effort to clear the pend-
ing demands,

(d) In view of reply to part (c), this
does not arise.
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Repatriation of Stranded Indians

10225. SHRI G. Y. KRISHNAN :
Will the Minister of EXTERNAL

AFFAIRS pe pleased to state:

(a) whether Governmen; have col-
lected information regarding amount
spent by the Indian Missions abroad
on sending back to India the Stranded
as well as unauthorisedly landed
Indian citizensg abroad during 1980-81;
and

(b) it so, details thereof =

THE MINISTER OF EXTERNAL
AFFAIRS (SHRj] P. V. NARASIMHA
RAQ) : (a) and (b), Yes E.r. The
Governmeny spent an amount of Hs.
23,70,552/- during 1980-81 on repatria-
abroad. It may be added that this
tion of Indian natlonals stranded ab-
road. It may be added that this
amount is recoverable from the re-
patriates,
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Promotion of Nurses working in G.B.
Pant Hospital

10229. SHRI N. E. HORO : Will
the Minister of HEALTH AND FAMI-
1Y WELFARE be Dpleased to state :

(a) whether it is a fact that the
nurses working in G.B. Pant Hospital.
New Delhi have not got any promotion
in spite of their rendering 10 to 15
yearg of service in that hospital; and

(b) hoyw many nurses belonging to
general category and SC/ST category
were promoted and confirmed during
the year 1978-79, 1979-80, 1980-81 and
1981-82 ip the Pant Hospital ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KU-
MUD BEN. M. JOSHI) . (a) and (b)
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No. There is a joint cadre of Nursing
Staff working in all the medical in-
slitutiong in Delhi Administration. All
the eligible nursing staff in a particu-
lar category get promotion as and
when a vacancy arises, One staft
nurse of general category was promot-
ed during the year 1978-79 in G.B.
Pant Hospital based on the combined
seniority of the medical institutions.
The question of confirmation of staft
nurses ig receiving due attention in
Delhi Administration.

Providing Stoppage of Bombay-Panaji
Passenger Steamer at Malwan Port

10230, PROF., MADHU DANDA-
VATE : Will the Minister of SHIP-
PING AND TRANSPORT bhe pleased
to state :

(a) whether renewed efTorts will he
made to provide stoppage of Bombay-
Panaji passengers steamer at the port
of Malwan gn the Western Coast in
Maharashtra; and

(b) if so_ by what time will the
new arrangement be effected ?

THE MINISTER OF SHIPFING
AND TRANSPORT (SIHR1I VEEREN-
DRA PATIL) {a) The Mogul Line
Limited have no plan to provide stop-
page at Malwap by Bombayv-Panaji
passenger vessels.

(b) Doeg not arise.

Paralysis due to ‘Kesari Dal’

10231, PROF, MADHU DANDA-
VATE : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether jt is a fact that con-
sumpiion of ‘KESARI DAL’ by work-
erg in some of the village in Rewa
district of Madhya Pradesh led to the
paralysig of their feet; and

(b) if g0, what steps are being taken
to prevent these health-hazards ?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
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BEN, M. JOSHI) : (a) Consumption
of Kesari Dal is one of the causes of
paraplegia. According to. the report
of National Institute of Nutrition,
Hyderabad a majority of the affecied
individug] in Rewa region had suffered
in the epidemic which had broken out
in 1948 and 1955. The rest had de-
veloped the disease during a Subse-
guent epidemic ipn 1982.

During 1979 a drought occured in
Madhya Pradesh and a survey was
conducted in the endemic distriet or
Rewa, Satng and Raipur by National
Institute of Nutrition, Hyderabad in
December 1979 and December 1980.
The study indicated that the last major
outhreak in the Rewa district wag in
1962, Th, duration of neurological
diseases in most areas encountered
wag around 15-25 wyears while in a
few caseg the duration wag about 4-5
vears. Only two cases of paralysis
were detected.

(b)Y Under Rules 44-A of Preven-
tion of Food Adulteration Rules, 1955
it has been provided that no person
in any state shall sell or offer, or ex-
pose for sale under any description or
for use zg gn ingredient in the pre-
paration or any article of food intend-
ed for sale ‘Kesari Dal' and its pro-
duets in gny form. wNotification giving
effect to the aforesaid prohibition are
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required to pe issued by the State
Governments. All the States except
Madhya Pradesh, Bihar and West Ben-
gal have prohibited the use of Kesari
Dal for human consumption,

Number of persons disabled due to
Railway accidents during 1981 and
1982

10232. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be

pleased to state :

(a) how many of the Railway ac-
cidents victims were permanently dis-
abled or partially disabled in 1981 and
1982 year-wise details thereof; and

(b) details of the provisions made
for their maintenance by the Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL--
LIKARJUN)Y: (a) and (b), Statisfles of
persons getting permanently disabled
or partially disabled due to train ac-
cidents are not being majntained by
the railways. However, the number of
casualtiegs reported during 1981 gand
uplo February 1932 jg gs ynder :

Year Killed Grievous-  Simple
ly injured injuries
1981 539 365 77%
“1982 {1'pto Fely "8z} 8 29 54

—— —_—
—— _— —_—

The railways pay compensation to
the victims of frain accidents ynder
provisions of Indian Railways Act,
1890 and the Railway Accidents (Com-
pensation) Rules, 19530 as amended
Ifrom time to time. The maximum
amount of compensation payable I%
Rs. 50.000/- and for injurieg the amo-
unt rangeg from Rs. 10,000/- to Rs.
45,000/ depending upon the nature of
injury gsustained.
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Number of Buses in DTC Fleet

10235. SHRI MOHANLAL PATEL:
SHRI NAVIN RAVAN] :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to stale:

(a) number of buses under Delhi
Transport Corporation’s fleet at pre-
sent and how many of them are on
the road; and

(b) the number of Private buses
run by DTC ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] SITARAM KES-
ARI) : (a) Ag on 313.1982 the DTC
had a fleet of 3184 huses of which
2845 were on road.

(b) At the end of March, 1482, the
D.T.C. had 406 private buses jnclusive
of 196 mini buses,

Purchase of Stationery by CGHS from
Consumer Cooperative Store

10236. SHRI K. LAKKAPPA: Wil
the Minister of HEALTH AND TFA-
MILY WELFARE be pleased to state:

(a) whether it ig a fact that C.G.H.S.
Delhi have purchased stationery and
other items worth meore than Rupee
one lakh from the Consumer Coopera-
tive Store of Ministry of Health and
Family Welfare :in Nirman Bhawan
after it had bpeen sealed about iwo
yvears back;

(b) if so, the facts thereof: gnd

{c) what action Government propose
to take in the matter®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUD
BEN. M. JOSHI): (a) and (k). Th=
Consumer Cooperalive Store of the
Ministry of Health znd Family Wel-
fare was sealed on the 11th July, 1980.
Stores worth Rs. 66,643.60 were pur-
chased by C.G.H.S. Delhi from Stores
after date.

(¢) The matter is under investiga-
tion.
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Transfer of Ayurveda and Homoeopa-
thic Doctors under C.G H.S.

10237. SHRI D. M. PUTTE GOWDA:
WwWill the Minister of HEALTH AND
FAMILY WELFARE be -pleased {fo
state.

(a) whether it is a fact that some
female doctors of Ayurveda and Homo-
eopathy under C.GH.S. were {rans-
ferred from other cities to Delhi
because their gpouses/parents gre set-
tled in Delhi;

(b) whether any female doctor of

C.G.H.S. belonging to Radioclogy in
Delhi hgs heen transferred to Asansol
while her husband continues to work
in Delhi;: and

(¢) if so, the reasons thereof and the
criteria adopted in such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUD
BEN. M. JOSHI): (a) Yes.

(b) and (c). A female Radiologist
working in Dr. Ram Manohar Lohia
Hospital was transferred from Delhi
alongwith her husband to Asansol.
but the orders of transfer of both
husband and the lady doctor have
been cancelled, The officers of CHS
are liable to be transferred anywhere
in the country as per CHS Rules and
transfers are made in the exigencies
of public service. Transfer of officers
in question were ordered in the first
instance to fill in the vacancies at
Asansol.

Pak Allegations about Former Indian
Ambassador

10238. SHRI B. V. DESAI: Will the
Minister ot EXTERNAI, AFFAIRS be
pleased to state.

(a) whether it ig 3 fact that Indian
Embassy in Islamabad protested to

717 LS—5
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Pakistan Foreign Officer over the
statement criticising outgoing Indians
Ambassador; ’

(b) if go, details thereof; and

(¢) the action of the Pakistan Gov-
ernment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) Yes, Sir.

{(b) In the note verbale sent to the
Pakistan Foreign Office, our Embassy
in Islamabad regretted that the
spokesman of the Pakistan Ministry
of Foreign Affairs should have, with-
out checking the facts irom the Em-
bassy of India, issued a statement on
March 28, 1982 giving credence to a
newspaper story in which words and
pharases attributed to the Ambassa-
dor of India by the newspaper had
been used out of context, thus dis-
torting the sense and meaning of
what the Ambassador actually said.

(¢) The Pakistan Government has
not made any further statement on the
subject.

Camp at Lakhisarsi
(Bihar)

Eye Operation

102349, SHRI SATYAGOAL MISRA:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that an eye
operation camp was organised at Lakhi-
sarsi (Bihar) on 13 December, 1981;

(b) whether it is also a fact that
most of persong whose eyes were ope-
rated in the camp became blind;

(c) if so, the details thereof;

(d) What where the reasons which
were responsible for the failure of
that eye operation camp; and

(e) what steps Government have
taken gainst those irresponsible orga-
nisers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN, M. JOSHI): (a) Yes.

(b) to (d). The Distict Magistrate,
Munger had an Enquiry carried out
by a Magistrate and an Eye Specialist,
who were able tp contract 53 persons
out of a total of 68 persons operated
upon., Out of 53 persong contacted, 10
had developed post-operative com-
plications. Of these persons, 6 had
developed serious post-operative infia-
mation leading to almost total blind-
ness in the operated eyes and the re-
maining 4 developed major loss of
vision. The remaining 15 persons
could not be contacted.

{e) Government have already laid
down guidelines for organising eye
camps sponsored by Voluntary and
Social Organisations/Institutions anc
Hospitals, etc. These guidelines pro-
vide inter-ali for prior permission
being obtained from the Chief Medical
Officer of the District on the prescribed
proforma_ or in his absence that of the
Deputy C.M.O. or District Opthalmic
Surgeon.

India-Iran to Set up Joint Ventures

10240. SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

{a) whther Iran has
least double its imports
during the current year;

agreed to at
from India

{b) if so, whether India ynd [ran
have decided to go in for wide range
collaboration in the production of trac-
tors, irrigation pumps and setting up of
joint ventures in oil modeis and lines
and rail roads:

(e) if so, whether any
in this regard has been
and

agreement
reached:

(d) if so, the main featureg of the
same?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. v. NARASIMHA
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RAO): (a) to (d) The Economic and
Commercial delegation led py Secre-
tary (Eonomic Relations) in thig Minis-
try visiled Iran {rom 12th March to
16th March, 1982, The delegation dis-
cussed the possibilities of increasing
trade between India and Iran. The
matter was discussed in details as o
what transactions could be of mutual
benefit to both the countries. Indian
delegation offered India’s cooperation
in the field of technical know-how in
various flelds gnd also gave a list of
iterng which could be exported to Iran,
Discussiong petween the twg Govern-
ments gre continuing,

Law of the Sea Conference

10242. SHRI H. N. NANJE GOWDA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indiag recently particl-
pated in the law of the Sea conference
held ynder the auspices of the United
Naticns,

(b) whether Indig had made it
known to the participating natlong that
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we have as much right in exploring
the sea for minerals as any other coun-

try,

(c¢) whether the conference discussed
the question of assuming monopolies
by the advanced countries of the west
in exploring the gea bed for minerals
and what was the consensug at the
ronference; and

{d) whether the conference demar-
cated the regions where each country
should concentrate in the exploration
work without the interference by the
other countries and if so, the details

thereo!?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAQ): (a) Yes, Sir.

{b) Acccrding to the consensus
developed go far at the Conference,
prospecting for resources of the inter-
national seabed arey is {ree for all
States including India, But for explo-
ration and exploitation of the resourc-
a State or its companies would require
es a contract with the proposed In-
fernational Seabed Authority,

(c) In awarding the contracts the
Authority would ensure equitable dis-
tribution of mine sites gmong prospec-
tive applicants on the basis of agreed
objective crite;ia.

(d) There is no such proposal be-
fore the Conference. However site
allocation o contractors would be done
as explained above,

Proposal to Introduce Environmental
Education

10243. SHRI R. P. GAEKWAD:

SHR] MADHAVRAQO SCIN-
DIA;

Will the Mminister of E'DUCATION b5e
p‘leased to state:

(a) whether Government propose ‘o
introduce environmental education at
the school level in India and take ap-
Propriate steps to make Environment-
al Education an integral part of life:

VAISAKHA 9, 1904 (SAKA)
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(b) whether it is  fact that the
National Council of Educational Re-
search and Training has worked out
an operational plan to develop and
coordinate Environmental education
and if so, the details thereof,

(¢) whether it is also a fact that the
UNESCO propose to offer technical and
other assistance for the purpose; and

(d) the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEL~
FARE (SHRIMATI SHEILA KAUL):
(a). NCERT texbooks on Science and
Social Sciences already contain 3 lot
of material on environmental educa-

tion.

~

(b). NCERT has not
any operational plan as such to develop
and coordinate environmental educa-

worked out

tion.

(c) and (d). UNESCO has approved
a project entitled ‘Environment Edu-
cation-Pilot Project on Problems of
Urban Marginal Areas’ which is to be
implemented by NCERT. Under this
project it is proposed to develop mate-
rials o environeny related problems
in relation to specific communities.
These will be tried out in selected com-
munitieg gnd gn gtlempt made tp train
local people in adopting practices
which will contribute to the improve-
ment of the local environment.

Beggary Praclice

10244. SHRI B, D. SINGH: Will the
Minister of SOCIAL WELFARE he
pleased to gtate:

(a) whether Governmeni are gware
that despite being illegal, beggary is
being practised on a large-scale in

varlous parts of the country:



199 Writien Answers

(b) whether Government gzre also
aware that organised gangs are active
iIn kidnapping children with a view
to making them beggars: and

(c) if so, the steps taken or proposed
t0 be taken by Government to combat
this memace in the society?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a). To
tackle the problem of Beggary 13
States and 2 Union Terrilories have
enacted special Legislations, The
1971 Census had estimated that Lhere
were 10 11, 679 beggars, vagrants elc.
in the country.

(b). Government hys no definite in
formation in this regard. However,
kidnapping of children for the pupose
of begging is punishable under Section
363A of the Indian Penal Code,

(e}). Implementation of anti-beggary
legislation and heggary control pro-
grammes are the responsibility of State
Governments/Union Territory Admi-
nistrations. The Governmeng of Ind.a
has however been pursuing with the
Stateg for effective enforcement of
anti-beggary Laws,
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Modest Power Dlesel Engines

10245. SHR; ATAL BIHARI VAJ-
PAYEE: Will the Minister of RAIl-~
WAYS be pleased ty slate:

(a) how much hgs been the annual
increase in each of the last three years
and also in the last decade in Indian
Railways' Diesel and Electrical Trac-
tiong respectively and the consequen-
tial decrease in Steam Traction and
also In coal consumption;

(b) the number and total capacity
of Modest Power Diesel engines and
the actual plreentage capacity utili-
sation thereof percentage capacity
utilisation thereof specialiy in Metro-
politan areas; and

(c) whether these Diesel Engines can
be more gainfully employed by replace-
ment or i1n exchange ol steam engines
which haul all-stations-stopping pas-
senger trains, if so, how and if not.
the reasons thereof?

THE DEPLTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALIL.I-
KARJUN): (a) The annual increage in
Diesel and Electric locomotives durnng
each of the last three years is oS
under:—

Year Diac locomotives  Electric locomotives
Holding Difieremce Holding Di‘Terence
1978-79 . 2126 N 945 .
ny 29
|979-80 . . 2243 974
+ 160 62
1980-81 . 2403 4o 1096 Lo
1981-82 . 1518 1a9b
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The decrease jn the number of steam locomolives and in coal consumption

js as under:—

—

Yecar Steam locomotives Coal cansumption
(in million tonnes)
Holding Difference Holding Difference
1978-719 . . . . - . 8082 11.03
—226 —0.24
197980 . - 7856 11.39
—387 —0. 31
1980-81 . . . . . 7469 11.08
—170 —0.58
zgﬁl-ﬁz_ . . . . - 7249 10.50
Provisiona

The number of diesel locomotives
has increased {om ] 288 in 1971-72 to
2513 in 1981-82 ie. an increase of
1.230. The increase in electric locomo-
tives is 457, Le., fram 638 o 1096, Dur-
ing the same period, steam locomoliveg
declined from 8 222 to 7.249—regisira-
ing a decrease p1.1973, The decline in
coal consumption wag o! the order of
3.75 m. tonnes—from 14.25 m. tonnes
1o 10.5 m. tonnes.

(b) Diesel Shuntins locomotives
(upto 700 HP) tolalbng 313, are
mostly based in metropolitan areas.
Out of {hese 28] locos or 84 per ceni
were in use during 1880-41.

(¢) These shunting locos are primaeri-
ly suited for shunting duties especial-
v in busy metropolitan cities, and
hence are utilised for this vurpose.
However, a few WDS4 locomotives are
utilised for short-distance passeng~r
Services which have less coaches. They
are not suitable for hauling passenger
trains with long loads_Bence any large-
scale replacement iy not possible.

Dauram-Madbepura-Singheshwa;y Line

,10248. SHR] R. P. YADAV; Will the
lihzster af RAILWAYS be pleax:d to
State:

(a) whelhey Government of Bihar
would finance for the pequisition of

land for laying broad gauge line bel-
ween Dauram-Madhepura (N.E.R.)
and Singheshwar; and

{b) if g0, what action has been taken
by Union Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALILI-
KARJUN): (a) The Government of
Bihar offered {ree land for this new
line M.G. project,

{(b) The project was found to ve
yielding a low return even after taking
into considsration th free land gffered
by Government of Bihar. Tha matter
wag therefore not pursued, in view of
the extreme paucily of funds,

Submission of Report to Human Righis
Commission by India

10247. SHRI B. V. DESAI:

SHRI GHULAM RASOQOI,
KOCHAK:

Will the Minister of EXTERNAL
AFFAIRS be pleased tp state:

(a) whether United Nations Com-
mittea on Human Rights have staled
that 9 countries including Indiag have
been over g year late in reporting to
it on civil gnd political rights their
citzens have;
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(b) f so_ whether according to India,
which acceded to the covenant in July,
1979, should have sent its initial reports
as it was called by July, 1980;

{c) if so, whether the Committee has
sent several reminders to these count-
ries; and

(d) if so, what is the reasons for not
submitting the same so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P. V. NARASIMHA
RAO). (a) to (d). India acceded on
March 27, 1879 to the Intesrmational

Covenant on Economic. Social
and Cultural Rights and the
Internationaj Covenant on Civil
and Political Rights. This

accession came into effect in July,
1979. Under Article 40 of the Coven-
ant. the States Parties to the Covenant
are required to submit reports on the
measures they have adopted which give
effect to the rights recognised in the
Covenant “withiy one year of the entry
into force of the present covenant for
the States Parties concerned'  Thus,
India’'s initial report was due for
submission by July, 1980. However.
the Secretary General of the United
Nations, through a Note Verable dated
10th May, 1979 requested the Govern-
ment of India to submit India’s init.al
report covering Articles 10 to 12 of the
Covenant py 1st September 1979.

The Committee on Human
Rights held in New York
on 25th March, 1982, was
informed by the UN Secretariat of the
status of the presentation of Reports by
States Parlies. India was among the
countries which have not yet submitted
their first rseport,

Articles 10 to 12 of the Covenant
cover a number of rights like the pro-
tection of the family mothers and chil-
dren: right to an adequate standard of
living; right to housing; right to phy-
sical and mental health etc, In a
country of our size and with a fed-
eral structure, material for prepara-
tion of the report needs o be collect-
ed from a variety of sources. It Is al-
waves the endeavour of this Covern-
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ment to send a delails and compre-
hensive report, rather than a sketchy
or general one, So as to ena-’
ble this, it was decided to
await full and detailed information
trom all concerned hefore finalising a
comprehensive report. By now the
bulk of the required information has
been received, and a draft report is
under preparation. It may be men-
tioned that no reminders as such have
been received from the Committee.

Foreign Minister's Visit to Bahrain

10248. SHRI B, V. DESAI: Will tre
Minister of EXTERNAL AFFAIRS be

pleased to state:

{(a)} whether India's Foreign Minis-
ter during his visit to Bahrain expres3-
sed that West Asiy situation worried
India gnd stated that the role of non-
aligned movement in finding a solution
to the complex Arab problem has to

be greater;

{(b) whether he alsp stated that the
non-aligned movement wags maore aclive
now than ever before.

(¢) it so, whether Indian aznd the
Bahrain leaders were agreeable on
many of the international i{ssues;

(d) if so, whether both countrics
agreed to work together for helping
in reducing the tension in West Asin.

and

(e} it so, what are the agreementa
that two countriey have reached?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Foreign Minister paid
a two days visit to Bahrain on 4th
and 5th April, 1982. He had a general
exchange of views with the Bahrain
Foreign Ministser and other leadery,
There was agreement on both sides
that there hes been a sharp deteriora-
tion' in the gituation In West As'a,
posing graver danger {o the region and
to world peace. Ag such, the urgency
of finding 3 just and durable solutlon
to this complex problem was underlin-
ed. In the pursuit of such g solution
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it was agreed that greater efforts need-
ed to be exerted including those by the
Non-aligned movement.

(b) Yes, Sir.
(¢) Yes Sir.

(d) It was agreed that both count-
rieg would remain {n touch with each
other on this issue and to play what-
ever role they could individually and
callectively which might coniribute to-
wards reducing tension in Westy Asia.

(e) No specific agreements were
entered into. However, both sides
were of the view that exchanges in the
ecanomic, technical znd other fields
hold potential and efforts needed to be
intensifled.

Entrance Examination of the LLT.

10249, SHRI M. RAMGOPAL RED-
DY: Wil the Minister of EDUCA-
TION be pleased to state:

{a) whether it is a3 fact that as a re-
sult of g recent inguiry conducled it
was revealed that answer papers of
the entrance examination of the Indian
Institute of Technology, the highest
seat of education in engineering and
technology, have been tampered with
by professors of LI.T.;

(b) if sp, what are the details in this
regard; and

(c) what steps Government propose
to take to keep up the image of this
prestigious institute?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
and (b)., A report of enquiry made by
Delhj and submitted in May, 1981
revealed that one of the answer-books
of Entrance Examination conducted in
1978, in IIT, Delhi, had been tampered
with, and the evaluation of another
answer-book did not conform to the
brescribed standard.
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{c) The IIT, Delhi discovered the
tampering of answer papers bhecause
of inherent ability in the system to de-
tect such lapses, They have now made
it more rigorous to observe varlous
steps involving the evaluation process,
and have found that these sieps have
worked betiter since 1980.

Further talks with Bangladesh

10250. SHRI S. M, KRISHNA: Wil
the Minisier of EXTERNAL AFFAIRS
be pleased to stafe:

(a) when a meeting at a high level is
likely to be held with Dacva on vari-
ous pending bilateral issues;

(b) whether certain moves from
cither side have been made to start the
dialogue where jt was left last before
the change of leadership there; and

= 1]

{c) if so, the major features of the

moves made?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAQ): (a) I have been invited by the
Bangladesh Government to visit Dacca
ta continue ongoing bilateral
discussions between the two countries
The dates of the visit have not vet
heen finalised,

(b) and (c¢) Both governments have
continued to be in touch with each
other.

O.T. Arrear under R.LT. 69 of N. E,
Railway

10251. SHRI R. L. P. VERMA: Wil
ihe Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the over-
iime arrears under RLT 69 have not
been fully paid to the employees of
N.E. Railway;

(b) if so, the reasons thereof; and

(¢) number of employees to he vaid.
number of employees paid (Division
wise) the above dues uptil npw and
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target date for the payment of this
Q.T, Dues?

*THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(bY and (c¢). The Railway Labour
Tribunal overtime bills pertaining to
some staff are being processed in Ac-

counts, These bills are expected to be
cleared by Accounts within g month.
The claims of certain other staff gare
still awaited and those will be cleared
expeditiously as soon as they are re-
ceived,

A statement showing the division-
wise figures of employees paid/to ba
paid is given to the Annexure attach-
ed).

Statement
Approximate  Number of
Divisien number of  Employees

Employees already paid

to be pad
Izatnagar 4420 4470
Lucknow 4977 4977
Varanad 3532 3430
Sonepur 2491 2138
Samastipur 2736cs 2324

Torar . 17780 B 1728g R

Re-coustitution of General Council and
the Governing Body of Sahitya Acade-
my

10252, SHRI NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether the process to re-cons-
titute General Council gnd the Govern-
ing Body of the Sahitya Academy. New
Delhi has been undertaken:

(" if so, the date with effect from
which a process set in motion along-
with the names of the State Govamn-
ments to whom the communications
for nominating thelr representatives
have been sent in this regard glong-
with the dates on which they have
been sent: and

i)y the 1lkely date by which the
constitution would be comuleted and
the Governing Body formed ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WFELFARE
(SHRIMATI SHEILA KAUL): (a)
The present termn of the General Coun-
cil of the Sghitya Akademi Is uplo
December, 1982 The General Council
which meets once a year had ut its last
meeting held on 262.1982 finalised the
selection of eight eminent persans in
the field of letters for the next Gene-
ral Councll, The Execulive Board will
be reconstituted once the new General
Council comes into belng

(b) The Akademl has not addressed
lhe State Governmments as yet.

(¢} The reconstitution of the General
Council is likely to be completed by
the end of 1982 and the Exectulve
Board will be reconstituled by the new
Caurocl) gt iis first meeting.
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Late Running of Frontie; Mail

10253. PROF. NARAIN CHAND
"PARASHAR: W:ill the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact thal 31 UP
and 32 Down Frontier Mail has been
running wte considerably during the
last few months;

(b) it so. the number of days on
which it reached its destination with
a delay of more than one hour during
the months of January, February,
March and April 1982 till to date: and

(c) the steps proposed to be taken
for punctual running of this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAILLI-
KARJUN): (a) The punctuality per-
formance of 31 Up/32 Dn Frontier
Mail has not been very satisfactory.

(b) 31/82 Delhi-Amritsar Frontier
Mail reached Amritsar more than
one hour late on 19 occasions and

Delhi on 12 occasions during January
'R2 to 15-4-82.

(c) A close walch is being kept over

the running of 31/32 Frontier Mail at
all levels

Opening of Kendriya Vidyalaya in
Himachal Pradesh

10254. PROF., NARAIN CHAND
PARASHAR: Will the Minister of

EDUCATION be pleased to state:

(2) whether the Himachal Pradesh
Government have proposed to the
Government of Indig or opening of 2
Kendriya Vidyalaya (Central School)
Hamirpur in Himachal Pradesh during
the Academic Year, 1982-83;

(b) if so, the decision taken by the
Government in this regard: and
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(c) if not, the reasons therefor and
the likely date by which a decision
would be taken?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c):
A proposal has been received by the
Kendriya Vidyalaya Sangathan from
the Government of Himachal Pradesh
for opening a Kendriya Vidyalaya at
Hamirpur. The State Government has
been requested to make available the
requisite physical facilities like land
and building, etc. The proposal will
be examined further when the requb
site facilities are made available by
the State Government,

Speeding up of Himachal Express

10255. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(ay whether a demand has been re-
ceived for speeding up of Himachal
Express., running between Delhi-Nan-
gal Dam consequent upon the slowing

down of this train during the past few
years:

(b) if so, whether any action has
been taken by the Railway Adminis-
tration in this regard;

(c) if not. the reasons therefor; and

(d) steps proposed to be taken for
speeding up of this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIl-
KARJUN): (a) to (d). There have
been demands for speeding up of 53/
54 Himachal Express. Speeding up of
53/54 Express js not operationally fea-
sible under the present caondition of
track as well as due to path difficul-
ties.
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Unemployment Allowance to Seamen

10256, SHRI SATYAGOPAL MIS-
RA. Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there is any proposal
under consideration of Government to
give unemployment allowance to the

seamen from sign off to sign on-
(b) if so, the details thereof, and

(¢) if not, reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (¢). Govermn-
ment appointed an Expert Committee
on unemployment among Indian Sea-
men in February, 1981. One of the
terms of reference was to suggest wel-
fare measures for the period »f unem-
ployment between signing off and
signing on. Government have receiv-
ed Part 1 of the report of the Com-
mittee and that is under examination
with the Ministry.

Promotion Policy for Non-Academic
Staft of ITs

10257. SHRI SATYAGOPAL MIS-
RA: Will the Minister of FDUCA-
TION be pleased to state:

(a) what is the promotion policy for
the non-academic staff of IITs;

(b) whether any new policy for this
purpose has been framed recently;

and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT!I SHEILA KAUL): (a)
to (¢). As each of the five 1.1.Ts had
framed schemes for promotional oppor-
tunities on their own., a uniform sche-
me for promotions for non-academlc
staft is being evolved.
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Admission Policy in J.N.U.

10258. PROF, B. D. SINGH: will
the Minister of EDUCATION be pleas-

ed to state:

(a) how many candidates applied to
JNU since the present admission policy
was introduced in JNU;

{b) year-wise/programme-wise break
-up of the number of candidates ap-
plied t¢ each schools/centres;

{(¢) out of them how many were
rural candidates, school-wise centre-
wise programme-wise’yvear-wise break-
up of admitted candidates:

among these rural

(d) how many
their studies

candidates completed
successfully: and

(e) il drop out jg more than 50 per
cent the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b). The totai number of
candidates who applied for admission
to Jawaharlal Nehru University dur-
ing the last few years, year-wise, is
being compiled and will be placed on
the Table of the Sabha.

(c) to (e). The University dces not
maintain any record on the basis of
the rural background of the candidat-
es. As such, information sought is not
available.

Ballard Piar-Uran Link

10259. DR. VASANT KUMAR PAN-
DIT: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whether §t is a fact that his
Ministry {s considering proposals to
link up Bombay-Panwal, Bombay-
Belapur and Ballard Piar-Uran links,
30, as to relieve trafic congestion inm
Bombay;
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(b) whether it is a fact that %he
above proposals are under examination
o! Rail Indla Technical and Economic

Services Limited;

(c) if so, by what time the Railway
Board is expected to take the final
decision;

(d) the detlails of expenditure there-
on;

(e) whether it is a fact that the Ma-
harashtrzs Government have eferred
on or about 14 March, 1981 to take
up the above proposals on priority
basis; and

() il so_the action taken thercon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. in respect of
Bombay-Panvel and Bombay-Belapur
links but not in respect of Bombay-
Ballard Pier link. Techno economic
feasibility report for extension of Rail-
way Line from Mankhurd to Belapur
(Panvel Creek) at an estimated cost
of Rs 78 crores has since been recom-
mended to the Planning Commission
who provide funds for such schemes
outside Railway Plan and is under
their consgideration.

{by No.

(c) and (dy Ministry of Railwavs
(Raflway Board) can take action to
undertake the project only after it Is
cleared by the Planning Commission
and the funds are allotted to the Rail-
ways outside the normal Railway Plan,

{e) Yes.

() The matter is being processed
with the Planning Commission.

Indo-Afghan Joint Commission

10260. SHRI KRISHNA EKUMAR
GOYAL: Will the Minister of EX-
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TERNAL AFFAIRS be pleased to.
state:

(a) whether it is a fact that the.
Indo-Afghan Joint Commission estab-
lished in the past had remained dor--

mant since long;

(by whether it is a fact that the
Government had expressed willingness
to reactivate the commission;

e

(c) whether it is also a fact that the -
Afghan Foreign Minister, during his
recent visit to India. made a request
in thig regard; and

(d) if so. the delails thereof and the
decision taken by the Governruent of

India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Fifth Indo-Afghan
Joint{ Commission had its meeting in
December, 1977 {ollowed by Review
Talks in 1979,

(b) Yes, Sir,

(¢} The matfer did come up during-
the visit.

(d) The Government of India has
agreed to the meeting of the Indo-
Afghan Joint Commission next month
to discuss economic and technical co--
operation,

Passengerg relieved of their valuables-
between Kherg Kalan and Holambi
Stations near Sonepat

10261, SHRI SUBHASH YADAV:
Will the Minislier of RAILWAYS be
pleased to state:

(a) whether three dacoits relleved-
the passengers of their wvaluables gni
wrist watches between Kherg Kalan
and Holambi Railway Stationg near
Sonepat on the 3 April, 1982;

(b) if so, estimated joss to passen--
gers;
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{¢) whether any inguiry has since
been made; and

(d) whether the culprits have also
been arrested?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
“"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) No.

(b) to (d). Do not arise,

Visit of Afghan Foreign Minlster

10262, SHR] SUBHASH YADAV:
SHRI SONTOSH MOHAN
DEV:

Will tmne Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Afghan Forelgn Minis-
“ter Shah Mohammad Dost visited
India during the 1st week of April,
1982,

(b) outcome of discussion held with
“him: and

(cy broad outlines of decision arrv-
ed at?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO: (a) The Afghan Forelgn Minis-
ter, Shah Mohammad Dost had a brief
meeting with the Prime Minister on
3rd April, 1982 while on his way to
Ruwalt to attend the Non-aligned Fo-
reign Ministers' meeting.

(b} The Afghan Forelgn Minister
handed over to the Prime Minister a
message from President. Babrak Kar-
mal. Regional and bilateral matters
were discussed.

(¢) The sixth meeting of the Indo-
"Afghan Jolnt Commission will be held
at Kabul n#xt month tn discuss matters
of mutual economic gnd technical co-
operation.
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Number of recognised Schools jn Coun-
try

10263. SHRI ARJUN SETHI: Will
the Minister of EDUCATION be pleas-
ed to state:

{a) whether Government have made
any study regarding the number of
recognised schools in the country,
State-wise, in which the medium of
instruction is English only and mother
tongue ig not used for imparting edu-
cation; and

{b) if so, the details in thisg regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT! SHEILA KAUL): (a)
No, Sir,

(b) Does not narise.

Mobile Health Ceniresg in Tribal and
Backward Distiricts of Orisma

10264, SHRI ARJUN SETHI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the State Government
of Orissa have approached the Central
Government for opening some mobile
health centrea in the tribal and hack-
ward districts of the State:

(b) if =0, the total numher of such
mobile medical centres which are
functioning at present agnd the number
of such centres which are going to be
opened;

{¢) whether Government gre satis
fied with the performance of these cen-
tres; and

(dy the details regarding the number
of villages covered?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFAR®E (KUMARI KUMUD
BEN. M. JOSHI): (a) No.
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(b) to (d). The Government of
India have no Scheme for providing
assistance to the State for opening
mobile health cenlres,

Archaceological Sarvey of Palamau
District (Bihar)

10285. PROF. AJIT KUMAR MEH-

TA: Will the Miniser of EDUCATION
be pleased to state:

(ay whether Government have con-
ducled any survey of Hills Panki in
Palamau District of Bihar to examine
the possibillty of getting some infor-
mation about the old cities under
earth on the Hills of Palamau; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No,
Sir.

(b) Does not arize,

Elecrification of FErnaknlam-Kottaya
Section

10266. SHRI SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposat {o
electrify the Ernakulam-Koltayam
section of the Southern Railways; and

(by if s0. the details thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No,

(b} Does not arise.
Kotlayam Station

10267. SHRI SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal to
develop the railway station at Kotla-
yam, Kerala; and
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(b) if so, the details thereof”,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Work of remodel-
ling of the existing station building
consisting of the following facilities at
an estimated cost of Rs. 15.71 lakhs
has been recently completed:

(i) Additional second class walit-
ing hall with toilet facilities; (ii) 3
additional retiring rooms—single bed
(iii) Provision of 4 booking and re-
servation counters; (iv) One upper
ciass waiting room for ladies with

toilet facilities; (v) Face lift to the
existing station  building; (vi) Provi-
sion of passenger shelter on Island

platform; (vii) Extension of shelter on
platform No. 1.

In addition {o the above, the works
of improvement to Vegetarian Refresh-
men! and Non-vegetarian Refreshment
room, extension of covering over the
main platform and provision of addi-
tianal hwdrants for carriage walering have
becn approved and are in progress.

Number of Porters in Delhi, New Delhi
and Nizamuddin Stations

10268. SHRI RAM VILAS PASWAN:
Will the Minister of RAILWAYS be
piecased to statle:

(a) what is the total number of por-
fers working in Delhi, New Delhi and
Nizamuddin stations; and

{(b) the number of porters belonz-
ing to the Scheduled Castes and Sche- -
duled Tribes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The total
number of licensed porters working at
Delhi, New Delhi and Nizamuddin sta-
tions is 2415. OQut of these 572 belong
to Scheduled Castes and 605 to Sches-
duled Tribes.
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Ship owners who have not pald Sea-
men of their dues

10269. SHRI MOHAMMAD ISMAIL:
"Will the Minister of SHIPPING AND
"TRANSPORT be pleased to state:

(a) the name of the ship cwneis,
who are defaulters in making pay.nent
to seamen of al] dues and un-paid
“ex-gratia monetary assistance” and

similar dues; and

(b) action taken against them for
such default owner-wise details there-

-of?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) There are no unpaid dues
by shipowners. Monthly ex-gratia mo-
netary assistance to seamen, is paid by
Seafarers Welfare Fund Society from
interest-income of its earmarked cor-
pus of Rs. 8.5 crores and shipowners do
not contribule towards this scheme.

(b) Does not arise,
Rural Development Programme

10270. SHRI LAKSHMAN
MALLICK:

SHRI K. PRADHANTI:

Will the Minister of EDUCATION be
pleased to state:

(a) whether her Ministry has  intro-
-duced z scheme to facilitate Involve-
ment of the siudent community in rural
+development projects;

(b) if so, since when it has been in-
troduced:

(¢) the name of the universilies
which deputed gtudents to invu've in
rura]l development project. ard

(d) the details about the steps taken
or the programme proposed to be un-
‘dertaken by the Government on the
:above matler?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCAL WELFARE
(SHR] P. K. THUNGON): (a) The
Ministry of Education has not intro-
duced any new scheme to fac:litate in-
volvement of student community in
rural development projects. However, a
scheme—Nalional Service Scheme—
which was introduced in 1969,, has ru-
ral reconstruction as an integral part
of the scheme and students of the uni-
versities and colleges who have en-
rolled themsSelves as volunteers in the
scheme have heen engaged in construc-
tive programme of rural reconstruc-
tions aimed at improvement of the
conditions of life of the weaker sec-
tions of the gociety in rura) nreas.
Particlarly  the theme for special cam-
ping programme of the N.5.5. volun-
teers has been * Youth for Rural Re-
construction” from 1976-1977 onwards

(b) Since 1969,

{c} The Scheme jg in operation in
all the universities throughout India.

(d) Since its inception in 1389 steps
have been taken to strengthen the
Scheme. Stlarting with 40.000 students
in 37 universities the Scheme now
has an enrolled strength of ove five
lakhs students covering all universi-
ties throughout India. It is slso propos-
ed to jncrease the enrolment cach
year to bring 5 larger number of gtu-
dents within the purview of the Sche-
me.

Introduction of Fcology Fducation

10271. SHRI LAKSHMAN MAIL-
LICK: Will the Minister of EDIJCA-
TION be pleased t, gtate:

(a) whether Governmeny propuse
to introduce ecalogy educatin in the
schools and colleges:

(b) if so, from when the propossl
is likely to be implemented, gad

(c) details of other steps that are
proposed to be {aken for the spreading
of ecology educafion in the educational
institution, and outside?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE
‘SHRIMATI SHEILA KAUL): (a) 0
<}, In the school 1exibooks  prepared
NCERT lu sclences and soclal
f scrences, concepts of ecology and en-
vironment have beep adequalely jn-
corporated. At the university level,
ecology is included as a part of Bot-
any and Zoology curricula.

In th traning programmes regularly
organised by NCERT for key persons,
teachey educators gnd teachers from
States and other agencies, ecological
principles, both jn theory tnd practi-
cals are empnasised. Efforts a'e be
1ng made ta provide for study of eco-
logy as a multi-disciplinay gubject at
the undergraduste level,

Subway pear Vedia Station

10272. SHR! SUSHII, BHATTA-
CHARYA: Will the Minister of RAIL-
WAYS be pleasad to sate:

(a) whether he |8 aware of thic fact
that the opening of a brnidge, over the
river Ajoy connecting the districts of
Burdawan and Birbhum has made it an
absolule pecessity for raising the
ieight of the subway ncar Vedia Sta-
lion (Barharwa laop) which is loo
low foy vehicular traffic;

{b) whether Government or Wost
Eengal hag made any reprarentation
aboul jl: gand

) ‘I go, what stepy are peing con-
lemplared for an .mmediate solution
for easing the obstruction for which
the Lridge has been constructed:

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT CF PARLIA-
MENTARY AFFAIRS) (SHR! MAL-
LAKARJUN); (a) Yes.

(L) The matler has bee;, sepresent-
ed by the Speaker, West Bengal As-
Zembly.

(c) The question of increaring the
headway clearance of bridges nesr
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Vedig Station or provlding a new
pridge towards Bolpur which will
allow passage of vehicular traffic is
under the examination of Railway and
Burdwan Zila Parishad. A firm pro-
posal in this regard is still awaited
from the Zila Parishaa.

News Item Immunisation or L.IG.
Children Inadequate

10273. DR. A. U. azMI: WwWill the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Goverwntent's  attentiom
have been drawn 1w /e news item
‘Immunisation of LIty children inade-
quate' appearing in tne Indian Express
dated 7 April 1982 bringing out the
fact that not 3 sngle child helonging
to the low incunle group in Delhi got
all the three doses of the polio and
DPT vaccine; health of the children
was hardly reassuring; majority lived
below poverty line; severe lack of
sanifation and faully drainage system; and

(b) if 50, reacflon of the Govern-
ment theretg and steps taken to rectify
the shoitcomings together with details
of action {aken”?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN, M. JOSHI): (a) Yes.

{(b) The data is menlioned in the
Interim Report’ dated 20.5.8] of a pro-
ject entitled ‘Family through the caild’
and is repurled to have been complied
at the begming of the project, sometime
in 1980, This dos ngt seem tgp repre-
sent a statistical sample. However,
Government are anxiog to improve tha
immunisation gnd health status of peo.
ple in general and children in parti
cular.

The performene of Immunisation
Programme for DPT and Polio in the
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Uniop Territory of Telhi during 1981-
82 was:

1. POLIO :
1981-82
(April to
Feb.)
Ist dose . . . 95732
ITnd dose . . . 49134
ITIrd dose . . . . 35968

Booster . . . . 23875

2. DPT :
Ist dose . . . 91000
IInd dose . . . 52559
IIIrd dose . . . 39958
Booster . . . . 22973

Lo improve the performance even
further periodie instructiong are bems
fssued by the Delhi Administration wo
4ll implementing agencies to intensity
mmunisatiop programme to proviae
100 per cent coverage to all the chii-
dren of Delhj specially those in Reset-
tlement/JJ Colonies and slum greas
where persong belonging to lowes
socio-economic strata of society nor-
mally live, Apart from this-periodicai
miensive jmmunisation drive is under-
taken especially in these areas. Monile
teams visit low income group areas
for immunisation in addition the iin-
munisation service provided by ine
Maternity and Child Health Centres in
the area,

Officials Bungle Brisbane Gaines

10274. DR. A. U. AZMI: Will the
Minister of EDUCATION be pleaseqd o
refer to the reply given to Unstarred
Question No. 5152 on 25 March, 1982
regarding officials Bungle Brisbane Games
and state if a copy of the report of the
leader of the Indian contingent be laid
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on the Table of the House together with
details of action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
SULTURE AND SOCIAL WELFARE
SHRI P. K. THUNGON): A copy of
the report of the Leader of the Indian
conlingent which participated in the
Mini Commonwealty Games held in
Brisbane (Australia) from 2nd to 4th
October, 1981, a5 adopted by the Indian
Olympic Association, has been received
m the Ministry on the 26th April, 1982
and five copieg thereof have been
placed in the Library of the Parlia~
ment, The report in question has been ~
orought to the notice of the Special
Organising Committee, IX  Asian
Games and the Indian High Commis-
sion in Australia.

No. of Visas Issued to Pak Nationals

10275. SHRI MOHD. ASRAR
AHMAD: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of visas issued to
Lakistan Nationalg by Indian Embassy
m Pakistan during the period 1979—82
(year-wise);

(b) the number of applications pend-
Mg for issue of visag to Pakistan Natio-
nals, 55 on 31 March, 1982

(c) the number of visas issued to
Bangladesh National during the period
1979—82 (year-wise); and

<o

(d) the numbeyr of gpplications pend-
mg for Issue of visas to Bangladesh ™
Nationalg as on 31 March 19827

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (d). A statement con-
taining the requisite information is
attached,
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Statement
- T T ) T T o Number of
visas issued to
(2) Year Pakistan
Nationals
1479 1,093,268
1g8o . 1,73,641
1981 1,73,096
1982 fup to 318t March) 4,016

{b) The number of applications pending lur isusue of visas o Pakistan Nativnals as on 31st March,

igta. LS
{c) Year Number of visas
isued in
Bangladesh
Nationals
1379 1,39,170
1ytho 1,80,563
1981 1,60,805
1982 upte to 3ust March, 1982) 43,300
4, The number of applications pending for issuc of visas to Bdngladﬂh Na-
tionals ax ort 318t March, 1982 » . 1586

i

—_— -

Centra] Assistance to U P. under Care
and Proteclion of Orphan Children

10276, SHRI MOHAD.  ASRAR
AHMAD: Will the Minister of EDUCA-
TION be pleased to state;

(a) the Central allocation of assist~
ance te Utlar Pradesh under the
Scheme *“Care and Proteclion of
Orphan Children” in the State during
197y-80, 1980-81 and 1481-82;

{(b) whetber Government have car-
ried out independent evalualion study
of the working of this Scheme jn Utlar
Pradesh and it so, the results (hereof:
and

(c) what methods gre being plannea

to sec that these gchemes are being
implemented gs per the Central guide-
lines to the Slates?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE
{(SHRI P. K. THUNGON): (a) A sum
of Rs 270818, Rs. 6,19,019 and
Rs. 7.76,566 wag released to the Gov-
ernment of Utlar Pradesh for the
scheme of gervices of children in need
of care gnd protection during the years
1979-80  1980-81 and 1481-82 respec-
lively.

{b) An evaluation sfudy was under-
taken by the Instilute of Sacial Scien-
ces, Agra Universify (Agra) to evalu-
ate the programme, Some weaknesses
in the implementalion of the pro-
gramme have been pointed out in this
Evaluation Study Report, a copy of
which has been gent 1o the State ‘Gov-
ernment.

{¢) The organisations implementing the
programme are required to  execute a
bond with the State Goverament that they
will abide by the conditions of grant
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Supervision of this scheme is done by lhcl F giaw f7 auF = AAfer g0 ™
State Governments. FmrT g) whaww g
(m) @ awTwat @ ar  wfmar
Fmry go yhawa W |
o gheciew . .
(1) €T o% Tw=taw o it w

peil i ol b gl

P= shroifar wt w s A
ﬂms‘mw.w?ugm%

i FF-r! ' m "i_ # l",Wi m G Ia“i‘
ﬁm-?"mﬂ, S |ﬁ:|a:: sz s o am g s
L ik 7g o FmE & wrx Prad g Pw oot
i gorr g & af Pawr gz ww =AE

chrow hﬂ“Wf'
=y

Number of Persong Arresied Travelling
without Tickets in Northern and
Western 7Zonry

10278. SHRI VIRDHIl CHANDER
JAIN: Wil the Minister of RAILWAYS

T
wfraear be pleased to state:

(v) waf sfaciowr 5 w0
HE A A I 7T TR R
P W“WE‘? (a) the number of ticketless passen-

gers caught in Northern and Western

™
T
ey qfrare wFaTey sy Railway Zones during the months of
: ;ﬁfﬂ = November, 1981 (0 March, 1982 sepa-

‘l‘: ( AT ¥, qu. widft): rately, zone-wise ; and

N . {b) the tatal amount recovered
(W) sror & vaf sfeTiow & AM- guring thiy period from the ticketiess
TET T 15 M H‘?FITT!'!"I passengers in the shape of fare and
T fafsar £ v @ penalty?
J T

e :

fo=ft, wmrate fufoen afc - THE DEPUTY MINISTER IN THE
Y™ ARHATH AWATH, MINISTRY OF RAILWAYS AND IN
Tax 7feax  w=EY THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

L 4
. o= R i KARJUN). (8) and (b) The number
- !._d:n att w w‘i‘ fﬂ“: of persons detected travelling without
SIE R L v , ticket or with improper tickets and

. ® A= railway dues & judicial Ane realised
ot % vy ww ) fews e et from them on Northern and Western
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Railways during the months of November, 1981 to March, 1982 is indicated below:

(Pigures in thousands)

=
No. of Amount of Railway dues  Amount of
Moath persons de- realised .. judicial

tected finc realised

tr_:vclling Fare Excess charge

without (Ra) (Rs)) - (Rs.)

ucket or

with

im

uc.E' ct

Northern Railways

Nov. 1981 39.8 327.1 401.9 107.9
Dee. 1981 35.3 268.8 350.% 71. 4
Jan. 1982 33.0 285. 1 $27-4 59-3
Fev. 1982 38.5 278.7 48.9 61.4
March 1982 34.0 302.8 354. 4 83.5

Western Raslinay
Nov. 1981 48.0 409.5 465.2 372
Dec. 19B1 43-5 361.1 424.7 20.6
Jan. 1982 45-3 346.3 432.8 24.38
Feb. 1982 42.8 368.3 409.6 30.0
March, 1982 45 4 146.8 425.0 33.1

Opening of More (entral Schools in
Rajasthan

10279. SHR] VIRDHI CHANDER
JAIN: Wilj the Minister of EDUCA-
TION be pleased to state:

(a) the number gnd location of cent-
ral schools functioning In Rajasthan;

(b) whether there is any propoasl
lo open more Central Schools in

Rajasthan State especially in border
areas;

(c) if go. the detaily thereof;

(d) whetheyr there |g a great demand
for opening Central Schools in Bar-
mer ‘and Jaselmer towns in Rajasthan; and

(e) if s0, action proposed to be taken
by Government?

THE DHPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR! P. K. THUNGON: (a) Nine-
teen Kandriva Vidyalayas (Central
Schools) are at present functioning at
the following places in Rajasthan:—

(1) Alwar

(2) Bharatpur

(3) Bikaner

(4) Jaipur

(5) Jaipur Cantt.

(6) Jodhpur (AFS)

(7) Jodhpur (Army)

(8) Jodhpur (BSF)

(9) Jaisalmer

(10) Khetrinagar (No. 1)
(11) Khetrinagar (No, II)
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(12) Kota

(13) Mount Abu

(14) Nazirabad

(15) Rajpura RMMba Mines
(16) Sriganganagar

(17) Suratgarh

{18) Udaipur

(19) Zawar Mines Udaipur

(b) to {e)} Proposals for opepging new
Kendriya Vidyalyas are considered by
the Kendriya Vidyalaya Sanguthan only
when received from an  appropriale
sponsoring authority in the prescribed
manner. Proposals for opening Ken-
driaya Vidylayas at several places jn
Rajasthan, includng Bikaner Barmer
and Uttarlai which are comparatively
close to the border, are under exami-
nation of the Sangathan. However,
there is already one Kendriya Vidya-
laya at Jaisalmer,

Theft of Rallway property and pliferage
of coal Is Northern Rallway

10280, SHRI VIRDH! CHANDER
JAIN: Wil Ilthe Minister of RAILWAYS
be pleased to state:

— . - [
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() the pnumber of cases of thelt of
railway property detected in Northern
Railway during the years 1980-81 and
1981-82 gnd the approximate value of
railway property stolen;

{b) the number of caseg of pillerage
of coal in Northern Railway during
the same period and the number of
culpritg punished jn those cases;

(¢) whether complaints have peen
received o the cflect that railway em-
ployees are alsp involved in the above
cases gnd whether some such cases
have been detected;

{d} if o0, the number of such cases and
action taken in this regard; and

(e) the measureg being laken by G-
vernment lo check thefts of railway

properly?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN),

Na. of cases of

(z) Year .\-Wilnl-lc
theft of value of
Railway property stolen
Property de-
tected In
Northern
Railway

- - - Re
1980-81 \ . 1064 Bs.51.579
1981-82 . 2140 98.07.897

(b) Year No. of cases of No. of culrprits

cual thefls arrrsied
= detected in
Northern
Railway .
1980-81 . h 473 67y
1981-82 . . 44 716

{c) Yes,in some of the cases. w_,_;

(d) Year No.ofcassin  No. of Railway
which Railway employrss
employoes were  arrested
found iavohed

1 192 - 286
1981-82 . . . ag 839
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(e) The following measures are ¥
ing taken to check thefls of railway
property:

(1) Al important yards and oods
sheds are guarded py the RPF men
round the clock.

(i) Afleciod sections and vyards are
patrolled by the RPF staff during night.

(iii) RPF slaff are detailed on zoods
trains passing duty at engineering re-
strictions  yulnerable outer signals snd
upgradients where trains slow down.

(iv) Intelligence gbout {he erime znd
criminals in/relstion to railway proprty
is collected by the C1B/Plain clothed stafl
of the RPF and raids are canducled 10
aspprehend the culprits,

{v) Close laison is maintained with
the Police for the arrest of crimingals.

Users' Consultative Commitlee ot
Jodhpur s
10281. SHR!I VIRDHI CHANDER

JAIN: Will the Minister of RAILWAYS
be pleased ta state.

(a) whether any Users' Consultutjve
Commitlee was funclioning at* the
Divisional level of Jodhpur after 1980;
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(b) if so, names of the members
nominated in thal committee and the
datex of ijts sittings;

(c) whether it is a fact that in the
absence of truly representative usars
consultative Committee the gap between
fac public and the Railways administra-
tion is increasing putling both to dis-
advantages; and

(d) if so, sleps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, The Divisional
Railway Jgsers’ Consultative Committee
was functioning from 1-1-81 1o 15-2-82.

(by Three meetings were held on
10-6-81, 22.9-8F and %-2-82. The names
and addresses of persons who were
nominated gre given in the statement,

(¢} No.

(d} The Divisional Railway Users’
Consultlative Commiltee, Jodhpur is
in the process of heing reconstituted

Suatement

List of Aimblrs of Dirisiamal Radwr User's Comsultative Committiee, Northern Raitiwar, Fodhpur
Jor the berm from 1-i-H1 e 31282 (Divoled w.ef. 16-2-82)

— - —-

T
Interesy Representation granted to Name and Address of Nominee  eiephone
O NG,
1 P a-’ i 4
I. Chamber of Com- 1. Aarwar Chamber of Com-  Shri Damodar Lal Bang, Dir-
meree, Trade In- meree & Industry, Jodhpur,  rector, Arun Cycles, Jeaswant
dustries & Agri- Bidg., Station Road. 20764
c.u.lluml Amocia-
tions, 2. Jodhpur Industris’ Asm.,  Sh. Anand Prakash Bhoot, M/s
- Jodhpur., Bhoot Qil Mills, Heavy In- 20418
dustrial Area, Jodhpur, 21322
9. The Chamber of Genuine  Shri Ram Avtarii Gattal, Post. 51
Salt Distributors, Sabhar- Sabhalrke, Distt. Jodhpur. R14

lake.
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1 2 3 4
4 Balotra Ladhu Udyeg Shri Gautam Chand Chopra,
Mandal Balotra. Munna Textiles, Lohana,Ka-
Chowk, Balotra. 34402
5. Pahalodia Namak Vyapari Shri Chain Sukhi Joshi, sfo
Sangh, Phalodi. Shri Shiv Dutt Joshi, Near
Gauwshala, Station Road,
Phalodi.
6. Lime Manufacturers' Assn. Sh. Mahendra Singh Kachwaha
Gotan. 20 Fort Road, Jodh-
pur.
II. Passenger Associa- . Rajasthan Air, Rail & Shri B. N. Bhargava, Mh
ciations. Transport Passengers Assn.  Rajputana Stationery Mart,
Jodhpur. Sajati Gate, Jodhpur. 22127
2. Rajasthan Railway Uswers  Sh. Ravi Toshnival, Mahatms 20y
& Pussengers Awn., Ajrmer Gandhi Marg, Ajmer-305001 20903
III. Special Interests. (i} General Manager's Nomi- Shri K. 5. 1. Gulundia, General
nee. Manager, FRT Rajasthan
State Industrial & Mineral
Rajasthn State Industrial & Develupment Corpor tion
Mineral Dev. Corpn., Lid., Lid., Udyog Bhavan, Tilak 72858
Jaipur). Marg, Jaipur. 79074
(#" Railway Ministers No- Shri Moolchand Ghallani,
nres. Sambharlake, Rajasthan.
IV. Parliament. Lok Sabha. Prol. Nirmzl Kumari Shakta-
wat, MP, V & PO.
(Occhadi Via Senth, Teh. &
Diste, Chittargarh (Rajasthan)
Rajya Sabha. Shri Jaswant Singh, M.P.,
Jasula House, Prota Area,
Judhpur.
V. Sate Govt. & Stuate Govt. Suie, Govt,, The Desert Development Cum-
State Legislature. Rajasthan. misioncr, Goverument of
Rajusthan, Jaipur.
State Legislalure, Rajaxthan.
qiz’ WY AN TN ® wq At @ afag= @i wfage R (ot diey
et & wwr @ Pawl wwn wfew): qi & &t 27 ® &= 97Tt
ATHTC ATATEE wErwi ¥ Ax §TET & W@¢ Ot gy
Qrq T w1 T WY B AW O g dfe
W ey % agy v A
10282. st @row mrey ;w7 agx famw aww aE I,
alt g W gg wd w1 . & ferdfe al o A
Fror #0 f w8 &1 I @ Py gt TT-99 ATHE Q7 ATRATET A 9T ST
AT AT T B I Tt & A N AT R T AT F AT W]/ W
o @ PR weaEs wge W g € T I e @w g
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Pafemmr w1 qrive, aoatas,
gieqidtue it gaey wore @
FAEUT Lo b

10283 . S WO WEW T
areyg Fix tfraw www 7 qg W@
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(%) s=Hwm Tq af 1979-80 AL
1980-81 & giaa ferft wfy w9z
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1

T Aot & PRU quE-quE
Tt & Syeey P T @ @i}

(W) =1 gTHER TF @ dga Al
sutdY IR Tes  Pafecar §  fag
e taw TRy & Al AfyE
frafe & & fau aur wfe  *1

ﬁf{‘iﬁwt‘ﬁnaﬁﬁ?

Ry it Par e WAy ¥
IT-H (F AT FHE AT, qH. WA):
() Fr-fomr Patecar afgqal & 9

1979-80 #X 1980-81 & I
FauyW &4 & fagq Paady  wfwmar

TILFI M, TR IICE

1979-80 198081

(vdr  ATE #)

1. TETGY ) 735.54 1274. 46
2. wqaz (fag afgd) 199. 43 179.75
3. gmmady 30.67 28. 25
1 gt . : 39.85 60.50
5. amr "X ypiaw Sfes 10.50 8.45
(w) ¥, @ Pt TreTerwt TaTa P W o

(@) war ¥ gam  farody
LUl ol

10285 %t ® T T : g Py
oA I TR FT F FL (@

(@) IMTRT F T w1 g fowaw
Tengeyt § @ T W & i
W & 0 P g

(®) 37 % «® Pamd u=naet &7
(agyt  Tur atey Tenamt F Paam)
g T wRT & s fag W
T 9T F I m™; &

() @ WE o7 R AT T e
MG T SR AR FE AT
?Twmnm T ATET FT R

Py W (ot . @Y. APy T):

(%) 1-1-1979 &T 31-12-1981
F yAY & N 33 TSI AT
i
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LT (w) wibear § wete T @Ry

.- 9T 15-9-1980 & fagre @ ¥ 4

(1) TswTE & AT W EAER

“xafaty & BEY, W@ *R ERE

T ® AT gaT & &A1 & fEedr
g ® M HH g & fao
QW ARY &7 W A WwHL Ffafy
e & qURY ¥ dug Pamr s @
wfan feeft Pafee o=t & safasen
TH T IqFT I FE I TRT
I3AT |

‘s e FwA’ wT A G o
qAATY"

10286 . N W UW : F A
WA 4R §AW &1 FO &0 P

(%) & g 7 A G T AET
AT 1 wfA ‘&% o7 TF ATER
i ‘s mr g A ofyE A
LASE ol

(%) afx &, a 79 o sErEATy wd
q7 fafwar g°, &

(v) stz sgT, ® @ FTERC A
fawr og wfafrr 7@ & Fam f=
FyTl E WA T T yATA &
Preare v ann 7 o oH oI
AT FA T g ?

TH HATRY Q¥ §EOw &0 fooar
® 37 wW (st wiewamlis): (w) @
AT FTAVF WY W YA A WA
T q0 Qa1 TF K L)

(&) Iaormwatal & g7 wmawr =T
= fwur 3 T o gt & faew
w7 freal, T ¥AF IBT T TIWA A
IAL & f=uw gkt &1 yreAe  mdEt
YUH ®G A oge g WE AT AL

(7) JumrwAiat ¥ wEE A
o #7 Prrary fParmy ar wn £ aifw
vy fasu Perw ® o=Td FyIr v w1
Ff ® ¥ 1 fxsq gFC R AT X
YTV GEIEE T AT 0
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AR "o¥a FAmtes IYaw

10287. = & v W w1 fers
N ag aa &1 FO & .

(%) T YT ACT KT T ®KT WS
o & TR o afgofrs e
wifqa &7 1 TR ITH GWeT W
T X7 ; FR

(@) otz &, & SwE s oromw
tresr 7

faem st (st 91 @, acfeg Tw):

(®) wem ATW &1 L K S1TY qTA
& T yue sigurire IZIW Wi
TE & T 7 AT ww g faEe-
taew feqr v 1w e o
TgT 0 oTE

(%) axvfrs srwwl § ¢ Paataa
W ¥ txwe faww twm owmocar gt

"Twhw aw yivm W

10288 S} WRW® W17 FUT PAT
w31 g anT ¥ T §O7 F

(%) w1 faw wmEve " Aa=w o
g e vrem | sty fem
¥1 I O/ T,

(w) ¥1o7 ®TEIT & T 9v Feam
oTq Frary |, 3¢

(M w1 v® ey € el
q 7 ugT 93 g1 % o P qo
YT & TETE A=A T T¥F TF
Wi WTlT ARETY ® IRg W
3Nty e g1 v iy gv, o vw
a7 HIIeT ?

P wic wwefa mn wwTye wwu™r
saregt & Teg WM (vima shen
&%) (%) TR (Fnm) ot f
w7 TE K &fT qww™E, 1982 ¥
¥HTor ET AT 0
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3TI.T ﬂ(d% E]UH(«ﬂ' EA| quaiszr Es s!lfll
Fr g ?

@R JY GTER &AW /9T
® I7 W (TATH AT d4. Q.
stm):  (F) 331 dxINOT AW A@
SR WY &7 % AeIT &5 T
 aas W fagy, TAWr, gem-
got, v X girtas Pefecar o
¥t wdw  Pefea gufert sk
gt & fau gmw s=r i @
feu weatag wewaY =t gfamaar
THA: 1.68 TftawT, 0.86 gtawa,
0.72 utgwa, 0.52 stagd &R
1.04 nfqaT g°

(®) 1980-81 *zlwT Tm®
gege Tatwcar  ogufa 9x Preafatas

F gdm  guTer 9T Peawr =w gl g T waT——
L IR LS 256.01 AT @A
2. Il 75.14 @@ WA
3. A ;K Sr@ﬁﬁ fafE:ar 25.79  AMG WA
4. Zreavady 52.78 TG WA
5. Wi fafwar agfaar
F fau  gu= o AGaT 60.16 @@  ®IY

—

T § T fatwcr ogufa =l
Iyateddi & AT TET BT FRT
W ails g8 of FEyW A
F ® g ag ™ e T §
g1 g 1 ¥, widlw Pefacer ggufanr
T grEel TN ® Iad A Y-
A0 AR T TG g A @ @&
@Ry ggAT &R F1 TeqT A4 gA-
Hag

10290. =t W@ IW : 4T
FI f=:

@) a@E, Fawar @it qwE qT
s smwg  faggm qur A-fagmg

sifaq ST mfsar 9T § a9
1979, 1980 (T 1981 ¥ qHH
T oot gifn g% qu1 9% =
FRT T,

(@) = g T gEwt@E I0-
P rar suw amEt sTar g T 3T
7 o satga a4 agq fwar g, s

(T[') Uﬁ{ %_fr aT\ m FqT [T
g7

TH WA gd qEw wg e
W 3w i (h whewwwcw): (%)
T FARAT HL FEW &AW A
1978 79, 1979-80 @iT 1980-81
% & Iy faset mfeat (350
aw. 7.) e 7T Pasrelt mfeat &
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(0% *9T W)

ST AT AT
g faast &t A faoret e -
1 | 3 4
1978-79 20.00 6.36 26. 36
1979-80 24.08 6.77 30.85
1980—81 28. 20 5.92 34.12
Iyamwr warat ® gifa wwgw: Iv- (®) ¥7 I 4 T T W1 SF
T s ofrat & Py o Fda? &1 ¢ atx afx w7 oA wY-
fara Tt mfas feaet #1 gfawn g T F Y L, W TAR T WY
® IO g T L ¥T AW & oA g ?
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Rallway accidenty during past  three
months

10292, SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of RAIL.WAYS
be pleased o slate:

{a) the number of Railway accidents
that took place during the past three

months: gnd
“w

(b) the number out of them uWltribu-
fable to human failure or negligence
and those attributable to absencc or
failure of squipment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND iN
THE DEPARTMENT OF PARIIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) During the period January
1982 {0 March 1982 there were 283
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train accidents in the categories of
collisions, derailments, level croesing
accidentg and fires in trains on the
Indian Government Railways.

(b) Out of these accidents, prima
facie, 116 were attributable to failure
of Railway Stafl gnd 85 to failure of
equipment.

Shortage of Essential Items in
Hospitals of Orissy

10293. SHRI K. PRADHANI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

{a) whether Ceniral] Government
are aware that some State Govern-
ments, such as Orissa  are experienc-
ing great difficulties in view of the
shortage of essential items such as
oxygen, nitroug pxide etc¢., in the va-
rioug hospitalg of the State: and

(b) if so, the steps Government
taken in this regard to ensure that
these items are easily available in the
haspital of Orissa and  other Slates
where similar situalion has been pre-
vailing?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUD
BEN, M. JOSHI): (a) and (b). No
State Government has reported any
dificulty in their Hospitals due to the
shortage of essential ftemg such as
oxygen nitrous oxide etc, There was
only an occasgional shortage for a
short period in Orissy due tq the short
supply by a Arm but during this pe-
riod thesc ilems were procured by local
purchase and the hospitals faced no
difficulty.

Strength of SC and ST Students in
Each of Central Universities

10284. SHRI HARIHAR SOREN:
SHRI RAJNATH SONKAR
SHASTRI: ,

Wwill the Minister of EDUCATION be
pleased to state:

(a) what is the strength of students
in eath of the Central Universities;
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{(b) how many among them belongs
to scheduled castes and scheduled
tribes;

{c) how much amount did UGC
spend on them;

(d) has the reserve quota for ST/
SC been filled;

(c) if not, the reasons therefor; and

(N what steps Government will until
initiate 1o All the quota?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The information for the year 1980-81
s still under compilation and will be
ptaced on fne Table of the Sabha.

(c) The Universily Grants Commis-
sion gives grants {o the Central Uni-
versities for their maintenance ,»nd
also for implementing various develop-
ment projects/programmes accepted.

It is not possible to indicate the
amount spent  specifically on SC/ST
candidales.

(d) The reserved quota for SC/ST
students are not fully utilised except
in the North-Fastern Hill University,

(¢) and (). The social gnd economic
backwardness of the Scheduled Caste and
Scheduled Tribe communities has been
tlentified as the major reason for their
low enrolment in the instituts of Higher
education. In order to ensure that the
seas reserved for these communities are
in fact utilised by them, e UGC has
decided 10 assist the Universities in offer-
ing remedial courses to make up the defi-
ciencies of the Weaker Sections. The
Universities have been advised to give
relaxations in the minimum  percent-
age of marks prescribed for admission
to various courses. The Central Uni-
versities have also been advised to set
up Special Cells to watch the interest
of SC/ST candidates. The UGC has
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set up a Sianding Committee to ad-
vise the Commission on matters re-
lating 1o the admission and employ-
ment of SC/ST candidates. A Sub-
Plan for Scheduled Tribes and a
Special Component Plan for Schedul-
ed Casles to be implemented in the
Sixth Plan are in the process of fina-

lisation.
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Railway concession to Asansol
students

10299. SHRI AJIT KUMAR SAHA:

SHRI KRISHNA CHANDRA
HALDAR:

Will the Minister of RAILWAYS npe
pleased to state:

(a) whether Government are aware
about the fact that the students from
Asansol area cannot enjoy railway
concession upto Chittaranjan,

Government’s  attention
towards the letters

(b) whether
has been drawn

dated 20 February and 26 February,
1982 regarding this matter;

(c) if so, whether Government have
issued instructions to the concerned
railway authorities to allow the stu-
dents from Asansol are to enjoy rail-
way concession upto Chittaranjan in-
stead of only upto  Panagarh as at
present,

(@) if so, when and the details

thereof; and

(e) if not, the reasons for the inordinate
delay?
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THE DEPUTY MINISTLR IN
THE MINISTRY OF RAIL-
WAYS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI  MLLIKARJUN): ~ (a) to  (e).
Concessional season tickets are being
issued to and from Chittaranjan to
students from Raniganj. Asansol and
stations in between and falling within
the distance limi{ of 50 Kms, There
has been 3 demand for extending this
facility to the students of Burdwan
University to stations beyend Pana-
garh upto Chittaranjan. At present
student concessional season tickets are
being issued from Burdwan ts Pana-
garh and vice versa, as the distance
between this pair of stations is 48Kms.
As a matter of policy, consessional
geason tickets to students are issued
only upto z distance limit of 50 Kms.
except for those stations which have
been enjoying this facility prior to
1951,

Recruitment in Railway Catering
Department

10300. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the De-
partment of catering of Indian Ralil-
way appoints certain class of emplo-
yees Jirectly without usual formalities;

(by if so, the details of the direct
recruitment and the posts given during
the last three years; and

(¢) whether one person who was
directly recruited has been posted in
the Railway Canteen at Parliament
House Annexe in 1980-81, if so, the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN}): (a) to {c). Direst
recruitment is normally made follow-
ing the laild down procedure. In some
cases however, to meet uyrgent require-
ments on ad hoc basis is made. During
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1980-81 14 such appointments had been
made. Out of these 14, 3 are being uti-
lised in Parliament House Catering,
3 in Parliament House Annexe and
remaining 8 in the two canteens of
Members of Paliament in North Ave-
nue and South Avenue,

Office with Famlly on duty Pass

10301. SHRI  HARIKESH BAHA-
DUR; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether il ijs a fact that officers
on the Indian Railways are allowed lo
take their families while on duty or
inspection out of their headquarters;

{b) whether the non-gazelted staft
are not allowed to take their family
on duty pass;

(¢) whetlher it js considered 3 was-
tage: and

(dy Whether it affects the Railway
working and leads 10 corruption?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEFARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MALLI-
KARJUN) (a) Yes.

(b} Yes.
(¢) No.

{d) Na,

Panels of AMEs on N.E Rallway

10302. SHRI HARIKESH BAHA:
DUR: Wilt the Minlster of RAIL-
WAYS be pleased to state:

(a) the reasons for the formatlon of
inadequate panels of AMFs on the
NER. in the last 3 selections held in
1973, 1977 and 1980;

{b) the number of AMEs who were
continded on ad hoc basis even afler
such panels were formed and consum-
ed;
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(¢} whether the Railway administra-
tion Is aware of the harassment and
the loss of seniority to such officers
who even after qualitying in the sel-
eclions were not put on the panel des-
pite vacancies existing due to wrong
calculations by the NER administra-
tion; and

{(d) what action the railway is tak-
ing even now to empanel such officers,
in the recently concluded selection,
who are being left out due to under-
formation of this panel so that the
mistake is remedied?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): (&) Panels were formed
against the vacancies properly assess-
ed for each of the three selections re-
ferred to.

(by Number of officers who were
working on ad hoc basis as  Assistant
Mechanical Engincer after the utiligation
of the punels formed is as under:

(1) 1975 selection—8
(2) 1977 selection—2

(3) 1980 selection—4

(¢) and (d). Vacancies are calcula-
ted at a given point of time taking
all known factors into account. The
assessment has a vital bearing on the
selection because it is on the basis of
the number of vacancies, the field of
employees to be considered {s deter-
mind. Addition of vacancles arising
subsequent to the assessment and ini-
tiation of selection will affect the
field of eligibility, Therefore, such
vacancies are not faken into account
for the selection In hand,

Panels were correctly formed gs re-
quired for the number of vacancies
assessed. After the utilisation of the
Panel of 1880 selection, 4 officers were
working on ad hoc basis against short
lerm requirements and vacancles to
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be Alled on the bhasis of Limited De-
partmental Compelitive Examination.

Woman Casual Workers

10303. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) how many women casual work-
ers are at  present  working in  Indian
Railways, delails therof Railway-wise and
Division-wise;

(by whether Government are having
any plan 10 regularise their scrvices; and

{c) it so, details thereof and the
aclion taken jn this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DFEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Information is being
collected and will be laid on the
Table of the Sabha.

(hy and (¢} Women casual tabou-
rers are considered for absorption
against regular Class IV vacancies for
which they are Considered suitable to
work.

Assistance to voluntary organisation
for social welfare

10304. SHRI A. NEELALOHITHA-
DASAN. NADAR: Will the Minister
of SOCIAL WELFARE he pleased to
state:

(a) what are the definile schemes
in which Governmeni is giving finan-
cial assistance or grant to the volun-
tary organisations engaged in the field
of social welfare;

(b} number of such voluntary orga-
nisations which have been given such
assistance or grant during the last
three years;

{¢) the amount of gssisance or
grant yiven to them year-wise; and
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{d) has an assessment of‘the activi-
ties of such organisations been made
by the Government of India*

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. XK. THUNGON): (a) A list
of the Schemes is attached (Stale-
ment-I),

{b) and ().
(Statement-II).

A stalemenl s  ecnclosed

(dy Yes, Sir. Assessment of such
Organisations is made by obtaining
recommendations of the State Gov-
ernmenls, by evaluating progress re-
ports and audited account received
from the Organisations, and Ly carry-
ing selected Inspections,

statement-I

Name of Schemes for Financial Assist-
ance or Grant

Assistance to
Social Wellare

(i) Organisational
Major  Voluntary
Organisations.

{i1) Welfare of Children in Need
of Care and Protection.

(iii} Creches for Children of
Working and Afling Women,

{iv) Reseagch and Evaluation
Studies in the .Field of Social Wel-
fare,

(v) Nutrition Programme through
Balwadis and Day Care Centres.

(vi}) Assistance to Disabled Per-
sons for Purchase, of hearing uaids/
appliances,

{vii) Intetmational Year of the
Child and Post 1YC activities.

{viii) Aussistance to Volunlury
Organisations of lhe Handicapperl.

(ix) Assistance for the Construc-
tion of the Working Women't
Hostels.

(x) Settlng up of Women Training
Centres and Institutes for Rehabill-
tation o! Women in Distress.
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(xi) Educative Work for Prohibi-
tion. .

{xil) Shor{ Stay Homes for Wo-
men and Girls Projects:

(a) Family Life Institute

{b) Mohilising
Against Traficking.

Pub.ic Opinion

(xiii} Research on Technica) Aids
on Rehabilitulion of Handicapped.

{xiv) Teachers Truining for the
Blind,

{xv) Integrated Child Develop-
ment Services Training of 1.C.DS
funclionarics—Anganwadi Workers cl¢.
etc,

Stalement-If

Aunexure referred to in reply tlo
parts (by and (c¢) of the Lok S«“ha
Unstarred Question No. 10304 for
20-4-1082,

Year Nuof At
Voluntary o grant
orgarusa-  {(Rupers

tiotis in Lakhis)

o orE B g an immm R S W . B e e Bl e

tg79-B0 . . 616 447 B7
iBeBe . L 643 643533
198182 . . . b1y 719 43

— - s - . —

FPlan to promote Hindi in non-Hiadi
speaking Stales

10305, SHRI A, NEE[LAILOHITHA-
DASAN NADAR: Will the Minister of
EDUCATION be pleased to stale:

{a) names of the Slates which are
non-Hindi speaking at present,

{b) whether the Government is hav-
ing any definlte plan to promote liodt
in non-Hindi speaking States:

(¢) it s0. detaily of such plan and
the action taken for its implementa-
tion;

(d) list of the voluntary organiss-
tions receiving fAnancial assistance for
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the propagation and promotion of Hindi
in the non-Hindi speaking States; and

(e) whether the Government con-
sider the question of establishing a
Central Hindi Institute in any of the
non-Hindi speaking States”

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
States/Union Territories of the Indian
Union have been divided into the fol-

lowing three regions;
]
(i) “Region—'A* means the States

of Bihar, Harvana, Himachal Pra-
desh, Madhya Pradesh, Rajasthan
and Uttar Pradesh and the Union
Territory of Delhi;

(ii) “Region—'B' means the States
of Gujarat, Maharashtra and Punjab
and the Union Territories of Anda-
man and Nicobar Islands and Chandi-
garh:

(iii) “Region—'C' meang the Statles
and the Union Territories other than
those referred to in clause (i) and
(1).”

(b) and (c). The Ministry has been
implementing a number of schemes and
programmes for the propagation and
levalopment of Hindi in non-Hindi
speaking areas. Under the formal sys
tern of education, financial assistance
from the Centre is given to various
non-Hindi speaking States/Union Terri
tories for appointment of Hindi
teachers’ training colleges/wings Be-
sides the studenis belonging to non-
Hindi speaking States are awarded
~ scholarships for study of Hindi at the
post-matric level. Under the non-for-
mal system of education efforts of the
voluntary Hindi organisations are sup-
ported by providing financial asisance
upto 75 per cent of their requirements
» lor holding free Hindi classes, running
Hind{ librarieg and reading rooms, con-
ducting Hindj examinations and hold-
ing seminars. Two major organisa-
tions set up by the Government of
India, viz. Central Hindi Directorate.
Kendriya Hindi Shikshan Mandal,
Agra are also engaged in implementing
various promotional programmes for
propagation and development of Hindl.

717 LS—9.
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(d) A Statement indicating the
names of voluntary organisations who
have been provided financial assistance
for the promotion of Hindi during the
year 1981-82 in the non-Hindi speak-
ing States/Union Territories is laid on
‘ne Table of the House. [Placed in
library. See No. LT-4065/82].

(e) There is no such proposal at
present, under consideration of the
Government.

Bridge over Damodar River

10306. SHR] BASUDEB ACHARYA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether there is a proposal to provide
financia] assistance under Central aid
programme of State Roads of inter-
State on Economic Importance for con-
strucling the bridge over Damodar
River in the Sixth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): The State Government have
recently sent a proposal for loan assist-
ance for the construction of a bridge
over Damodar at Mejiaghat on Rani-
ganj-Midnapore road in West Bengal.
1t is, however, a State road and the
State Governmeni are, therefore, pri-
marily concerned with this project.

Number of Headmasters/Mistresses and
Teachers of D.M.C. Retiring by April,
1982

10307. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of EDUCA-
TION be pleased to state:

{a) the number of Head Masters/
Mistresses and Teachers of Delhi
Municipal Corporation are retiring
by the end of April 1982 (zonc-wise
number);

(b) whether steps are being taken
to see that their  gratuity, P.F.
amount are paid by the date they
retire and pension papers kept remdy
for payment of monthly pension;

(¢) whether all those who retired
by the end of April, 1981 etc. have
also been paid their gratuity, P.F. amount
and pension; and
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(d) if not, number of those whose
papers are not ready and steps being
taken to pay by the end of April,
19827

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEL-
FARE (SHRI P. K. THUNGON)-
(a) As reported by the Delhi Muni-
cipal Corporation, g total of 40 Hrad

Masters/Mistresseg and teachers are
to retire by the end of April, 1982,
as per zone-wise break-up (iven
below:
C. L. Zone 7
Najafgarh 1
Shah-dra South 2
Sadar Paharganj 7
Narela 3
City 4
New Detlhj 1
Shahdra North 2
South 1
West 4
Karol Bagh 8
o
(b) Yes, Sir.
(c} and (d). Out of the teachers,

who retired in April, 1981, in the
case of 14 teachers payment of gra-
tuity/P F. has been made, but pension
could not be released due to non-pro-
duction of necessary documents by
the teachers/departments concerned.
Their cases will be settled as soon as
the required formalities are comp-
leted.

Compulsory Primary school education
in the country

10308. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION be
pleased to siate:

(a) whether mother-tongue is going
to be made the medium of Primary edu.
cation throughout the country to
achieve full literacy; and

(b) il not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b} The recommendations of (he Edu-
cation Commission and subsequent
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recommendations on ihe subject of
other committees are known to the
State Governments, It is for them to
take appropriate decisions in the
matier. 1t may, however, he staled
that a majority of the State have
mother tongue as the medium »of in-
struction at the primary stage (classes
I—ivV/v),

Assistance tp Sanskrit High Schools and
Colleges for women and harljans at
Baraha

10309. SHIRI BBOGENDRA JIIA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether there is any Central
scheme for the assistance to Sanskrit
High Schools and Colleges, particular-
lv, for women and harijans;

{b) if so, detaiis thereof;
(¢) if not, reasons therefor; and

(d)} whether any efTective assistance
io Bahka Sanskrilochehay Vidyalaya.
Baraha and Harijan Sanskrit Maha-
vidyalara Barauha under Bisfi block
within Madhubani Disttl. of Bihar |Is
heing considered?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRI P. K. TIIUNGON): (a) No, Sir.

th) and (c). Does not arise.

td) The Government of india has
not received any application for assist-
ance f{rom the  Balika Sanskritochehay
Vidyalava, Baraha and Hari)an Sans-
krit Mahavidyalaya Baraha under Bisii
block within Mdhubani distt. of Bihar.

Wagon Breaking or Pillerages f{rom
Goods trains during 1080-81 and
1981-82

10310. SHRI A K. ROY: Wili the
Minister of RAILWAYS be pleased to
stale:

(a) tolal number of wagons breaking
or pilfcrages from tae goods trains in
1980-81 and 1081-82 with Zone-wise
break-up in details;

(b) details of total loss suffered ¥y
the railways due to that in these two
years;
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(c) whether such incidents are in the
increase;

(d) whether the railways have
spoted some pilferage prone stations
and areas in ithe country;

(e) if so, details of such areas in the
Eastern Railway and the sleps taken
thereon: and

(1) whether there is any plan to
take local Panchayat in confidence to
check such theft of railway goods?

[ - L
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-~
¢a) and (b). Total pumber
of cases of wagon breaking or Bilfer-
ages from the goods train in 1980-81
and 1981-82 with zone-wise break-up
and detaiig of loss ﬁsuﬂ’ered by the
railways due to this In these two vears
is as under:

Ruailw..y Year No.of Vahlue af property lost
cases {Rs.)
Ceutral 1980-81 3,502 28,94,698
1981-82 3,776 49,33,459
Eastrm tofo-81 13,353 1,89,86,245
19R1-82 15,812 2,80,0R, 5B
Northern . 1980-81 6,233 29.45,373
1981-82 5,933 35,11,837
North 1gBo-f1 132 2,17,271
Fastern 198:-82 104 2,42,184
Northeast 198081 297 377454
Frontirr 1of1-B2 ang 4.8¢,674
Southern rg8o- 374 8,29,523
1081-82 1,972 12,74,895
South 1990-81 1,323 11,85,018
Cerntral 1981-8a 1,388 15,68,052
South lﬂa"‘sl 0,145 ',9115519“6
Fastern 1981-82 8.470 1,43,55.588
Western 1980-81 1,366 16,124,306
1681-82 1,488 15,94,565
Total : 1980-81 35,675 4.12,15,764
1981-82 39,296 5,51,61,841
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(c) and (d). Yes.

(e} Garhara, Mughalsarai, Gava,
Asansol, Andal, Chitpur, etc. are the
pilferage prone areas in the Eastern
Railway and the following steps have

been taken to control such jncidents
there:—

1. Traing carrying valuable c¢om-
modities are being escorted by RPF/
RPSF armed guards as far as practic-
able.

2. Beat-cum-sector patrolling by PRF/
RPSF introduted in important yards
and stations and special watch is ar-
ranged on wagons containing vaiuable
commodities.

3. Back tracing enquiries of theft
cases mre made to pinpoint laguc
spots {0 lake prevenlive measures.

4. RPF,/CIB staff conduct searches
and raids at crimials’ dens and in the
shopcum-godowns of the receivers ni
property stolen from the railways.

5. Supervision by officers has been
intensified.

6. Close liaison is being maintained
with the Police for arrest of criminals
operating on the railway and joint
raids by Police and RPF are also con-
ducted frequently.

7. Steps have been tuken to book

the veteran criminals/receivers under
N.SA.

(f) No.
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Extension of 71 Up/72 DN fast
passenger upto Jaynagar

10312. SHRI] BHOGENDRA JHA:
Will the Minisier of RAILLWAYS be
pieased 1o reler to the reply given to
Unstarred Question No, 7258 on 8
April, 1982 regarding demands for in-
troduction of new train between Jay-
nagar and Varanasi and state;

{ay whether the Time Table Com-
mittee of the North Eastern Railway
had decided for Introduction of a new
Jaynagar-Varanasi Express traln;
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{b) whether the N.E.R. suthorities
had written to a Member o! Parlia-
ment about running one Jaynagur-
Varanasi compartment; and

(¢} whelher, in view of capacily
constrainls on Aunrihar-Varanasi sec-
tion, 71 UP/72 DN fast passenyer may
be extended heyend Sonpur and upto
Jaynagar?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SIIRI MALLIK-
ARJUN): (a) No.

(b} Yes, One coach is preposed to be
introduced between Jaynagar and Vara.
nasi wel [-51082.

(c) No. There is no trafic  justifica-
tion for extension of this irain lo/
from Javnagar
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Voluntary Biood doners

10315. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HFEALTH
AND FAMILY WEILFARE be pleased
to state:

{a) whether it is a fact that the Gov-
ernment have issued guide-lines to all
the States to maintain a register of
Voluntiary Blood donerg (group-wise)
of rare groups,

(b) what is Lhe approximate total
number of b.ood doners during 1980
and 1981 under the category of {i) pro-
fessionals (ii) relatives kith and kin
(iiiy voluntary doners and (iv) special
category who have donated blocd;

(State-wise list/figures):
- -]
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{c) what arrangements have been
made to procure blood for tutning intn
plasmua for  eventualities in the case of
armed forceg and special need in Gov-
ernment hospitals; and

(d) what special programme and
Nationa] drives have been planned for
1982 to get more voluntiary doners in
order to curb the growing number of
professionail doners?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) No.

{b) The information is being col-
lected.

(c) Blood for turning inta plasma
would be procured mainly from volun-
tary blood donors

(d) To make voluntary blood dona-
tion effective, consultation with States
is under progress,

Survey of Archaevlogical remulng of
Kaytha Village nesr Ujjain

10316. DR. VASANT KUMAR
PANDIT: Wid the Minister of EDU-
CATION be pleased to slate:

(a) whether Archaeological Depart-
ment had carried out  investigations
and survey of archaeological remaing
of Kaytha Village near Ujjain on the .
tanks of Kalisindh River to explore
the Kaytha, (Kupitha-nagar)} civillsa-
tion;

(b) whether the atlention of the
Giovernment has been drawn towards
th: apinion of gpotied Archaeologist Dr.
V. 8. Vakankar appearing in Timeg of
India (Bombay) issue of 5 January,
1982 under the heading *Varahamira‘s
Village archaeological trove™; and

{¢) what steps are being taken to
maintain the site and the ancient re-
maing from unwarranied exploitation
and protect il as an Ancient Historical
find?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATIQN AND
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CULTURE AND SOCIAL WELFARE
(SHRI P. X. THUNGON): (a) The
ancient site gt Kayatha, District Ujjan
Madhya Pradesh, was excavaled by the
Vikram University, Ujjain, in the
seasong 19685—67 and by the Deccan
College, Pune, joinily with the Vikram
Universitly, during the season 1967-£8
and the results in Lhe form .of report
have already been published.

(b) Yes Sir,

(¢) The site is not centrally protect-
ed. However, the Slate Directorate of
Archgeclogy & Museums has Lteen
asked 1o take adequale stepg for ‘he
safety of the ancient remains,

! w

Teft of Rallway property in Sealdah
Division of Fastern Railway

10317. SHRI M. RAMGOPAL RED-
DY: Will the Minister of RAILWAYS

be pleased t slate:

(a) whether it ig a fact that theft of
Railway properly has greaily increased
of late in the Sealdah Division of Eas-
tern Railway:

{b} if so_ what pre the reasons there-
for. and

(¢) what Prevenlive measures sre
taken jn this regard”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) No.

(b} Doe, no! arise.

{(¢) The tollowing preventive mea-
sureg have peen taken in this regard:

(1) Beat cum seclor patrolling by
RPF/APSF introduced in the
tmportant yards, sheds, sec-
tiong and running track and
special walch ig arranged on
wagons and Ntlingg {n crime
prone areas.

(2) RPF/CIB stafl conduct sear-
ches raids gt criminuls’ dens
and the shops cum godowns of
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receivers of stolen railway

property, oy
(3) Supervision by officers has

been intensified.

{4) Close liaison is being main-
tained with the Police for ar
rest of criminal operating on
the Railways. Joint raidg by
Police and RPF are also con-
ducted frequently.

(5) Special cell has been set up in
the State Police/CID, West
Bengal to investigate and col-
lect intelligence on crime
against railway properties,

Launching of Massive Drive against
Food Adulterators

16318. SHRI M, RAMGOPAIL, RED-
DY: Will the Minister 4f HEALTH
AND FAMILY WELFARE pe pleased
to slale;

{a) whether Government proposé to
launch a massive drive against food
adulteration:

(b) if 50, whether State Governments
have also heen asked to take specific
measures in thig regard; and

{c) what stringent action is being
taken against the anti-social elements
1esponsible for this Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI: (&) o (¢) The
State Governments/Unio, Territories
have been requested from lime to time,
to chalk out special programmes and
activities 1o check food adulteration.
The Chief Ministers of various States
have been requested through 3 d.o, let-
ter from the Union Health Minister to
Strengthen their respective Food Ad-
ministration Departmenis and Food
Laboratoriis so as to  ensure effective
implementation of the P.F A. Acl.

Stale Governments take action against
the anti-social elements responsible for
offences under the provisions of Pro-
vention of Food Adulteration Act.
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Pay Scales of E.EG. Pathology Phar
macy, ECG and C.S.B, Techniclans

10321. SHRI SAJJAN KUMAR: Wil
ihe Minister of HEALTH AND FAMI-
LY WELFARE pe Pleased to state:

{8) whether it is fact that jn Dr, R.
M. Lohia Hospital E.C.G,' Pathology,
Pharmacy, EEG, and CSR technicians
have betier pay scaleg than sgenior
radiographers, whereas senior radiographar
are betier qualified and with two years
diploma holders; and

(b) if so, the detailg of pay scale of
different categorivs of the  above stated
staff in Dr. R. M. Lohia Hospital and
Lthe reasons for discrepancy?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) and {(b). The
pay scale of the post of Radiographer
in the Dr. Ramb Monohar Lohia Hospi-
tal is Rs. 330-580 whereas the Pay
scales of the other posts ig Rs. 425-700.
The pay scales are fixed according 1o
the requirements znd job descriptions
of each post. Qualifications prescribed
for the post of Radiographers and
those of the other posts agre not com-
parable,

Radiation and Risk Allowance for
Radio graphers

10322. SHRI1 SAJJAN KUMAR: will
the Minister of HEALTH AND FAMIL
LY WELFARE be pleased to siate:

(a) whether it iz a fact that in Gowv-
ernment Hospitals radiographers suffer
because of radiations and los, their
health.

(b) il so, whether it Is also a fact
that they are not pald any radiation
and risk gllowance; and

(c) if s0. the reasong thereof”?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR! KXUMUD

9, 1904 (SAKA)
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BEN. M. JOSHI): (a) No. X-Ray equip-
ments are adequately protected in hos-
pitals,

(b) and (c). Though radiation
hazard exists wherever risk of expo:
sure to radiation is present it is not 3
fact that the  radiographers suffer  be-
cause of radiation and 1loose their
health. No radiation oy risk gllowance
is paid to the radiographers in Gowv-
ernment Hospitals,

Promotion Avenues for Senior Radio-
graphers in Dr. R, M. L. Hospital

10323. SHRI SAJJAN KUMAR: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE pe pleased to state:

(a) whether it is 5 fact that in Jai
Prakash Narain Hospital, New Delhi
and All India Institute of Medical
Science Hospital, promotion avenues
for senior radiographers sre much
better than those in Dr. Ram Manohar
Lohia Hospital; and

(b) if so, the details thereof and the
reasong for the disparity in the promo-
tion avenues?

THE DHEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI)}: (a) and (b). At
presenti there are ng promotion avenues
for the Rediographers in Dr. Ram
Manchar Lohia Hospital while the
Radiographers of ANl India Institule
and L. N. J, P. Hospital gre eligible for
promotion {o the higher post of Tech-
nical Assistant (Radiology). Itis due
to the reasons that these organisations
have their own geparate rules regard-
ing the service conditions of their em-
ployees,

Stagnation among Senlor Radiographers

10324, SHR! SAJJAN KUMAR: Will
the Minister of HEALTH AND FAMI-
LY WELFARE pe pleased to state:

{a) whether it is a fact that there is
no promotion avenues of X-Ray techni-
cians (senlor radiographers) and there
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cases in Dr.
Hospital, New

is stagnation in many
Ram Manohar Lohia
Delhi;

(b) if so, details thereofl; ‘and

(¢) what jmmediate steps are being
laken’ to open promotion avenues  for
the senior radiographers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR]! KUMUD
BEN. M. JOSHI): {a) to (c¢). Al pre-
sent there gre no promotion avenues
for Radiographers in the Dr. Ram
Manochar Lohiz Hospital and there is
stagnation jn the case of two out of 15
Radiographers, The Goverument ;s
alive to this siluation and 1mprove-
ment of the service conditions of hus-
pital empleyees is under constant
review.

Unrest jn the Campus of Ban:ras
Hindu University

10325. SHRI M. RAMGOPAL RED-
DY: Will the Minister of EDUCAYION
be pleased to state.

(a) whether it is a fact that {fresn
trouble is brewing o the campus ot
Banaras Hindy University following
incidents of indiscipline gherao, lock-
ing up of departments and sudden
spurt in agitations; and

{b) if s0, what are the reasons there-
for?

THE MINISTPR OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIA]. WELFARE
(SHRIMATI! SHEILA KAUL): (a) and
(b). During the past few weeks, there
have been some incidents in the Bana-
ras Hindu Universily. The Students’

Union has been demanding reopening -

of the students’ ward in the Hospital
attached to the Medical College whicn
was closed aoout pne year ago follow-
ing clashes, Thy doclors have been
resisting the demand to reopen the
ward. However, the University has
decided to reopen the ward  under the
auspices of its Health Centre. In view
of this the students have withdrawn

APRIL 29, 1982
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their agitatlon. Thizs decigion has
caused some tension among the doc-
tors. The non-teaching employeeg as-
sociation has galso been demanding
improvement in pay scales, rationaliz
zation of pay structure, implemgnta-
tion of promotfon schemes etc  To
press these demands their association
has been giving calls for strikes at
various poifits of time, The Vice-
Chancellor is having negotiationg with
the association. The Vice-Chancellor
has reported that university examina-
tions are going oy inspite of thesa in-
cidents,

Indore Railway Station

10326. SHR] VIJAY KUMAR
YADAV: Will the Minister of RAIL-
WAYS be pleased to state;

(a} whether gny sleps were taken
recently to give 5 new look o Indore
railway stalion;

{(b) il so0, the deléil, thereof and
amount spent on it;

{c) whether Government are aware
that second class waiting hall ig In a
dilapldated conditions and needg jmme-
diate repair:

) if so,
taken along with work
recently. gnd

why this was not  under-
carried out

{e) sleps being taken jin the matier?

THE DEPUTY MINISTER IN THE
MINISTRY OF .. RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN), (a) amd (b). No  steps were
taken recently {o give a new look te
Indore Railway Stalion. However,
some works which were sanctioned/
proposed ip the past were completed.
Apart from the normel maintenance
works, the following passenger ameni-
ty works at an estimated cost of
Rs, 95,100/~ bave been completed:

(i) Remodelling of main concourse
lo provide 3 additional 2nd Class re-
servation/booking windows sanctioned
in December 81 gt an  etimated cosl
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of Rs. 80.300/- (ii) Provision of illus
minated train timing indication Board
in main concourse and second class
waiting hall approved jn Sepltember 81
at an estimated cost of Rs. 9 500/- (iif)
Provision of 4 benches approved in
June 81 on platform No. 4(BG) st an
estimated cost of Rs. 3,500/- (iv)
Provision of Addl. counter in refresh-
ment stall sanctioned in November 81
al an estimated cost of Rs. 1,800/-,

(¢) The gecond class waiting hall is
in a good condition and hag been im-
proved in the recent past,

(d)} and (e) Do not grise.

Percentage of SC/ST in Foreign
Service

10327. SHR] A. K. ROY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to stale:

(a) number and percenlages of Sche-
duled Caste and Scheduled Tribe em-
ployees in the Foreign Services in
General and Indian Embassieg abroad
in particular facts in details;

VAISAKHA 9, 1904 (SAKA)

{b) whether it is g3 fact that the qum-~
ber is much below the optimum; and

() if so, sleps taken thereon?

THE MINISTHR OF EXTERNAL
AFFAIRf: (SHR] P. V. NARASIMHA
RAQ): (a) The required information
is given in Stalements 1 and 2 zttach-
ed,

(b) Although there hag been a pro-
pressive increase  in the total strength
of Scheduled Castes agnd Scheduled
Tribes over the past few years in the
Ministry, the number of employees
belonging to these categories in etill
below the prescribed quota.

(¢) In order to recruit sufficient
number of employees belonging to
Scheduled Castes and Scheduled Tri-
bes this Ministry is meticulously ex-
tending all relaxations as provided for
in the general direclives issued by the
Department of Personnel and A. R..
Ministry of Home Afairs, which lays
down the guidelines in such matters.

Statement 1

Statrmen! hxoins the total \Number of Employees in the Ministry of External Aflairs pnder ravious Grades
and Number and Pererniage of Scheduled Cavies and Schedided Tribes amongst them.

- B e

Griup Twtal num-
ber of emp-
loyces
Group ' \' . . . 512
Group "Y' 1622
Group ‘C’ . . . 868
Group ‘T’ . 470

Excluding swrepers)

Groyp ‘D' (Sweepers) . o0

Number of

— s R e e 4 g e e} i § —— - ——

- — ——
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-

Pereeniage  Number of  Percentage
SO of SCs STs of STs.
38 T2 19 3-6
125 77 i2 0774
o1 10:5 40 46
75 160 3 a6
210 LK)+ 00 Nil Ni)
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Statement &

Slatenent showing the Number of Emplovess Posted in Indian Embassies and High Commissions Abroad end
Number and Peromiage of Scheduled Casies and Scheduled Tribes amongst them

—

Group Totalnum- Number ol Percentage Numhbher  Percenlage
ber ofemp-, SCs of SGs« of 5Ty aof STs
s loyees
Group ‘A’ . . . b1 37 6-2 18 2-9
Group ‘B* . . . 1060 48 5 0 0-8
Group ‘C’ . . . 466 23 5-0 7 s
Group 'D’ . . . 227 1y 70 2 o8

Regular Director for National School
of Drama

10328. SHR1 AJIT BAG:
DR. SARADISH ROY:

Will the Minister of EDUCATION be
pleased o state:

(a) whether it js a fact that the
National School of Dramj is without
a regular Director since the resignation
of the last incumbent,

(b) if so, the reason of the  rcsigna-
tion of the last incumbent; and

(¢) the reason as to why no replace-
ment could he found for so long a
time?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRIMAT; SHEILA KAUL): (a)
Post of Director, National School of
Drama, New Delhi has beep filied on
a regular basis with effect from 12-3-
1882.

(b} The former Director resigned on
personal grounds.

(c) The Mational School of Drama
Sociely selected a person in the field
for the post of Director st its meeting
held on 2511-1981. However' the

person selected ook gome time to take
a decision on the offer the appoiniment
made to him gnd subsequently, he re-
gretted his inability 1o join the School
43 Director. Some more time was,

therefore, taken 10 swelect another suit-
able person,

F7 hr wee & w e bt
h’l_'f'l?lﬂﬁlf"
10329. st wnny

H{t ghw™ &Je. g
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Modemnisation of Railways

10330. SHRIMATI MOHSINA KID-
WAI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether some gieps are being
taken for modernisation of the rail-
ways in a phased manner during 1882-
83;

(b) if so, the nature of the steps
being taken in this direction; and

(c) whether for the purpose some

machinery and plants are also proposed
to be imporied; and

(d) if so, the value thereof in
foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRi MALLI-
KARJUN): {a) and (b). Modernisation
s J conlinuous  process and the
schemes  under implementation|consi-
deration gre:—

(i) Electrification at an accelerat-
ed pace.

(ii) Modernisation of workshops.

(iii) Expansion of the Unit Ex-
change system of Maintenance.

{iv) Introduction of newer freight
slock to run htavier freighl
{rains,

(v) Electric Locomotives of ad-
vanced design,

(vi) Installation of on-line real-
time Operating information
System for freight control and
maintenance.

(c) Yes; partial import for some
schemes.

(d) Precise figures for foreign ex-
change required for various moderni-
sation schemes, are not available gat
this stage.



283 Written Answers
Utility of fund by Delhi Directorate of
Social Welfare

10331. SHRI V. S. VIJAYRAGHA-
VAN: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that funds
allocated to the Directorate of Social
Welfare, Delhi are not being properly
utilised;

(b) if so, the facts thersof;

(¢) the details of programmes/
schemes being conducted Ly this Direc-
torate;

(d) whether the Government have
made any assessment as to the utility
of the various schemes; and

(e) if so, the result theerot?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) No, Sir.
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(b) Does not arise.
(c) The programmes and schcues

undertaken by the Directorate of Social
Weifare, Delhi Administration are
given in the Statement attached.

(d) Yes, Sir.

(e) Evaluation studies on Day Care
Centres run by the Directoraie was
conducted in the year 1978, Foster
Care Home Services was conducied by
the Planning Department, Delhi Ad-
ministration, Delhi, in the year 13&0.
Study on the working of beggers Home
wag conducted by National Institute of
Social Defence, Government of India,
New Delhi, in the year 1980, evalua-
tion study on Social Welfare Pro-
grammes in Delhi was done in the
year 1980 by the Planning Department.
Delhi  Administration, Delhi, the recom-

Statement

CHILD WELFARE

1. Statutory Institutions under Child-
ren’s Act, 1960.

and training to juvenile

mendations made in the reporis are
being implemented.
10 residential institutions to provide care, education

delinquent  destitutcs and

neglected children.

2. Non-statutory Residential Institu-
tions.

8 residential institutions three for healthy children of
leprosy affected persons and 3 for the denotified tribes

and two for destitutes children.

3. Services for Child Welfare,

(i) 11 Day Care Centres for the children of

working

mothers.

(ii) 2 counselling and Guidance

Burcau to provide

counselling guidance services to problem children.

(iii) Foster Care service for the placement of abandoned
Children upto the age of 6 years in Foster Care through
Child Welfare Board.

(iv) Oae Traveller’s

Aid Burean to guide hclp and

rescuc children at Railway Station.

(v) One Family and Child Welfare Project to provide
recrcation and pre-school education to children.

(vi) 6 Welfare Centres for children of denotified tribes.

(vii) 1

6]

Integrated Child Development
provide, health check up.
mentary  nutrition,

Services to
Immunisation, supplc-
pre-school education, refferal

services and Functional literacy in the Rescttlement

colonies.

Children upto the age of six years to preg-

nant and nursing mothers of economically backward

(viii) 295 Nutrition

.acra

centres to provide nutrition to

the children of weaker sections of society.
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WOMEN WELFARE
IR IR T = U 4 T L
1. Residential Institutions

2. Services

(i)  Anti Dowry Propag anda.

(i) Women Burcau.

(iit) Wurk Centres.
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Four institutions are working for the care educativn
and training to widows. destitutes 2nd ncedy women

in moral dauger cte.

To help the girls facing the tyranny of dowry sysiem.

To coordinate the wurk of women agencies working
in the field of woinen welfare 2od to make now
schemes for wuoiuen wrelfure,

20 Work Centres are workiug (o provide training and
work tu nerdy women of cconomical backward arcas.

WELFARE OF PHYSICALLY HANDICAPPED

I. Institulions.

2. Traiving-cem-Pruduction Centres.

3. Hasteds,

4- Scrvices,

CORRECTIONAL SERVICES

i. Institutions

2, Servieoa . .

5 Social Scecurity.

6. Harijan Wellare.

(i) Four schools to provide cducation to Daf and Dumb
and mentatly mtards d and Llind childeen are work-

ng.

(i} Oae rehalilitation centre  for  leprosy  allected
persons 0 provide Tacibities of ration ete.

Five Training-cum-Production  Centies to provide
training and production facilitics to physically haudi-
capped and leprosy aflccted persons,

Two hostels  to provide hastel facilities to physically
handicapped and blinds,

(i) Asistance to pliwsically  handicapped  for the
purchase of prosthetic Aid.

(ii' Schedarship/stipend  “to phsically  handicaped
persons.

Nine Beggars Home  under Bumbay  Prevention
Art, 1959,

(i) Probation Services (7 units) with each court works
ing in U.T. of Delhi,

(ii} Prison wellare services to help the prisons in  their
rchabilitation at Central Jail, Tihar.

{i) One home for aged and Infirm persons to provide
care facilities.

(it} Old Age Assistance 10 destitute and ncedy persons.
(¥i) Financial assistance to necdy widows.

(iv) Financial assistance w needy T.B. sick persons.

Harijan Welfare Board is working to implement the
various programmes {or Harijan welfare. The fol-
lowing programmes are being undertaken :—

(i) Housing scheme for welfare of SC in urban arcas,

(1) Housing schemes for welfare of SC in rural arcas,

(i) Grant-in-aid to DDA for improvement of Harijan

Lasties,
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tiv) Education : Vocational'and Tech. Scholarships,
Meriterious Scholarship to SC.
(v) Hostel for SC Girls.
{¥#) Hostel for SC Boys.
(vit) Subsidy for Small Scale and Cottage Industries.
(viii) Im ent of living conditions of Sweepers
mc‘ Scavengens .
(ix) Free supply of Books and Stationary to SC stu-
cnits.
{x) Harijan Development Courporation.
{xi) Coaching facilities 1o $C students.
(xii) Meritorous scholarship 10 OBCS.
(xili) Grant-in-Aid to non-official organisation.
(xiv) | egal aid to SCa.

(xv) Construction of Building for SC Boys (PECC)
Two Haostels.

(xvi) Construcion wrifare of Denotified Tribes—pur-
chase of land for Sanskar Ashram.

{xvit) Welfare of SC/ST and other Backwar:|l clases.

vxviii) Directorate and Administration.

OTHERS

1. A residential institution for the care and rehabali
tation of rrirased from correcuonal institutione

2. Grant-in-Aid to voluntary organisations.

Cultural voluntary organlsatlions in
State

10332. SHRI PIUS TIRKEY: Wil
the Minister of EDUCATION be pleuns-
ed to state;

(a) how many voluntary cultural
organisations are there in Lhe country
which get Central Government grants;

(b) whether Government ure aware
lhat these cultural voluntary orguaisa-
tion do not submit the audited stute-
ment of accounts and reporis,

(c) how many such culturul-vo.un-
tary-organisationg have not subhmitted
the statement of accounts and reports:;

(d) how many organisations locate’
in Delhi have not submitted th~ state-
ment of account and repor's; aud

te) whether Government propose lo
take action against such organisation®

THE MINISTER OF STATE IN THF
MINISTRIES OF EDUCAT:ON ANU
CULTURE AND SOCIAL WELFARE
(SHRIMATI] SHEILA KAUL): (4) 28
voiuntary cultural organisa'iong ate
getting Cenlral Government granis.

(b) All voluntary cultural organica-
tions receiving granis are required lo
submit audited statement of accounts
falling which further grants to thesc
organisations are not given and actlon
for the recovery of granls is taken

(c) 2 such organisatlong huve not
submitted their statement of accounts.

(d) None,

(e) Yes, Sir.

-
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Commercial Catering Officers

10333. SHRI R. N. RAKESH:: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the written exaniinstion
for selecting commercial catering offi-
cers in the Northern Railway was done
away with in the year 1979;

{b) whether the person selected for
the post doeg not possess proper quati-
fications; and

(c) whether the personal records
indicating serious lapses are also not
availahle?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AXND IN
THE DEPARTMENT 0OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) During 1978, a valancy
of Ass:;stan! Commercial Officer (Cater-
ing) wag filled on ad-hoc basis on the
Northern Railway. Writtan examina-
tion is not conducted for ad-hoc ap-
pointment. Written examunation has
also not been prescribed lor appeint-
ment to the post of Senior Commercial
Officer {(Catering),

{b) Ad-hoc promotions are made on
the basis of suitability for the post. No
academic qualification has bLeen pres-
cribed.

(¢} The service record of the officer
appointed as Assistant Commercial
Ofcer (Catering) in 1979 on the North-
ern Railway is avaiiable.

Couatractors engaged in Asiad and de-
tails of works and amount allotted to
them

10334. SHRI HANNAN MOLLAH:
Will the Minister of EDUCATION be

pleaszed to slate:

{(a) the number of contractors en-
gaged in the construction for Asiad, 82;

{b) the works sllotted to each con-
tractor,

(¢) what amounts will be paid to
each contractor;

717 L8—10.

VAISAKHA 9, 1904 (SAKA)

Written Answers 20

{d) whether there are any, who are
not working satisfaclorily; and

(e} whether any of the coniractor
are mis-using the funds, if sn, what
steps have been taken against them?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUTCATION AND
CULTURE AND SOJIAL WELFARE
(SHRINATI SHEILA KAUL;: (a) to
(c). Seven new Stadia including the
modernisation of the Nulional Stadium
which are wholiy or pariiully financed
from the Asian Games funds, gre being
ccnsirucled for Asiad, 82. The construc-
tion agencies for these are CPWD,
DDA, and NDMC. Information has so
far been received frum CPWD, which
is responsible for cunstruction of the
main stadium at Lodi Road. Tennis
Stadium, Hauzkhas, and modernisation
of National Stadium, is given in the
slatement laid on the Table of the
House. [Placed in Library. See No. LT._
4066/82]. The information in respect
of DDA and NDMC is awaited.

(d) CPWD has informed that there
is no contraclor who is not working
satisfactorily.

(e} CPWD has informed that no in-
slance of mis-use of funds by any con-
tractor has come to ilheir notice.

P ik wwfa T qww wwTw
warergt @ 7 @At (o . @ )
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Strikes closures in Delhi Colleges

10336. SHRI HARISH KUMAR
GANGWAR: Will the Minister of EDU-
CATION be plcased to stale:

(a) whether it is a fact ta«l 11 Delhj
Colleges hardly there was an occasicn
when the  studies may have been carri-
ed on regularly and uninterr_pledly
for over 3 month as there hive always
been strikes closures off and on;

(b) what tangible steps have been
taken to ensure that the sturdies ;re
not disrupted like this in the colleges:

{c) whether <uch of the students who
fail in the final examination: are al-
lowed to remain on the ralls of the coi-
leges and not asked to appear as pri-
vale students since primarnt. the faull
lies with the college authorities znd

(d} if nol. reasons lherefor and steps
taken to deal with the situation in the
hest interest of the parents a:.: the
students”

THE MINISTER OF STATFE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAlL. WEILFARE
{SHRIMATI SHEILA KAUIL): (a) No,
Sir There were, however, isolated incl-
dents of sirike and unrest \ich re-
sulted in temporary dislocation in the
teaching programmes, partiectarl: in
two out of 64 Colleges of the Uni-
versity.

(b) The University has extended the
current academic Session by five days
to make up for the loss in teaching

lime. The problems which  faced the
two Colleges have heen temporarily
settled.

(c) and {d). According 1o the Uni-

versity Rules, a student who has failed
in an examination has the option either
to enrol ns a regular student oran
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ex-student. It is for each  imdividual

student to exercise this option.

Allied adulteraied confectionary of
Parle Products Ltd.

10337. SHRI DHARAM DASS
SHASTRI:

SHRI K. LAKKAPPA:

Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Patle Products  Limited,
Bombay have been fined Ps 2 lakh
by a Delhi Court and they have gone
in appeal;

{b) whether it is also a fac' that
their product confectionary has boeen
found adulterated and is injurious if
consumed by human beings;

tc) whether Government have found
adulteration in products marketed by
Ms Parle Bottling Co. (P lLamited,
and their 31 franchise holders; and

(d) if so, details thereof and action
contemplated by Government?

THE DFPUTY MINISTER IN TUE
MINISTRY OF i{EALTH AND FAMI-
LY WELFARE (KU"MAR! KUMI'DBEN
M JOSHI). (a) Yes

(b) A sample of hard boiled sugar
confectionary manufactured by M/s.
Parie Products was found adulterated
by Central Food Laboratory on ac-
count of higher acid insoluble ash and
presence of minera] oil.

() and (4). Delhi Administration
has informed that a sample of Runzim
manufactured by Delhi Bottling Co.
on 1-8-1981 was found sduliersted on
account of deficiency iIn sucrose con-
tent. Prosecution has been launched.

Rallway station al Sindrl

10338. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his attention has been
drawn to the letter published in a
Dbhanbad based English magazine "“The
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-

New Sketch™ dated August 24, 1981,

under the caption ‘“Railway station at
.Sindri”;

(b) whether it is a fact that during
the construction of Sindri Feriiliser
Plant in the early fifties the then Chief
Transport Officer of the factory, an
Ex-Engineer of the Railway Board Shrl
J. N. Das had kept provision for in-
troducing passenger trains between
Sindri and Dhanbad and selected site
for Sindri station, if so, facts in details;

(c) whether jt is a fact that subse-
quently the railway lines were used
only for goodg traffic: if so, reason
thereof;

(d) whether it is a fact that nisence
of passenger trains has put both the
people of Sindri and the Fertiliser
Companies specialiv  FPDIL 10 great
disadvantage; and

({e) if so, whether he would recon-
sider the malter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR!I MALLIK-
ARJUN): (a) A news item in Dhanbad
based English magazine “New Skelch”
was published on 4-5-1498! under the
caption "Bihar Minister Assured Rail-
way Station at Sindri”.

(b) 1o (e). With the opening  of the
factory of the Fertiliser Corporation: of
India at Sindri, a line was construcled
between Pathardih and Sindrl for the
movement of the goods traffic. There
was a proposal to extend the cxisting
passenger service from Pathardih to
Sindri but the same was not considered
feasible due to the fact that the pro-
posed extension or introduction of pas-
senger services on this route would
adversely cffect movement of coal and
other raw material to the factory as
also transportation of waste produce
of the factory. Besides. the proposal
is not economicaily viable as it will
involve substantial expenditure on
strengthening of track and remodclling
of Pathardih Marshalling Yard etc
Moreover, there are adequate as well
as convenient road services availanble
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to connect Dhanbad with Sindri a short
distance of 18 Kms for which road
transport is far more economical to
the people,

However, there is a proposal to open
an Out Agency at Sindri which is
under examination by the  Eastern
Railway.

Cancellation of admissions in J.N.U.

10339, SHRI DJ}ULAT RAM SARAN:
Will the Minister of EDUCATION be
pleased to state:

{a) how many students admission
has been cancelled in J.N.U. this year;
and

(b) what steps are proposed to be
taken to stop such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARB
(SHRIMATI SHEILA KAUI.): (a) Ac-
cording to the information furnished
by the University, admission of 11
students was cancelled this vear.

(b) Cancellation of admission is re-
sorted to in cases where admission re-
quirements are not fulfilled or students
are found guilly of grave charges It
is imperative that the powers to deal
with such cases continue to vest in the
University. ’

Thefts and dacoities took place in
J.N.U.

10340. SIIR1 ASHFAQ HUSSAIN:
SHR1 C. CHENASWAMY:

Will the Minister of EDUCATION
be pleased to state:

(a) how many thefts and dacoities
took place in JNU;

(by what are the details of goods
Jost and their value;

(¢) the strength of the UJNU security
stafT;

(d) how many officers are there to
supervise them;

(e) what is the total cost for muin-
iaining the security system; and
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(f) what steps arc  proposed to  im-
prove the security syslem?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SO(CAL WELFARE
(SHRIMATI SHEILA KAUL): 7a) Ac-
cording to the information furnished
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by the Jawaharla] Nehru University,
there were 11 instances of theft of
University property, and 4 instanceg of
dacoity at the residences in the campus.

(b) The details of University pro-
perty stolen and their value are;

~

Goods Value

1. 8 Exhaust fans . . . . . . . . Rs 2.800/-
2. 30 interna! telcphones . . . . . Rs. 10,000 -
3. 5 Cooking gas cylinder- Ra. 1,280/
4. One Ambassador Car. . . . Ra 40,000,
5. Sicel Boundary Railing Iieces . . . . Ra 4.000)~
6. Water Pipc Line Rs. 4,500/~

3 typewriters . . . . . . Rs 7,500/~
8. One Desk Calculator . Rs. 370!-
g- 5 bicycles . . Rs 1, jo0;-
10. Diesel pump parts Rs. 500/ -
11, Electrical materials . Rs. 133/~

{¢) There are 118 security guards
and six security assistants.

{d)
work.

Three officers supervise their
(e) The salaries and allowances of

security staff during 1981-82 were
Rs. 8,78,735.65 paise

(I3 An experienced Police Officer has
been inducted ta gtreamline the exist-
ing security system. Measures have
becn introduced to  improve the security
rity arrangements at hostels, library.
schools, etc.

Promotional avenues of Pharmacist-
cum-clerk, Governmeat Medica] Store
Depot

10341. SHR]I K.B.S. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether his Ministry had in 1979
convened a joint meeting of represen-

tatives of Unions and Associations of
all Government Medical Stores Lepots
and discussed in 1974 amendment to
Recruitment Rules which provides 33§
per cent for Pharmacist<cum-+lerk in
Asstt. Superintendent cadre,

(b) whether all Unions and Associa-
tions have given their unanimous deci-
sion to scrap the above amendment
which affected the promotional avenue
of clerks of the Departments;

(c) total strength of the members of
the pharmacist Unions in all the De-
partments, Department-wise alongw:th
the strength of pharmacist in each De-
partment;

(d) bow many pharmacists have
been promoted as Asstt, Superinten-
dents!Store Superintendents and  as
selection grade pharmacists from the
date of issue of above amendments.
Department-wise; and
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1e) remedial action Government pro-
posed to take?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR]I KUMUDBEN
M JOSHI): (a) Yes.

(b) No.

tc) There is no Pirarmacist Union
in the Medical Store Depots, except n
the Depot at Madras, the membership
of which is not available. The Depot-
wise strength of Pharmacists is as

follows:—
Hyderabad Depot 7
Calcutta Depot 11
Gauhali Depot

o Madras Depot 17
Karal Depot 1€
Bombay Depot 16

(d) and (¢). The information is being
colleclted from the Medicai Store De-
pots and will be placed on the Table
+of the SabLha.
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Post of Hindi Officers in Ministry of
Railways advertised by U.P.S.C.

10343. SHRI R. N. RAKESH: Will

the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that the Union Public Service Com-
mission advertised some posts of Iiindi
Officers in their advertisement N> 45
item No. 12 in the Ministry of Rail-
ways in the pay scale of Rs, 1100—
1600 in various Newspapers on 7th
November, 1981;

(b) if so, what was the last date for
receiving the applications:

{(c) the number of applications re-
ceived for the above post;

(d) whether test/interview for the
above posts have been conducted:

(e) if so, the number of candidales
called for test/interview and the num-
ber of those rejected: and

(f) if not, the exact time by whith
test/interview for the above post will
be conducted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARIL.IA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes 15 posts of Hindi
Officers were advertised by the Union
Public Service Commission.

(b)) The last dale for receipt of
applications was 7th December, 1981
{21st December 198] for candidates
from abroad, Andaman & Nicobar Is-
lands, l.akshadweep etc).

(¢) 795, as informed by Union Pullic
Service Commission.

td) 10 (). The applications  arc being
scrutinised and interviews are likely to
be held in the month of Mav/June,
1982 by the Union Public Service Com-
mission. At this stage it is not possi-
ble to indicate how many candidates
would be called for interview by the
Union Public Service Commission.
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Violation of rules by Delhi
Universily Press

10344, SHRI RASHEED MASOOD:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Delhi University Press has been tak-
ing [false printing jobs from private
Farties in violation of the rules; and

made any inquiry in§p the matter, if
s0, details thereof and®he action taken
by the Government against the persons
found responsible for taking up false
wrinting jobs from private parties?

(b) if so, whether i}vernment have

THE MINISTER OF STATE IN THE
JMINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRIMATI SHEILLA KAUL): (a) and
th). According 1o the information fur-
nished by the Delhi Universitly, there
has been no instance of the University
Press undertaking false printing jobs.
A case of printing of cartoons by the
University Press against a proper order
has, however, come to (hr: notice of the
University A Committee has been
appointed to find out the facts and to
make recommendations to avoid recur-
ence of such types of printing in
fulure,

Creatlon of hook-miindness among the
public by N.B.T.

10345. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether efforts have been made
through National Book Trust of India
to create hook-mindnesg among the
ceneral public;

{b) since when National Book Truat
is working in this iine;

(¢) whether State-wise programmes
have been prepared by N.BT. for im-
rlementation in the Sixth Plan period;
and

(d) if so, the details of the endeav-
curs proposed to be achieved by NBT
during the above plan period?

APRIL 29, 1982

Written Answers 300-

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRI P. X. THUNGON): (a) Yes, Sir.

(b) The promotion of book-minded-
ness is one of the main objectives of
the Natioal Book Trust which was set
up in 1957,

(c) and (d). The programmes of Lhe
National Book Trust are planned and
implemented on ali-India basis. The
Trust’'s activities to  promote book-
mindedness include publicalion of
moderately priced books under various
wel~defined series, which are made
available through a network of sale
outlets and also its own book centres.
In addition, the Trust organises book
exhitutions on national and regional
Lasis and holds seminars, symposia and
workshops for writers in different
States. All these activities are proposed
to be continued and expanded in the
Sixth Plan period. Besides, it iz pro-
posed lo ulilise the  services of mobile
exhibjlion-cum-saleg vang to take hooks
to the readers, particularly in noon-
urban areas
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Free rail travel passes

10347. SHRI ATAL BIHARI
VAJPAYEE:

SHR] SURAJ BHAN:

SHRI RAM PRASAD
AHIRWAR:

Will the Minister of RAILWAYS Ye
pleased to lay a statement showing:

(a) number of free-rail travel passes
issued to persons other than members
of various railway commitlees during
the periods from 25 March, 1977 to 20
July, 1979 from 20 July, 1979 to 15
January, 1980 and from 15 January ‘0
15 August, 1981,

(b) when was the rate per month of
issuing of f{ree passes the highest dur-
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ing the above periods, and when wa
it the lowest; and ‘

(c) guidelines in this regard from

time to time since 25 March. 1977 to
15 August, 19817

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN). (a) to (c). A statement is
attached.

Statement

The number of complimentary card
passes issued to persons other than
the members of various committees
during the following periods and the
rate of issuing free passes is indicated
against each:— v

Period i ACC st Class  2nd Clas Highcut Lawest
25-8-77 to 20-7-79 3 202 29 Jan.. 1978 Julv, 1977
21-7-79 to 15-1-Bo 9 91 9 Oct., 1979 Dec., 1979
16-1-80 to 15-8-81 1y 607 8y April, 1981 June, 1981
The guidelines for the issue of com- literary, sports and educalional

plimentary card passes to the non-
rallwaymen, organisations from March
1977 and thereafter are indicated be-
low:—-
From March, 1977

The complimentary card passes were
issued to the non-railwaymen, orga-
nisations who deserved strictly on the
basis of work that they are doing
either to the railways or the country.
If requests came from organisation
with their own Budgets i.e. income and
exrenditure such requests were to be
turned down Dbecause the travel ex-
penditure would be met from the in-
come of the concerned organisation.

From August, 1977:

The guidelines for the issue of com-
p.imentary card passes to the non-
railwavmen/organisations were laid
down as under:—

(I) Institutions and organisations
devoted to sociul. cultural, scientific,

activities and whose waoark is of an

all India character.

(ii) Organisations devoted to the
welfare of scheduled castes, Schedul-
ed Tribes, backward and neglected
sections, women, blind and handi-
capped persons elc.

(iiiv Eminent persons engaged in
work of national importance for
which they are required to under-
take frequent journeys.

These guidelines are still in force.
Road accidents

10348. SHR!I SUBHASH CHANDRA
ROSE ALLURI- Will the Minister of
SHIPPING AND TRANSPORT bHe
pleased to state:

(a) the loss of life and property due
to road accidents during the last one
vear, Statewise;
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(b) whether Government have made
any efforis to propagate road safety
by publicity campaign through the
Press, Radio and Television; and

(c) if so, the details thereof and the
regulis achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESARI): (a) to (c) Information is
being coilected from the State Govern-
ments/Union Territory Administrations
and wil] be laid on the table of the
Sabha.

Setting up Ship Repairing Industries

10349. SHRT SATYAGOPAL JISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{(a) whether it is a fact that India
is still deperndent on other countries
in regard to the ship repairing indus-
tries;

(b) il so, whether Government have
taken any decision to overcome this
problem by setting up ship revairing
industries in our country during the
Sixth Plan period:

(c¢) il so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA PA.-
TIL): (a) to (d) The existing ship re-
Pairing facilities in India are not ade-
quate to ineet the repair demands of
Indian vessels, All amount of Ks. 1550
crores has been included in the
Sixth Five Year Plan for provision of
shiprepair facilities. Separately, a
15-Year Perspective Plan for ship-
repair faciities is under preparation.
There is also a proposal by the Depart-
ment of Defence Production for ‘estab-
lishment of a Shiprenair Complex at
Haldia. A final decision on the ques-
tion of setting up of this Complex
will be taken after taking into consi-
deration all relevant aspects.

APRIL 29, 1982

Wrinen Answers 30

e

:
z
i
3
:
17

RPEEERpess
EEERESEEs
BEEPEY
§§gﬁg -
iﬁ 11?3‘33
3333*53333
35%%53&353

Pawgy Frfa®? T HFT T

Productlon at Chlilaranjan Locomolive
Works

10351. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS *ne
pleased to state:

(a) whether the Planning Commis-
sion hag taken a decision to taper down
the production target of the Chitla-
ranjan Locomotive Works;

(b) it so, the reasons for the said
tapering down of producion at the
said workshop:

(¢) the production target of the
workshop during the Fifth Five Year
Plan and achievements made.

(d) the production target foi the
Sixth Five Year Plan and the alloca-
tion of funds made for this purpose.

(e) whether there is any reduction
in the allocation; and

() if so, the reasong for the same?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFIRS (SHRI MALLIKA-
(8) and (b) The production
target at Chittaranjan Locomotive
Works has been tapered down to ac-
-cord with allocation made by the Rlan-
ning Comimssion.

(c) During the Fifth Five Year Pian
period Chittaranjan Locomotive Works
produced 410 locomotives against a
target of 412 locomotives.

(d) The Sixth Five Year Plan envi-
sages acquisition of TBO locomolives 1n
all by the Railways both from Chit-
taranian Locomotive Works, Chitta-
ranjan and Diesel Locomotive Works.
Varanasf. Tentatively, the targel fur
production at Chittaranjan Loccmo-
tive Works has been fixed at 253 elec-
tric locomotives and 140 Diesel loco-
motives both for Railwavs and various
Pubiic Sector Undertakings.

(e) No.

(f) Does not arise.

Expenditure on "Festival of India” in
London

10352, SHRI PIUS TIRKEY: Will the
Minister of EDUCATION be pleased

} to state:

-

(a3} how much the Festival of India
in London will cost;

(b) why this eight month long fes-
tival has been launched in United
Kingdom, despite the fact that United
Kingdom knows more ahout India than
any other country;

(c) is it true that most of Indian
organisations are keeping out of it;
and

{d) has there been any protest and
complaints against the festival from
* Indian organisations in United King-
dom?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATICN AND
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SOCIAL WELFARE (SHRIMATT
SHEILA KAUL): (a) The expenditure
in England for Festival of India is
mostiy met by the Festival of India
Trust in England and the ditferent
Museums. The Indian share of ‘he
expenditure is likely to be Rupee one
crore {0 be met from Government
budget and from sponsorship funds.

(b) The initiative for the Festival
came from Government of Great Bri-
tain. The Government of India agre-
ed to organise the Festival jointly to
further strengthen Indo-British Re-
lations.

{c} No, Sir.
(d) No. Sir.

12,0z hrs.

st Y. T (@Y () ;. TeET
® qNE & FOT HIF (FT) &
MR. SPEAKER: Not allowed.
(Interruptions)**

SHRI INDRAJIT GUPTA (Basirhat):
I had s=nt you a very urgent call atten-
tion relating to unauthorised coming and
going from India of Dr. Toylor. You
have not let me know anything about
it.  You have said, we will find out.
(Interuptions) we are told that the House
is adjourning tomorrow. (lnterruptions)

MR, SPEAKER: We have already
allowed a question on that,

SHRI
is that?

INDRAIJIT GUPTA: Where

MR. SPEAKER: [ ig in the hst.

SHRI INDRAJIT GUPTA: It wil
never be reached in the Order Paper,

ft (WA e (1)
Ham g | Tg agF TEH
Taw g | W el ¥ feer 4 fam
B.I

#sNot recorded.
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MR. SPEAKER: Well, I do npot
know. We have allowed it. It will be

reached.

SHRI INDRAJIT GUPTA: This is &
matter about which all the newspapers
are writing.

MR. SPEAKER: It is all right.

SHRI INDRAJIT GUPTA: It is
first-class scandal about Dr. Taylor who
was asked to leave the country in 1974.

MR, SPEAKER: You have seen the
case of Kesari dal etc. which I have
allowed,

SHRI INDRAJIT GUPTA: With
whose permission is he coming and
going (Interruptions). You should have
allowed a calling attention on that.
Tomorrow the House is adjourning, 1
believe,

Bt TIHTAATE TERY 5 ) TEeY 0
mmmummmﬁ@

DR. SUBRAMANIAM SWAMY
{Bombay North East): You may have

seen in the paper that the year 2000...
(Interruptions) 1 want to know from you
whether you have made up your mind to
take a parliamentary delegation to that
area or not. Have you applied yuvur
mind?

MR. SPEAKER: We have applied
our mind. We are going 1o pa%s a
resolution and that is coming todzy.

s gt wwre e (dendi)
3y Y, Pl T oz e g |

Ay WEAW : FweTt w- ®# am
Tt g
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ft W wHR TR g,
yeetaT ¥t feoe @ 1 @ ww
T ERTEANT |

MR. SPEAKER: It is uoder my
consideration,

f*mérkqtaramrqfqrq’: wd
mefwirerfer afsdt < &7 w1 €,

w7 & 97 e PRy oeaee
wer Prmm g ST ORI LATE
...... (®rawa). ..

a3 Bygded gyl S By St
N VA R . Ny e
e Reindel e (- & ey
ol 49 2 e plee el
-2 5y aokphd JdeySal o5 by
Shadpadd M S e 4 e
P R R T Al
G =5 p ol (gt
- Sala Ups 0.3 j4e gy g=f
=l pl 2 e p Wi IS
hy b ol ke Sy o M

(ospd)) - &

Sl Ty wiawe JTel o & RIS
e &7 G E A AR FHT H
far st qw gt ST ¢
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Juw WEIAY : ¥ 3 ammar ey
THE | I wFEAE @ F
E°Y E9W W W ¥ g A
g% it ar W o Pevww g o

. . (mEam). ..

Oy WG : U AWME - Tg
@ AET A T a7 O [N W TRT
qF - 4T B JEW AgT 9§ |

st Ty giAwT FTEefT o gq it
FERFBANE |

ur.hra‘wm"ﬁmltwm:
Wl Tty WA WUt 0 Us T

ot WM. QF. AT @ IO WRRW,
TR ® G & T,
\fR. SPFAKER: This is nothing.
Not nllowed.
vg ®X I TE;t &
(Interuptions)*®

1 v faety g (FrfuR)

W % & E
q§ WEIIY : HW AT
Wt ow feae qeE 2 d#F w8

wT A g Pt @ Aav A7
mﬁwwmh'u'rg’

. (zwuma).
12.03 hrs.

PAPERS LAID ON THE TABLE

ANNLAL Accounts oF Tuticorn PorT
Trust ror 1980-81 AND STATEMENT roR

DELAY
THF MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA

PATIL): 1 beg to lay on the Table,

(1) A copy of the Annual Accounts
{Hindi and English versions) of the
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Tuticorn Port  Trust, for the year
1980-81 and the Audit Report thercon,

under sub-section (2) of section 103
of the Major Port Trusts Act, 1963,

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)
(above. [Placed in Ltbmn .See No.
LT.-4045/82.]

ANNUAL ACCOUNTs OF REGIONAL FNGI-
NEERING COLLEGE, SRINAGAR FOR 1980-81
RreviEw on anND  ANNuAL  REPORT oF
Kuupa BaksH ORIENTAL PusiLic LIBRARY,
Patna FoOrR 1980-81 STATAMENT FOR
DELAY. ANNUAL REPORT OF UNIVERSITY
ofF DeLHr 1979 & STATEMENT FOR
DELAY ETC. ETC.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg
(o lay on the Table:

{1) A copy of the Annual Accounts
(Hindi and English versions) of th2
Regional Engineering College, Srinagar,
for the year 1980-81 together with
Audit Report thereon. [Placed in
Librarv, See No. LT-4046/82.]

(2) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Khuda Bakhsh Oriental Public
Library, Patna for the year [980-81
along with Audited Accounts under
section 21 of the Khuda Bakhsh
Oriental Public Library Act, 1969.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on there working of the Khuda
Bakhsh  Oriental  Pubtic Library,
Patna for the year 1980-81.

{3) A statement (Hindi and English
vesions} showing reasons for detay in
laying the papers mantioned at (2)
above. [Pleaced in Library. See No,
LT-4047 /82

———— -

**Not recorded.
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(4) (i) A copy of the Annual Re-
port (Hindi@ versions) of the Univer-
sity of Delhi, for the year 1979—
Volume I1II.

(ii) A statement (Hindi and English
versions) showing reasons for delay ip
laying the paper mentioned at (i)
above. [Placed in Librarv. See No.
LT-4048/82 ]

{(5) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Raja Rammobhan Roy Library
Foundation, Calcutta, for the year
1980-81 along with Audited Accounts.

(ii) A copy of the Review (Hindi
ang English versions) by the Geovern-
ment on the working of the Raja
Rammohan Roy Library Foundation,

. Calcutta, for the year 1980-81,

{6) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers rmentioned at (5)
above. [Placed in Library. See No.
LT-4049 /82

(7) A copy of the Annual Accounts
(Hindi and FEnglish wvesions) of the
Malaviya Regional Engineering
college, Jaipur, for the year 1980-8i
together with Audit Report thereon,
[Placed in Library. See No, LT-4050/
B2.1

MR, SPEAKER: DR. Karan Singh.

(Interruptions)

MR. SPEAKFR: I have allowed Dr.
Karan Singh. What is this?

(Interruptions)

MR. SPEAKER: 1 have allowed Dr.
Karan Singh. Have you got any respect?

DR. KARAN SINGH (Udhampur):
Yesterday, [ had suggested with regard to
Amritsar situation, You had very rightly
deferred the calling attention. We were

— a— - -
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expecting that the hon. Home Miniater
would make a statement.

MR. SPEAKER: Shri Bhishma Norain
Singh.

{Interruptions)

MR SPEAKER: He is talking. You
are unnecessarily interjecting, Let him
say something about i,

DR. KARAN SINGH: The Rajya
Sabha calling attention is being replied
to this morning. Our Home Minister has
to make a statement. The whole nation
is concerned anbout this. Please ask the
Home Minister to make a statcment
immediately, (/nterruptions),

MR, SPFAKFR: No, | am not
irritated. You are interrupting him.

....You will also be irritated if you
are interrupted.  He is taking up some-
thing very crucial. Let him say what-
ever he wanis to say,

st e fewr qwEe )

Fw @ &4 mywdR2 wivw fao g

fe Pt T owgre wi g 28
(sawvTr)

nry FEA : °F £T =W 9. . .
(sTwurr)
MR. SPEAKER: This is u law and

order problem of Delhi, Thiy is not a
thana,

(Interruptions)
MR, SPEAKER: You shouid xay
certain things but not like this. Every

thing, dacoity and all that you want to
raise here.

(Interruptions)

MR. SPEAKER: You cannot raise
it lik\e this, This is Parliament,

(Interruptions) -

@English  versiong of the Annual

Report of the University of Delhi, for

the year 1979—Volumey 1 to Ill—was laid on the Table on the 23rd December,

1980, Hindi version of the Annual
24th December, 1981.
LY

Report Volumes I and I1 was laid on
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qr{ =¥ AT AL A& FHIAT |

How can | create 1ime?
{Interruptions)**

MR. SPEAKER: Not allowed. This
15 irrelevant.

SHRI RAN. VILAS PASWAN: You
cannot say like this,

MR_. SPEAKER: 1 say like this
because you are minimising the impor-
tance of this House,

(Imterruprions)*®

MR, SPEAKER:
Allowed.

Nothing would be

REVIEW ON AND ANNKAL ACCOXNTS OF
Detmt TransPurT  CORPORATION, NEW
DeLHi For 1980-81

THF MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHR1 SITA RAM
KESARL): I beg to lay on the Table—

(1) A copy of the Annual Accounts
(Hindi and English versions) of the
Delhi Transport Corporation, New
Delhi, for the year 1980-81 1ogether
with Audit Report thereon, under sub-
section (4) of section 33 of the Road
Transport Corporation Act, 1950,

{(2) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the Accounts of the Deothij
Transport Corporation. New Delhi for
the year 1980-81. [Placed in Library.
Sce No. LT-4051/82 ]

AnnuaL Rrront ofF CenTmar CoUNCIL

FOR RESEARCH IN AYURVEDA AND SIDDHA,

New Decmn ror 1979-80 AND STATEMENT

POR DELAY AND PREVENTION ofF Foob

ADULTERATION (FireT  AMENDMLNT)
RuLEs, 1982

THE DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY  WELFARE (KUMARI
KUMUDBEN M. JOSHI): I beg to
lay on the Table—

VAISAKHA 9, 1904 (SAKA)
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{1} (i} A copy of the Anmua! Re-
port (Hindi and English versions) of
the Central Council for Research in
Avurveda and Siddha, New Delhi, for
the year 1979-80 along with Audited
Accounts,

(ii) A statemen; {Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
gt (1} above. [Placed in Library.
See No, LT-4052/82.]

(2) A copy of the Prevention of
Food Adulteration {First Amendment)
Rules, 1982, (Hindi and English ver-
sions) published in Notification No.
G.S.R. #(E) in Gazette of india
dated the 5th February, 1982, under
sub-section (2) of section 23 of the
prevention of Food Adulteration Act,.
1954, [Placed in Library. See No..
LT-4053/82.1

NomiricaTions  UnNber  CustoMms  ACT, .
1962 anp CENTRAL Excise RurEs, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
TANARDHANA POOJARY): I beg to
tay on the Table—

{1 A copy of Notification No,
G.S.R. 328(E) (Hindi and English
versions) published in  Gazette of
India gated the 22nd April. 1982,
together with an explanatory memo-
randum making certain amendment to
Notification No. 89-Customg dated the

30th March, 1981 so 35 to extend con-

cessional customs duty on Primiphos
Methyl 40 per cent wdp being im-
ported in place of Primiphos Methyl*
25 per cent wdp for use in National
Malaria Eradication Programme, under
section 159 of the Customs Act, 1962,
{Placed in Library. See No. Ll1-.
4054 /821

(2) A copy each of the following
Natification (Hindi and English ver-
sions) issued under the Central Excise
Rules, 1944:.—

(i) G.S.R, 331(E) published in
Gazetle of India dJdated the 22nd

-

**No! recorded.

p—
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April, 1982 making cerlain amend-
ments to Notification No. 121/62—
Central Excises dated the 13th June,
1962 relating to Tax.

(iiy GS.R. 332(E) published in
Gazette of India dated the 22ad
April 1982 making certain amend-
ment to Notification No, 203/67—
Central Excises dated the 9th
September, 1967 relating to aviation
turbine fuel,

(iv) G.S.R- 351(E) published
in Gadette of India dated the 22nd
April, 1982 reswcinding Notification
No. 92/76—Central  Excises dated
the 16th March, 1976 consequent
upon full duty exemption granted
1o water coolers in the Budget,

(iv) G.S.R. 351(E) publisned in
Gazette of India  dated the 22nd
April, 1962 making certain amend-
menty to Notifications specified in
the table annexed thereto.

(3) A copy of the Explanaiory
Memorandum (Hindi and English
versions) to the Notifications men-
tioned at (2) above. [Placed in
Library. See No LT-4055/82].

12.66 hrs.

PUBLIC ACCOUNTS COMMITTEE
NWETY-SEVENTH. NINETv-EigHTH, Hun-
DRED, AND FIFTH, HUNDRFD AND SEVENTH.
HUNDRED AND EiGHTH, HUNDRED AND
WINTH AND HUNDRED AND TENTH REPNORTS

SHRI SATISH AGARWAL (Jaipur):
I beg to presenty the following Reperts
(Hindi and English versions) of the
Public Accounts Commitiee:

(i} Ninety-seventh Report on Kandla
Port Trust relating to the Ministry ol
Shipping and Transport_

(it) Ninety-sighth Report on Action
by Government on the recommenda-
tions contained in their Thirty.seventh
Report on Wasteful expenditure on
Procurement of imported aircraft
spares and infructuoug expenditure on
procur*ment of defective ammunition,
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(iii) Hondred and fifth Report on
Delay in the revision of tariff values
and exemption orders issued under
the customs Act, 1962—Customa
Receipts.

(iv) Hundred and seventh Report on

Replacement of assetg in the Rail-
ways, rolling stock, purchases and
stores, works and earnings relating
to the Indian Rallways.

(v) Hundred and eighth Report on
Union Excise Duties—Knocked down

condition.

(vi) Hundred and ninth Report on
Action Taken by Government on ibe
recommendalions  contained in their
Hundred and Twenty-eighth Report

(Sixth Lok Sabha) relaung to the
Central Social Welfare Board.

{vii) Hundred and tenth Report on
Immohitisation of Railway Coaches
consequent on fire Juring shocting af
*“The Burning Train™ and Damages to
and Deficiencieq, in Wagons dJefivered
1o a Sieel Plant,

ESTIMATES COMMITTEE

THIRTY-THIRD AND THIRTY-FIFTH
REIPORTS AND MINUTES

DR, . SUBRAMANUAM SWAMY
(Bornbay North East): I beg to present
the following Reports and Minutss ( Hindi
and English wversions) of Ine Estimales
Committes:

(i)} Thirty-curd Repurt un th: Miniv
try  of TPlanning—Departimen: of
Statistics,

(ii) Thirty-fifth Report on Action
Taken by Government on the
recommendations contained in the
Fifteenth Report of the Committec on
Ministry of Defence—Rese’tlement of

Ex-Servicemen

(iii) Minules relating 10 the Thirty-
third—Report on Minisry of Planning
—Department of Statistics.

(iv) Minutes relating to Procedural
and General Matters,

Kl
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12.07 hrx,

LCOMMITTEE ON ABSENCE  OF
SITTINGS
OF THE HOUSE

Ty, Ay,

FioHTH REPORT

SHRI P, V., G, RAJU (Bobhili): I
beg to present the Eighth Report (Hindi
and English versions) of the Commitliee
on absence of Members from the Sit-

tings of the House,

-COMMITTEE ON PUBLIC UNDER-
TAKINGS

Forty-sixTH REPORT AND MINUTES

SHRI BANSI LAL (Bhiwani}: 1 beg
‘to present the Forty-sixth Report (Hindi
and English versions) of the Committee
on Public Undertakings on FElectronics
Trade and Technology Developmen: Cor-
poration Limited and Minutes of the
sittings of the Committee relating
‘thereto.

12.68 hrs,

COMMITTFF ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

TWENTY-ECOND, TWENTY-THIRD AND
TweNTY-FOURTH REPORTS

SHRI R. R. BHOLE (Bombay South
Central): I beg to present the follow-
ing Reports (Hindi and PFnglish ver-
sions) of the Committee on the Welfare
of Scheduled Castes and Scheduled
Tribes:—

(i) Twenty-second Report on the
Ministry of Commubnications—Re-
servations for, and Employment of.
Scheduled Castes and Scheduled Tribes,
in Indian Telephone Industries. Bangs-
lore,

(ii) Twenty-third Report on Action
taken by Government on the recom-
mendationg contained in the Tenth
Refort of the Committee “on the
Ministry of Home Affairs—Socio-
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cconomic  condilions of Scheduled
Castes and Scheduley Tribeg in Goa,
Daman and Diu.

(iii) Twenty-fourth Report on the
Miunistry of Communications—Re-
servations for, and Employment of.
Scheduled Castes and Scheduled Tribes
in Post and Telegrapk Department.

BUSINESS ADVISORY COMMITTEE
THIRTIETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): 1 beg to move:

“That this House do agree with the
Thirtieth Report of the Business Ad-
visory Committee presented to the
House on the 28th April, 1982."

s g HFTC TV (AR
W Py § wm@twe st 3 oo«
ghe=! w1 v g, § e T
Z-, WE a7 B O¥ewsii ®AI7 &
sfus =g =1 Siigo

TUW REIA ;AW TN &R
INERE KT w1 I g ! =

MR. SPEAKER: You cannot over
rule that, This ig the considered opinion
of the Business Advisory Committee.
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[ g F31 T3
Ay famwx agr TR arfgn
INA TG B T P w faar g,
AN YT FT A A FI ATEHT W AT
& 1| I7 9T PeoamT =R & g
gt P anfem

MR. SPEAKER: [ think, they are
wise enough. Why are you trying to
wasle the time of the House?

PROF. AJIT KUMAR

MEHTA
(Samastipur): 1 beg 1o move:

That in the Motion,
udd at the end—

“subject to modification—that in-
stead of 4 hours, 6 hours be allotted

to each of the item Nos. (5) and
6).

TgIT. . T,oAT. & e
FuTE 5 FE g IFAEA IammErw R
THE SCTRT FWT AT AHEAM
o wwn frettrs feor o

7 TRqE® e &3 goa B
% f7n a1 swr Pouffs =77 %3 Paar-
fasiswg@maa s @ @51
&7 Rt @ vAr sMgd o afy
wiey ¥ T 7 bE o werm g
TN AT TR R TIILEwF
il i alat sk i ir sk Sl o
FRA TG A TF FT W I A
fam zmr Ay A 7 P T R
A ffongEE 5 o7 T w5 TR
ay Av awm Py oiew mmew Ty
G ol
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WP frageraman i www
ST QT g A1 FIS g N ag wedm ¢

DR, SUBRAMANIAM SWAMY
(Bombay North East): Sir, before he
says anything, I would like to make a

submission. As [ heard that he is going
to announce....

MR. SPEAKER: Submissions are not
made like this,

DR. SUBRAMANIAM SWAMY:
All right, Sir, 1 shall ask your permission
ou a point of order. 1 would suggest
that we shoulg have a special session 10
discuss the situation in the country.
Tomorrow, for exempie, if the Session
1s curtailed, then till monsoon session
rmany developments will take place,
1 think we should have a one-week

seasion to duscuss the situation Io the
country,

W ey aremw fwy - g ww AT
Frasgm & gAY L - I3 ®
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MR. SPEAKER: [ shall now put the
amendment moved by Prof Aijit Kumar
Mehta to the vote of the House,

The Amendment was put and negatived.

MR, SPEAKER: The question is:

“That this House do agree with the
Thirticth Repory of the Business Ad-
visory Committee presented 10 the House
on the 28:h April, 1982."

The motion was adopted.

12.15 hrs.

ASSAM STATE LEGISLATURE
(DELEGATION OF POWERS) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): 1
beg to move for leave to introduce a Bill
to confer on the President the power of
the Leeidature of the State of Assam to
make Jaws.
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[MR. Derury Speakek in the Chairl
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SHRI NIHAR RANJAN LASKAR:

I am merely introducing this Bill. As
you know and fhe House also knows

- v ——— e e o

*Published in Gazette of India . Extraordinary, Part 1II, Section 2 dated

29-4-1982,
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Assam is under President’s rule now, - At
least for another gix months it wili be
under President’s rule. In the meantim.
we may need some enaciments when
parliamsnt will noy be in session. So,
it is as psar the usual practice that we
have done ii. Wnatever he has said, 1
oppose that,

MR. SPEAKER: The Qquestion is:

“The leave be granted to introduce
a Bill 10 confer on the President the
power of the Legislature of the Staic
of Assam 10 make laws.”

The motion wus adopted,

SHRI NIHAR RANJAN LASKAR:
I introduce *he Bill,

12.19 hrs.
MATTERS UNDER RULE 377

(I Suppty or CookNG GAS  THROUGH
UNDERGROLND  PIPE  LINES TO ‘THE
FPEOPLE OF ANKLESHWAR AND BROACH,
GUIARAT

SHRi1 AHMED MOHAMMED
PATEIL. (Broach): Under ruie 377 1|
am making the following statement:

Ankleshwar Oitfieids are best amongst
the country’s On-shore oilfields producing
about 700 tonnes of oil and 94 lakhs
cubic metres Gay per day.

While almost the entire quantity of gas
produced from the wells drilled in this
area is supolied to various industries of
Baroda, ths people of Ankleshwar town
and Broach city, the headquarters of
Taluka and District in which these w2lla
are situated and many of whom are[were
the ownerg of thy rich land where hugs
and high quantities of this black gold i3
found and who being the sons of the soil
have prior right 10 its production, are
denied gas even for domestic purpose,

The requirement of these two cities
Ankleshwar and Broach is about 15,000
to 20,000 cubic metrzs per day which
is like a drop in the vasl ocean of 9,40,000
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cubic metres of the gas being daily pro-
duced on its own goil.

According to the present commitm:n!
of the ONGC 10 various industrics (in-
cluding Baroda Municipal Corporation) at
Baroda it has to suply minimum 697,150,
maximum 7.38,500 cubic metres of pas

per day.

However, * the verification of the total
gas actually used by these industrial umits
{includvg Buroda Municipal Corporation)
on five days i.e. 16th January, 17th
January, = 2lst March, 22nd March and
23rd Match, 1982 will prove that their total
daily average requirement comes to
6,42,929 cubic metres only. In other
words, these customers have not been
able to utilise even the minimum quantty
they are supposed to purchase from ONGC
as per the contract. There is a surpltus of
about 54,221 cubic metres per day, {rom
which the requirement of Ankleshwar amd
Broach can be easily met. If necessary,
the production cany be slightly increased.

The Ankleshwar Municipality has passed
a resolution for laying underground pipe
lines for the purpose of (uplying gas to
its citizens for domestic purpuse. They
have a righ' to get the gas on priority
basis as the sons of the soil that pioduces
the huge quantity and high quality of
crude oil, natursl gas apari; these cities
have acquired a special significance inas-
much as an area spreading over hund-
red of acres has been acquired by
GIDC and is being develoded as au
indusidal estate. Moreover, there Is
a huge 800 crores rupee project (Nar-
mada  Valley Fertilizer Corporation)
near Broach city,

It is reliably learnt that two LPQ
Plants, one at ONGC-CTF at Anklcshwar
andd another at Olpad aere being propoied
to be staried shortly and s0, in view of
the fact< and figures cited above. it is
evident that the demand for the supply
of gug of Ankleshwar and Broach is not
only justifiable but quite feasible and
should, therefore, be accepted without
further delay,
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(ii) NEED TO OIVE PROPER PIACE TO
SANSKRIT IN THE PROGRAMMES OF
AKASHWANI AND DOORDARSHAN
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(iii) RIPORTED HIGH PRICE OF GAS STOVEE

SHRI K. LAKKAPPA (Tumkur):-
Sir, a large number of manufacturers ef
gas stoves are adopting a novel metbod
to push the saleg of their highh They
whicli are priced rather high. They
are offe;ing incentive {0 the dealers off
the liquified petroleum gas stoves from m
wrist watch to a 1wo week free trip to the
Uhnited States. The customers are coerced
into buying a particular expensive stowe:
from the dealer and due to which the
dealers are selling only those sloveg by
which they are gelling maximum come—
misslon The price of each gas stowe:
ts sky-rocketing and there is no controk
on the price of the gas stove, Due &»
this dealer'manufacturar mainpulation, the
generdl mubfic and Customers of the gam
stove, are suffering at large.

A study of the doubel burner hot piafes.
which are common in the market wilE
<how that there is practically no difference:
between one manufaclurér and anolber
in the thermal efficiency, lasting walues.
arc the looks of the LP gus sioves buk
the prices charged 10 the consumers varg:
considerably.

A consumer who ig waiting for a lowg
vears to get the stove is easily influencedt
into buying most expensive gag siove froms
the dealer. Therefore, the dealers i~
terest in canvasing a more expensive bo
plate is very cvidant because of the price:
pereenlage commission formmula.

Originally, the formula was evolved?
by oil companies in early 1970, The
Indian Oil Corporation particularly wscd®
to strictly scrutinise and approve the
quality and the price of the stove to-
prevent thig exploilation. No manufac-
turer unilaleraly increased the price of
LP gas stoves and this was done by the
oil compasnles {o protect the interst of
the consumer. Today, when therc i m
derth of manufacturers to fulfil the totall
requirement of the entire country fosx
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gas stoves there seems tfo. be no reason
why a control on the consumer price ©Of
LP gas stoves is not made aperative as
was being maintained in the past,

There is a difference of Rs. 130} en
an average per gas siove  between the
lowest and the highest prices. The con-
sumer has 1o buy more expensive stove
sinée 14 Ilakh connections are going 10
be released Mg year out of which 8.5
lakhs may go for the purchase of ex-
pensive gas stoves. This means, R« 11
crores will be paid by the public In
excess because of the preedy manipula-
tions of hot plate manufacturers,

Thiy huge profit margin has been
deliberately hept by some manufacturers
to themselves in order to indulge in
unhealthy market pructices by giving
tempting offers to LP gas dealers in the
shape of air-conditioners, refrigerators,
motorcycles and package tours abruad
which is solely at ths cost of consumer
and general public.

Even though the Government is mati-
culously careful while increasing petro-
leum price in general and kerosene oil nod
LP gas priceg in particular, because these
two products aftect the poor middle class,
the Government oil companies do not
secem to bother about thiy item which is
affecting directly expansion and marketing
of LP gas stoves. Thisv is mainly uwd
by housewives for cookine with LP gas,
If the Government iy really keen in
replacing  kerosen,  consumpiion by
encouraging LPG as a substilute, it wil
be the mo«t appropriate thing to regulate!
stamlardise the price of LPG cquipment
like LP gas stovey, etc.  Therefore, 1
urge upon the Government to take stock
of the overall sitwation and investigale
the entire situation and take suitable
prompt  appropriate action to save ths
consumer being gtrangled by such price
increase,

{iv) ConviasioNn oF DELHI, AHMIDABAD
MPIREGAUGE RAILWAY LINE INTO
BROAD-GAUGE LINE

SHRI RAM SINGH YADAV (Alwur):
Sir, Delhi-Ahmedabad Metre-gauge rall-
way line is one of the nldest metre-gaupge
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railwuy lines in the country, This
railway line connecls two  State capital
cities of Jaipur and Ahmedabad to
national capital Delhi This railway
line passses over the houndaries of Har-
yana, Rajasthan and Gujarat States.
That gregz of the aforesidsaid States
has remained since long 3 backward
area. But now it is developing in the
field of indust-ies Arca of distri~t Al-
war, Rajasthan Stale has been i{ndenti-
fied ag industrially backward district
and it has gradually developed into an
importan{ industria! complex. The
Ashoka Ley land Truck Engines Manu-
facturing Plant, Alwar would be giving
production  within lwo years.
Madi’s Soda-Ash Complex at
Alwar. Rajasthan would be a prati-
gious project.  Vishwa-Karma industrial
Area, Jaipur is one of the largest indus-
trial areas of India. Rajasthan Swate It
very rich in minerals and it supplics raw
materiais to  the industrics of cement,
mica. fertilisers, gwar-gum, glass-warres,
ele, to all parts of the country,

Keering in view the principle of main-
taining second line of defence. it is very
necessary that there should be a hroad-
gauge railway line from Delhi to Bombay
via Rewan, Alwar, Jaipur amd Ahmada-
bad,

Dethi-Ahmedabad  metre-gauge  railway
line's convertion in'c broad-gauge rail-
way line iv hona fide demand of 1he
people of 1hat area which should not be
ignored now. Percentage of broad-
gouge railway line iy much lesser in the
Rajaxth'an Stat. region in comparison 10
other States.

A provision of a sum of Ry 10 lakhs
in thz Union Budeet of 1977-78 was
made for the proiect of conversion of
Delhi-Ahmedabad mrcire-gauge railway line
into broad-gauge railway line. The
length of this rallway line is 028 kilo-
metres and the estimated cost of this
project wou¥l be Rs. 300 crores only
The project report is sald to be lying
with the Planning Commission.

1. therefore, urge upon the Government
of ludia 10 take up the project in hand
immediately and give priority 10 it at
the na'ional level
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(v) REPORTED  MAL-TREATMENT  OF
Hmpus N Pakistan -
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¥vn) NEED T ACCORD DUE RECOGNITION
TO THE ACHIFVEMENTS OF InpDlanN
SCIENTISTS

SHRI A. K. ROY  (Dhanbud): |
wwouold like to raise the following matler
ander Rule 377,

The achievement of the Indian scien-
Rists. even having great theoretical and
nechkno-economic significance do not get
due publicity and hence, national reco-
gnition, acting as great diincentives for
them. One such specific case deserving
smmedinte mentioning in the House is the
discovery of the [ndian sgcientists led by
“Prof. S. N. Sarkar of Indian School of
Minz«. Dhanbad about the oldest rock
wf the world,

While the age of the earth is estimated
90 be 5,600 miilion vyears, the oldest
vocks s0 far known (3,800 in years old)
thave been found in  Greenland only
Recently. the scientists of Indian School
©f Mines (Dhanbad, Presidency College
ACalcutta) and Rochester Untversity
4{New York) have found equally oWl
ook, (xranitic rocks called tonalites)
in the Chaumpua-Onlajari area, of Keon)-
har district in Orissa, with gn indica-
Xion that even older rocks exist in the
region ol the dge of 40,000 million
years.

A teport of this study has recently
‘been published in ‘Science’, a renowned
US, Scieniific Journal creating a great
semsation amongy the Geo-Scientists of
- world with far-reaching scientific and
dechnoeconomic  significan=~
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It may be further noted that for
establishing the age of the oldsr meta-
morphic group granitic and tonalitic
rocks of Keonjhar, high precision
Samarium  neodymium  isotopic—du’ing
method was used which provided for the
first 1ime some direct evidence that parts
of the ecarth’s mantle ir., middle layer
below the earth’s crust were differentiated
earlier than 3,00 million years ago lo
produce the earliest granitic crust. The
uge of the Kronjhar rock has been
extimated 1o be ahout 4,000 million years
old and stands as the oidest gramtic
crust on the earth surface. Acvording
to the finding, such rocks cover an yrea
of about 10,000 gq. km. and also some
part of Singhbhum dlgl+ic! of Bihar.

While much attention has been drawn
by th: INSAT 1A 10 the myderies of
the uppcr atmosphere, these silent  dis-
coveries about the mysteries of the
mother carth should not be lost sight of
and th: Departmemi ot  Science and
Technology should examine the implica-
tons of this grcovery of the oldest rock
of the world In india and »bould come
st in the House with u stulceal w
this eflect and congratulating the Geo-
wienti®. of the country.

{viii) SUvPLY 0 FoobGRAINS 7O TRIPURA.

SHRI AJOY BISWAS (Tripura West):
In 1981 the 1otal alloiment of nce to
Tripura was 81,000 tonnes, bul the FCI
delivered 1o the Sate Guvernmenl only
46,428 tonocs. The Ruilways planncd to
place 32 rakes for carrying cssential com-
modiliey 10 Tripura, but the Railways ulti
mately cancclled 20 rakes last ycar rosalt
ing in serious food shortage in Tripura,
This year out of a total allotment of
32000 tonnes., only 21,807 tonnes
have been delivered by the FCI so far.
it would appear that  the over-
all stock position of rice with
the FCIl az well a3  with the Stale
Government as on dale s alarmingly low,
and it would be difficult 1o cater 10 the
increased demand of rice through publrc
distribution sysiem during the lenn months
ahead. unless adeaunte quantity of riee is
rushed by FC1 to Tripura forthwith in con-
swonance with the estimaied requirement, gt
projected by the State Government, well
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in time for building up buffer siock ot
the order of 25,000 MT before the ovnset
of the ensuing monsoon. 1t is, however,
repuried thal there o 8 stock of 1,40 MT
bhoiled rice in trapsit which js likely (o
reach Tripura shortly, Earlier, the Staste
had roccived an intimation regarding di-
version of two BG rakes of boled rice
«hound for Tripura by the Senior Regional
Manager (FCI) bas=d a3t Gauhali.

(ix) SETTING UP OF CARDAMOM BOARD IN
KERAL A

SHRt{ K. KUNHAMBU (Ca:ananore?
Kerala is in the forefront in respect of
cardamom. Cardamom produced in
Keraln is of the best quality and
it  enioys a pre-eminent position
in thz  world market, Morcover,
Kerala’s share in the overall production
of cardamom s the biggest. The Hous:
might recall that, when there was a pro
posal 10 pool cardamom of different va-
ncties having different qualities, the Gon-
ernmenl of Kerala and the cardamom
growers had opposed it on the ground tha
such a step would result in our losing the
worid market. The opposition to nooline
wat also based on the fact that Kerha
was producing the best quality cardamem,
This bzing the casc, onc would nalurally
ewpect that the Cardamom  Corporation
would be sct up in Kerala. But, accord-
ing (v press reports, a decision has  now
been taken 10 set up the Corporalion n
Karnataka, While [ have all sympathicn
for the Karnataha farmens. a decision ol
lhis nature will do injusice to Kerala
Both in respect of quanuly and quality,
Kerala occupies the first posiion with re-
gard to cardamom production. The Car-
damom Corporation with its headquariers
in Kerala will be able to werve the nter-
ests of cardamom growers  betier thuan
anywhere clse.

Therefore, I would request the Governs
ment 10 reconsider its present decision and
set up the Cardamom Corporation In
Kerala.

12.40 hrs.

PENSIONS' (AMENDMENT) B8ILL —~

Conid.

MR. DEPUTY-SPEAKER: Now we
take up the further consideration of the
Pensions’ (Amendment) Bill. Shi
Somar Mublherjec.

SHRI SAMAR MUKHERIJEE: (How-
rah): [ do nol wanl to speak much.
While supporting the Bill I want the Gov-
crament to consider the problems of the
pensioners who have made several rep-
resentations and had (o 20 into dgitations
for getling remedies. Oae thing that they
want—this Bill does not cover, is that the
pension should be morne liberalised as in
to-day’s coaditions the cost of living is very
high and with the pension they get they
cannol mahe both cnds meel.

The first thing that they want is thal
though there has been some liberalisation
n the rules passed in 1979, but they have
excluded the old pensioners. So  they
want that both the old and new pension-
ers should get the advantage of the liber-
alisation rule.

There are some other demands also.
The main point 1 am reading from a letter
which was sent 10 me, The main point
at issue is thay whatever bencfits have been
given 1o the pensioners shoutd be given o
all of them irrespective of their dates of
retirement. Somre of the Central Gov-
cemment Pensioners’ Organisations. Eastern
Zone held a convention in which again
they drew the attention of the Govern-
ment that pending change of the peznsion
structure, the ecxmsting disparity and dis-
criminationg hetween pension of ane sec-
tion of pentioners and another should be
immediaicly removed by granting pension
1w all pensioners an the common basis of
the latest formula uvespeative of their
dates of retircment. Al pensioners, there-
fore. who retired from service prior lo I5t
April 1979 be given pension at the rate
of S0 per cent of their pay worked out
on the basis of the said formula together
with other ducs ss applicable in the came
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of those who retired on or after 1st April
1979,

Last month there was a dharna before
the Boat Club on these very demands ana
in 1981 their deputation met the Prime
Minister and submitted a memori:ndum.
Their publication js with me—where they
have stated that the Prime Minister gave
a_sympathetic hearing but their
demands have not been conceded

Another demand they have raised and
which is related to this Bill is nomination
by th pensioner to receive moneys out-
standing on account of pension. This is
the resolution they have paxsed in a con-
vention held in Calcutta where they have
demanded this—and I am recadiag owit
their demands. 1 am reading out their
demands:

“Appointment of two nominces for
payment of dues of the deceased pen-

sioners and widow pensiomers.

Every pensioavr should be ashed 1o
give the names of two nominees wha, in
the event of the death of the pensioners,
will be paid all sums due or Iying de-
posited in account, n banks or posi
offices. treasuries, the department’s dis-
buring offices etc. 2

“On lhe date of death, there should
be two preferences of the first nominec
over the second nominec.”

Though there is some provision in this
Bill that if the first nominee dies before
the pensioner, another man can be pomi-
nated, they want that from the very

beginning there should be two pominees.
1 have received one form for Lhe M.Ps.

There the provision is to submit two no-
minees,

SHRI RAMAVATAR
(Patna): It is more Lhan two.

SHRI SAMAR MUKHERJEE: Others
are witness tfo it. In their case abo, the
question of two nominees should be con-
sidered

Then, there arc other demands, Onc is
for setting up of Pension Commission be-
cause they are very much agitated. They

SHASTRI
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feel that their case is very much neglected

If the retired men are forced o g0 on lu:l
agitation, it is a very sad thing for. the
country, After all, they are retired after giv-
ing th_e service for the whole of their life.
Why in their old age, iy should go in
_for an agitation 1o gel some things done
in their pension? This must be put an end
1o. Their demand should be sympatheti-.
cally considered,

Then the question of payment of DA
comes Quc to rise in the cost of living. As
the ‘u.'nsling employces are cntitled, the
pension halders 100 should be given this
DA in order 10 get full neutrali:ation in
the cost of living. The machinery zhould
be sct up whereby they could ret their
payments without much difficulty,

A proper machinery should be set up so
that the difficulties of the Central Gow
crnment pensioners  may be  presented
through them to the Government, There
ts a demand for restoration of commuted
portion of pensions. [ am not goiag to
reaq all this because a copy of the memo-
randum has been sent to the Government
by me aiso. These are the longdtanding
demands and | think that Government
should give due consideration to *hem.

With this, T support this Rill.

M. DEPUTY-SPEAKER: Shri Girdhari
lal  Vyas. I think he never -xpecled

that.

SHiRI BAPUSAHEB PARULEKAR: It
is too early.

MR. DEPUTY-SPEAKER: The lime
allotted for this Bill is one hour. There
fore. every hon. Member shall not take
marc than five minules cach. Mr. Girdhard
lal Vyas, you must make the begirring.
We have gol «0 many other Bille.

Mr. Girdhari lal Vyas.
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SHRI BAPUSAHEB PARUL EKAR
(Ratnagiri): Mr. Deputy-Speaker, Sir, |
ise to support the Bill that has been pre
<nted 1o this House. Sir, 1 am  very
happy 1hat at least one of the lon; stamd-
ing demands of the Pensioners has Seen
accepted finally by the Covernment, Many
demands have been made repeatedly and
for years together. But only one, as hus
been mentioned in 1his Bill, has bevn ac-
cepted.  This subject was debated tn de-
tail only a year back, when one of the
hon. Members of this House, Shn Gadgil,
had introduced a Bill to repeal the okl
Act of 1871. Many promises werz given
by the hon, Minister for Stale Shri Ven-
katasubbaiah. | very much wished. he
should have been here, so that we could
have asked him as to what steps he has
taken to implement the assurances which
he gave at that time on !hc floor of the

House.

What governs the probkms of the pen-
tioners from the legal point of view in
this country is an ald Act of 1871 about
109 years old. You will agree with me, if
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I say that this is an obnoxious law and a
legacy of the British. There are many
provisions which_are outdated and it is
absolutely neccessary that the Government
takes immediate steps 1o amend or repeal
tha; particular Act,

In order to highlight the points. a Bill
way introduced in the Rujya Sabha by
Shri Gadgil, an hon. Member of this
House now. Thal was objected to at™the
time of introduction slage. that being a
moncy Bill.

MR DEPUTY-SPEAKER:
self a pensioncr.

I am my-

SHRI BAPUSAHEB PARULERKAKR:
Therefore, | hope you will not put thal
restriction of five minutes on my speech
because it is a4 very important pount.

In order o highlight the problems of
the pensioners, that Bill was sought o be
iniroduced, bat as it was 3 Mooey Bill, 1t
could not  be introduced in the Rajya Sabha,
Moreover, Shn Gadgil became  Minister
later and, therefore, that panicular  Bill
lapsed. You will be knowing that, Sir.

Some time in 1979 when this Bill was
again introduced, there wat gn MEsUrance
given on the Bour of the House in Rajya
Sabha, and | quote;

“t assure Mr Gadgil that the Govern-
ment b thinking of amending this old
Act with reference to the several ponsion
rules for the peopic at the Centre, and
we will request the State Governments
and will give a picce of advice to them
that they should also foliow wsuit.”

That was somcuime in 1979,

After this Governmen| came in ths ,est
RN, agmin this Bill was introduced and
it was debated. But before (hat | would
like to invile the attention of this august

House 10 what the party in power had ssid
in thecir orwanifesto:

“Congress {11 will cxamine the quecs-
tion of welfare of pensioners with &
view to making their lifc more wcovre
and comforiable. Suilable conc-sssw
will be devised in this behall »
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I need pot repeat all those arguments, be-
cause we have made our submissions in
detail only a year back,

There was a reporl of the Petitipns Com-
mille: wherein  many suggestions  were
made. In the 72ad Report of the Law
Commission, certain suggestions were also
madz, but  ovnforlunalely, none of the
suggostions menuoned in the report of the
Pcutions Commilice, nor the suggestions
mide in the Law Commission's repodt. nor
the undertahing given o0 the peopic by
the party in power in the:r manifesio have
been smplemented.

Coming 10 the suggpestions, the first and
foremost suggestion which has becen  re-
peatedty mude by various associations of
pensioner, or penioners, by the Members
of Parliament is that the pension should
be a justciable night; it shouvld not be a
bounry, it hould not be left o the mercy
of the Goverment. As the law stands to-
day. Section 4 mentions that no zivil cour!
has jurisdiction o cnlertain any clann, bu!
the court can entcztain a claim provided
the District Collecior ar the Comunmismtion-
er givey the certtficate (0 that efect, and
ultimalety i1 s mentioned that even if you
go to the count after wwking a certificate
from ihe Disrict Collector or the Comr
missnwner. the court hay no power to pass
a decree in favour of the pensioner. What
is the use of this draconian memsure? Is
il not necessary thal this should be chang-
ed?

1360 hn

This was broughl 10 the notice of the
Govcernment last year, and an  assurance
was piven und the bon, Mimster agreed
with this. It would be necessary o men-
tion what Shri Venlatasubbaiah sanl on
this particular point:

“Ii is the constant endeavour of the
Government 10 trest this not a “ounty,
ol a8 a mercy. That is why ihe Gov-
ormment agrees with the viewy Sxpres-
sed. We are also feeling that pemion
#s not a charge. but a social right. Keep-
ing ihis in view, Government has taken

various steps and Government will take
steps jn this connection.”

Not only this, the Minister was not agrce-
able to amend Sections 4, 5 and 6, so that
the right should be given to the court to
consider as to whether a person is en-
tiled 10 a pension and to what quantum
of pension. But the Government assured
on the floor of the House that they would
be  setting up tribuaals for this and §
quaie from hi§ speech:

*“The recommendation has been consi-
dered by the Government and the pie-
oot thinking is that the questton of re-
dressal of grievances relating ‘g inter-
pretation of pension laws and zlarifica-
tions thereof shouid be entrusted to the
adminidrative tribunals which are pro-
posed 10 be sel up very early. That is
the advantage of tha tribunals. Govern-
ment have taken a note of these thinps
and we are coming forwerd with apro-
priate aclion to set up these admiaistra-
tive tribaaals 10 gave all the benefits o
the pensionens.”

1 would like j0 ask a question, as to
what Jeps 1the Governmemt has taken
during ali  these 13 months to set
up these tribunals, Why did not
bring forward a proposal for the
setting  up of tribunals in the very
Bili?  Why have you reuricted your-
self 1w what has been indicated in  the
Bill? If this was an uassurance, 1 would
like 10 know as to when you arc coming
10 this House with the measure for the
institution of these tribunals.

The second point that | would iike o
place before the House is with tegard to
the disparity of pensions., It was hrought
ta the notice of the Government jast year,
when we were debating this Bill, that the
Secretary of the Governmeny; who retired
prior 1o 1972 ang the Assistant who retir-
ed afier 1972 got equal pension. So also
is the case with peference 1o the family
pension to those who retired prior 10 1744
and afier §1964. At that time also il wnas
promised and an assurance was Jiven that
something will be done in this conncction.
Here also, 1 would like to quote for the
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benefit of the Members what Shri Venkata-
subbaiah said on this particular point:

“He and some other Membera also
particularly have pointed out specifically
the plight of pensioners who retired be-
fore 1976, or families having become
entitled to family pension, and sugges-
ted that this disparity should be remoy-
ed. The Government hus considercd
this question sveral tmes an the past,
but has not found it possible to accept
the demand, There are adminisiarive
difficulties in locating and sssessing the
number of beneficiaries, particuelaly be-
cause most of the beaeficiarias would
have died. and there are practical diffi-
culties in tracing the old reoords,  This
is our difficulty.”

MR, DEPUTY-SPEAKER: Pcnsion is
not asked for dead persons.

SHRI BAPUSAHEBR PARULEKAR:
You are absolutely right, Sir. 1 n2ed nol
add anything to that. This is the adnu-
nistrative difficulty experienced by the
Government that the persons are dcald,
but in the question of family penion, it is
highly improbable that the Government of
India may not be possesing the records to
trace out the family membmers. If you
make an announcement in the press, ihe
family members will rush to you.

MR. DEPUTY-SPEAKER: If the Gov-
ernment makes an announcemeM in the
newspapers that the relations of .hs pen-
sioners who died before 1964 should 2p-
ply for family pension, and those who
apply only will be eligible for the p=nsiun,
they will all apply. Why should the
Government go in search of the records
and all that?

SHR] BAPUSAHEB PARUIEKAR:
That is exactly what I am saying. That 1s
not the genuine difficulty which has been
told by the Hon, Minister for Home on

the Floor of the House.

PROF. MADHU DANDAVATE (Raia-
pur): Sir, give a direction from the
Chair.

APRLL 29, 1982

Pension {Amd:.) Rill 344

SHR1 BAPUSAHEB PARULEKAR: In
fact that amounts (o direction. ’
1
Another question arises out of the infla-
tion and the increase of prices. There is
a positive Jirection given by the Commit-
tee as far as this is concerned. 1! is men-
tioned at page 35 of the Report, 2.9
para:

“That Commiittee are of the view that
the Governmenl owe moral responsibi
lity to provide adequate relicf 1o iis re-
tired employees, including pre 1st Jan-
uary 1973 pensioners who actual valoe
of pension  hav been oroded by pheno-
mcnal rise in the prices of esscontial com-
modities. In view of the present eco-
nomic comditions in India mnd —onstant
rise in the cost of living duc 10 infla-
tion, it is £l the more important even
for purely humanitarian consideraions,
if not from the standpoint of fairnecss
and justice, to protect the actual value
of the pemsion lo enable the pensivners
to live their declining years with dignity
and in reasonable comfor.”

When this point was again brought to
the notice of the Hon. Miaister, wnfor-
tunately the Hon, Minister told us alier
hearing ouy speeches that he was under
the impression as if he was the Finance
Miniser,
otherwise | would not have referred 1o
this. But at some other stage, he has said
even if it is the Finance Minisicy 1T am
taking care of that; 1 will look into #t. [
would like (o know what steps have you
taken during this last one year io consi-
der this particular aspect with reference
to inflation?

In othey countries, to which refesence
was made, specially England, there is 2
system under which the pension will in-
crease in accordance with the increase in
the cost of living index and s recommen
dation was made about seiting up of the
Pension Commission to which the carlier
Speaker, Shri Vyas referred to. Even to
that they say the conditions in UK und the
conditions in India are different und that
they are aot in a position to st up a
Pension Commission. In my  respectful

That is what he had maid, \

.i
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submission this is not a satisfactoy reply
from the Government. Therefore, 1 would
,roquest  the Goverament to tell us what
are their daficulties in setting up .his Pen-
sion Commission in order-to consider all
these points. .

Apart from that, we have Article U9
in the Constitution which empowers the
Parlianicnt to legislate for jecruilment, for
fixing up the conditions of service amd
conditions of the retirement. Why, during
all these  years, since Independence in
1947, has 1the Government not taxing any
sleps to bring forward a legislation b
virtue of the power conferred under Arti-
cle 309 in the Coastitution? [ would lLike
o have an answer to thar also. If that is
done, automali;ally a law will come which
will repeal thig old Draconian law, 109
years old. And 1 think the 1ime has come
when these sieps have to be taken

I may also invile the attention of the
Hon. Minister 1o the repory made by the
Institute of Public Administration. They
have suggestegd that when the pay-scales
and grades of Government employees were
revised and increments were given thrice
why not the same yardstick be .applicuble
to the pensions?” The pensioners have (o
§0 to the same shop« 1o which the present
employees go they have to pay 'he same
price for the articles which they purchase,
bot T don't understand, much less appre-
ciate, this disparity. The only answe:
which the Government give< is that they
have no money.

MR. DEPUTY-SPEAKER: That is the
fault of the Third Pay Commission. They
have recommended for every rise of 16
points 10 the pensioners and R poinis rise
to the actual emploveces.

SHRI BAPUSAHEB PARULEKAR;:
Unfortunately, the first Commission re-
iected it ontright. but the Second Pay
Commission was a little bit more sympa-
thetic, but they did not give any direction.

Now, the 1im= has come 1o consider.

specially when the prices have gonc sky-
high whether the rclief should be given
to them.

There 18 also a demand for .ixing the
minimum pension for the pensioners and
the Government should consider whether
this is a legitimate demand of the pen-
sioners, There is one more demand
and I feel, Sir, it js a just demand
it g a legitimate demand and
that is the question of housing. The
housing is not a personal problem; it is
a social problem. Government servanis
who have had their quarters for all those
years when they s2rved the Government,
g0 practically on ths <ireet when heoy re-
tire. So, why not make some arrange-
ment. at least why not make a provision
for the housing allowance?

Thes: points were highlighteg during
that panticular debate. There are many.
other points which have been brought to
the notice of Goverament througn various
petitions and representutions which  were
addressed 10 the Home Ministry, and a50
to Prime Minister. Bup unforiunately. no-
thing has been done. 1 may also say that
many of the represeniations have not even
heen acknowledged. If we read  the
speech of the Home Minister in the last
debate, we find it is all lip symputhy. He
agrees with everything; but he says he 18
helpless. He is not in a position to do
anvthing, At the end be said:

“With these remarks, T would make
a request 1o Mr. Gadgil to withdraw
hits Bill and allow the Governmem to
take such appropriate measures as they
deem mecessary to safeguard and 10 mect
the legitimate grievances of the peti-
tioners.”

This is on 20th April 1981,  (Interrup-
tions) The words “Appropriate time” are
not there. |1 may be implied.

1 would like to know whal steps Gowt
Qave tuken since 30th April 198! uplo
this date. excep! saving that we have ail
sympathy for these persons who have
worked hard and served Government for
more than 30 or for 40 vears.

The days of lip sympathy are goney
Samething concrete requires o be done,
We would like 10 know what concrete
seps Government propose (o take. tAll
these questions are brushed aside on ths
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ground that we have no money. But with
reference to one point, I weuld ask: why
not make this right justiciable? Why not
repeal sections 4, 5 and 6 of this draconian
law? The law Ssays “you cannot go to
court; if you want to go to court, take the
permission of the collector or Commission-
er.”” And if you go fo the court, the law
says: “The court shall take cognisance,
but the court shall not pass a decree.” 1
am unable to understand this provision
of the law. It is a legacy of the British,
and it is a draconian measure. I would
like to know whether there is any diffi-
culty in giving this right to the pensiconers.

Ia my respectful submission, these
suggestions may be considered; and I would
request Government to come forward with
a ~comprehensive legislation, instead of
coming to this House with a piecemeal
legislation  After one yzar, they have
come forward and are conferring the right
of nomination. In 1983, they will come
with the amendment of Section 4. It will
take years. By that time--these persons
who have served Government for so many
years would not be alive. We have many
cases, which were quoted in the last de-
bate.

One pensioner ig getting Rs. §7: he
had retired in 1952. That is the posi-
tion, there is no relief

So, though I support and welcome this
particular measure, 1 feel it *s an incomp-
lete measure. It requires many changes;
and 1 would again request Government to
come forward with a comprehensive legis-
lalion. With these words. I Unank you.

.

SHRI RAM SINGH YADAV (Alwar):
1 rise to support the Bill which has been
introduced by Mr. Venkatasubbaiah,

As a matter of fact, the legislation was
awaited since long; and it has been de-
layed for long, and has caused misfortune
to so many pensioners in the couatry.
Now the law which is being repealed, was
framed in 1871; and there was an incessant
demand for its amendment; and from time
to time, Government has tried to amend
it, but not Act, but through regulations
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or rules which are meant only for the

Central Governmen; employees.

As ‘a matter of fact, the law is {o geo
according to the pace of the society:d,
according to changing circumstances of :
the society and according to the needs of
the society. I may quote the present
Prime Minister Shrimati Indira Gandhi,
about the definition of a law, She says:

“Laws are made to serve the people.
As the circumstances are changing, laws
should change to meet tae changing
circumstances.,”

We have to see, In view of the vicws ofﬁ
the Prime Minister, whether the present.
law on pzaasion is meeting the needs of V'
the society, the needs of the human beings
who are living in the present society. I
can say obviously and frankly that the
present law i.e. the Act of 1871 does mot
meet out the challenges, needs and re-
quirements of the present society and of
the present pensioners. There have been
several legislations. T also thank Mr. Gadgil
who is a Member of thig House....that
he tried two times: first in the Rajya Sabha
and secondly in the Lok Sabha also.
Mr. Parulekar was telling that Mr. Gadgil,
when he introduced the legislation ia. the
Rajya Sabhaa, then there was the Jansta, o
Party Government at th: Centre and
that legislation was withdrawn at the
instance of the then Government with the ..
assurance that they would bring forward a
suitable legisfation to amend the existing
law. But T am sorry to say that Mr. ;
Parulekar was one of the constituents of
that Government; he could not dare to do

or to bring forward the legisation which :
was promised by hig friends, colleagues or

by his government. Now he has quoted
that the present Government, or the party

in power, that is Congress I, has given an
assurance by way of .election manifesto
that we shall do all and we shall change
the law to give more suitable comforis or

to make the life of the pensioncrs more
comfortabe and to meet out this require-
men‘s I may men‘ion h-re that, s a mat-  *
ter of fact #n ths psznt circomstances
there was a need to bring radical changes

ir the present Act brsause in a case which

-
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has been decided by the Supreme Court,
in Devkinandan vs. the State of Bihar, it
has been decided by the Supreme Court
that this question of pemsion or the right
of pension is an inherent right of the
pensioner; this is not a grace by the Go-
vernment. And I think aftsr the judgment
of the  Suprem: Court, there was no
option with e Governmen. but to bring
forward the legislation and (o recognise it
Now I may remind the hon. Minister ihat
th: Supreme Court has hzld in that case
that this righ' of pension comes within
e definition of Anrticle 31 of the Con-
stitution: and :hey have alsp mentioned
that this rieht alwo comes withiy th:
definition of Arick 19, sub-clause 1,
clause 5 of the Constiltion of India
mveaning thereby that this right has been
recognised as o legal right, as 5 constitu-
tional right and, therefore, anyones or the
pensioner cannot say that he is at the
mercy of the government: rather ha can
claim that right through the court. When
the Supreme Court judgment is there, in
view of the judgment of Devkinandan vs.
th: State of Bihar. a« you knmow, thzre
are $0 many wings to ecnact the Jaw,
The Supreme court has alo gol ne power
1o enact the lepislation; and any pro-
nounssment, judicial  provicement given
by the Supreme Court also awsumes the
sivape of a law, assumes the form of law
and thal law is as good as the law passal
by Parliament. Therelore, in view of that
judgment. it was obligatory upon the po-
vermment to bring fa-ward the keislation,
to amend  seclion 4. 19 amzrnd  sections
6, 9, 10 and 11 because seclions 6 and 4
deharg a pensioner 1o sue, to seek the
relief in the legal court. Only with the
permision of the Collector or the D:puty
Commissioner or the [ rson authorised by
the governmen!, the peonsioner can only
file his uit 1o redress his grievance in the
court. Therefore. this lcgislation or this
snag which i still existing in the present
law, should have been removed by your
amendmenlt, because your inlention is that
vou want (o give relicf to the pensioner,
But when a pensioner cannot exercise his
right by way of a judicial course or he
cannot seek his redress of his grievance
from the court, then that right does not
become justiciable; you should make this

right justiciable. When the Supreme
Court has recognised that it is a funda-
meznial right, it is a right of the pensioner,
then the legal conceplion is that every
fundamental right can be enforced
through the court of law. Therefore, this
is the Jacuaa with the preseal law which
is not in confi-mity with the judgment of
the Supreme Court,

Whatever the rules have been framed by
the Government of India from time (o
time, they are discriminatory; and that
dicrimination is to  such an extent that
between an employce, the Dofence em-
ployee, who has relired on 31st January,
1979 and the pzrson who has retired afler
that, there is a difference.

I and a Major-General who retired on
31st January, 1979, shall get the peasion
equal 1o the pension of the Major who
retired after st January, 1980, So, in
view of these discrepancies, you should
think over it uagain and remove those

discrepancies, These have been  created
since the very inceplion of the law of
pension,

-8

As a mailer of fac’. when this law
wie fram.), the Britishers (9% it ax "7 it
was a law by way of prace. They did .~
maks thit  law as a right given to the
citizen. Tt is the right! of twe human bering
lo pet pension when he has served the
county  and the natign As a2 mnver
of fact, this right should b: recognstd In
the law.

Section 6 provides that even an arder
or decree obtained from the courl canmot
be execuled with regard o the amount of
pension, in respact of the lLiabdity of the
Government 1o pay  any such  pension.
Why do you not amend it? When one
pensioner is a! the s:age of slarving, he
has got the verdict of the legab court In
his favour but cannot exccute that order
and cannot have anv source of subsistence
through the aid of the court, then what is
the usc of that law? Ti the law is lame,
helpless and cannot help the person in
distress and 5 not in accordance with the
needs of the society, it is obligatory upon
the Government (0 amend that Jaw.
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Therefore, I will request the hon. Minister
to take steps to amend sections 4, 6, 10, 11
and 12 ag thsy are existing today.

The-¢ arc ofner factors which are to be
teken into consideration. Since there is
no association of the pensioners, you do
not link DA with their pension. You give
DA to the employee who is serving the
Government. The momznt he retires from
service, you do not recognise that he is
also living in the same society in which the
serving employees are living. Thercfore,
the right of dJdearness allowance should
also be recognised and this should b:
linked with the pension.

[ will give some suggestions which are
very ncessary.  First of all, vou should
creale some sort of a ratio in the pension.
The Central Government should maks
a provision for payment of 530 per cent of
the Jast emoluments drawn by an em-
plovee. as pension. This shouhd be the
ratio.

The pension laws are different in diffe-
rent States. Wheg you are going 10 amend
the law, vour law should be a model for
al! the States. Therefore. jt is very neces-
sary that you should adhere to some
criteria, a  sound cniteria  according 1o
whivh a cilizen can live honourably in hie
re‘rred life.

My second suggestion is that medical
facilitics or medical allowance is very
necessary bhecause in the obd age & maun
suffers from one ailment or the other. As
a young mfan he may not need any medi-
cal assistance. Tn the old age or at the
age of retirement. he needs medical
assistance, In all countries whether
socialtst or capitalist. social security
scheme and other heahhy schemes are pre-
vailing. But in India there is no such
scheme,  Therefore, you have tg maks
some sot of a provision for the retired
employces and provide them medical faci-
lities also,

MR. DEPUTY-SPEAKFR_  The present
position is that the pensioners can register
their name« with the CGHS in il the
States.
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SHRI RAM SINGH YADAYV; This
will be correct in regard to the Central
Goverament employees. But I am talk-
ing of the State Government employees
also. Tt iz now at the discretion of the
State Governments, Some of them are
giving and some =are considering. Evep
afler a long agitation, these facilities have
no! b2en provided in all the States. Your
aobservation js very correct 30 far as
the Central Government employces are
concerned.

Then the ceiling on peasion amount in
some cases is fixed at Rs. 1000/- and in
some o'her cases it is fixed at Rs. 1500/
But it should bz egual. Ag¢ I have rcferred
to earlier, some of the employers who
had retired on 31st March 1979 will be
entitled to a4 pension of Rs. 1000 ay the
maximum and thase who have retired later
on will be entitled to a ceiling of Rs, 1300.
There must be a parity io the ceilmg of
psnsion,

The pensinner somctimes is disallowed
or he is not given the payment of pension
because the papers are not ready. There-
fore, in such cases there shpuld be a pro-
vision that if the peasion umount i« not
paid within one month or two months or
threc months after retirement, then there
shoukl be an erest on that amounl and
the p~nsioner is ecotitled 10 have the in-
teres!. The interest may be determined by
you; it may be 9 per cent or 10 per ceat
or 11 per cem according to the circums-
tances, bt it should he obligalory an the
Government lo pay the interesi. | have
se:n the pensioncrs, [ had at'ended the
Si1atc Pensioners’ meeting held in the last
three maaths and these are the genuine
difficulties, thal vome of the peasioners for
the last three or four years are not getting
pemions. Somelimes they pay thal Lhe
Scrvice Book it not available and some-
timey they say that there is discontinua
tion of servicz ad those papers are lying
in the Bikaner State or the Jodhpur State.
Like thix excuses are made. Therefore,
it is ohligatory that he is entithed 10 in-
terest at- a particular rate.

T would alans submit that as a malter of
fac', thc pensioner should not be comnel-
led to go to the civil court because i he
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chooses 1o go to the civil court, then be
has to affix court fee and the poor fellow
cannot afford to pay the court fee. There-
fors! 1 suggest that there should be a tri-
bunal or an authority so that it can deal
with the cases of pensions and that autho-
rity can be given some time limit within
which cases should be disposed of posi-
tivel, Moreover, a proviso should be
made that if there is any bona fide delay,
there should be a case of provisional
pension. If it takes more time, there
should be some provision whereby pro-
visional pension can be paid.

Sir, last but not the least, the Govern-
meal should also sct p an Advisory Com-
mittee of pensioners and that should
consist of at least 11 persons—some of the
pensioners, somc persons of the Finance
Department and some other persons who
are quite eminent so fai as economics or
commerce is concerned. So, my submio-
sion is that the Committec should advise
ths Gi~vernment from time to time and
the Government should revise the rate of
pensiot after every § ycars since 1980 be-
cause in 1980 we had given an assurance
by way of election manifesto o the pen-
sioners and after that we are bringing this
legislation. It shoukd be obligatory on
the Government that after every 5 ycun
the pension matier should be reviewed and
that review shoud be in the interest of the
pensioners.

With these suggestic +, I thank you.
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“We are yel 1o receive justice. The
plaintive cry of the frail pensioners,
will it be Wirard in the citsdel of the
Parltament?
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Article 13 of the Constitution:

“All laws in force in the lerritory of
India. immediately before the com-
mencement of the Constitution, in so
far as they are inconsistent  with the
provisions of this Part shall,, 10 the
extent of such inconsistency, be void.”

Articie 14 of the Constitution:

“Tne Stale shall not deny to amy
prrson equality before the taw or the
cqual prolection of the luws within the
territory of India.”
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“Mr. Suraj Bhan has raised the point
of commuting pension. He has said that
a person who lives longer is a1t a loss
under the present scheme,  Restoration
of a4 parl of the pension commuled ‘after
a specified ume s one of e poinls
which the Prime Minister has suggested.
Governament is aclively considering that
aspact of the matter.”
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SHRI N, K. SHEIWALKAR (Gwalior):
Thank you for giving me some time.

Actually I want to bring out a few
points in this connection. As aiready ex-
pressed by quite 2 few hon. Members,
the scope of the Bill is very limited and
it is just for the nominalion of the person
who will be entitled to ge: the amount.
Here 1 would sugges. to the hon. Mem-
bers o consider one aspect. There is a
Jittle difference between nomination and
assignms=nt. Just I was discussing this
matier with my Jlearned friend. In a case
before a High Court—it has not yet been
decided—a point has been  raised that
there is a diffe ence between assignmen!
and pomination, But, if nomination is
made, then no doubt this amoun: can be
withdrawn by that particular person but
one does not ge! any right to that amount
and real claimant can always sue for
getting it. From this point of view, fhis
aspect may be cxamined,

Quite 3 few points have been raised and
I do supporl most of them. Of course,
1 support very much that it is hightime
that a full-fledged Pension Act, after con-
sidering various points raised here, is
brought before the House. This Pension
Act is the act of 1871 [Il years have
passed in between. Mr. Daga raised a few
points.  Under the Constitution, the poor
pensioner cannot go to the High Court to
fight out his case or even to the Supreme
Court to enforce his rights under Art. 30
of the Coostitution of ladia. It is true
that this is a very old act and it has to
be re-copsidered. There are several points
that have becen raised which, according to
me, arc pot very much coannecled with this
Act., For example, somebody raised a
point in regard to the pension to freedom
fighters and all that. I do not say any-
thing about it. I remember—I come from
Gwalior State, the old erstwhile princely
State—that, in Gwalior there was a Jaw
under which if a person or an employee
relires, his retirement order will be given
to him later on, the first thing is that his
pension payment order will be handed
over to him.
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Sir, 1 am submitling an important thing.
The minister is not intercsted in hearing
me.

What T was telling was that in Gwalior,
if any person retired, his retirement order
was given later but, at the same time,
the pension payment order was given Lo
him immediately. In many cases, | know
that for preparing the pension payment
order, there are lots of difficulties in cal-
culation of the pension payment, what are
the Jdues ang ull that, 1 remember about
e case of a person who died after re-
tirement,  After 10 years of dJealkh his
leave was sanctioned and it was published
“in the Gazctte. Thereafter, T do not know
what happencd 10 his pension and who
ciaimed his pension and who pot it.  So,
the first thing that should be Jone is that
on the Jate of retircmeni—there was also
a suggestion that inleresy (hould be paid to
him but I am not in favour of thal; by
paying interest for nom-payment, or in-
terim pension will not help—if rhe proper
purpose is 1o be served, the pension pay-
ment order should be delivered on the
date of 'nis retirement.  Secondly, what is
the purpase of pension. It is, after il
a hind of social security for the retired
person after scrving so long.  His family
should not be thrown on the sirect. [ can-
not undersiand why there should be such
a discrimination as beiween different
cadres. For an employee of the higher
cadre if you fix a ceiling T can under-
stand it. He had been living in a diffe-
rent atmosphere and fie had that status,
Why not fix up the minimum pecnsion to
thesr pxons, lower grade Clasa 1V and
Class 11T people, the karamcharis who did
not get this at the time when they were
in actual service.

It is not enough if you pay 13 or 2)3rd
to him. For the Class IV and Class ITI
employees minimum pension may be fixed
and fhat should be such ax would suffice
for them 1o live. After all this is a matter
of social security, Rs. 30 crores are bemg
spent by Government on that. Tt does
not matter for them to spend Rs. 10 more
crores. So. the minimum pension 1o Class
IV employees should be fixed. 1 shall give
2 few morc points and then T shall wind
up.
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Secondly, for inflation, you must take
some provisions, some formula should be
evolved and that formula should be pan
of the law 50 that every time the pension-
ers need not go and approach the Govern-
ment for increase in their pension, accord-
ing to rise in the cost of index number of
something like that, There hould be same
formula worked out so that sutomatically
the pensioners get the increased pension
and are able to mert the rise in prices of
the essential commoditivng due 10 inffation.

Sir, an 30 April. 1981, that js. lasi
year, when this Bill was under Jiscussion
now anc full yeur has clapswed-—a lot of
promises had bheen  given by the hon.
Minisier, There was the removal of Section
4 and other 1hings. 1 would again draw
the attention of the Government to con-
sider those pramises which they had given
last yvear and execute them. Thank you.

st TlraTe  wuT ARt (STT)
i of 7 ggirw, ™ A KT TR TN

w7 wtwfar, 187) @ g v
mnlm"aﬁwhr—r
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SHRI T. R. SHAMANNA  (Banga-
fore Souh); Mr Chairman,  Sir, Some
hon. friends have complimented the
Government, hut 1 am  sorry. it would
be difficull for me to give full compli-
ments to the Government, because only
a small portion of the benefits due 1o
the pensioners has been taken care of.
bigger, legitimately due 1o
him, has not bheen given.

There is one drawback in this  Bill:
this Bill deals only with the relief that
s given to the family members, but a
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pensioner, who is hungry and is driven
to difficulties in these hard days, bas
not been given the full benefits; it is
all the more necessary particularly for
those who retired long back. My grand
father was a pensioner and he retired as
Revenue Inspector. He took peasion for
35 years, and the amount that he was
getting as pension was Rs 10/- only.
Even then it was easy for him to live
at that time, because for one rupee you
could get ten kgs. of rice, or 12 kgs. of
wheat. But now, nearly the prices have
gone up twenty times; the value of the
rupee has fallen tremendously as com-
pared to that time. Something will have
10 be done substantially to give relief to
those pensioners who retired parucular-
ly long ago. O course the amount of
the pension has been enhanced now,
but that is not enough,

Yesterday, when the Bill  was intro-
duced, the hon. Minister mentioned that
the system of nominations etc. was not
perfect, and In order to facilitate mat-
ters, and to bring clarity, the proposed
amendment has been brought forward.
However, 1 find that this is not sufficient,
and hence I have given notice of two
amendments with a view to make it
more comprchensive. My amendments

are:

Page 1, —
after ling 21, inseri—

“Provided that the pensioner
shall have power to cancel the first
nomination and nominale any other

person,” 38.

Page 2, —
after line 12, inseri—

“Provided also that if the deceas-
ed pensioner has not made any no-
mination, all amounts due to him
shall be glven to his wife; if the hus-
band has more than one wife the
amounts shall be given to the first
wife; if the wife is not alive the
amount shall be given 10 the
youngest daughter; in the absemce
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of a daughter the amounts due shail
be given to the eldest pon. If the
pensioner is a lady the amounts due
to, her shall be given to her un-
married daughter and in the ab-
sence of an unmarried daughter
the amounts due ghall be given to
her youngest gson.”(4)

I find there are a number of cases
where there is dispule between the first
arxl the second wife as to who will re-
ceive the benefit due to the deceased.
To avoid that it is generally said that
the second wife will be favourite of the
husband so that the first wife may be
ncglected.  With this view if there s
more than one wife, it has 10 be given
to the first wife, and if there is the
youngest daughter, who i3 not married,
for her benefit pension should be given
o ber or if there is the youngest son
he may be having education. So on this
basis this amount has to be given, 1
think with the view to give greater cla-
rity, it is necewsary to add these am.
endmenls.

Furthermore in the case of, Lthe pen-
sionery it is  betler to  give them full
powers to change the momunation, if and
when they feel to do s0. In the olden
days the sons msed to take care of the
old falher and mother. Now a days the
sons after thelr marriage set up sepa-
rale family and the pensioner is not pro-
vided berter care by his children.

Then the penmsioners who have com-
munied their pensions, some of them
will bave paid more than the
amouni commuied plus the interest.
Ia such cases once the government has
received the full amoumt with interest,
the commutation may be cancelled
and he should be given the full peasion
at a future date,

Therefore, 1 say a comprenensive bill
should be brought forward and that
these suggestions of mine should be con-
sidered in that,

I once again appeal that the pension-
ers who have retired earlier long bask
and who wecre  getting loseer salary,
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should be given some more benefit. In
these hard days it is very difficult for
them to sustain their families. Therefore,
1 just say my amendments are quite
necessary and 1 request the Hon. Min-
ister to accepl my amendments.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
Sir, at the outset I must say I am
thankful to all the Hon. Members who
have participated in the debate of this
Amending Bill. Sir, usually just one
hour was allotted to such = very small
amending bill, bul as Members have
shown ialerest, it has gone beyond ihe
limit of one hour.

Anyway, Sir, one thing is there that
all the Members who have participated
have given thelr wholehearted support
to the amending portion of the Bill. In
the course of their participalion they
have given some valuable suggestions. Of
course, most of them are common. I
will come 1o them a little later. As this
House knows while introducing this am-
ending Bill yesterday, my collecague has
alrcady said that we are bringing for-
ward this Bill mainly to provide for the
nomination by pensioners so that any
unpaid pensions dues at the time of the
death of the pensioner the dues can he
received by the nominees without any
difficulties. This will avoid the present
dificulties where  succession certificate
etc. has to be produced by the families.
So, this is proposed to be achieved by
Clause 3 of this Amending Bill.

The Pension Act of 1971 did not
extend 1o the erstwhile part B States.
This is there. So. we are trying to avoid
thia by amendiag Clause 2. We have
provided in Clause 2 and therefore all
over the country it will be applicable
uniformally.

The Act is also proposed 10 be am-
cnded 20 that it will apply 10 the Union
pensioners.

It will be left to the States to adopt
this Central legislation model for sepa.
rate legislations.

SHRI BAPUSAHEB PARULEKAR *
Not for Defence services.

SHRI NIHAR RANJAN LASKAR:
This 15 proposed to be achieved by cur
proposed Section 12-A in this amending
Act. This Act is also proposed to be
amended to provide for Central Govern-
ment to make rules regarding the man-
ner in which nominations may be made
by pensioners, as also the form in which
such nominations may be cancelled or
varied by another nomination. A new
section 15 is, therefore, proposed to be
introduced for this purpose.

Hon. Members made various demands.
You will agree thal these are matters
which concern the Ministry of Finance.
Definitely; 1 am helpless in this. I can
only assure the hon. Members that some
represcntations. (Interruption) There
was an aillegation by Mr Mukherjee aiso
that we have not cared to reply to many
of the representations. It is not 5 fact.
In fact, 1 can assure all the hon. Mem-
bers that some representations received
from various associations of pensioners
are under cxamination. in consultation
with the Minisiry of Finance., We are
on the job; we are constantly in dialo-
gue with the Finance Ministry to see
whether we can do anything for them.

SHRI BAPUSAHEB PARULEKAR
Amendment of sections 4 1o 6 is no! a
n atter for the Finance Ministry.

SHR1 NIHAR RANJAN LASKAR :
1 will come 1o it. Mr. Mukherjee had
suggestsd that there should be two no-
rainations. But I can say that this pur-
pose will be served by the proposed
amendment which provides for a second
auniination in case the nominte  pre-
deceases the pensioner. So. it is already
suggesied in this amending Act. T think
it will take care of the suggestion.

Then again, he has mentioned about
the equality of pension for all groups of
pensioners. I don't think it is possi-
ble, However, Government has already
prescribed a8 minimum pension. Pen-
sions will necessarily have to depend
on the pay drawn at the time of re-
tirement agnd the number of years of
service the employvee hag put, etc.
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Another point was also made by hon.
Members — most of them — about
timely payment. About timely payment,
Government is constantly giving its tho-
ught, and a certain improvement has
been effected. Some procedure has also
been adopted recently, to see that pen-
sions are given in time. The position is
constantly kept under review, so that
delays in payment of pensions are av-
oided.

For improving the lot of pensioners,
dearness relief is being sanctioned by
Government from time to time. It will
be appreciated that such liberalisations
w: | have financial implications. and will
have to be considered by Ministry of
Finance. Nevertheless, any hberalization
of pension can have only prospective
cflect, The matter is also presently sub-
judice. So, what th hon Members are
saying, viz, that everybody should have
these liberalizalion henefits, is nol pos-
sible under the circumstances.

Another point was also made, about
the sciting up of administrative tribunals.
I think most of the hon. Members
have spoken on thiy subject. The possi-
bility of such tribunals also going into
the redressal of grievances of pensioners
1s under the consideration of Govern-
ment. Cerluin details are being worked
out in regard to the introduction of
administrative tribunals also.

These delails are under discussion  n
coadsuilation with the  Ministry of Law.
Government hope to finalise this mat-
ter shortly, On this point also, we are
looking into and are in constant touch
with the Ministry of Law; and very soon,
we hope 10 do it

A point was raived about the setling
up of a Pension Commission. This is
a malter which has to be decided by the
Ministry of Law. So, here also what
we can do is that constantly we should
be in touch with the the Finance Min-
isty so that this can be possible,

As regards increase in pension to keep
up with the rise in prices, I can only
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tell that the D.A. slab is being allowed
cven at present. Roughly, there are about
35 lakk government cmployees; on an
average. 3 per cent of these employeecsg
retire every year. This works out to be
about 10,000 retirements every month.
Therefore, it will be very difficult to
give financial benefit 1o such an ever
inereasing number as the financial im-
plication will be very heavy on this.

SHRI N. K. SHEJWAI.KAR: At least
you give 10 class Ifl and 1Y employees.

SHRI NIHAR RANJAN L ASKAR :
(ine point was made regarding freedom
fighters pension  and the old-age pen-
sion, ct¢.  This is, of course, beyond
the scape of this amending Act. But |
can only say that the matter which s
now timler consideration relates omly to
Central Government pension, These are
the few points which the hon. members
made in the course of their specches.

Mr Mool Chand Daga raised a point
rererding the archaickness of this Acl. 1
can only mention that this is only a
pratecive Ac¢t and is in Do way incon-
sistent with the Constitution of India
and  other Acls. Pension is  protecled
under this Act and not sanctioned under
this Act. Pension is sancltioned under th:
Central Civil Service Pension Rules 1972
which are stalutory rules notified under
Article 309 of the Constitution. As
alicady stated by me, these rules are
nsticizable.

As regards increase in the quantum «f
peision, cfe, such maiters are comidered
by the Finance Ministry. With these
words, 1 wculd like, once again, 0
thank the bon. members for showing
their imerest in this and I also assure
the House thut the demands of pemsion-
ers will be considerd by the govern-
ment sympathetically, whatever iy cot
sidered reasonable within the resouices
of the governmenil.

SHRI BAPUSAHEB PARULEKAR
(Ralpagiriy: Will you permit me to ask
a very pertinent question thal refers to
the object of the Bill. A very important
point was raised by one of the mem-
bers, Shri Shejwalkar regarding the word
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used in the Bill about the nomination.
Nomination does not give the right 1o
the nominee to the property or to the
money. He only pets the right of col-
lection and the assignee gets the right
to the property. 1 have lost a case on
this point in the District Court. Your
purpose will not he sérved. A girl before
marrisge was insured and nominated
her mother. Afer marriage  she died;
and the husband filed a suit for the
smount of Rs. 15,000 against the mother
The mother said, ] am the nomince.™
The court held that the nominee geis
the right of colleclion, but so long as
there is no assignment, the husband pgot
the money. Therefore, 1 would request
the hon. Minister 1o consider whether
along with the word ‘nomination’ you
should include the word ‘assipnec’. Of
course, we could not give the amend-
memt al proper time, bt this is a pro-
per stage when jyou vourselfl can con-
sider this. Mherwise, your entire object
will be frustrated if there are two wives
and the nomination is in favour of one
wife and he does not want to give the
money to the other wife. She will pet
S0 per cent. Kindly consider this. Other-
wise, your cntire object is going 1o be
frusirated.

SHRI NIHAR RANJAN LASKAR
Since pobody has given amendment it is
Judicult.

PROF. N. G. RANGA (Guntur): 1f
the hon, Minister ix convinced with Lhe
argeinent put forward by my friend, Mr
Paruickar, then it is not necessary for
him to simply say that there is no am-
endment, If there is no amendment given
by any hon. Member, it is open 10
him to take the initiative and move an
amenament and the House  will acc:pt
that Thix 1~ a simple thing. Why do
you not nwve an amendment?

MR CHAIRMAN:
accepl your suggestion.

I hope. he will

The question is:

“That the Bill further to amend the

pensions'  Act, 1871, as passed by

Rajya Sabha, be taken into conside-
ration.”

382
The Motion was addopted.

MK. CHARIMAN: Now, I will {ake
up clause by clause consideration. There

is no amendment to clause 2. The
question is;

“That clause 2 stand part of the
Bill."

The Maotion was addopted
Clause 2 was added 10 the Bill

Clause 3 — [nsertion of new section 124,

SHRI T. R. SHAMANNA: I beg lo
move:

Page 1. —

after line 21, inwenn—

“Provided that the pensioner shall
have power to cancel the first no-
mination gnd nominate any other
person ' (3)

Page 2, —
after hime 12, insert—

“Provided also that if the Jeceas-
cd pensioner has nol made any no-
mination. all amounts due 10 him
shall be pgiven 1o his wife; il the
hushand hay more than one wife the
amounts shall be given Lo the first
wife: if the wife is not alive the am-
ounts yhall be given 10 the youngest
Jdauphter: in the absence of a dau-
ghteer that amount due ghall bt given
o the eldest sva. Il the pensioner
ix a lady iz amounts duc o her
«hall be piven to her unmarried
diughter and in the absence of an
unmarried daughter, e amouants
due shall be given to her youngest
son.” (4)

The Minister has not replied to these
amendments.

SHR! NIHAR RANJAN LESKAR :
We cannot accepl the amendments pro-
posed by Mr Shamanna  because this
will be taken carc ®f at the time of
finalising the rules.
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As regards the first amendment, if
you sec Section 12A of the amending
Bill, you will find that the provision has
been made that a person may nominate
any other person to receive after the
death of the pensioner, all moneys pay-
able to the pensioner on account of
such pension which remain unpaid im-
mediately before the death of the pen-
tioner. So. this has been provided.

If we accept! the second amendment
proposed by him, the very purpose of
nomination will be defeated.

MR. CHAIRMAN: Now, I will put
Amendments Nos. 3 and 4 moved by
Shri T. R. Shamanna to vote.

Amendments Nos. 3 and 4 were put
and negatived,

MR. CHAIRMAN: There is no am-
endment 1o clause 4. So I shall pul bhoth
the clauses together. The question’ is:

“That clause 3 and 4 stand part of
the BilL.”

Tee Motion twas adopled.

Clanse 3 and 4 were added 10 the Bill
Clause 1—Shrot Title

MR. CHAIRMAN: There is one Gov-
ernment amendment ¢ clause

Amendment mude.

Page [, line 3—
for 1981 substitute “1982" (2)
SHRI NIHAR RANJAN LASKAR:

MR. CHAIRMAN: The question is:

“That clause 1, as amended, stand

part of the Bill
The motion was adopted.

Clause 1, gz gmended, was added
to the Bill,

The Enacting Formula
Amendment made

Asam State Elec.
Board etc. (St. Res.)

P‘” 1| line l.—'
for "Thirty-second’
“Thirty-third”. (1)
(SHRI NIHAR RANJAN LASKAR)
MR CHAIRMAN: The quesfion is:
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substitute

“That Enscling Formula as amend-
ed, stand part of the Bill."”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title
MR. CHAIRMAN: The question js:
“That the Tille stand part of the
Bill."
The Motion was adopted

The Title was added to the Bil

SHRI NIHAR RANIAN LASKAR:
Sir, 1 move:

“That the Bill, as: amended, be
P.‘ 'I'I
MR CHAIRMAN: The question is:
“That the Bill. as amended, be
passed ™

The Motion was adopted

14.48 hrs.

STATUTORY RESOLUTION RE. MAXI-
MUM AMOUNT FOR ASSAM STATE
ELECTRICITY BOARD ON LOAN

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK.
RAM MAHAJAN). Sir, 1 beg to move:

“That in pursuance of sub-section
(3) of section 65 of the Rleciricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of 1he Proclamation
issued on the 19th March, 1982, by
the President under article 356 of the

Constitution with respect to the State
of Assam, this House accords appro-
val for fixing under the said sub-sec-
tion (3) the sum of one hundred and
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eighty five crores of rupees as the
maximum amount which the Assam
State Electricity Board may, at any
time, have on loan under sub-section
(1) of the said section 65."

MR CHAIRMAN: Molion moved:

“That in pursuance of sub-section
(3) of secion 65 of the Electricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of the Proclamation
issued on the 19th March, 1982, by
the President under anicle 356 of the
Consitulion with  respect (o the
Stite of  Assam, this House accords
approval for fixing under the said
sub-section (3) the sum of one hund-
red and eighty five crores of rupecs
as the maximum amount which the
Assam State Electricity Buard may al
any tme, have on loun under stib-
section (1) of the said secuon 657

Now, Mr Harish  Kumar

may speak.

N ETY &w g (fWnia)
mir wgrT, mF €8 Ftvw I
TET & | VA I A 5 TANAT
wrF Al Ag A g FE e af
¥ qg GrE7 gy a@w P& ammm ow
=TT &T I 7 [EAT T 7401 FEH
T %o A% & awgy ? agT & ghatafy
YN AT A T FITH AT FYF 77T HY
TV AT F74 A & FET g !

Gangwar

THTT T g T FATT T ATETA &
WY W A AT AT I L IW A
| AT WIF 95 TN AATE &
ar A% ag WA AL H AT F WA LT
gt el Al & T 7 T ™
At aw ngl A PE gw A Aqw
HATT | ATGT aF FF 6T LI &AL
NTH w1 o Joru g Padt amiE
aﬁmwﬂf‘avm‘WNﬂW
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MR CHAIRMAN: ‘This has nothing
lo do with this Resclution.

=l ZR AT T gefeg &
T e R g P atee At &
sfem s FT a7 ST @ €7 AW T
g9 g v fagot ot & g9
R @A) IR g |

SHKI VIKRAM MAHAJAN: The
specilic Resolution has been moved, as
1 have stated, under Section 65 of the
Electricity Act. T'he purpose is 1o enable
ihe State glectricily Board to raise joan
from the market or from other sources so
thut the oullays on power sector can be
increased and  the  marginal  shorlages
which they have pot are overcome. That
is  the basic purpose. The outlay on
power sector is about Ks. 370 crores for
the Sixth Plan which works outl {o
33 per cent of their plan outlay and as
I have staled earlier, the purpose is li-
mited 10 take permission of the Parlia-
ment as the State Legislature does  not
eaist. Thercfore, as there is President
Rule in Assum,  thercfore, Parbament
hias 10 give necessary approval.

The hoyn. Member has raised various
issues. These issues should be directed 1o
the orther Ministry. It has no concera so
lar a< the present Resolution is  con-
cened.

ol EOI &THIX T ;g & Ag1
A Fg T AW g1 Fer T ag 9w
=] Faar? a9 g@En € v g, A9
15 ST(G & §FHa § T 7§

MR CHAIRMAN: This is only a Re-
solution. The Minister is right.

SHRI HARISH KUMAR GANG-
WAR: Bt we have pot right 1o  have
proper Teply.

MR CHAIRMAN: How can he ans-
wer your question?

SHRI VIKRAM MAHAJAN: I have
only t¢ get the upprovai of Parliament
for a certain sum which has to be spent
in Assaum for -power outlay. For that
purpose 1 have brought this Resolution.
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Therefore, at this stage it does not con-
cern the present  business before the
House, The hon. Member can utilise any
other wuy which is available (o him
under the Rules of Business and ask for
necessary information. So far as the
present Resolution is concerned, it is 1o
seek the approval of the Parliament 1o
make Assam Board to raise funds in
the power sector in the Annual Plan
1982-83  (rom Rs. I150/- crores to
Rs. 1B5/- crores.

REC Rs. 10.54 crores, L.1.C. Rs. 3.31
crores. Market borrowings Rs. 22.19 cro-
res. The totul comes to Rs. 36.04 cro-
res. The 1otal berrowings uplo the end
of 1982-8) will be approximately Rs.
181.54 crores. That is why I am pro-
posing a ceiling of Rs, 185 crores,

The previous ceiling was Rs. 150 cro-
res and the borrowing was Rs, 14550
crores We expect Rs, 36 crores to be
spent this year. Therefore, 1 have coms
before the hon, House. [ reguest that
this House may approve the Resolutian,

MR. CHAIRMAN : The guestion is:

“That in pursuance of sub-section
(3) of section 65  of the Electricity
(Supply) Acl, 1948 (54 ol 1948}, read
with clause (b) of the Proclamation
isstied on the 19th March, 1982, by
the President umder article 356 of the
Constitution wilth respect to the State
of Awsam, this House accords approval
for fiving umder the said sub-section
{3) the sum of one hundred and eighty
five crors of rupees as the maximum
amount  which the Assam Stale
Electricity Board may, at any time
nave on loan under subrseclion
(1} of the suid section 6§5.”

The Muotion was adopted

14.55 hrs.
PHARMACY (AMENDMENT) BILL

THE MINISTER OF HEALTH
{SHRI B. SHANKARANAND). 5ir, 1
beg to move:

“That the Bill further to amend the
Pharmiacy Act, 1948, as passed by

Rajya Sabha, be taken into considera-
tion."

Sir, the Pharmicy Act was ecnacted to
regulate the profession and praclice of
Pharmacy in 1948, It has, thereafter,
been amended 1wice — once in 1959 and
again in 1976. When the Act was last
amended in 1976, a provision was in-
corporaled in Section 42 “of the Act
prohibiting dispensing by unfegistered
persons. It was provided in the proviso
that the provisions of Section 42 of the
Act will take effect in all the Stales on
the expiry of the period of five years
from the commencement™ of the Phar-
macy Act, 1976 unless the States had
ulready in the meanwhile enforced the
provisions of the Acl. The Pharmacy
{Amcndment) Act came into force with
cflect from Ist  Sepltember, 1976 and
hzncc  the five year period expired on
31st Augusi, 1981, So far. only ihe
Stale. Governments of Assam, Kerala,
Uttar Pradesh and Union Territory of
Delhi huve enforced Section 42 of the
Act. Hence in all the residuary States,
to which the Act applies, Section 42 of
the Act. prohibiting the dispensing  of
drugs by persons other than registered
pharmacists will become operalive from
It September, 1981,

Represeniations have been  recaived
from time to ume about the lnadeyuacy
ot trained pharmacists and for postpun-
ing the enforcement of the provisions of
Scction 42 of the Acl. The matter was
alse censidered by the Sixth Joint Cos-
ference of the Central Council of Health
and Central Family Welfare Council
held in April, 1979. The Conference
noted the steps 1aken by the Siates in
augmenting the training facilities for un.
truined pharmacists  buot considered it
necessary 1o extend the date of enforce-
ment of Section 42 of the Act by a iur-
ther period of thrce years so as lo en-
able the Siates 10 1roin adequaie num-
ber ol pharmacists, It was accordingly
resolved by the Conference that ke
Pharmucy Act be amended so that Sec-
tion 42 of the Act would come into
effect from 1st September, 1984 insteud
of 1st September, 1981, The Govern-
mecot have nccepted this resolution, and
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the amending Bill prepared in pursuancs
thereof is now before the House.

I, therefore, move that the Pharmacy
(Amnendment} Bill, 198f be taken up for
consideration and passed.

MR CHAIRMAN: Motion moved:

“That the Bill furfher to amend the
Pharmacy Act, 1949, as passed by
Rajya Sabha, be taken into conside-
ration.”

SHRI AJOY BISWAS (Tripura West):
Sir. the Health  Minister has brought
about this amendment after e¢ight mon-
ths of the expiry of the last enaciment.
I do not know what happened actually
e the untruined and unregistered phar-
macils and compounders during this pe-
rad. T want to Lnow whether many of
thern have lieen retrenched by the con-
cerned authorities.  So, [ shall request
the Health Minister 10 inform the House
as to what is the position of those com-
pounders and pharmacists.

15.00 hrs.

Now the Government want to ex-
lend the period for another three years.
That means the Government have failed
10 implement the Act that was passed
in 1976. When the Act was passed in
1974, naturally the Government oughl
to have arranged for the training of
untrained compounders and pharmacists.
If the Government could do it, then in
the meantime, within a period of five
years, the untrained compounders and
pharmacists could have been trained. So,
that is & failure on the part of the
Government.  Evidently, I agree that
untrained compounders and pharmacists
should be trained because when we go
to the dispensary or the shop. these un-
trained compounders and pharmacists
aclually sometimes mislead the patients
and they iry to give an alternative of
the medicine. They do not know what
is the implication of that. That may
harm the patient; that may cause serious
consequences. So, I ask the hon. Minis-
ter whether any machinery has been set
up so that within a period of three years
the untrained compounders and pharma-
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cisis can be trained. I think, the Gov-
ernment has not set up such machinery.
What is the use of extending it for an-
other three years? It is a vital point.
When this period glso, will expire in
1984, he will again come to the House
and say that he wants to extend it for
another three or five years so that un-
trained compounders and pharmacists
could be trained in the meantime.
Therefore, 1 ask the Government whe-
ther they have evelved some machinery
throughout the country so that untrain-
ed compounders and pharmacists can be
trained.

A few days back, in the House there
was a discussion about the eye opera-
tions performed by the quacks. About
52 to 60 persons actually lost their eyes
because of these quacks. So, the life of
the people is not safe in the hands of
the gquacks, unirained compounders and
pharmacists.

About the drugs, in our country about
&) to Y0 per cent of the drug marnu-
facturing is  controlled by the multi-
nalionals and they are interested to pro-
duce the Vitamin type of drugs and they
arc not interested to produce the life-
saving drugs and these quacks, compo-
unders and pharmacists are in collusion
with multi-nationals.

I would like to ask the Hon. Minister
whether Government js think ing any-
thing about the curbing of the mono-
poly of the multi-nationals because if
the drug manufacturing is controlled
solely by the multi-nationals, then the
future of the country is nol very bright.
So, we have to do something in  this
regard.

I, therefore, request the Hon. Minis-
ter to enlighten us about the drug ma-
nufacturing by multi-nationals and 1
would like to know what the Govern-
meni is going to do to curb the influ-
ence of multi-naifbnals in this sphere.

SHRI RAM  SINGH YADAV
(Alwar): I support the Bill which has
been introduced by the Minister ol
Hegrlth and Family Welfare.
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The Hon. Minister of Health and
Family Welfare has also himself ad-
mitted in this House several times that
even today in the country fhere  are
quacks who are involving themselves in
thse meclical practices amd who are mak-
ing huge money. Not only in my State,
but in several States, these instances
are occurring and are being repeated.

Now I think there is 1 weapon in the
hands of the Minister of Health and
Family Welfare and that is the Pharma-
cy Act, 1948. The Hon. Minister wanls
to amend Section 42 which provides:

“On or after such date as the Siate
Government may be notification in
the official gazette appoint in this be-
half, no person other than a registered
pharmacist shall compound, prepare,
mix or dispense and medicine on the
prescription of a medical practitioner.

Provided that this sub-section shall
not apply to the dispensing by a me-
dical practitioner of medicine for his
own pialiemts, or with the general or
special sanction of the Siate Govern-
ment, for the patients of another me-
dical practitioner.

Provided further where no such date
is oriented by the Government of a
Stats, this sub-section shall take effect
in that State on the expiry of a period
of five years from the commencement
of the Pharmacy (Amendment) Act,
1976."

This Act was to be enforced in the
year, 1981, and some of the States, only
a few States, have notified this Act. The
operation of this Act has been ecffected
in some of the States but majority of the
States have not dont so.

The Hon. Minister wants the quacks
and pharmacists and druggists to be given
licence to engage themselves in the trade
even without getting themselves registered
and even without getting licence.

So my submission iy that, as & matler
of fact, the Hon. Health Minlster is giv-
ing a Heence by extending the period of
appiication of this Act.
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Why this provision should not be mnade
penal and enforced in every State by the
Centre? Why don't you ianke powers in
your own hands?

If the State Act complies with the pro-
visions of the Central Act, then, the phar-
macists, druggists and chemists of that
State should be subject to the rigours of
that particular State Act and you should
come out with that particular legislation.

At present there are spurious drugs.
In the States of U.P. and Rajasthan, many
pcople huve lost their lives because of
these  spurious drugs. The druggists,
chemiits and pharmacists  there are not
made liable and it is not compulsory for
them 1o get themselves registered and,
then. to involve themselves in the trade.

Til), then, there canont be any via
media for these wrong practices which are
prevaling in the various States of the
country. As a malter of fact, this law
leaves lacunae in other ways also because
there are two Councils: one, the Central
Council, and the other, the State Council.

You might have read in the papers to-
day, the hon. Minister also might have
readd, that Gujarat police has unecarthed
one rackel, the racket of fake doctors;
there js one Association in Gujarat which
is not recognised either by the Government
of India or by the State Government, and
that Association is issuing certificates (O
those so-called medical practitioners who
arc practising jn various parts of lhe State.
So many persons who have no licence, no
degree or no diploma, those who are not
trained in thal particuar trade or profes-
sion are in the field. It is a serious thing
especially in the medical profession where
they arc playing with the life and death of
people. It is a heinous crime, but you
are tolerating all these things. You
should take stern action, you should come
with rigorous laws, 50 that all these prac-
tices may be stopped at once. In every
State quacks are involved in the trade and
they are making huge money and are en-
dangering the lives of various patients and
people who are ignorant about it. I
would make this submission to the hon.
Minister. He s a very compelent man,
he knows his businesg well, but we expect
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that he must come with a comprehensive
legisaltion so that all these malpractices,
fake doctors, issuing fake licences to the
so-called medical practitioners, will be
curbed and stopped for ever. With these
words, 1 support the Bill which has been
brought forward by him. I hope, the hon.
Minister will take care of all these points
that T have raised, especially regarding
spurious drugs and fake doctors and
quacks vho are induiging in this business.

1 qw 9 3o (o) ereEe
TR 1948 F@IC & o ¥ wqgiad &

SHRI MOOL CHAND DAGA: Why
are laws paassed by Parliament? Whe-
ther they are implemented or not, that is
the point.

*. . Whoever Contravenes the provi-
sions of sub-section (1) shall be puni-
shable with imprisonment for a term
which may extend to six months or fine
not cxceeding Rs. 1000 or both”
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“A person who has attained the age
of eighteen years shall be entitled on
payment of the prescribed fee to have
his name entered in the first register if
he resides or carries on the business or
profession of pharmacy, in the State and
if he holds a degree or diploma in
pharmacy...."
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“There wag a seminar here in Delhi
which was sponsored by Delhi Science
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“Despite the hue and cry against medi-
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SHRI M. RAM GOPAL REDDY (Ni-
zamabad): Just now a Member from
Opposite side said that the Minister is
being directed by bureaucracy. Unfor-
tunately, he does not know this is the
Congress Government. Here the Minister
directs thar bureaucracy, not that bureau-
cracy directs the Minister,

We. the Members of Parliament, are
makine smecches that many of the unguali-
fied people are practising and faking away
the lives of the people. Tt is we who are
moving ¥ lhe countrywide, Why do we
not report the matter to the concerned
authority (hat © and so is unequalified
and he ng giving wrong medicines and

thereby we are just making apeeches.
Is the Minister going 10 cach
and every village, city, 10 see

as to who is unqualified person who
is doing this job? We, the Members ol
Parliament, Members of the State Tegis-
latures owe a duty to the public. Whefc-
ever such a thing happens, we may write
a note 10 the concerned authority and to
the Minister rather than saving that the
Minister does not do this or do that or
he does not know that many unqualified
people arc there in the villages. Inciden-
tally, T may mention that he too comes
from the amallest village in Karmataka.
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MR. CHAIRMAN: Who said _all
this?

SHRI M. RAM GOPAI. REDDY:
Shri Vyas. He s no doubt old in age,
but s young in spirils.

It is a fact that more lives are Jost on
account of bad mixing of medicines.
That must be taken a serious note of.
Health is the wealth of the nation. If
the health of the nation is spoiled, we
become a weak nation. Always strength
of the nation is counted on the basis of
the health of the nation. That is how
comparison among the nations ix made.
If we are physically not strong, if our
health is weak, whatever efforts we may
make. we cannot challenge anybody and
we cannol  defend ourselves. For the
sake of defence, for the sake of produc-
tion, efficiency and productivity we have
10 be strong. That is why I request the
Minister to sce that all unqualified persons
should be trained immediately. They must
he given a time limit of two to three years
for the purposc. After all o compounder
Or a pharmacist can get training in a six
months time. He does not require much
time. If for six months he takes training,
he will be quite alright und he can mix
the medicines properly. If he does pot
take training for six months then he should
be prosccuted. We are making and should
make stringent laws. After all this i
the law of the land and that must be en-
forced strictly.

The State Government should enforce
thin type of law striclly and action must
be taken aaginst the defaullers. If the
State Government is nol vigilent, we can-
not weed out such a practice. Quacks
are working in the villages.

Shri Vyas said thal in Rajasthan there
are so many people. Many hospilals are
without doclor. Tn Andhra Pradesh there
are plenty of doctors who are going to
Giulf and other countries. If Rajasthan
needs doctors, doclors cannol he made
overnight. It requires five to six years
training and education. If Rajagthan fis
short of doctors, the other States which
are surpius in doctors can provide them
with  doctors. In Andhra Pradesh we
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have surplus doctors. They must be told
—'look, you have to work al such and
such a place only for three or four years,
thereafier you can come back to your

native place’. We can meel the shortage
inthis way.

I hope the Minister who js an enter-
prising man will take necessary steps and
will do a lot of service to the nation,
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DR. V. KULANDAIVFELU (Chidam-
param): Mr. Chairman, Sir, on behalf
of my party, D.M.K. I rise 10 support and
participate in the discussion on the Phar-
macy (Amendment) Bill. The Bill deserv-
¢s appreciation. . ..

AN HON. MEMBFR: What for?

DR, V. KULANDAIVELU: ... .fo
ils novel design. It is a timely amend-
ment for revival of the present stralegy.

We arc aiming at “Health for All by
2000 AD"., Pharmacists also have 10
play a major role which we are aiming at
“Health for All by 2000 AD". The
Amendment, ensures adequate care on the
part of the Government for the proper
implementation. If it is left alone, with-
out any control over the pharmacists, our
innocent people, the general public, will
he put to trouble and a lot of hardship.
I want to say that the pharmacists now-
a-days are taking advantage of knowing
certain action of the medicine. They are
even claiming as doclors. T regretfully
state that the pharmacists are also clalm-
ing the strategy of the doctor. They are
also joining the quacks. They have start-

:
]
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ed practice in the rurnl areas. and the
people in rural areas are in misery. This
point must be kept in mind.

There should, therefore, be stringent
action 10 exercise control over the pharma-
cists and the quacks posing as doctors.

The Hon, Minister may please keep in
mind the danger of the pharmacists and
the quacks posing as doctors.

The speakers who preceded me spoke
about health and they made some valuable
suggestions about health problem which is
today the prime problem.

Our Prime Minister Mrs. Gandhi also
calegorically said that heallh must be en-
sured 1o all ovur counirymen and that un-
less health is  maintained, our country
cannol prosper,

The various Ministries must orient and
must conlribule cerlain amenities and cer-
1ain avenues for the maintenance of
health.

! would like to puint out cerlain salient
poims. I had already exhausied my Llime
in the debate on the Demands for Grants
for the Ministry of Health and Family
Welfare. 1 had already made the salient
poinis. 1 hope those salient points will
be taken into consideration for the effec-
tive functioning of the Minis'ry.

We ure discussing about the quack
system. Mauany people lost their eye-sight
because of quack doctors atlending for
cataract opeartion. This topic was dealt
at length in the Rajya Sabha through a
Calling Attention,

The Hon. Minister also assured that
stringent action will be taken against he
culprits, the quacks,

Our National Security Act mus¢ take
into its cognizance the quacks and elimi-
nate them. Then only we can devise &
strategy of health for all.

Our leading Press and publications also
are giving room for the practice of the
quack system. Everyday, we are issuing
many pamphiets and advertisements, stat-
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ing that even for cancer and for heart
diseases there # a cure, without knowing
the basic principles of pathology. How
can they cure diseases without knowing the
basic principles of pathology? Unless we
put an end to this unethical publicity of
the pewspupers and publications, we can-
not achieve health for all by 2000 AD or
even by 5000 AD.

This point must be noted and we must
bring forward legislation. That )egisla-
tion must be stringent in its effect. You
must curh the evils of the unethical pub-
licity of the quacks.

A _doctor can only give treatment to
the patient. Whether the patient responds
to the treatment or not is to be seen and
it depends on the nalure of the disease.
But treatment of the disease by the doctor
is all that a doctor can do. But a doctor
cannol profess to eliminate diseases from
the world for which a 1all claim is made
in the advertissments by quacks! So no
doctor, nol even a prominent doclor can
claim any cure,

One more point and I shall conclude.
I shall make a reference 10 the prevailing
silualion in my State of Tamil Nadu.
The Tamil Nadu Government have un-
nounced and they have taken a decision
10 introduce Post-graduale Diploma course
at the headquarters hospital level. How
is |t possible 1o introduce Post-graduate
Diploma course at the headquarters hos-
pital where there are no teaching ameni-
ties und no fucilities? Even the State
Health Minister has categorically stated
that the Central Government has given
the approval and that the Indian Medical
Council also has given its concurrence.
How can it be? So you have to direct
the State Government that they should
not introduce Post-graduale Diploma cour-
s¢ in the headquarters hospital as also the
internship should not be carried out at
the Stale headguarter hospital levels.

One more point, In the Medical Col-
lege admissions, under privileged commu
nities, especially the Scheduled Castes,
Scheduled Tribes and Backward Classes
are deliberately kept out. Admissions are
given in the name of merit and eligibility.
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You must ensure that there is suitable
relaxation of rules and regulations so that
these under-privileged communities can be
accommodated it the Medical Colleges.

With these words, T support the Amend-
ment Bill.

SHRI B. SHANKARANAND: First of
all I express my gratitude to all the parti-
cipants who have unanimously supported

the Bil.....

SHRI BAPUSAHEB PARULEKAR:
You have brought such a good Bill.

SHRI B. SHANKARANAND: That is
because the Bill is not such a complicated
one. It is a very simple Bill and non-
controversial. Perhaps the only grievance
made by certain Members was that Lhe
Bill is further providing scope for lhe
creation of quacks in the country for ana-
ther 3 years. That is not a fact. If you
read the szction which is proposed to be
amended of the Pharmacy Act as amend-
ed in 1976, jt reads like this;

Setcion 42, sub-clause (1)~

“42(1) On or after such dale as the
State Government may hy notification
in the Official Gazette appoint in this
hehalf, no person other than a register-
ed pharmacist shall compound, prepare.
mix, or dispensc any medicine on the
prescription of a medical practitioner:

Provided that this sub-section shall
not apply 1o the dispensing by a medical
practitioner of medicine for his own
patients. or with the gemeral or special
sanction of the State Government, for
the patients of another medical practi-

fioner: .y

In this case, one hon. Mem-
ber referred 1o Section 41 of .s_ub-
section (1) regarding the penal provision
of the Act. May I draw the attention of
the hon. Members to the Proviso 1o Sec-
tion 42 which reads like this:
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“Provided further that where no such
date is appointed by the Government
of a State, this sub-section shall take
effect in that Stale on the expiry of a
period of five years from the commen-
cement of the Pharmacy Amendment
Act, 1976,

I means the law provides that: the date
was extended from 1976 to September,
1981, Now we are doing that. We want
to further extend this period for three
years ond give time to the State people
s0 thal they irain the people who are al-
ready in service because they are rumning
their dispensaries and the dispensing is
poing on there and that the pharmacists,
simply becuuse of lack of 1echnical qualifi-
caion could not be registered as qualified
pharmucists, is not fair. As you know, we
have not commilted any delay in the
sense that we gave notice of the amend-
ment for the introduction of the Bill in
Rajva Sabha on the 29th August 1981 and
the Bill wag introduced in Rajya Subha
on 17th September, 1981 and it was pas-
sed on Ist December 1981, Now, the
Bill. as passed by Rajya Sabha, is before
this House. Many hon. Members have
raised some point. 1 agree that they are
right in asking ubout what action the
Stale Governments have taken to train
these people.

Why are they simply getting extentions
year by year? [ must inform the House
that the States have, of course, taken
action 1o the c.tent, we expect them to
lrain 7,811 but they have laken steps 1o
provide training faciltics by establishing
training centres and introducing short-term
courses for those who are already in ser-
vice. In this regard the position of ad-
mission in almost all the States has since
improved. There may be only 52 institu-
tions, traiing instilutions and the manual

in-take for the diploma course was to the
extent of 2,804. But, Sir, the House will
be convinced to know that again in this
matter, the number of such institutions
has risen to 10f and the annual admission
capacity had risen from 2,804 to 4,842.
Besides, a few more institutions have come
up and, during 1982, the admissions are
likely to be around 6,000 and above.
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But, the House should be convinced to
know that there are people in service for
whom, by introduction of a short-term.
course, the training is given. 1 do not
want to shirk my responsibility by saying
that everything should be done by the
State Governments because health is a
State subject. We are providing facilities
and assisting the States to establish train-
ing centres and, whatever help they need,
we are providing that to the State Gov-
ernments. So, this, Bill is for training
the pharmacists. I do not know why they
raised various health issues which are not
directly related to the provisions or this
Bill before the House. Many Members
expressed that we would not be able to
achieve or fulfil the commitment for
bealth by the turn of the century to all
I have come up before the House with
the traditional way of looking towards
the health of the people only through
drugs. doctors, dispensars. We have to
think in terms of preventive and promo-
tional aspects of the health also. And
that is where we are commitled to do this.
not only on the curative side but on pre-
ventive side also through a universal pri-
mary care svsiem. We want to serve the
rural  people and try to improve their
health. So. Sir. about health matters [
have exnlained my views and also the
views of the Government in thi< recard
many a time in this House.

Reparding the blinding, almost all the
Members from Rajasthan have cxpressed
their agony. But T have expressed my
views in this very House through the Cal-
ling Attention Motion regarding the quacks
and other things. The Hon. Mentbers
have expressed their concern and I really
share their concern in this regard. We
cannot allow these people (0 make easy
money at the cost of the people. But I
am happy to know that one hon. Member
has said that it is not only the Govern-
ment but also the people who should know
the health activities of the Government
and participate in their activities. Hon'ble
Members can also give information iun this
regard to the Government and the Gov-
ernment will take proper action. We do
not say that we do not want to do any-
thing. We do not shirk the responsibility
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of the Government. But our approach t®
the health care activities is to involve the
community, and the Government is there
for whatever assistance and services are
required for the promotion of the health
centres.

Another hon. Member sitting opposite
has asked whether there has bezn any 1e-
trenchment. I should say that we are
not aware of that. I do not know. But
T can say that there has not been no 1e-
trenchment because the people themselves
have come forward and requested for ex-
tension of the period and I do not think
that there has been any occasion for any
person to be thrown out of employment
on this ground. 1 once again express my
gratitude to the hon. Members who have
unanimously supported this Bill for nass-
ing. Sir, I commend this Bill.

SHRI RAM SINGH YADAV: Tbe
hon. Minister has said that the time
is being extended to facilitate the training
of those persons who are already in ser-
vice and who are unqualified. I want (o
know whether your Ministry or the Healtly
Department in the States have issued any
directions that no further recruitment wilt
be made to fill in the vacanices held by
the unqualified persons. Otherwise your
objective of extending the time will be of
no avail.

SHRI B. SHANKARANAND: Here it
is not a question of appointing any fresh
man in the place of unqualified pcrson,
Otherwise we  do not come before this
House for sanction,
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SHRI B, SHANKARANAND: Sir, the
Pharmacist Council of India have approv-

ed the amendments to the repulations as
well as the  training of pharmacists, in

1978 and they had recommended certain -

short term courses for these people. Bul
31 is our intention that every pharmacist
should be gqualified and we do not want
that the dispensing and distribution of
medicines should be done by the unquali-
fed pharmacists.

NMR. DEPUTY-SPEAKER: Now, the
Question is:

“That the Bill further to amend _lhc
Pharmacy Act. 1948, as passed by Rajya
Sabha. be taken into consideration.”.

The motion was adopted.
MR. CHAIRMAN: Now the House

will 1ake up clause-by-chause consideration
of the Bill.

The question is:

“That Clause 2 sland
Bill.”

part of the

The Motion was adopled.

Clause 2 was added to the Bill.

MR. CHAIRMAN: Now Clause I.

Clause 1—Short Title and Commencement
(Amendment made)

Page [, line 3,—
for “1981™ substitute “1982" (1)
(Shri B. Shankaranand)

MR, CHAIRMAN. The question is:

“That Ciause !, as amended, stand
wart of the Bill."

The Motion was adopted.

Clause 1, as aniended, was added 1o the

Bill.
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MR. CHAIRMAN: Now the Enacting
Formula.
Enacting Formula
(Amendment made)
Page 1, line 1,—
Jor “Thirty-second™ substitufe—
“Thirty-thind” (1)
(Shri B, Shankaranand)
MR. CHAIRMAN: The question is:

“That the Enacting Formula as
amended, siand part of the Bill.”

The Motion was adopted,

The Enacting Formula, as amended, was
added to the Bill,

The Title wus added to the Bill

MR. CHAIRMAN: Now the Minister.

SHRI B. SHANKARANAND. 1 beg to
move;

“Taat the Bill, a5 amendead, be
passed.”

MR, CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

The Motion was adopted.

16.30 hr.

ARCHITECTS (AMENDMENT)
BILL—Contd.

MR. CHAIRMAN: We pow take uop
further consideration of the following
motion moved by Shrimati Sheila Kaul on
the 18th March, 1982, namely:

“That the Bill to amend the Archl-
tects Act, 1972, oy passed by Rajya
Sabha, be taken inlg consideration.”

Out of the time allotted for this Bill, we
have only 55 minutes left. Now Shrl
B. D. Singh.
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Rule 234 of the Rules of Procedure and
Conduct of Business in Lok Sabha
provides:

“Where a regulation, rule, sub-rule,
bye-law, etc. framed in pursurance of
the Conslitution or of the legislativo
functions delegated by Parliament to a
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subordinate authority is laid before the
House, the period specified in the Con-
stitution or the relevant Act for which
it is required to be laid shall be com-
pleted before the House is ‘adjourned
sine die and later prorogued, unless
otherwise provided in the Coanstitution
or the relevant Act.”

Ig ®99 JM6 NENT 1954 ® /A,
SEH a® Jg FWH IR 1972 °
Tt 1954 ® WERT  FAr A}
1972 ¥ WA IHic o TE I4G
gty Iou ag P Paar -

The rules will be laid on the Table of
the House.

Every rule or regulation framed in
pursuance of the Constitution, shall be
laid on the Table of the House,
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“The Council may, with the approval
of the Central Government, make
regulations not inconsistent with the
provisions of this Act...”

So, the rules and regulfations which are
framed under this Act, with the approval
of the Central Government, are pot laid
on the Tahle of the House. Today, you
are coming with an amendment, but what
about the regulations that are to be laid
before both the Houses of Parliament?

orfdamsie 1 ab IE 1954 ¥ FEr
T #T UF AGS IFET 1972 H o

FI TWG 9T THA F1 I®IA gL KA
Tg 75 A AW FFA E

FHZ1 AW FafeAz SfFeEws T
1954 ¥ ¥g ¥} W1 | TRA TIRE
Faray P - oz BT 1 W 72 W
wedar of F AT, FT I T
T -

The Commiltce on Subordinate Legis-
Iation in ils report says:

“The main rrasons now given by the
Ministries/Departments  for not  incar-
porating a * provision Tfor laying of
Regulations in Aclts/Bills are:

(i) the regulations are gencrally
framed by autonomous bodies wifa
regard to their internal working, and
are, thercfore, not of general public
inlerest; and

(ii) a provision for their laying
before Parliament would not be con-
sistent wilh the autonomous characler
of such bodies.

The Committee pote that similar
argumenls werc given by the Ministry
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of Finance for not incorporating a
provision for laying of Regulations
framed under the Stats Bank laws
Amendment Bill, 1973...”

Rule 235 of the Rules of Procedure

says:

“The Speaker shall ian consultation
witn the Leader of the House, fix a day
or days or part of a day as he may
think fit for the consideration and
passing of an amendment to such regu-
lation, rule, sub-rule, bye- law etc. of
which nolicc may be given by a mem-
ber:”
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The Committee in its Report reiterated
that—

“The Committee reiterate their earlier
recommendations on the subject and
desire that like rules, regulations should
also be laid before Parliament and there
snould be a provision to this effect in
the relevant statutes. Likewise, there
should invariably be a provision in the
relevant  statutes fior  publication of
regulations to be framed thereunder...”

The Act says:

“The Council may, with the approval
of the Central Government, take regula-
tions not inconsistent with the provisions
of this Act, or the rules made there-
under to carry out the purposes of this
Act,

(2) In particutar and without prejudice
lo the gencrality of the foregoing power,
such regulations may provide for—

(a) the management of the property
of the Council;

(b) the powers and duties of the
President and the Vice-President of
tne Council:

(c) the summoning and holding of
meetings of the council and the
exccutive committee or any other
committee constituted under Section
10....".
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): Mr.
Chairman, Sir, T am grateful to the hon.
Members who have taken so much in-
tecrest and given useful suggestions.
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The Archite¢ts (Amendmant) Bill, 1982
is a very simple one and the purpose i
also very very limited. It is of a techmi-
cal nature. Similar Bills have beeo
introduced previously also.

Shri B. D. Singh mentioned about the
paintings in Ajanla.  Aclually, all this
does not come under this Bill. But never-
theless, he has given us good suggestioos
and we are quite concéxned about the
condition of Ajanta and also about Kopa-
rak. We are trying to do something
about the dis-colouration of Ajanta
paintings.

Shri Daga mentioned about the regula-
tions. I would like to tell him that po
regulation has so far been made undex
this Act. The reason why this Bill has
been introduced is that all the regulations
shall be laid on the Table of the House.

Shri Vyas also spoke about our grcheo-
logical finds and monuments and that they
should be properly looked after. I would
like to remind him in this connection that
all the monuments and urcheological finds
do not come under the Central Govern-
ment.  Some of them are direcily under
the State Governments and it is up to the
State Governments that they should look
after tnese monuments which are of very

great value to our traditions and to our
art,

1 welcome all these suggestians ‘and it
has also given me an opportunity to hear
the views of my learned members. The
amendments contained in the Bill are in
consanance  with the recommendations
made by the Commiltee on the Sub-
ordinate [cgislation to the cffect that the
reculations framed under different s'atutes
shall be land on fae Table of the House.

With these words, I request that thim
Amendment Bill may be passed.
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“Clause 25 (b) provides that evep if
a person does not  hold a recognised
qualification but being & citizen of India
'‘has been cogaged in  praclice as an
architect for a period of not less than
‘five years, he shall have his name en-
‘tered into the register along with those
who have got recognised qualifications.”
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SHRIMATI SHEILA KAUL: I just
now mentioned that this Bill is intraduced
for bringing in the Regulation which has
not so far been framed and that it should
‘be laid on the Table, All these things
keep on changing with the requirements
and needs of society,

There cannot be a last word on the

The suggestion that some more changes
should be made is most welcome.

MR. DEPUTY SPEAKER. The ques-
tion is:

“That the Bill to amend the Archi-
tects Act, 1972, as pamed by Rajya
Sabha, de taken intp consideration”
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The motion was adopted.

MR. DEPUTY SPEAKER: Tuere is no
amendment to Clause 2.
The question is:

“That Clause 2
Bill.”

stand part of the

The motion was adopted.
Clause 2 was added 1o the Bill.

MR. DEPUTY SPEAKER: There is a
Government amendment o Clause 1.
The Minisler may move it,

Amendment made
“Page 1, line 3,—
for “1980" substitute “19827. (2)
(Shrimati Sheila Kaul) ....

MR. DEPUTY SPEAKER: The ques-
tion is:
“That Clause 1, as amended, stand
part of the Bill"

The motion was adopted,

Clause 1, as amended was added to the
Bill,

MR. DEPLUTY SPEAKER. There is
an amendment to the Emacting formula.

The Minister may move it

Amendmeny made.
Page 1, line 1—
for “Thirty-Airet”
thind™. (1)
(Shrimati Sheila Kaul)

MR. DEPUTY SPEAKER: The ques-
tion is:

“That The Enaclting Formula, as
amended, stand part of the Bill."”

substituie “Thirty-

The motion was adopied.

The Enacting formula, as amended, waz
added to the Bill,

MR. DEPUTY SPEAKER: The ques-
lion is:
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“That the
Bill.”

Title stand part

-

The motion was adopted.
The Title was added to the Bill.

SHRIMATI SHEWA KAUL. I beg
20 move: -

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: The question

as!
“That the Bill, as amended, be
passed.”
The motion was adopied.
17.03 hn.

PREVENTION OF CRUELTY TO
ANIMALS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): 1 beg to move:*

“That the Bill 10 amend the Preven-
tion of Cruelty 1o Apimals (Amend-
ment) Act, [960, be taken into consi-
Jeration.”

The subject ‘Prevention of Cruelty 1o
Agimals’ comes under lthe Concurrent
List of the Constitution.

The Central Government has played an
active role lo take measures (o prevent
cruelty to animals in the last two decades.

The Prevention of Cruelly to Aaimals
Act, 1960, was enacled by the Central
Government with a view to prevent cruelty
10 animais amd 1o amend laws relating to

the subject of Prevention of Cruelty to
Animals.

The Prevention of Cruelty 1o Animals
Act of 1960 replaced the carlier Pre-
vention of Cruelty to Animals Act of

1890,

VAISAKHA 9, 1904 (SAKA)

of the

Cruelty to Animals 434
(Amd4) Bill

The Central Government established
the Animal Welfare Board in 1962 under
Secion 4 of Prevention of Cruelty to
Animals Act of 1960.

The Animal Welfare Board works as
an Apex Level Organisation and coordi-
nates the work of associations and bodies
concerned witn Asnimal Welfare and ren-
ders financial assistance to such organisa-
tions.

Keeping in view the experience gained
in the working of the Prevention of
Cruelty to Animals Act for the past 20
years and the suggestions made by the
Legal Affairs Committee of the Animal
Welfare Board, the amendments proposed
were circulated to the State Governments.
Concurrence hnas been received from the
State Governments of Maharashtra, West
Bengal, Bihar, Tamil Nadu, Orissa, U.P,,
Rajasthan, Kammataka, Madhya Pradesh,
Himachal Pradesh, Meghalaya and Ugion
Territories of Chandigarh, Dadra and
Nagar Haveli and Andamans,

With a3 view to give national character
to the Animal Welfare Board, the Animal
Welfare Board is proposed to be renamed
as Animal Welfare Board of India.

The composition of the Board is being
made more broad based, Animal Welfare
Board will have additional representatives
from the Central Ministaies of Home
Affairs, Education and the Indian Board
of Wild Life and also three persons active-
lv engaged in animal welfare work and
well known humanitarians. The existing
membership of 5 Municipal Corporations
is being reduced to 2.

The term of the Board after reconstitu-
tion is to be for u period of 3 years. In
case there is a vacancy an the Board the
succeeding member will hold office for the
unexpired period of 3 vears.

Functions of the Board covered under
Section 9 (d) relating to ameliorating con-
ditions of beasts of burden are being
widened o cover amelioration of all ani-
mals. Sec. 9 (g) which relates to grant of

*Movel with the recommendation of

the President. X RN
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financial assistance for formation of pinj-
rapols, sanctuaries and the like is being
amplified, to expressly cover rescue homes
for animals and animal sheltees.

Punishment for treating unimals cruelly
under Sec. 11 is proposed to be modified
fo cover additional cases of cruelty and
also to provide for a minimum punishment
by way of fine for treating animals
crucliy.

At present the practice of phooka or
doom dey is punishable under Section 12.
The scope of this Section is being widened
to cover also the giving of injections,

17.07 hrs.
(MR. SPEAKER in the Chair)

A new Scclion has been proposed for
inclusion in the amendments with a view
to enable the Committee for control and
supervision., for experimenis on animals,
to register premises where experiments are
carried out and also to form sub-com-
mittees sp as to funciion more effectively,

We arc including a section whereby the
rules made by the Board and the Com-
mittee are placed before the Purliament
within 30 days.

With these words, 1 heg to move (hat
the Bill 10 amend the Prevention of

Cruelty to Animals Act, 1960 be taken
into consideration.

MR. SPEAKER: Molion moved.

“That the Bill 1o amend the Preven.
tion of Cruclty to Animals Act 1960,
be tuken iInto consideration.”

Now I call upon Shri Baju Ban Riyan
to speak.

*SHRT BAJU BAN RIYAN (Tripura
East):  Mr. Speaker, Sir, the law to pre-
vent the merciless and cruel slaugater of
our domestic and wild animals is in force
since 1960. The earlier law was brought

APRIL 29, 1982
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in force in 1890, some sections of those
laws have now been brought before this
House for amendment. How the Bouard is
lo be constituted, how to prevent the cruel
killings of animuls, how to punish those
who indulge in killing of animals, these
arc some of the issues that are raised in
thig discustion. For educational purposes
ulso, tp increase our koowledge, certain
animals have to be killed, dissected and
examiied. This Bill seeks to legislate this
aspect alvo. 1 have nothing to say against
the amendments to all these sections and
T fully support them. But I have to say
something on the way the Government
and the people of our country have treat-
ed the Jomestic and wild unimals in the
past. The “Board’ has bcen  delegated
much power and how they will function
has also bzen laid down. The Board
holds mvetings, they make some recom-
mendations for protection of animals, but
this Bill has not specificd them, We have
not been told how many times the Board
meels in a year, what recommenldations
have been made by them for protection
of the animals and how far they have
succeeded in protecting the interes's of the
animals. [1 appcars naat the umendments
to sections Jdealing with the Board have
been brpught  forth 1o look  afier the
interests of the members of the Board
themselves, lihke providing them with
allowances and other benefits and to in-
chade some favourites in the Board., In
Section 12 and Section 11 of Chapter 13
it has been lajd down how the persons
who indulge in kiling of animals are to
be treated. But we should not lose sight
of the fact that those who kill hens and
goats ete. to sell their mest wnd carn live-
lihood ‘nave to kill these domestic animals
cruelly. This Bill says that such cruel
killings are an offence and liahle for
punishment. I will demand that in such
caszs when people are compelind to Kill
animals to earn their livelihood should be
treated leniently and may not be punished
for cruclty under this Bill. Those who run
horse<drawn carriages or carts drawn by
bullocks or huffaloes are compelled (o drive
a hole in the nose of such animals for the
purpose of controlling them properly while

*The Original Speech was delivered in  Bengali.

-
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driving the carriages. This Bill says that
this is an act of cruelty to animals. L
will request that such persons may not
be treated as offenders under this legisla-
tion. A word ‘Holka’ or ‘Dumdet’ has
been used here in the context of those
railk-sellers who use wrongful methods to
extract more milk from their cattle. But
you have to keep a watch on who is using
what method, legitimate or illegitimate and
that is a difficult job. It is true that the

domestic animals in our country live a
difficult life. The rcason is that most
people rear domestic animals for their

livelihood. But their earmings arc so poor
that they cannot provikle proper ireatment
to these animals. Proper shelter cannot
be provided adequate fodder. cannot be
provided. The Government should come
to their aig by supplying cheap fodder
and proper treatment facilities for the sick
apimals all over Mie country.  ‘This will
immensely help the furmers, those who
earn their  livelthood by Jriving hors=
drawn carriages and bullock carts etc. and
those who sell meat. This Bill should
include these provisions. The Government
is going to set up an ull India Central
Board. If necessary. they can set up State
Boards or Zonal Boards also. They should
specially attend to supply of cheap fodder
and treatment facilities for these Jdomestic
animals all over the country.

Sir, India abounds in wild animals also.
Some wild animals 'are consumed by some
people as food. The vullures and the
crows arc to be found all over the coun-
try. They are extremely useful birds.
The; eat away all the rotten, decomposed
organic things and keep the environment
clean. Without them lot of discases will
spread ull over the country and the na-
tion’s health will suffer. They in fact act
as nation's scavangers. But the Govern-
ment is totally indifferent to them. I am
not aware of any steps taken by the Go-
verament (o help them set up their pests
where they can lay egps and breed peuce-
fully. 1 will request the Government ®
attend to this aspect also. They are not
provided a shelter in any sanctuary or in
any zoo also.

’
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17.20 hrs.
RESOLUTION RE: COMMUNAL HAR--

"MONY

MR. SPEAKER: Mr. Riyan,
minute, Now the Prime Minister.

just a

THE PRIME MINISTER (SHRIMATI
INDIRA GANDAHI): Sir, this is a painful
task; but ¥ am glad that all hon. Members
opposite have agreed to this Resolution,
And, in fact, we have incorporated the
suggestions that have been made ‘rom .
the other side. So, without saying anything
further, I think I will just read the reso-
lution on it: I beg to move:

“Resolved that this House expressed
its deep anguish and concern over the
situation recently created in the Punjab
and strongly condemns cerlain calcu-~
lated acts of sacrilege committed by
some miscreants and fanatical elements
in  Amritsar, aimed at  creating
disharmony, disorder and mis-
understanding among the patriotic and
peace-loving people of the Stute. The
House re-affirms ity commitment to the
naticnal policy of secularism, tolerance
and amity among all sections of Indian
citizens, and trusts that the people of
Punjab will not allow them-:lves .0 be
swayed by any mischievous and irres-
ponsible actions of a few misguided and
anti-natiocal persons. This House reite~
rates that the law shall take its course
lo bring the culprits 1o book speedily
and trusts that all communities and
every section of public opinion in Pun-
jub will strive to maintain the tradi-
tional communal harmony, goodwill’
and peace, and continue to work to-
gether for the greater good of the State
and the country.”

MR. SPEAKER: The question is:

“Resolved that this House expresses
its deep anguish and concern over the
situation recently created in the Punjab
and strongly condemns certain calcu-
lated acts of sacrilege committed by
some miscreants and fanatical elements
in Amritsar, aimed at creating dishar-

mony, disorder and  misunderstanding
among the patriotic and peace-loving
people of the State. The House re-

affirms its commitment to the nationalt
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policy of secularism, tolerance and

,- amity among all sections of Indian citi-
zens and trusts that the people of Pun-
jab will not allow themselves to be
swayed by any mischievous and irres-
ponsible actions of a few misguided
and anti-national persons. This House
reiterates that the law shall take its
course to bring the culprits to book
specdily and trusts that all communities
and every section of public opinion in
Punjab will strive to maintain the tradi-
tiomal communal harmony, goodwill and
peace, and continuz to work together
for the greater good of the State and
the country.”

The Resolution was adopled,

MR. SPEAKER: The Resolution has
been adopted unanimously.

17.22 hrs

PREVENTION OF CRUELTYY TO ANI-
MALS (AMENDMENT) BILL—Conid.

*SHRI BAJU BAN RIYAN: Mr.
Speaker, Sir, as I was saying, more aod
better facilities should be provided by
the Government for protection of various
wild life in the country. India at one time
had a large elephant population. But the
number has alarmingly dwindled. The
main reason for this is that the Govern-
ment has nowhere provided for food for
the elephants, The elephants, for their sur-
vival, eat the crop and other things
grown by Adivasis through ‘Jhoom' or
shifting cultivation.  They eat the crop
grown in small villages and as this is
wholly inadequate, they are perishing.
The Government should, therefore, come
forward and arrange for their food 5o that
their population may be preserved,

Similarly, at one time we had a large
number of tigers in our forests. Today
they are almost extinct. The reason is the
same e, want of food for the tigers. In

. the past there were extensive forests in

APRIL 29, 1982

to Animals (Amdt.) Bill 440

the country. The tiger could prey uponm a
Jarge number of wild animals whom they
killed for food. In this way they could
survive and increase their number too.
Today, their number is negligible. Many
States do not bave any tigers at all
People have to go to the Zoo to know
what a tiger is like. I will request the
Government to arrange for food for the
tigers also so that they may not become
extinct.

Sir, many penalty clauses have been
provided in this Bill. But who will keep
a watch whether these are implemented or
not. It has been said that the police will
watch it. 1 have got an amendment in
this respect. I suggest that sn officer of
the Home Ministry may be included. Is
the present provision adequate? Sir, in our
country murders are taking place every
day all over the country. You open any
newspaper aowd you will come across seve-
ral such cases. The poor people, the wea-
ker sections, the Harijans, Scheduled Caste
people are every day being murdered by
caste Hindus. Man is killing man. Will the
police look after all these or will they
watch wild animals are being Kkilled or
slaughtered? '

Sir, T do not think that increasing the
quantum of punishment for killing aoi-
mals is the only solution, By increasing
the term of imprisonment by iocreasing
the amount of penalty only we will not be
able to protect the animals. The umneces-
sary huniing or shooting of animals have
to be stopped. Some time back we saw in
the papers that the elder brother of (he
Chief Minister of Uttar Pradesh was kill-
ed by dacoits when he went in the jungle
for hunting. Byt was that hunting legal?
There are numerous such instances all
over the country where people kill animals
indiscriminately just for fun or sport.

T will therefore request that much stress
or attention need not be paid on those |
who kill animals for a livelihood, On
the other hand those who have nothing
to do with animals but simply kill them for
fun or pleasure, should be severely punish-
ed. With that Sir, I conclude my speech.

*The original speech was delivered in Bengali. .
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DR. KARAN SINGH (Udhampur):
Mr. Deputy Speaker, Sir, among many
strange dichotomies and contradictions in
* this country, one is that we have a very
deep tradition, an ancient tradition for
reverence of life. But, in fact, animals in
India are probably treated more cruelly
than anywhere else in the world. If you
go to our tradition

vararefar wef yPafeg swmar e
the divinity of all beings including ani-
mals, plants in our scriptures, the avtaras
and 50 on is full of reverence for life,
particularly Jainism and Buddhism, the
Iwo great movements of our country reite-
rated this reverence for life. But we find
that if you go into any town into this
country, the way the beast of burdens are
overloaded, the cruelty with which the
horses, the tonga ponies are beaten, the
way in which stray dogs and other animals
are treated ijs enough to make anvbody
horrified.

The West may not have this reverence.
but if you go and see the way their ani-
mals are maintained and looked after, it is
quite extraordinary, I,  therefore, think
that it & long overdue. the amendment—
Prevention of Cruelty to Animals (Amend-
ment)—which has been brought forward
T would only make three concrete sugges-
tions for the consideration of ths hon.
Minister. Firstly, there must he proper
enforcement of these provisions. Unfortu-
nately, 1 find, except in a few larmwest
cities where there are social and civic
bodies involved, enforcement is very bad.
This enforcement must be done not only
through the police but by involving people
who are interested in looking afler ani-
mals. I know for a fact that in every city
there are men and women who are prepar-
ed to give time to this as a compassionate
act; they must be involved in this. And
the punishment for infringement must be
exemplary. I entirely agree with what my
hon. colleague has said that, if the punish-
ment is not exemplary, you will not have
any effect.

Secondly, the state of the slaughter
houses in this country is absolutely shock-
ing. Personally, of course, if slaughter can
be stopped altogether, it would be ideal,
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particularly slaughter of the cows and}

the YA, which 80 to 85 per cent people
of this country consider to be sacred..
But without goMg into that at present. ..
slaughter houses are not properly regula-
rised. One visit to a slaughter house is -
enough to put anybody off for ever. So,
something must be done. If you have to-
kill some animal, unfortunately, let there
be some modicum of humanism in kill-
ing. Today, 1 signed a paper that little
lambs are killed before they reach the nge
of 14 days because the skin is supposed to
be better at that stage; and there are even
lambs who are cut out of the pregnant
eves and unborn lambs are killed and their
skins are used to flatter the vanity of
certain people in this country. Sir,
there must be some depth, some limit
to the depth in which cruelty can go. So,
1 would suggest that you should utilise
this not simply as a routime amendment,
but to appeal to the consciemce of the
people in this country. If we cannot be
kind to animals, we can never be kind
to our own fellow human beings. Cruelty
is something which becomes embedded in
the humam psyche and a man who s
cruel! to animals will also be cruel. if the
stage comes, to his fellow human beings.

Finally, Sir. velerinary facilities in this
country are woefully lacking. If a domes-
tic animal, a beast of burden, is ill, there
are very very few veterinary facilities for
them. So, would the hon. Minister please
assure us as to whether throughgthis Bill
or clsewhere that the veterinary facilities
will be improved so that those animals
which are ill or which suffer from certain
diseases and epidemics cam be looked after
as and when the necessity arises?

With these words, Sir, I welcome the-
introduction of this amendment and I
would only urge that it should become
effective and operative.
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MR. DEPUTY SPEAKER: We will ex-
tend the time till 6.30 p.m. Mr. Daga will
take only five minutes.

At times I require the help of Mr. Daga
also in the House. So, I must satisfy him.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): I will suggest, Sir,
Mr. Daga has moved certain amend-
ments. I will reply to those amendments.
Therefore, he need not speak.

MR. DEPUTY SPEAKER: Mr. Daga
will take ocaly five minutes. Immediately
after Mr. Daga the Minister will reply..
....(Interruptions) If the Government
wants the Bill to be passed, you must all
be helpful. I will request the other mem-
bers not to insist. On behalf of all of you
Mr. Daga has been given five minutes.

Mr. Daga.
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): I am very grateful
{0 the hon. Members who took pari in
the debate and supported the Bill. Of
course, they wanted certain modifications
to be made in the Bill. As the hon. Mem-
bers are aware, this Bill concerns preven-
tion of cruelty to animals. There are two
or three pointas in this Bill and it is not
a Comprehensive Bill. Some hon. Members
mentioned about the killtag of animals.
I would like to remind them that this is
not a Bill for preventing killing of the
animals.

DR. KARAN SINGH:
killing of the cruelty?

SHRI R. V. SWAMINATHAN: Dr.
Karan Singh knows very well abouwt this.
But many hon. Members who took part in
the debate today also took part in the
discussion yesterday on ‘the Wild Lile
(Protection) Amendment Bill. Unfortu-
nately, a few of them who participated in
the debale today were not in the House
yesterday. Otherwise, they would also have
participated in the discussion on the Wild
Life (Protection) Amendment Bill. The
hon. Member, Shri Baju Bun Riyan, who
is not in the House at the momeant, men-
tioned about the killing of sheep, butcher-
ing of animals and all those rhings. In
this conpection, | may point out that the
preseat Bill does not deal with those
points. He was also mentioping about
clephants and tigers. He said that the ele-
phant population was decreasing. T may
inform the hon. Member that today the
clephant population is more than what
it was three years ago. It has treblled.
The tiger population has also increased.
The number of tigers has increased from
1000 to about 3000 today.

Dr. Karan Singh made a very good
speech and he also quoted some Sanskril
verse. I want to admit some of the roints
mentioned by him. He mentioned about
the slaughter house which comes under
our Ministry. We are working on the cre-
ation of modern slaughter houses. In
Madras we have started recently one
modern slaughter house npear Poondi
reservoir site. We are considerinug to start
such modern slaughter houses in Bombay.
Delhi cte.

Is it for the
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Dr. Karan Singh also mentioned about
the necessity of adding more veterinary
hospitals. I would like to submit before
the House that the number of veterinary
hospitals in the country has been increas-
ing. ln the year 1979-80, we had 4504
velerinary hospitals and after two year,
the number rose to 5061, It is expected
to improve further. Similarly, the number
of veterinary stockman or aid centres was
14643 in 1979-80, and now it is 15,455.
We are concentrating on bringing about an
overall improvement in this direction. We
are also going to bring forward a Veteri-
nary Bill very soon, and it will be intro-
duced in this session itself.

Dr. Karan Singh also orought the point
about the Kkilling of lambs of 14 days,
and even taking out the lambs from the
womb for purposes of obtaining soft skins.
There is no doubt that this is very cruel.
and cruclty has to be prevented. | think,
under this Act, we can punizh the culprits.

SHRI MOOL CHAND DAGA: Kindly
read the Act. The Act itself savs*

“Mercilessly mutilates any animals

or kills any animals in any unanecessary
cruel manner.”

You are killing animals with cruelty, aad
that is why I say that you must amend this
Bill. It is in the Bill itself The bon. Min-

ister must be aware of the Act itsalf....
(Interruptions)

SHRI R. V. SWAMINATHAN. You

may have vour own views....(Interrup-
tions)
1 am not yielding. ... (Interrupiions).

Then, some¢ hon, Members mentioned
abouot the gobar gas etc. What has that
got to do with this Bill?

SHRI MOOL CHAND DAGA: Who
sald that?....(Interruptions).

SHRI R. V. SWAMINATHAN: Shri
Daga mentioned about the Animal Wel-
fare Board, and said that the Chairman
is at Madras, and the office is also at Mad-
ras. He has not understood the point.
The Animal Welfare Board is not in exis-
tence NOW, ...... (Interruptions). It will
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be reconstituted after the Bill is passed.
The Commissioner of Animal Husbandary
is acling Chairman of this Board; he is at
Delhi. The Hon, Member is not right.

With these words, I commend the Bill
to the vote of thc House.

MR. DEPUTY-SPCAKER: The ques-
tion is:

“That the Bill 10 amend the Preven-
tion of Cruelty to Animals Act, 1960
be taken inlo consideration.'

The motion was adopted.

MR, DEPUTY SPEAKER: Now, we
will take up clause by clause consideration
of the Bill.

The question is:

“That clauses 2 to 5 stand part of the
Bill.

The moiion was adopted.

Clauses 2 to S were added to the Bill.
Clause 6—Insertion of mew section SA.
Amendments made

Amendments made:

Page 2, line 35,—
for “1981" substitute “1982". (3)

Page 3, line 7,—

for “1981" substitute “1982”, (4}
(Shri R. V. Swaminathan)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 6, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the
Bill.

Clauses 7 to 9 were added to the Bill.

Clause 10—Amendment of Section 11

Amendments made:
Page 4,—
after line 10, inscrt—

‘i) in clause (b), for the words
“employs in any work or labour any
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animal which by reason of any disea-
se”, the words “‘employs in any work
or labour or for any purpose any
animal which, by reason of its age or
any discase™ shall be substituted’; (5).

Page 4 line 11,—

for “(1)" substitute “(i1)” (6).
Page 4, line 14,—

for “(ii)" substitwte “(ili)” (7).
Page 4, line 16,—

for “(iii)" substitute “{iv)"™ (8).
Page 4, line 22—

for “(iv)™ substitute “(v)* (9)
Page 4, line 31—

for “(¥)" substitute “(vi)" (10),
Page 4, line 33,—

for “(vi)" subsringe “(vit)" (11).

(Shri R. V. Swaminaithan)

MR. DEPUTY-SPEAKER: The ques-

tion is;

“That Clause 10 as amended, stand
part of the Bill."

The motion was adopied.

Clawsze 10, ar amended was added 1o the

Bifl,

Clauses 11 to 18 were added 1o the Bill.

Clause 1—Short Title

Amendment made:

1. Page 1, line 4,—

for “1981" substitute “1982" (2).
(Shri R. V. Swaminathan)

MR, DEPUTY-SPEAKER: The ques-

tion is:

“That Clause }
part of the Bill.®

s amecnded, stand

T¥e motion was adopied.
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Clause 1, as amended was added to the
Bill, .
) ENACTING FORMULA

Amendment made:
Page 1, ling 1,—

for "Thirty-second”
substitute "Thirty-third” (1)
(shri R. V. Swaminathan)
. MI.%. DEPUTY-SPEAKER: The ques-
tion is;

“That the Enacting Formula as am-
ended, stand part of the Bill."

The motion was adopted.

The Enacting Formula as amended was
added 10 the Bill.

The Title was added to the Bill,

DR. KARAN SINGH (Udhampur):
Sir, circus animals are treated with great
cruelty, I want to know whether they are
covered in this or not?

SHRI R. V. SWAMINATHAN: T &
sure Doctor saheb that the circus snimals
will also come under this.

Sir, 1 beg to move:
“That the Bill as amended be passod.”
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill, as amended, bo pass-
ed”

The motion was adopted.

18.24 hrs.

AIR CORPORATIONS (AMENDMENT)
BILL.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMAY: Sir, T beg to move:

“That the Bill further 1o amend the
Air Corporation Act, 1953, as passed
by Rajya Sabha be taken into considers-
tioa.”

-
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Sir, the Air Corporations Act, 1933,
was enacted more than 28 years ago. Gov-
cmment propose to make certain amend-
ments to this Act. Four such amendments®
are proposed. The first two of them—
amendments to Section 35(a) and 35(c)—
relate to acquisition and disposal of pro-
perty. The third one is s procedural
amendment to Section 44 to bring the pro-
visions in conformity with the recommen-
dations of the Committee of Parliament
on Subordinate Legislnion, The fourth
amendment is a new sub-section to be
introduced in Section 45, as at present,
the rules made by the Corporations under
the powers vested in them, are not placed
before the Table of the House. By the
amendment proposed, when the Corpori-
tons notify the Ruks made by them.
these Rules would be laid on the Table of
the House. [ would now deal with each
of these amendments,

Under Section 35(a) of this Act, a
limit of Re. 40 lakhs was prescribed for
any capital cxpenditure for the purchase
or acquisition of any immovable property
or afrcraft. With the passage of time,
thig limit has been found inadequate be-
cause of alround increase in costs. It is
proposed to amend this section vesting
the powers in the Government to fix mone-
tary limits from time to time.

MR. DEPUTY SPEAKER: Mr.
Sharma, let your speech also be short.

SHRI A. P. SHARMA: Yes, Sir, it is
very short. I am concluding now.

In other words, by the amendment pro-
posed, the powers to fix monetary limils
would be taken over by Government which
will, by an order fix the limits fram time
tp time, and within this limit, the Corpora-
llons may incur capital expenditure con-
nected with air-transport.

On the same ground, Sir, it is proposc
o amend Section 35(c¢) of the Act dealing
with the disposal of property providing
an ecnabling provision to Government to
fix the monetary limit from time to time.

The third amendment relates o Section
:"4(3) of the Act. It is purely procedural
In nature. The section provides that every
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rule made in thig Act should be placed
before each House of Parliament while
it is in session for a total period of 30
days which may be comprised in one ses-
sion or in two successive sesisons €tC.
The amendment proposed is that such
rule could be laid before ecach House in
two or more successive sessions, instead
of the present limit of two sessions,

The fourth amendment relates to Sec-
tion 45 of the Act as at present, the regu-
lations made by the Corporatioms for the
adminisiration of the affairs of the Cor-
porations are not placed on the Table of
the House. The amendment proposed is
a new sub-section which stipulates that
when Corporations make such regulations
under this section, these will be placed
before each House of Parliament.

MR. DEPUTY SPEAKER: Mr.
Ramavatar Shastri is the only speaker.
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MR. DEPUTY SPEAKER: Now 1
<hall put the motion for consideration of
the Bill to the vote of the House. The
question is:

“That the Bill further 10 amend the
Air Corporations Act, 1953 as passed
by Rajva Sabha. be taken into considera-
tion.”

The moaotion was adopted.

MR. DFPUTY-SPEAKER: Now, we
take up clause by clause consideration of
the Bill. Tn clauses 2 to 4 there are no
amendmeants. Th= queslion is:

“That clauses 2 10 4 stand part of the
Rill."

The motion was adopted.

Clauses 2 1o 4 were added 1o the Bill.
Clarse |--Short Title .,

dmendment made:

Page 1. line 4. —

for "19R81" substitute “1982" ()
{Shei 4. P. Sharma)

MR DFPUTY-SPFAKFR: Th: gues-
tion is:

“That clause 1. as amended, stand
part of the Bill.”

The motion was adonted.
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Clause 1, as amended, was added 1o the
Bill.

Enacting Formula
Amendment made:

Page 1, line 1,—

for “Third-second™ substitute *“Thirty-
third”. (1).

(Shri A. P. Sharma)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Enacting Formula, as amend-
ed, stand part of the Bill."

The motion was adopied.

The Enacting Formula, as
was added to the Bill.

amended,

The Title was odded 10 the Bill.

SHRI A. P. SHARMA: [ beg to move:
“That the Bill as amended. be passzd.”

MR. DEPUTY-SPFAKER: The ques-
ton is:

“That the Bill, as amended. be pas-
sed.” -

The mortion was adopted.

18.37 hrs

THE INDUSTRIAI. FMPLOYMENT
{STANDING ORDERS) AMENDMENT
BILL

THFY DFPUTY MINISTFR IN THE
NMINISTRY OF 1 ABOUR (SHRI DHAR-
MAVIR): 1 bep 10 move:

“That the Bill furthsr 10 amend the
Industrial Fmplovymen:  (Standing Or-
ders) Act. 1946, as passed bv Rajyu
Sabha. be taken inlo consideration.”

Sir. th~ Industrial Employmsnt (Stand-
ing Orders) Act, 1946 has been the sub-
ject of review by the Government in con-
sultation with various intercs's, As a re-
sult of these consultations, it has been fell
that certain am~ndm~nis in this Act are
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necessary and this Bill, as you know, seeks
to provide such amendments. While most
of the amendments are procedural in
nature, one of the principal changes that is
sought 10 be made, relales to making a
substantive provision in the Act, for pey-
ment of subsistence allowance to work-
men, who are suspended, during the pen-
dency of the domestic enquiry. There has
been & demand for some time past that &
specific provision may be made regarding
this allowance so that a uniform pmactice
can prevail in this regard throughout the
country.

The Bill also makes a few provisions
regarding appeals and modifications of the
Standing Orders which are of a procedural
nature. It is hoped that the present am-
endments would reduce the incidence of
Industrial disputes on the issucs connecled
with standing orders of industrial em-
ployees.

1 would also like 1o inform the House
that we have carried out simultaneous re-
view of the provisions of the Industrial
Disputes Act. 1947 and the Trade Unioos
Act, 1926. The Industria! Dispules (Am-
endment) Bill, 1982 ccvering re-definition
of the terms ‘industry’ and ‘workman’,
making provisiona for time bound decision
on cases referred for adjudication and pro-
viding also for paymeryt of 100 per cemt
wages to workmen, who arc not re-instat-
ed in service and in whose favour the
Labour Courts and Tribunals have given
awards directing their reinstatement, amd
certain 1vther connected matters, was intro-
duced i the House on the 23rd of this
month. We  would also be introducing
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two more Bills in Parliament, one provid-
ing for a machinery and procedure for
resolution of individual and collective
gricvances arising in hospitals and dispen-
saries, educational and other institutions,
which are being proposed for exclusion
from th: definition of the term ‘industry’ in
the amendment Bill already introduced,
and another 10 amend some of the provi-
sions of the Trade Unions Act, 1926, be-
fore this session concludes. We would
also like to mention that legislative pro-
posals for certain other matters connected
with identification of a negotiating agent
for th= unit or industry, the rights and
ohligatioms of such pegotiating agents. etc.
would be first discussed with the represen-
tatives of centrul workers organisations
and other concerned in a tripartite con-
ference which would he convened soon.

With these words, I request the House
1o pass this Bill unanimously, which con-
rainy heneficial provivom for the working:
cless.

MR. DEPUTY-SPEAKER:
moved:

Motion

*“That the Bill further 10 amend the
Industrial  Empioyment  (Standing Or-
ders) Act, 1946, as pawed by Rajya
Sabha, be taken into consideration.”

The House now  stands adjourned till
11 AN romorrow
19. 48 h™.

The Lok Sabha then adjourned titt Ele-

ven of the Clock on  Fridav, April 30,
VYR /Vaisakha 1O 1904 (Saka),





